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LOK SABHA

Fridoy, August 25, ]9?2/Bhadra 3, 
2 W  (Sa*a)

The tok Sabha met at Eleven of the Clock

[M r. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Relief in Debt Repayment 

+
*341. SHRI P GANGADEB :

SHRI SHRIKISHAN MODI:

Will the Minister of FINANCE be pleased 
to state ‘

(a) whether the World Bank is trying to 
persuade members of tbe Ard India Consor
tium to double the £ 100 million debt rtliei 
given to India every year ; and

(b) whether India’s repayment problems 
have been discussed with World Bank consul
tant Dr. H.C. Coombs and and if so, the 
outcome of the discussions ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) and (b). 
India’s debt repayment problems have been 
discussed with Dr. H. C. Coombs, who had 
been engaged as consultant by the World 
Bask to make recommendations for debt rslief 
to be provided by the members of the India 
Consortium for the last two years of the 
Fourth Plan. On the basis of his recom
mendations the quantum of debt relief to be 
provided by the Consortium for the current 
yew Is being discussed by the World Bank 
with the other members of the Consortium.

SHRI P. GANGADEB : Have Govern- 
taeot worked out any programme of repayments 
«u4 tbe possible availability of resources 
fedudiag *id flow* over the next Ibree years 7 
U so, wliat m  ffe» few* details ?

SHRI YESHWANTRAO CHAVAN : 
The total debt service repayments to consor
tium countries is estimated to be about $ 1130 
million in the coming mo years. The main 
problem is about obtaining debt rfeiief in tbe 
repayment of this amount. As to what 
actually happens, we wilt have to see. We 
will have to consider from what resources the 
commitments have to be met This is a matter 
to be processed further.

SHRI P. GANGADEB : In view of the 
fact that some members of the consortium have 
been reluctant to effect any increase in their 
aid commitments, have Government made any 
appioaches to these consortium members re
garding rc-schedulmg of loans ? If so, what 
is the leaction of the countries concerned ?

SHRI YESHWANTRAO CHAVAN : 
Really speaking, the World Bank itself is 
taking interest m this matter and talking to 
different member countries. Dr. Coombs 
himself went round and discussed this problem 
with the consortium members. They even 
visited us and had some discussions with us 
abo But naturally this is a matter that will 
have to be watched. We cannot just be in
different to i t ; at the same time, we cannot 
also run after the countries for it.
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SHRI YESHWANTRAO CHAVAN : I 
have answered many questions in the form of 
answers to Starred Questions and Unstarred 
Questions. If he refers to some of those 
documents, be can get the information. X 
have not got the information now with me. 
As far as the present question is concerned. 
It is about debt relief—what debt we are sup
posed to pay including interest and capital in 
the coming two years. I gave the figures 
•bout that. It comes to nearly 1,130 million 
dollars.

Proposal to Arrange Air India International 
flight from Calcutta to London and Paris

4*
*344. SHRI PRIYA RANJAN DAS 

MUNSI :
SHRI BISHWANATH JHUN- 

JHUNWALA :

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state :

(a) whether Government have under con
sideration a new proposal to arrange Air- 
India International flight from Calcutta to 
London and Paris ; and

(b) if so, when it will be finalised ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH>:
(a) and (b) Effective November 3, 1972,
Air India will introduce a new flight which 
will originate in Calcutta and terminate at 
London. The routing of the flight will be ;—

West bound: Clacutta— Bombay — Cairo— 
Geneva—Paris—London.

East bound : London— Geneva— Rome — 
Cairo -* Delhi — Calcutta.

SHKI PRlVA RANJAN DAS MUNSI : 
I am very much pleased to get this answer 
from the hoh, Minister. It was announced 
mao? time# before by the Ministry that the 
Civil Aviation Department will take **** 
help possible from the Intetaatfonal *if ler*

minal building fot the Calcutta airport also. 
It Is unfortunate that in the last two years 
most of the international air traffic has totally 
collapsed in respect of the operations from 
the Calcutta airport for many reasons. I 
would like to know from the Minister whether 
be will take best efforts to utilise the Calcutta 
airport for the effective landing of Jumbos so 
that more international air traffic can operate 
through Air India and other airlines ?

DR. KARAN SINGH : The international 
air services are operated under bilateral agree
ments. It is true that a number of foreign 
airlines have pulled out of the Calcutta airport 
much to our distress. As far as the Ministry 
is concerned, we are trying our best to utilise 
the international air terminal building. One 
of the suggestions was that it might be utilised 
for domestic jet traffic also. I must say that 
that was a suggestion which commendcd itself to 
me, because there was a lot of spare capacity, 
but that would involve quite a heavy additional 
expenditure on the part of the Indian Air* 
lines.

As far as jumbo is concerned, the jumbos 
are at present operating on the west-bound 
route. When they start operating to Tokyo, 
certainly Calcutta will also at that stage be 
covered by the jumbos.

SHRIMATI MAYA RAY : Would the 
hon. Minister kindly give us an assurance that 
when these flights start operating from Lon* 
don to Calcutta, the passengers are not asked 
to disembark at Bombay, which 1 personally 
have experienced on a number of occasions 
in the past ? Would he kindly give that 
assurance ?

DR KARAN SINGH : The whole point 
of having this service originating and termi
nating in Calcutta means thae the passengers 
will certainly not be asked to disembark lit 
Bombay.

SHRI S. M. BANERJEE : Sir, may 1 
know from the hon. Minister whether he is 
aware that the new international airport which 
has been constructed at Dum Dum looks like 
a haunted hoatein the ataenos of any pasaen* 
gers there ? lit view of the fact that a tag* 
amount has been spent there to construct tfefc 
airport, raay l  know whether m  nanjberof 
international h  increased to itat
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thta money is properly utilised and the terminal 
else utilised*

DR. KARAN MNGH : As I said. It is 
not possible for u* unilaterally to increase the 
international flights on other airlines because 
they function according to their own commer
cial judgement. But as far as Air India is 
concerned, this point was raised that there was 
no flight originating at Calcutta, and for this 
very purpose, we have now introduced this 
new flight which will also be marginal, and I 
hope that traffic will pick up from that*

SHRI B. K. DASCHOWDHURY : While 
appreciating the hon. Minister’s statement that 
they will operate the service from 3rd 
November, may I know from him how many 
flights there will be both to the west-bound 
and to the east-bound of Calcutta.

DR. KARAN SINGH : At present, a 
total of 110 international scheduled flights 
operate every week to and from Calcutta. 
That includes a large number of foreign flights 
as well as international flights operated by 
Air India and Indian Airlines.

SHRI DINEN BHATTACHARYYA : 
The Question relates to the Minister of Civil 
Aviation and a»so to the Dum Dum Airport. 
May I know whether it is a fact that for 
sometime past cancellation of flights of IAC 
has bccome a regular feature which is causing 
serious inconvenience to the passengers, spe
cially at night.

MR. SPEAKER : Wait for another
Questions.

SHRI DINEN BHATTACHARYYA : 
This is regarding Dum Dum Airport. It has 
come in the press. The Minister can easily 
reply to that. I am not asking any irrelevant 
question. This has become a regular feature 
and, at night, the passengers are put to a lot 
of difficulties..

MR. SPEAKER : Please don’t argue. 
If you are there to judge the relevancy of the 
question* I have no business to sit heie. The 
House need not have the Speaker if the Mem* 
bfert are going to judge the relevancy of the 
qoettiofi themselves. I a® «o sorry. I am 
aot Jrifeiwfog it.

BHATTACHARYYA : I 
am a  ********** cubmkakau Kindly

allow me to get a clarification. Everybody if 
afraid to go to tbe Dum Dum airport...

MR SPEAKER : There is another Ques
tion. Let him wait. He has no patience to 
listen to me.

SHRI RANABAHADUR SINGH : I 
would request the hon. Minister to tell us 
when the flight from Calcutta to Tokyo will 
start. '

DR. KARAN SINGH : We already have 
flights from Calcutta to Tokyo by 707. they 
go every week. About Jumbo jets, it has not 
been decided. Probably, it will be sometime 
in 1974.

SHRI TRIDIB CHAUDHURI i Has any 
inquiry been undertaken by the Ministry of 
Civil Aviation to And out what lies behind the 
disinclination of International airlines to use 
Calcutta airport ? The Minister has referred 
to the commercial judgment. Is there any 
reason to believe that there is collusion of 
travel agencies and also of international air
lines to organise these things to avoid Calcutta 
or to overfly Calcutta ?

DR. KARAN SINGH : I do not think 
there is any such collusion because it is in the 
interest of travel agents that more and more 
people should fly and they get their commis
sion. Of course, the reasons are many. Their 
commercial judgement, I feel, is based on tbe 
fact that for 3-4 years, the political conditions 
in West Bengal were very disturbed, I think, 
that has had an effect upon the thinking of 
foreign airlines. But I would not like to 
speak for them, I am just, as the hon. member 
asked the question, venturing a guess as one of 
the factors which may have been responsible.
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THE MINISTER OF FINANCE (SHRI
: (a) and (b).

No formal communication as mentioned in the 
Question has beenreceived from the Govern- 
mettt Of Bihar. However, the Sixth Finance 
Commission would no doubt take into account 
the financial portion of the States while re
commending their share in Central taxes and 
duties and grants-in-aid under Article 275, for 
the Fifth Plan period.
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SHU YESHWANTRAO CHAVAN : The 
question is about assistance for the Fifth Five- 
Year Plan. Really speaking, the Bihar Govern
ment has got its problem of overdrafts, they 
have certainly the problem of drought. They 
do come for certain problems. We consider 
those problems and try to solve them. But 
herelam  answering the question what assis
tance is to he given and what is the method 
to be adopted by the Sixth Finance Commis
sion for that matter.

«ft * m  fin* wjwtt : $  s trs tt 
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Teun had (one t  iid w* h»ve»coept»d wto* 
ever recommendations tbe Central T«U& Utf 
made about drought conditions in Bihar.
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Integrated Time Table for Rail-cutn-Road 
cum-Air-cum-Sca Travel for Tourists

*346. SHRI B. V. NAIK : Will the 
Minister of TOURISM AND CIVIL AViA- 
TION be pleased to state :

(a) whether any attempt has been made 
to introduce integrated Time Tables for rail- 
cum-roatf-cum-air-cum-sea travel for tourists 
in this country ; and

(b) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROIINI MAHISHI) :
(a) No, Sir. However, information regarding 
rail, road and air services »  incorporated in 
the inserts produced by the Department Of 
Tourism. The Department also produces a 
concise tourist Railway Time-Table for the 
benefit of tourists.

(b) Does not arise.

SHRI B. V. NAIK : Befoi* an integra
ted time-table lor rail-road-air-sea travel is 
produced* I want to know whether we have a 
sort of time-table in respect of road aervfces 
in the country, the services by bus which carry 
the maximum number of the common people 
of this country, even greater than tbe total ‘ 
number of people who travel by rail.

DR. SAROJINI MAHISHJ : Evwy r« d  
' system has got. * *>rtrot time-taWe.

' ■ ̂ oiirs>air
bring out folders and small pamphlets, we try 
to put therms t*t Mad -4|* in
thotc ngjtaos*
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SHRI B. V. HA IK : I *m afraid the 
boa. Minister 1ms not had the opportunity of 
travelling by road in recent years. The major 
portion of our road transport if in private 
operators* hands. Wherever we have got 
State transport or Government transport 
system, we have at least some semblance of 
road time-table. But, by and large, we do not 
have a time-table for road transport. Is that, 
therefore, a case for nationalisation of entire 
road transport in the country ?

MR. SPEAKER : I am not allowing this 
question. We are not concerned here with 
nationalisation of all these. You batter ask 
a relevant question.

SHRI B. V, NAIK : It is a question of 
major import for our people. If you see the 
rail and air services, you will find that we have 
got first class time tables. But when it comes 
to road tiansport, we do not have a time-table. 
Is that a case enough for doing something 
radical in this behalf ? It is very relevant, 
Sir. It i& a question of the masses.

MR. SPEAKER : You may address this 
question to Shri Raj Bahadur. It is a very 
good idea that you have given. But it does 
not come rnder Civil Aviation.

Sources of Crude Supplies and Existing Capa
cities of Public and Private Refineries

*347. SHRI S. R. DAMAN! : Will the 
Minister of PETROLEUM AND CHEMI
CALS be pleased to state :

(a) the existing refinery capacity both 
under public and private sector and the extent 
of utilization ;

(b) the sources of crude supplies on 
which these Refineries are depending and the 
amount of foreign exchange spent thereon 
during the last three years, year-wise ; and

(c) the salient features of proposals for 
expansion during the Fourth and Fifth Plan 
period* and how the supplies of crude will be 
met ?

TBM MINISTER OF LAW AND JUS
TICE, AND PETROLEUM AND CHE
MICALS (SHRI H. ft, GOKHALE) : <*) 
Thft ejtk tfigaw iity  in the pnttte sector is 
I3.3«fllkm m m *  It is utilised to the extent

i *

of 11.6 million tonnes. The balance 1 million 
tonnes capacity at Barauni refinery is being 
progressively commissioned on imported crude 
oil from Iraq commencing from the end of 
this year* The balance 0.7 million tonnes 
capacity at Koyali Refinery will be commission
ed as increased production from North Gujarat 
crude oil fields materialises by the end of next 
year. The licenced capacity of the four pri
vate sector refineries was only 5.075 million 
tonnes. During the current year they have 
been allowed to operate to the extent of 7.55 
million tonnes.

(b) The four inland refineries including 
the private sector refinery at Digboi operate 
wholly on indigenous crude. The five coastal 
refineries are importing crude oil fiom Iran 
and Saudi Arabia. The foreign exchange spent 
on these imports in the last three years were—

in 1969 Rs. 94 Crores

in 1970 Rs. 102 „

and in 1971 Rs. 140 „

(c) A statement is placed on the Table 
of the House.

Statement i
The salient features of schemes for expan- ' 

sion of refining capacity during the Fourth 
and Fifth Plan periods which have crystalli
zed so far are as follows :—

t
(i) Cochin Refinery : In March, 1971,

the refinery was granted an indus- t 
trial licence to expand its capacity * 
by about 1 million tonnes annually. 
The estimated cost of the project is 
Rs. 5.11 crores. The additional capa* 
city is expected to be commissioned 
in 1973. Supply of crude will be 
met by import.

(ii) Barmmi Refinery : Although the
refinery's capacity is 3.2 million
tonnes, it is operating at 2.2 million 
tonnes per annum due to the limited 
capacity of the pipeline from the 
Assam fields, it is propped to uti«
lise the balance capacity of the refi
nery bgr processing imported «ude. 
The available cw l«  feoa tiw Middle
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East mostly being high sulphur erode* 
certain modifieattoOs/additkms ere 
being carried out in the refinery to 
enable it to process high sulphur 
crudes. The estimated cost of the 
project is Rs. 13.6 crores and it is 
expected to be completed by ibid* 
1974. The idle unit at the refinery 
is, however, expected to be commis
sioned by the end of 1972 by utilising 
crude oit proposed to be imported 
from Iraq. This crude has nearly 
2% sulpher against almost sulphur 
free crude from Assam. As a result) 
pending tbe completion of modifica
tion works by mid-1974, tbe 3rd unit 
will be operated at a lower capacity 
of 0.7 million tonnes only.

(Hi) Koyali Refinery : Although the 
design capacity of the refinery is 3 
million tonnes per annum, by a pro
cess of revamping and debottlenecking 
it has already been increased to 4 3 
million tonnes per annum. The 
Working Group constituted to exa
mine the question of furtfcer expan* 
sion of the refinery in all its aspects 
submitted its report in November,
1971. The report has been examined 
and the Indian Oil Corporation have 
been asked to prepare a feasibility 
report for expansion of the refinery 
to 5.5 million tonnes per annum de
signed to process imported crude 
supplemented with indigenous crude.

(iv) Haldia Refinery : A refinery with 
a capacity of 2 5 million tonnes per 
annum Is under construction at Hal
dia in West Bengal. This project is 
expetted to come on stream by the 
third quarter of 1973.

(v) North West Refinery, Mathura * 
Tbe refinery, to be set up at Mathura, 
will have a capacity of 6 million 
tonnes per annum and will be the 
ftfggsstoil refinery in the country. 
The erode > oil requirements of the 
refinery will be met by imports. 
Crude Oil to be imported will be 
received in the Gulf of Kutch where 
ait offshore single buoy mooring* 
facility wifi be provided From there 
erode oil witt be brought to a shore 
fttflflfrllft and thffiiwifctfiHi

to the refinery site at Mathurfc. Tbe 
refinet? i« expected to produce motor 
spirit, naphtha, high speed JDteael 
Oil, Kerosene Oil, tight Diesel Oil, 
Furnace oil (including feedstock for 
fertilizers), LPG and Bitumen, A 
special feature of the refinery project 
will be tbe provision of a one* million 
tonne Hydrocracker to convert heavy 
residue into more valuable middle 
distillates for which there is a large 
and growing demand in the north- 
we&t-rcgion. The refinery is likely 
to be ready for commissioning by 
1978.

(vi) Bongaigaon Refinery : Govern
ment have decided to set up a million 
tonne grass-roots refinery at Bongai
gaon in Assam together with a DMT/ 
polyestet fibre petro-chemical com
plex.

Tbe Bongaigaon refinery will 
process mixture of ONGC and OIL 
Crudes. The existing Oil India
pipeline from Naharkatiya is being
expanded in capacity to transport 
this additional one million tonne 
crude from tbe ONGC fields to Bon
gaigaon. The project is expected to 
come on stream in 1976.

(vii) Fifth Plan Projects : Koyali
expansion and the construction of
new refineries in the North West and 
at Bongaigaon as also the modifica
tion of Barauni Refinery will only be 
completed during the Fifth Plan 
period. The other projects for the Fifth 
Plan period are under consideration of 
a Task Force appointed by tbe 
Planning Commission in the light of 
the recent recommendations of the 
Fuel Policy Committee.

2. The gap between the indigenous avai- 
lability of crude oil aod the total 
requirements will be made good by 
imports.

SHRI S. R. DAMAN1 i A sferas refln* 
I capacity is concerned, I think tfee 

Government has done impressively. But, tta 
far as production of crude oil 1* concerned, we 
•re vm? much Hggiog M ind. Wo stUI 
importing a large quantity of cro<Jeott$#m 
other countries wtrfdh cotte fOreton
JltH> aneMiiwrfliiai ■mlim AitAriNi*
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behind. Sometime back government offered 
to purchase crude oil and supply to private 
refineries. What is the reaction of the private 
refineries to the government supplying them 
crude oil ? 

SHRI H. R. GOKHALE : In fact, there 
are two questions in this. One is with regard 
to exploration. The bon. Member says that 
exploration has nc>t been adequate. This is 
not related to the other question. On this 
all I can say is that we have reached nearly 
the target of 8 mi!lion tonnes, which is not a 
poor target, altr.ough we certainly desire to 
reach more. Efforts are being made to have 
both inland and ofT-shore exploration. As 
the House knows, otT-shore drilling will start 
somewhere late this year or early next year 
after the platform is ready. Then we expect 
substantial quantities will be explored. The 
second question was whether efforts were 
being made by some private companies for 
refining oil supplied by the Government, and 
not imported by them. I believe that is the 
implication of the question. All such offers 
were always accompanied by such onerous 
conditions that without detriment to our 
interest we could not accept them. 

SHRI S. R. DAMAN! : Government 
made an otTer to supply crude to the refineries 
because the refineries are otherwi~e increasing 
t~eir prices. During the last few years the 
refineries raised the prices often when Govern-
ment staid "no, you cannot increase the 
price> ; we will supply you the crude." What 
has happened to that proposal ? 

SHRI H. R. GOKHALE : So far as the 
foriegn oil companies, to which probably the 
hon. Member has made a reference, are 
concerned, there are three coastal refinenes 
in the private sector. They have consistently 
stood by their agreements which provided 
that they will be entitled to import their own 
crude. All our efforts to see that we import 
crude for them have not succeeded. 

SHRI S. R. DAMANI: The hon. Minister 
has referred to exploration work. Is there 
any time-bound programme for exploration 
of crude oil? 

SHRI H. R. GOKHALE : I could not 
follow. What does he mean by 'pro-
gramme'-'time-bound programme' ? For 
what 1 

MR. SPEAKER : I am trying to follow 
him. About exploration, he asks whether 
there is any phased programme, any time-
bound programme. 

SHRI H. R. GOKHALE: There is a 
time-bound programme as the House knows 
already because it was ~tatcd here more than 
once before that a joint team of ONGC and 
Russian experts have gone into this question. 
This is not directly related. so, I do not have 
the exact figures, I know that they have 
come to the conclusion that within the first 
five year period we are in a position to dis-
cover reserves to the tune of six to seven 
million tonnes and in the subsequent five year 
period we will be reaching a target of thirteen 
million tonnes. That joint recommendation 
was one of the recommendatious that has 
been accepted and put into implementation and 
there is a possibility. 

SHRI RAJA KULKARNI Is the 
Government aware that the ESSO and 
Burmah-Shell refineries in Bombay had re-
sorted to restrictive production practices by 
importing less crude on the ground of non-
availabil'ty of foreign exchange? 

MR. SPEAKER : My dear Rajaji. it is 
not relevant ...... 

SHRI RAJA KULKARNI : I will clarify 
the point. ..... 

MR. SPEA ·,:ER : Why sre you going 
that far ? The question is about the capacity 
of refineries. You are bringing in ESSO, 
Burmah-Shell, etc. You may ask a separate 
question about it. 

SHRI R. S. PANDEY : With regard to 
the question of essential commodities which 
are to be imported by the private sector, in 
order to avoid the mal-practices, the in.port 
of these essential commodities has been 
channelised through the STC. I would like 
to know whether the Government have got 
any scheme to channelise the crude oil imports 
which are at present being made by the 
private sector refineries. If not, why not ? 

SHRJ H. R. GOKHALE : The hon. 
Member knows and the House knows that the 
Government is as anxious as the hon. 
Members to see that the import of crude, so far 



‘‘ I I  0 * d  Answer* AUGUST 25, 1972 O ral A im ers  *6

HI the private sector refineries ate concerned, 
t should be made by ourselves at prices favoura

ble to us. But, 99 I have said before, and 
1 think it bears repetition, with regard to 
foreign oil companies, we have sot agreements 

v for a period of 25 years, the first of which 
comes tr> an end sometimes in 1979. The 
result is that they are insisting on the written 
clause of the agreement that so far as crude 
oi) is concerned, they will be entitled to bring 
their crude from their own sources for the 
purpose of refinery in their refineries.

SHRI R S. PANDEY : This is the crux 
of the problem. They may be entitled, but 
when they indulge in malpractices, cant’t you 
annul the agreement ? The Government is the 
supreme authority.

MR. SPEAKER : Please don’t take the 
second chance.

MR. SPEAKER : Shti Vajpayee - absent.
Shri Mayavan—absent.

m m  «  w iy t  jwrf aw i w  fiww
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SHRI S. M. BANERJEE : Certain rates 
are written against their names ; but they are 
not paid ; it is a serious matter.
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Payment of Bonus to the OkUi»n Employees 
Working i« Ocf«feice

*353. SHRI S. M. BANERJEE : Will 
the Minister of DEFENCE be pleased to 
state:

(a) whether the All-India Defence Emp
loyees Federation has requested Government 
to refer the question of payment of Bonus to 
the civilian employees in Defence to the 
Committee which has been formed to review 
the working of the Bonus Act; and

(b) if so, the reacrion of Government in 
this regard ?

THE MINISTER OF STATE (DEFENCE 
PRODUCTION) IN THE MINISTRY OF 
DEFENCb (SHRI VIDYA CHARAN 
SIIUKLA) : (a) and (b). The communica
tion referred to by the Hon’ble Member is not 
readily available However, the question 
whether employees of Departmental Under
takings under the Ministry of Defence may ce 
eligible for pa>ment of bonus is being 
examined.

SHRI S. M. BANERJEE: In the consul- 
tative committee meeting of the Labour 
Ministry held on 24th July a resolution was 
passed by all sections of the Members present 
there demanding from the Labour Ministry, 
or rather the Labour Minister, that the matter 
should be refericd to the Government for 
consideration. I want to know whether the 
hon Minister is aware of this fact. I want to 
know whether the Defence Ministry has also 
supported this ca<*e in view of the discrimina
tion between public undertaking and Defence 
Ministry and the Department of Labour.

SHRI VIDYA CHARAN SHUKLA : As 
I said this is still under examination. The 
Department of Labour is processing this case. 
After the mutual consultations among van* 
ous ministries concerned are over they will 
take up the matter before the Cabinet for the 
decision of the Cabinet, Only after that we 
will be able to indicate what action we ate 
going to take in the matter.

Utilisation of Loans from World Bank given
to Stales

*?54. SHRI C. R. CHANDRAPPAN s 
will tb* Miotoer of FINANCE ho pfeued to

(a) whether the World Bank loans gfaem
to the various States during the Mat tbtw? 
years have remained unutilised ? %

%
(b) if so, the amount of loans remaining 

unutilised and the reasons therefor; and 1
t

(c) whether Government make any eaquhy 
from the states from time to time about thes«ft 
loans ?

t
THE MINISTER OF FINANCE (SHIti 

YESHWANTRAO CHAVAN): (a) Outot
loans/credits received from World Bank and 
the International Development Association for 
groundwater development, irrigation and farm! 
machanization in various states an amount of 
$ 21 million has been utilised so far.

(b) These loans/credits are to be utilised 
over a number of years according to the 
phased programme for implementation of the' 
projects. The , amount of credits still to be* 
drawn is $ 303 million.

(c) Yes, Sir. '

SHRI C. K. CHANDRAPPAN : There 
are press reports paying that due to some 
procedural difficulties, Government have failed 
to utilise these loans provided by the World 
Bank. How far are they true ? (

SHRI VESHWANTRAO CHAVAN : 
We hope that utilisation will pick up as time 
passes, because in the earlier stages this 
takes certain preparatory work as this is a r 
rather very complicated thing with institu
tional arrangements and other vhings. But as 
time passes, it will pick up speed,

SHRI C. K. CHANDRAPPAN : The 
Minister reffcrcd to initial difficulties. But If i 
I may be permitted to say so, World Bank* 
loans amounting to $ 324 million for agricut* ’ 
tural development have been with the Ministry' 
unspent for three years. That is not due to 
initial difficulties.

SHRI YESWANTRAO CHAVAN: It i* 
not just a question of the Ministry having fin 
the money and it has to be just thrown around,, 
It has to be spent for proper purposes. It <*■/ 
quires certain spading in each State, BuUcati 
any it is picking up. V #  example, only $ 1 2  
mittfon v m  epent during i m 7 | ;  i ^ f w a
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w pm $  7.3 miHion tfertng M U n . During the 
serrent year, we have utilised so far $10.5 
mftfton, This is how ft is going up, But I 
am sum tt will take time. I cannot say that 
only because the money Is available we will 
be able Immediately to spend it. There are 
certain conditions in the project itself, in what 
m>ini>i!f | |  I* to he spent.

SHRI PR1YA RANJAN DAS MUNSI: 
In m iy  to <c), the hon. Minister answered 
hi die affirmative* Since the reports 
may bewadUy available with the Ministry, 
which am the States or which is tbe only State 
which is utilising readily the money given by 
the Worid iBank for agricultural develop
ment?

' SHRI YESHWANTRAO CHAVAN : I 
do not think I should identify any parti
cular Stale because practically the position is 
more or less the same everywhere since the diffi
culties die the same. Mostly selected States have 
already undertaken this responsibility. For 
example, in the case of irrigation projects, 
Andhra Pradesh and Gitfarat are the major 
States in this. In tbe case of the former, we 
h*ve got the Pochampad project and in the 
Cam of the latter, the Kadana project. In 
regard to the Kadana project, the contractor 
who was given tbe contract could not 
fulfil i t  So they issued new notices and 
now tender*. Nobody responded to that. 
Therefore, Government decided to take it up 
dfcpartmentally. These are the difficulties that 
eome fn the way. We are in touch with 
#taf« Governments, I hope the hon. member 
wiH appreciate my difficulty in specifically 
pointing out Which State is better and which 
It not.

SHRI P. M. MEHTA : What is the pro
cedure for the demand of loans by the 
States ? Are the States not requited to for* 
wand the proposed projects for the loans ? If 
itygy are, how is it that the project was not 
prspirid property as a result oif which the loan 
is a r t  utilised ?

t
• a m i yESHWANTKAO CHAVAN : 
Its  jtfmat # mttan nbte* to tbe c«w when

the money
sanctioned* the question arises of how to 

, implement it. Hdl dons not relate to ho# 
the p*o|ect is to be put before the Wortd 
j$attfc Itof Its tft*- THi* f| tmtlkSr

th® t̂ in

World Bank come here, and they sit with the 
Central Government, they go and Inspect the 
project, they prepare the project report or the 
feasibility report, and after that, it is dfocussed 
and negotiated, So, that is a different matter 
altogether. The present question deals with 
the post-sanction position and the difficulties 
in implementing what has already been 
sanctioned and we are discussing only that 
point now.

SHRI R S. PANDEY : With regard to 
the World Bank loans, may I know whether 
when money is sanctioned for a particular 
project but it is not utilised, we are obliged 
te pay commitment charges in terms of foreign 
exchange ?

SHRI YESHWANTRAO CHAVAN : I 
do not think that there is any question of our 
having to pay back when the money is not 
being used. For, the question is one of 
disbursements on the basis of actual expendi
ture.

*1° w f l w iw  <tfTJ : WT fff aaftr 
?  * im iit i n f t f  art* wfirfir finsxf |  
irr art* % «Wir 3  |  *ita
w t  f f a  » fe rm % w * a r t *  fa  

ftw r gw w  OTfrr m t  ^
$ eft <rar w  fa  faw n

artft sftr %  3*1% ffetj 20 Titfe m 
#asr w it tw t t  f a r t
3frC 9TT w* *TTW WfR ? 9$ T O

t% <Ft fa n :  j  ftra% * rm r
v ( f  £  t p  |  ?

«ft ww niw r W fm  : «j| «?* g tfta r  
|  i a f  tm  m i l  f a  aft «Jw
ftRT, qws qtn Wt TO % f 9
fjf tiw  arrf I  «nt *f

% ww, f v  % v w  «r? m *
otwt w t  i

SHRI SOMCHAND SOLANKI: M*y I
know wtpth&r first we> h*vt to m fy  kmn 
front the World t e l e  and ^mi m  4 0 0 *

—  mtM Unas& Jkji>âh4SkMaaio9 ptogmam w  mf* iiw
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gramme and the utilisation of the amount 
and then ask for the loan from the World 
Bank? 

SHRI YESHWANTRAO CHA VAN 
We do both. Both things are there. 

Import of Interior Lubricant by I.O.C. 
and its sale to Railways 

*356. SHRI N.K. SANGHI: Will the 
Minister of PETROLEUM AND -CHFMI-
CALS be pleased to to state : 

(a) whether the Indian Oil Corporation 
imported from Bangkok and Rumania some 
lubricant of certain specifications inferior to 
I.S. specifications through the O.;eanic Petro-
leum Company during the last three years and 
sold the same to the Indian Railways through 
the D.G.S. & D representing it to be of I.S. 
specifications with the result that Railways 
had to suffer heavy losses besides impairing 
the efficiency of running of trains ; and 

(b) if so, what action Government have 
taken against the concerned officials for the 
above transaction and, if no action has been 
taken so far, whether Government intend to 
institute an enquiry into the matter ? 

THE MINISTER OF LAW AND JUS-
TICE, AND PETROLEUM AND CHEMI-
CALS (SHRI H.R. GOKHALE) : (a) The 
axle oil required by the Indian Railways is 
normally imported from Rumania under rupee 
payment under the provisions of the Trade 
Plan agreement between the two Governments. 
·All of these imports are made through Messrs 
Petrolexport, the Rumanian Government 
agency. In the last two years some imports 
have also been made from Bangkok through 
M/s. Oceanic Petroleum Corporation, after 
inviting competitive tenders. Currently, imports 
are being made from Rumania through Messrs 
Petrolexport. None of the imports made 
from Bangkok through the Oceanic Petroleum 
Corporation has been found to be inferior or 
different from the Indian Standards specifica-
tions. Three out of the nine consignments 
imported from Rumania, however, had margi-
nally different specifications than those speci-
fied by the Indian Standards. These were, 
however, within the tolerance limits and were 
accepted by the Indian Railways as such. 
Neither the IOC nor the DGS&D through 
whom all these supplies are made, have receiv-

ed any complaints from Railways of damage 
or losses on this account. 

(b) Does not arise. 

SHRI N.K. SANGHI: May I know 
whether the three consingments sent by Ruma-
nia through the Petrolexports were inferior to 
the lSI specifications ? If so, has this matter 
been taken up with the Petrolexport for dama-
ges ? Was this aspect brought to the notice 
of the railways that the oil that was being 
supplied from Rumania was not up to the lSI 
specifications but within the tolerance limits ? 

SHRI H.R. GOKHALE : As I said, the 
specifications were in a few consignments less 
than the standard. But they were within the 
tolerance limits ; they were routed through 
the IOC and the DGSD, and neither of these 
two organisations nor the railways have raised 
any question that they were inferior and it has 
affected the working of the railways. Our 
enquiries also show that this was not on account 
of anything wrong done by Rumania, but 
there has been some contamination during 
transit, and the reasons for that contamination 
for the small quantity could not be located. 

SHRI N.K. SANGHI: May I know 
whether a memorandum has been sent by the 
Akhil Bharatiya Oil Dealers' Association 
where so many vagaries have been mentioned 
and whether they have been brought to the 
attention of the bon. Minister ? Has this 
memorandum been examined and proper act-
lion taken ? They have particulary aileged 
that inferior oil has been shown as superior 
oil, and superior oil as inferior oil, to various 
dealers. 

SHRI H.R. GOKHALE : This particular 
organisation has been making a number of 
representations for quite sometime. They have 
all been axamined and appropriate replies 
have been given at the appropriate time. 

Ex-Rulers Holding Foreign Exchange 
Accounts Abroad 

*357. SHRI PRABODH CHANDRA : 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether many of the 
still holding foreign exchange 
assets abroad ; and 

ex-rulers are 
accounts and 
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(b) the action Government propose to 
itake against thaw ex-rulers who have not yet 
,declared their Accounts and assets abroad 
,as required under Government directives ?
*
i THE MINISTER OF FINANCE (SHRI 
lYESHWANTRAO CHAVAN): (a) Govern- 
aneifct aie aware that some of the ex-rulers 
•re holding assets abroad.

(b) Ex-rulers are subject to the same rights 
and obligations as other citizens under tbe 
regulations. Consequent upon the commence* 
ment of the Constitution (Twenty sixth amend
ment) Act, 1971 this legal position is being 
intimated to the ex-rulers, Those who fail to 
comply with the legal requirements will be 
table for action under law.

MR. SPEAKER: Yes; Shri Praboth
Chandra—not asking any supplementary ques- 
fon. Now, Shri Banerjee.

SHRI S.M. BANERJEE: After the 
unendment of the Constitution, the same 
tction will be taken against the ex-rulers as is 
afeea against any Indian citizen having foreign 
itsets. Now, 1 would like to know whether 
jay assessment has been made of their total 
slots in foreign countries. May I also know 
^tether It is also a fact that besides foreign 
xejbange accounts, curios and statues and 
9W#U and other things are also sent out and 
ept in foreign countries, and whether any 
ssesament has been made of those things and,
* so, what action has been taken against the 
unearned ex-rulers ?

SHRI YESHWANTRAO CHAVAN : I 
ave not got the actual amount of assessment in 
idividual cases. But the position has chang- 
1 after the amendment of the Constitution, 
he previous position was that before a cer- 
in date—‘Zero hour—whatever they had 
jfore that date, it was supposed that they 
:K entitled to keep them abroad. But now, 
ter the amendment of the Constitution, the 
?bts and obligations about holding any 
reign exchange In other countries for all 
,6 Indian citizens have become the same. On 
it ground, certain Instructions or certain 
iMdines would be issued to the Reserve Bank, 
hink the Home Ministry also will inform 
; individual rulers so that they will become 
am of it,

SHRI S.M, BANERJEE i What la the f 
ai asset ?

SHRI YESHWANTRAO CHAVAN: I 
have not got the details of the assessment with 
me.

SHRI S.M. BANERJEE : Apart from the 
foreign exchange accounts, is it not a fact that 
from Jaipur or Udaipur or any other ‘Pur\ 
they are sending their curios to foreign count* 
ries and whether any watch is kept on them ? 
I want to know what the Government are 
doing.

MR. SPEAKER : You include curios 
in this ?

SHRI S.M. BANERJEE: Yes, Sir. They 
are sending them out to foreign countries. 
(,Interruption)

MR SPEAKER: Order, please. Shri 
Gotkhinde.

SHRI ANNASAHEB GOTKHINDE : 
May 1 Know Irom the hon. Minister whether 
the Government would give us an assurance 
that any ex-gratia payment that the Govern- 
ment intends to make to the ex-rulers will not 
be made to such defaulting cx-rulers ?

MR. SPEAKER : It is a suggestion for
action.

SHRI SHYAMNANDAN MISHRA : 
May I know whether there is any obligation 
cast upon every citizen to declare what he has 
been holding by way of accounts in foreign 
bunks ? If that is so, may I know whether 
these rulers had also given some information 
to the government that (hey were holding 
some account in foreign banks ? Secondly, 
may I know whether recently permission 
had been given to any ruler to bring back 
money held in foreign countries ?

SHRI YESHWANTRAO CHAVAN: 1 
cannot give all these details unless separate 
notice is given, I think it is obligatory on 
every citizen to declare whatever foreign ex
change he holds abroad.

SHRI SHYAMNANDAN MISHRA i 
But the Minister said in reply to an earlier 
question that Government waft not in pom * 
sion of information about the total a**ount 
that the rulers have abroad.
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m m  YESHWANTRAO CHAVAN i 
What I meant was that at the present moment 
I  have not got that information.

SHRI S. A. SHAMIM: It is an open 
secret that most of the rulers have been holding 
huge sums in foreign exchange outside the 
country. Will the Government ascertain 
through some agency as to what is the sum 
hi terms of foreign exchange or will it be 
left to the sweet will of the rulers to declare 
whether they have any amount there or not 1

SHRI YESHWANTRAO CHAVAN : 
White we expect the rulers to declare what 
they have been bolding abroad, in case we 
find that what they have declarec is illusory, 
we can always do that also. But, at the pre
sent moment, I do not think we should begin 
with that.

Award of Prizes to Sarpanchs of Gram Pancha-
yats for Scouring Deposits Under Small 

Savings Schemes

*359. PROF. NARAIN CHAND PARA- 
SHAR : Will tbe Minister of FINANCE be 
pleased to state :

(a) whether it has been decided by Go
vernment to award prizes to the Sarpanch or 
Pramukh of the Gram Panchayat securing 
highest collections In his/her Block during tbe 
special National Savings Fortnight in order 
to provide incentives to those engaged in 
Small Savings collections;

(b) if so, whether the prise winners for 
the various Blocks in the country have been 
•elected by the State Governments concerned 
for the year 1971 ; and

(c) whether it is also envisaged to give a 
special prize to the Sarpanch/Pramukh, who 
secures the highest collection in a state and 
in the whole of the country ?

THE DEPUTY MINISTER IN THE MI
NISTRY OF FINANCE (SHRIMAH 
SUSH1LA ROHATGI): (a) Yes, Sir. in order 
to encourage non-official participation at Gram 
Panchayat level for promoting small saving 
collections, the Government of India institu
ted the award of prizos reckoned at the rate 
of Rs. M h  for etth block to the Sarpanch or 
Pramufch of tbe <Jram Paochayat eeoiring 
foghest ooHtakms to each Biock during the

National Saving Fortnight beginning from the 
31st October, 1971.

(b) The period of special campaign was 
varied by most of the State Governments and 
thus the compaigns continued in the States 
for varying periods up to the 29th February, 
1972. Complete information about the num
ber of prize winners selected has not been 
received from all tbe States. Kerala have selec
ted 23 prize winners and Giyrat have selected 
18 prize winners.

(c) The scheme of prizes for 1971-72 did 
not envisage the award of special prize to 
the Sarpanch/Pramukh securing the highest 
collections in a State or in the country as a 
whole.

PROF NARAIN CHAND PARASHAR : 
In view of tbe answer to part (c) of the 
question, may I know whether the government 
is considering the award of a prize to the 
sarpanch who has tbe highest collection to his 
credit in his State or the country ?

SHRIMATI SUSH1LA ROHATGI: It is 
a good suggestion. I do not think Government 
will have any objection to that. We can cer
tainly consider it.

g i-w fnjfn
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t m  M in is te r  o p  s t a t e  (d e fb n c b  
p r o d u c t io n )  i n  t h e  m in is t r y  o p
DEFENCE (SHRI VIDYA CHARAN 
SHUKLA): (a) to <c). It has bees reported 
that * procession was taken cut at Ranvir- 
«laatfbijnara on the 12th lime, ls>72 to demand 
extension of the scope of the schemes sanc
tioned by the Department of Rehabilitation 
ft* compensating or alleviating the losses 
suffered during the December 1971 conflict. 
Mo reference in this regard has, however, 
beea received from the State Government who 
are responsible for settling the claims and 
effecting payment.

*fr f w w  w  x w t  : s w s r  115m ,
t  # m d T  n ^ ff  *r ^  ^  flra*

«1Rt |  j i h w  «*f srf $ 1 sHr 
f*  im  *f wx*t «r% aw% arfR 
w w  tff, w f t  t*  «rr m*?r | f
*ft «*i% fin? |
fo ro  t i t  g<? |  fo s j ar?t 5W €tnratff sWf 
3 >n% »Wf w  $, % #  t* r
f  wtf fa? «rt* f  1 w  b ij | f»? arafr $ 
«ft w fe iR ff if> 1 #  #
»HJT, HfTf <BCT fm  V wTS im p s TX^tvT 
»rr<t̂ F*r sr$f fare* wr»r «pf 
arfff vc zl# araft ?, fw  ce 
anff |  aflft art# «gs amft 1 1 vwr $  snff, 
fir^jrw % wnt 4W| an% in«ft 5^  *>
*wra <fWr f  1 * tnw  ^<f»u

fTOT ^  $9fT ft? p̂PTT *n{f
ftoft t  " ( w m ) ' "

SHftI R. V. SWAMINATHAN : Hon'ble 
Member is making a speech* Kindly ask the 
question.

SHRI IAOANNATHRAO JOSHI. I am 
puttini the quwtion. I do not understand his 
Impatience. The Speaker is there to control the ««—«— wsemoers.

W W  * f * f  : #  W fH t %• T p

W aW nW w l WHjl? • OfoMvn
w w t  <** *|*r «f£ ^Tiff tftx

fa  w  h o t k  % wotqt w ft t  ^  
wi?r |  i w  % w  w w t

fT l W l w  V t w t  nPHfflRTw 
«t<r |  w  WkTJRT fn  Iff WRVRPT
w  itl’iw  4>t ? »jflr n ff, *ft 
vff ?

*fT WHWW Ijfw : W»WJ[W ^  Tw^
a> jtt P m  | ,  aft jfhprr |  wf
Tiwf tm n x  w r  ^  >rf ^  1 tisbt t n w  
% t o  <rc «erfai# tft 1 1 t w r  
% aft *l4nl^t <St (  WTT finxat ift 
Wppfrt SP!W *̂tT <R*5 f »  • 

% »nii 5f 
w  ? n f  #  <r% 1 1

T’w'VTftg jrr % «nro Sf aft sdw 
fim  | ,  w|t aft jarr t  w u  ^r?- 
ir^ i % «i3«i<., fvnff % w f̂liT ?̂n 
fefr « n ^ !  f i r o  ^  m»rsf»*r 
^  arrgm 1 aft arft qrx i*f«r fart |  ’R«« *

«T TO% 3?R aft «f̂ g  f w  WT Xrt 
^  «r 2 onr 86 ârrr, *r % 2 ?n« 85
5arrttft«n»mr | iw w  1
efSm r srre #%«e ^ r % 1426 «rnt% it. 
fsm$ 2 cmr 32 firtr 1% % aftr 60 
farrr «o % fin* »pj 1 1 aft a m  fiR?- • 
v f m  f ,  faraw fw r w
T5T |  OTt v lf  «nfT *f( |  i aft

m ^ h r  < r «pIw f t a n w w  
9W*f 2,496 V f t  I f t n  |  J W  
iftjjr fwftr 1 1  w% amuft
«HR $nWn WfWIT m i  ?  oT WPwf W m 
WT ’It zvrtt fW wiO «wff aiwt ««ft 1 1

it® w i h w w  •Jli'i : #  I w  f l  

w r  *i?WT V W I #  f*r«m f% a%  
t fw tt  *% I, f t  *  i w r  fai»nft aftr f t  
(  %fiW w A  dwafw^ftf yptvn sfff 
%<W{t ? wvtt l i t  w  m  f WWW.t 
W *l w h  W wW  W W * WtK w
i r t w r ' , ^ 7 , ’

http://WWW.t
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f a n  f W  JJWj : 3$ snpr w f t t  
f%f ycr % f i t  $  * r \ € N m S  *fai t  

f t  |  W N w  s w
^nr^n1 srcwft *j*ht i  f t  srnpft i

i f*  w f tn tw w
5 * r % * r t* f9 ? rT S f iF f^  q frs r t  

$ fwwft *nft w  ^  *r$f*mr #  f t  
*rf |  aftr ^ r  ?ra? 9 p w  f t  ?

MR. SPEAKER; He has already men- 
tioned it. I will now go through the second 
round of the Question List.

Indian Airlines Flights from Madras, Delhi, 
Bombay and Calcutta Delayed and Can

celled daring the Last Fifteen Days

*351 SHRI PILOO MODY: Will the 
Minister of TOURISM AND CIVIL AVIA

TION fee ^ m e d  to state i

(a) how many Indian AtrKnes flights from 
Madras, Delhi* Bombay and Calcutta were de
layed and for how long, daring the Iasi fifteen 
days;

(b) how many of them were cancelled after 
sulking the passengers wait for long hours 
and how long after departure time were they 
announced as cancelled; and

(c) the reasons for these delays and can
cellations ?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJ1NI MAHISHI) :
(a) to (c). I lay a statement on tbe Table of 
the Sabha.

Statement

(a) The Number of Indian Airlines flights delayed from Madras, Delhi, Bombay and 
Calcutta during the period 25th July to 8th August, 1972 to given here under:

SI. No. Station

Break up of delays

between 
15 minutes and 
one hour

between 
61 minutes and 
two hours

exceeding 
two hours

1. Madras 49 4 6

2. Delhi 72 24 29

3. Bombay 131 22 21

4. Calcutta 98 47 57

Total : 350 97 113
*— * —

GRAND TOTAL 360

1 (b) Number of flights cancelled * •

SxM m bm  E xO tlki Ex Bombay ExCaltutm  
I  •  » «< i
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(G) Reasons for tbe delays and cancellations :

SHRI PILOO MODY: If I could not 
come here in time to ask the Question, 1 could
have hardly read the statement.

)
Sir, very often the planes are being de

layed for no reason at all. Only yesterday, 
when 1 came from Calcutta, because they did 
not have enough passengers on a scheduled 
flight, they combined the two flights and ran a 
latter flight thereby delaying me for l j  hours. 
I do not think this is the manner in which a 
public utility service should be run. What has 
the Minister got to say about merging of 
flights and why most of these delays are 
caused ?

OR. SAROJINI MAHISHI : It is not 
usually done like that in a public sector under* 
taking, whether it is economical or uneconomi
cal. We undertake to operate lines whether 
thect axe passengers or no passengers* The 
services are operated, 1 do not know whether 
tbe Member knows tbe extact reason as to 
why one tiight was cancelled or delayed. K 
•hail try to find it out. Usually* the merging 
does not take place.

WRjTTTEN ANSWERS TO QUESTIONS

Preference Given by Monopolies Commission 
to Joiat Sector Units

*342. SHRI K. MALLANNA : Will the 
Minister of COMPANY AFFAIRS be pleased 
state :

(a) whether the Monopolies Commission 
has expressed itself in favour of more joint 
sector units instead of private sector units ;

(b) if so, whether recently any joint sector 
ventures have been cleared by Government; and

(c) if so, the names thereof?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) The Commission has not made any such 
general observation. In one cm , one Member 
in bis minority report had proposed divestment 
of a segment of fhace* held by another com
pany in fo m t  offlnaacial institutions as a 
flrit step towards joint sector.



(b) and <4- Among the cases coming 
under Section £1 or 22 of the M.R.T.P. Act, 
an m U m b a  of M/s, Cejstttttjf Spinning & 
Manufacturing Co. Ltd. ha* been approved on 
the basil of formation of a new company 
the capital structure of which would be in 
tbe nature of a joint lector. An application 
from M/s. Bangor Bros. Ltd., though not 
referred to the M.R T.P. Commission, has 
been approved on the same principle. An appli
cation from M/s.€ominco Binaoi Zinc Ltd., 
though sot referred to the M.R.T.P. Commis
sion* has also been cleared subject to the 
condition that the project will be one in the 
joint sector in terms of the Press Note dated 
the 18th February 1970, issued by the Ministry 
of Industrial Development and Internal Trade.

Assistance to Bangladesh

*341. SHRI CHINTAMANI PANI- 
ORAHI : Will the Minister of FINANCE be 
pleased to state :

(a) whether the Government of India have 
informed the Government of Bangladesh that 
India would meet the marginal resource gap 
in the annual development programme of 
Bangladesh which has been launched recently ; 
and

(b) if so, the extent of aid that India is 
likely to provide annually ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) There 
has been no request from the Government of 
Bangladesh that India should meet the resource 
gap in the annual development programme of 
Bangladesh.

(b) A provision of Rs. 200 crores has 
been made for assistance to Bangladesh for 
the two years 1971-72 and 1972-73.

n f ir tw  Sr ft f a jw f f  d ta
3TT1W VT Wm
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MHf # » r e v t l f ^ s r f t w i
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Sffonto rrffu niTahiuil Cfaeds Ffiai A Pilyi) 
sWp in Boadbey

*349. SHRI V. MAYAVAN: Will the 
m  Minister of FINANCE be pleased to 
tfaie : 4

(a) whether contraband goods valued at 
Rs. 17*5 fefcb were seised from » Dutch ship 
in Bombay on the 15th July, 1972 ; and

(b) If so* what action has been taken 
against those held responsible ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) and <b>. On 14*7-72 contra
band goods valued about Rs. 17*66 lakhs 
(at Indian market rate) were seized from a 
Ouch Motor Vessel Strrat Johore. Since, on 
the basis of the enquiries made, It was not 
possible to connect any particular person on 
board M. V. Strrat Johore with the contia- 
band seized no arrests were made. How
ever* tbe vessel was seized on the grounds 
that it was used for transporting smuggled 
goods and was later released on a bond with 
Bank surety for Rs. 10 lakhs. Show Cause 
memos are being issued to tbe Captain, 
Chief Engineer* agents and owners of the 
vesaeL

Scheme of Statistical Returns hi Banks

*352. SHRI SUKHDEO PRASAD 
VERMA ; WiU the Minister of FINANCE be 
pleased to state:

(a) whether Government propose to intro
duce a new scheme of statistical returns 
replacing the practice of monthly returns of 
advances by the Commercial Banks In the 
eotmtiy ;and

<b) 9  so* the salient features of the 
aeheme 7

THE MINISTER OF FINANCE (SHRI 
YESWANTRAO CHAVAN) (a) Yes, Sir. The 
BUtetwe Bunk of India has introduced a new 
eyafetti of statist***! returns by the Commer
cial Banks.

<b) A Statement is laid on the Table of 
tbe House,

Stmmem

Salient features m  the tm  System tfStM stfaii
1Returns Introduced by the Reserve Mem of 

Indld with effect frtym Augusts W 7

(1) Tbe new system of statistical repor
ting is designated as ‘ Basic Statisti
cal Returns* (B.S.R.).

(2) It provides for a steady flow of in
formation on deposits and advance*, 
required by the Reserve Bank with
out undue strain on banks' branches.

(3) Under the new system basic informa
tion on deposits and advances will 
be submitted by branches to the 
banks twice a year

(4) In the past returns from the branches 
were submitted straight to the Re
serve Bank with a copy to the Head 
Office of the bank concerned# Under 
the new system branches will submit 
their returns to the Head or Regional 
Office of each bank and that bank 
will issue the responsibility for the 
collection and checking of the re
turns. The Head Offices of the banks 
will send the returns to the Reserve 
Bank after checking the accuracy of 
the returns.

(5) Taking into consideration the socio
economic significance of agricultural 
development* two special returns* one 
the quantum and levels of lending to 
agriculture and the other relating to 
recovery performance* have been in
troduced. These returns have to be 
submitted b»thc Head Offices of the 
banks.

(6) Returns submitted to the Reserve 
iBank will be on State-wise basis. 
The banks have also been advised to 
conttUdite (he date on distifotwise 
basis to meet enquiries that ari#e 
from time to time.

(7) Tbe system ate* provides hit ealiteg 
Hair monthly data from Heed Ofltoe* 
of the b***1tsoo wfanwel
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Seismic Surveys in the 
Structures 

Bombay High 

*354. SHRI RAJDEO SINGH : Will 
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state : 

(a) whether detailed seismic surveys in 
the Bombay High Structures have been comp-
leted to pinpoint locations of the first few 
wells; and 

(b) the period during which drilling 
will be completed there after getting the 
delivery of mobile platform from Japan ? 

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a) Yes, 
Sir. 

(b) Drilling in this area would initially 
be of a limited number of exploratory wells. 
In the event of any of these wells indicating 
the presence of favourable geological conditions, 
a number of additional wells have to be drill-
ed to further explore the oil potential of the 
area and to assess the commerciality of the 
oil-find. If this leads to the establishment of 
oil accumulation of commercial importance, a 
larger number of development wells would 
have to be drilled to obtain production of 
oil. 

Thus, it cannot be reliably estimated, at 
the present stage, as to the period during 
which drilling would be completed at these 
structures, as it would mainly depend on the 
results obtained from exploratory drilling and 
the time that the drilling of the various wells 
will take. 

Violation of Indian Territorial waters and 
Air Srace by Pakistan 

*358. SHRI D. K. PANDA: Will the 
Minister of DEFENCE be pleased to state 
the number of times Pakistan Violated Indian 
territorial wat~rs and air space Gince the cease 
fire of December, 1971 ? 

THE MINISTER OF DEFENCE (SHRI 
JAGJIV AN RAM) : No report of violation 
of Indian territorial waters by Pakistan since 
the cease-fire of December 1971 has been re-
ceived, The number of violations. of Indian 
air space is ten. 

Plan 111Ve~tment Board 

3380. SHRI MARTAND SINGH OF 
REWA : Will the Minister of FINANCE be 
pleased to state : 

(a) whether there is any proposal under 
the consideration of Government to appoint 
a Plan Investment Board to expedite clear-
ance of projects included in the Central Plan ; 
and 

(b) the number of projects in the country, 
State-wise which are behind schedule ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) It has been decided to con-
stitute a Public Investment Board as a form 
for consideration of public sector investment 
proposals. 

(b) Information is being collected and 
will be placed before the House. 

Fall in Exchange value of Rupee in South 
East Asia 

3381. SHRI BISHWANATH JHUNJHUN-
WALA : Will the Minister of FINANCE 
be pleaced to state : 

(a) whether the exchange value of rupee 
has since fallen in South East Asia ; 

(b) whether similar trends are discerni-
ble in European countries also ; and if so, to 
what extent this has fallen in different places ; 
and 

(c) how the fall in exchange value will 
affect India's trade obligations with these 
countries ? 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHA VAN) : (a) and (b). 
No, Sir. All .authorised foreign exchange 
transactions are carried out at the official 
exchange rate. Because of the sporadic and 
marginal character of foreign exchange deals 
carried out in contravention of Exchange 
control Regulations, unofficial rates cannot in 
any way be considered as an indicator of the 
external value of the rupee. 

(c) Does not arise. 
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Drugs and Pharmaceutical Firms in India 
which hold more than 25 per cent 

Foreign Equity 

3382. SHRI K. SURYANARAYANA: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to refer to the reply 
given to Unstarred Question No 6738 on the 
19th May, 1972 regarding drugs and pharmaceu-
tical firms in India and state : 

(a) whether the information, referred to 
therein, has since been collected ; and 

(b) if so, whether it would be laid down 
on the Table of the House ? 

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and (b). 
The names of Drugs & Pharmaceutical firms 
having more than 25 per cent foreign equity 
are given in the statement laid on the Table of 
the House. [Placed in library. See No. 
LT-3502/72]. The remittances made by them 
on account of dividends, royalties, technical 
know-how fees etc. are as follows : 

Dividends/Profits. 

Head Office expenses. 

Technical know-how 

Royalty. 

Total: 

1969-70 
RS. 

364,37,643 

11,98,907 

12,01,622 

94,95,272 

483,33,444 

1970-71 
RS. 

414,03,353 

27,01,459 

26,97,678 

17,73,425 

485,75,915 

Availability of Natural Gas and its Use 

3383. SHRI BISHWANATH JHUNJ-
HUNWALA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to 
state the total availablity of natural gas in the 
country at present and the quantity 
which has been put to use and the nature 
thereof ? 

THE MINISTER OF LAW AND JUSTI-
CE AND PETROLEUM AND CHEMICALS 
(SHRI H. R GOKHALE) : The present avai-
lablity and utilisation of Natural Gas may be 
seen from the following figures pertaining to 

the first six months of 1972 : 

Period Production Utilisation 

January/June 
1972 

(in million cubic meters) 

786 453 

The utilisation was as feedstock for manu-
facture of fertilisers, power generation, indus-
trial fuel, and maintenance of pressure in 
oilfields. 

Utilisation of Gas for Fertilizer Plants 

3384. SHRI BISHWANATH JHUNJHUN-
WALA : Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state 
whether Government have considered the desi-
rability of using natural gas for fertiliser plants 
as is being envisaged by the Government of 
Iraq and if so, the detai Is of the studies made 
in this matter ? 

THE MINISTER OF LAW AND JUST-
ICE AND PETROLEUM AND CHEMICALS 
(SHRI H. R. GOKHALE): Government is 
aware of the advantages of using the Natural 
gas as feedstock for fertilizer produclion. In 
fact, natural/associated gas is already being 
used for fertilizer production by the Namrup 
Unit of the Fertilizer Corporation of India 
and the Gujarat State Fertilizer Company, 
Baroda. Natural gas is also proposed to be 
used as feedstock in the Namrup Expansion 
Scheme and in the unit being set up by the 
Indian farmers Fertilizer Cooperative Ltd. at 
Kalol. These two schemes are currently under 
implementation. 

Extent of Reductit•n in Revenur and Emp-
loyment Opportunities due to shifting 

of Foreign Air Companies from 
Calcutta 

3385. SHRI BISHWANATH JHUN· 
JHUNWALA : Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleased to 
state the extent to which the revenue and emp-
loyment opportunities have dwindled during 
the last three years at Calcutta Air port due 
to shifting of foreign air Companies from 
Calcutta ? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION: (DR. KARAN SINGH): 

' ____.;, 
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The n t a m  iwHwd by the CM  Avtatka 
Dqartmmt at C*!cutt» «rport dariu* A» 
lift time yean was «  follows:

Year Revenue

1969-70. Rs. 1,01,00,$65.

1970-71. Rs. 104,94,418.

1971-72. Rs. 95,39,327,

The slight drop in revenue in 1971-72 is not 
solely due to shifting of operations by some 
of the foreign airlines from Calcutta.

Though the shifting of operations by some 
airlines has resulted m retrenchment of some 
employees engaged by the airlines concerned, 
there has been no change in the employment 
position so far as the staff of the Civil Avia* 
tion Department and the International Air* 
ports Authority of India are concerned.

Shortfall in Credit Advances to Neglected 
Sectors

before the Emergency than Owing the **rfod 
of emergency; and

(b) if so, the level of production three 
months before and three months after the 
promulgation of emergency ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM): (a) No. Sir. In fact the 
production increased after the Promulgation of 
Emergency.

(b) Monthly value of production for 
September 1971 to February 1972 was as 
foHows:

September 1971 ...Rs. 1.51 crores,

October 1971 .. Rs. 0.79 crores.

November 1971 ...Rs. 0.89 csores.

December 1971 .. Rs. 1.73 crores.

January 1972 ...Rs. 1.75 crores.

February 1972 ...Rs, 1 18 crores.

3386* SHRI MARTAND SINOH OF 
REWA : Will the Minister of FINANCE be 
pleased to state :

(a) whether there has been a shortfall in 
the percentage of credit advanced to the 
neglected sectors by the nationalised banks ; 
and

(b) if so, the reaction of Government 
thereto?

Applications for Loan Received by Giridlh 
Branch of State Bank of India

3388. SHRI CHAPALENDU BHATTA- 
CHARYYIA : Will the Minister of FINANCE 
be pleased to state :

(a) the number of loan applications 
received by State Bank of India, Giddlh 
Branch for Joans upto Rs. 10,000 in 1971 and
1972, separately;

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) No, Sir.

(b) Does not arise.

Output of H|e Shahjahaapur Ordnance 
Clothing Factory

3387. SHRI JITENDRA PRASAD : 
WJU the Minister of DEFENCE be pleased to 
staif :

(a) whether the otitftif of the Sbatviahan- 
pur Ordnafcoe Oothing factory was mote

(b) the number of applicants who have 
been advanced loans;

(c) the rules for realisation of these loans 
and whether these rules are uniformly being 
adhered to ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN TUB 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) to <d). the 
information is being collected to the artent 
feasible and the same will be placed on the 
Table of the Hoose.
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4*89. SHRI CHAPALENDU BHATTA* 
CHARYYIA : Will the Minister of FINANCE 
be pleased to suite:

fa) whether tbe L.I.C. had extended tbe 
Scheme of advances for boosing to Policy 
Holders in Gtridih (District Hazaribagh) in 
Sm uay, 1971;

, (b) if so, the number of loan applications
, received since tben ; and

i (e) the number of applications sO far dis-
i posed of and advances actually made ?

THE MINISTER O* FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) The
&XC. has extended its ‘Own Your Home* 
Scheme (for its policy holders) to Giridih 
Centre in-November, 1970.

(b) and (c). Of tbe seven applications 
' received from this Centre till 31st March,
1 1972, the t l C .  has sanctioned five loan 
1 applications for Rs. 99,000/- and disbursed 

Rs. 73,000/-. One application was rejected.

Filling up of Clerical Posts In the Bank of 
Baroda

3390. SHRI DHAN SHAH PRADHAN : 
Will tbe Minister of FINANCE be pleased to

(a) the number of applications received 
in response to the last advertisement of the 
Sank of Baroda for filling the clerical posts 

1 ind tbe number of posts filled ;

] (b) whether a number of graduates/posts
•jaduates with high good division were not 
faent chance to appear for the written 
s s t;

! (c) if bo,  the reasons therefor and the
,rii*ria for tbe selection of candidates; 
»d

Id i w&eibe? #siitarti*toeni proposed toW f^ P W W f^  pPHwf f W lW W  JW V | W W w  mw

m atim  *li* df recruitment and form 
common pool tor ail the Nationalised Banks 
id if not, tbe reasdns therefor ?

v m  w m ? m  w  in  t m
MINISTRY OF FWANC8 (SHRi %. 
OANESH) : (a) to («)* 29 response to, ft* 
test advertisement. Bank of Baroda teceived 
about 05,600 applications. No post bat been 
filled up, as tbe selection process is not yet 
complete, The Bank called candidates 
15 times tbe number of anticipated vacancies 
for tbe written test. Keeping in mind the 
promotional opportunities to the officer cadre, 
tbe Bank decided to call 60% of the candi* 
dates who were degree holders and the rest 
who were non-graduates. However, all the 
Scheduled Castes/Scheduled Tribes candidates, 
with tbe requisite qualifications, whether non- 
gdSduates or graduates, were called for tbe 
written test. As the bank needed more 
graduates with agriculture, commerce and law 
qualifications, the bank felt it necessary to 
limit the number of candidates wbo possess 
degrees either in Science or Art. Therefore, 
it is likely that a number of graduates/post 
graduates with high total marks, m such facu
lties as Art or Science may not have been 
called for tbe written test.

(d) Government have under consideration 
a proposal for setting up a common recruit
ment agency for aU tbe nationalised banks.

Financial Assistrnce from Foreign Countries 
for Edncfttioual and Charitable Institutions 

in Kerala

3391. SHRI VAYALAR RAVI; Will 
the Minister of FINANCE be pleased to 
state :

(a) the number and names of educational 
and charitable institutions in Kerala receiving 
financial assistance from foreign countries and 
tbe total amount received by them during J 
1970-71 and 1971-72 ;

(b) whether Government ale aw^re that 
the assistance received by these institutions is 
being used to organise agitations against 
Government: and

<c) if so, what steps have been taken to 
regulate tbe inflow of foreign money to 
such institutions 1

t m  MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH); (a) Tbe information is being 
collected and Will be laid on the Table of the
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Cb) («>, At pm m  ****** h m  Um oc
the inflow of fortegn

mtmy fin India. Legislative procmals are 
being finalised for the purpose of imposing 
suitable restrictions on tbe receipt of foods 
from foreigo association* agencies or indivi
duals otherwise than in the course of ordinary
and bona fide transactions. A Bill will be
introduced in Parliament at an early date.

* Pilot Training to Rankers In I.A.F.

3392. SHRI VAYALAR RAVI : Will 
the Minister of DEFENCE be pleased to 
state:

(a) whether there is any proposal to give 
pilot training to rankers in the Indian Air
Force; and

(b) if so, the main features thereof ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) A scheme already 
exists to train airmen as pilots in the Flying 
Branch in the I.A.F.

(b) The qualifications required are that the 
airmen should be below 21 years of age and 
should have passed Matriculation or equiva
lent Examination. After selection through 
the Services Selection Board, those airmen, 
who are found medically fit are detailed for 
training as flight cadets and they are com* 
missioned after successful completion of the 
prescribed training. Those who do not make 
the grade during the training are allowed to 
revert as airmen or are released from the ser- 
vice* if the so desire.

Bridging the gap In the Pay of Officers and 
N.C.O.

?393. SHRI VAYALAR RAVI i Will 
the Minister of DEFENCE be pleased to state 
whether there is any proposal to bridge the 
existing gap in the Pay of Officers and the 
Non-Commissioned Officers of the Defence 
forces 1

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM): The struct** of emoto- 
meuta, including benefits in and kind, 
«ntf d^&<tom-«tJrcment benefits of ofikcrs 
and personnel below officer rank In tfe* Armed 

m already «odw examination by fh«
ftawr

Tourism 0 ^
Kwsla

9394. SHRI K. MALLANNA : WBt tbe 
Minister of TOURISM & CIVIL AVIATION 
be pleased to state :

fa) the salient features of the tourism 
development schemes for Guimarg (Kashmir) 
and Kovalam Beach (Kerala); and

(b) the amount spent by the Gen top on 
these two schemes so far ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) : 
fa) The salient features of the tourist deve
lopment schemes at Guimarg, which is being 
developed as a winter sports resort* and at 
Kovalam being developed as a beach resort 
during the Fourth Plan period are as follows :

Guimarg :

( i ) A road from Tangmarg to Guimarg.

( ii )  Erection of an aerial passenger 
ropeway, a chair-lift and ski-lifts.

(iU) Establishment of the Institute of 
Sldng & Mountaineering.

(iv) Snow-clearing operations.

(v) Purchase of ski, mountaineering and 
snowodearing equipment.

(vi) A centrally-heated hotel.

(vii) A master plan of Guimarg indicat* 
ing its development over a 10 year 
period.

Ktmlam:

( I ) A 100-room hotel,

(it) 40 cottages.

(iH) A beach service centre.

(iv) An open-air theatre.

(V) A yoga t̂tWMnassag* centre. 

'Dmiopmnt of toMfe
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(b) A sum of Rs. 51.01 lakhs on the 

Oulmarg Project and Its. 31.87 lakhs on the 
Kovaiam Project have been incurred upto 
IM I972,

Grant of Exemption from Income-Tax on 
Gratuity received by Employees

3395. SHRI CHANDRA SHEKHAR 
SINGH : Will the Minister of FINANCE be 
pleated to state:

(a) whether Government propose to 
amend the relevant portion of the Income-tax 
Act to allow exemption from tax on fraiuity 
received by employees on retirement, on their 
maximum 20 months* salary received as gra
tuity if it exceeds Rs, 24,000/% under the re
cently passed Payment of Gratuity Bill, instead 
of the present Rs, 24,000/- gratuity being 
exempted from tax ; and

(b) if sof when the amendment is likely 
to be introduced in Parliament 7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) No, Sir.

(b) Does not arise.

Court Cases Instituted Against tbe Employees
of Controller of Defence Accounts, Patna

3396. SHRI CHANDRA SHEKHAR 
SINGH : Will the Minister of FINANCE 
be pleased to state :

(a) tbe number of court cases instituted 
against the employees of Controller of Defence 
Accounts, Patna, and the number of employees 
involved therein, during the past three years ;

(b) the number of the court cases dis
posed of and the number still pending ; and

(c) the nature of offences for which 
court cases were instituted 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) : (a) No court ctse 
was instituted by the Controller of Defence 
Accounts, Pama, against any of bfs employees 
during the past thtt* $ea». However, one 
court case wai in&iftfted bji* CMt Atfito&iittii

against one of bis employees. Information 
Is not readily available about the number of 
court cases instituted against tbe employees 
by, or at the instance of others.

(b) Tbe case referred to against (a) above 
has been disposed of. The individual was 
finally acquitted.

(c) Waging of War against Government 
of India.

Education Facilities by Oil India Limited 
and O. *  N.C.C. to tbe Children of 

Employees Working at Duiiajaa

* 3397. SHRI ROBIN KAKOTI : Will
the Minister of PETROLEUM AND CHE
MICALS be pleased to state :

(a) the facilities given by the Oil India 
and the Oil and Natural Gas Commission 
to the children of their employees at Dulhtfan, 
Man an and Naria in Assam ; and

(b) tbe amount spent annually by the Oil 
India Limited, O & N.G.C, Indian Oil 
Corporation and Assam Oil Company for the 
education of their employees* children, sepa
rately ?

THE MINISTER OF LAW AND JUS
TICE AND PETROLEUM AND CHEMI
CALS (SHRI H. R. GOKHALE) : (a) and
(b). The information is being collected and 
will be placed on the Table of the House

Compensation to Land Owners by OH India 
Limited and O. It N.G.C.

3398. SHRI ROBIN KAKOTI : Will 
tbe Minister of PETROLEUM AND CHE
MICALS be pleased to state :

(a) the total acreage of land acquired by 
Ofl India Ltd., and Oil and Natural Gas Com
mission in the Districts of Dibrugarh and 
Sibasagar;

(b) the number of families who were paid 
compensation fully and number of families who 
have not yet received compensation ; and

(c) reasons for not paying outnpensatiun 
to the families so frt 7

t m  m m & k  o f  u w  a n d  
TICE AND PETROLEUM AND CB**11u
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0 0 9  (SHRI H, R. GO&HALB) : (a) The 
•mw acquired by Oil India Limited and Oil 
and Natural Oas Commission in these districts 
are 1*145 acres and 1320.006 acres respectively.

(b) and (c). Oil India Limited has paid 
compensation to 1342 owners (pattadars) and 
the cases of compensation for 16 owners are 
pending since their cases are sub judtce and 
the payment is stayed, by the competent 
authority,

O.N.G.C. acquires land through direct 
purchase and also through the State Govern
ment. The amount of compensation of the 
land acquired through the State Government 
is deposited with them by ONGC in full, 
immediately after the assessment is made by 
the State Government, for disbursement to the 
concerned parties. Land was acquired from 
273 land owners by ONGC through direct 
negotiations and compensation was paid to 
them in full.

Enquiry into Foreign Tobacco Leaf and Ciga
rette Manufacturing Companies

3399. SHRI Y. ESWARA REDDY : 
Will the Minister of COMPANY AFFAIRS 
be pleased to state :

(a) whether on receipt of a memorandum 
from the Tobacco growers and other allied 
interests regarding the monopolistic and res
trictive trade practices of the foieign monopo
lies in India in the Tobacco Leaf and Cigarette 
industries (Indian Leaf Tobacco Development 
Co., Vazir Sultan Tobacco Co.* and Imperial 
Tobacco Company) Government asked the 
Monopolies Commission to go into the 
matter ;

(b) whether the Monopolies Commission 
has completed its investigations ; and

(c) if so, its findings and the action pro
posed to be taken in this regard ?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) The M*R.T.D. Commission has received 
a complain* from 27 consumers of cigarettes 
against Indian Tobacco Co. Ltd. and Vazir 
Sump Tobacco Co* Ltd. alleging certain 
restrictive and monopolistic trade Practices. 
The complaints relating to restrictive trade 
p r a i ^ t e v e ^ r e * ^  by the Commit

ston for preHmtoary investigation by the Direc
tor of tamtigatiott.

(b) No Sir.

(c) Does not arise.

Drawback of Custom Duty on Plywood Chests 
granted to Tea Exporters

3400. SHRI 3. K. DASCHOWDHURY 2 
Will the Minister of FINANCE be pleased to 
state :

(a) the conditions and rate at which tea 
exporters are granted drawback of customs 
duty on Plywood Chests used for packing tea 
in bulk ;

(b) the purpose for which the drawback 
is granted ; and

(c) the total amount of drawback 
on plywood panels paid by Central Govern
ment on account of exports in 1969-70,1970-71 
and 1971-72 ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI R, R. 
GANESH) : (a) The grant of drawback is 
subject to the conditions laid down in Section 
75 and Section 76 of the Customs Act, 1962 
and the Customs and Central Excise Duties 
Drawback Rules, 1971. The existing rate of 
drawback on Complete tea chest made of ply
wood panels is Rs. 138.20 per 100 Square 
metres of surface area of tea chest.

(b) The drawback is allowed to relieve 
ehe export goods from the burden of Central 
Excise and Customs duties paid on materials 
used in export goods so that our export goods 
become more competitive in the world mar
kets.

(c) The information is being collected 
and will be laid on the Table of the House,

Drawback of Custom Duty on Tea Cheats
3401. SHRI B. K. DASCHOWDHURY : 

Will the Minister of FINANCE be pleased to 
state i

(a) the total amount paid to tea exporters 
towards drawback of custom duty on complete 
Plywood chests during the last thxee years 
yejr^fee, in edition to the abate ofr excise 
duty ©nice exports;
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<b) whether drawback It allowed onty on 
plywood chests manufactured according to the 
specifications of Indian Standards institution 
an raguired mwter the Tea (Distribution and 
Export) Control order; and

(c) if not, the action taken against the 
tea exporter whose export business licence Is 
stated to have been cancelled by Tea Board 
for having exported tea bulk in sub-standard 
plywood chests to U.S.A. as reported in the 
Press report *New threats to tea export* publi
shed in 'Hindustan Standard* dated the 19th 
Jane, 1972 ?

THIS MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) The information is being 
collected and will be laid on the table of the 
Boose.

(b) Grant of drawback is not subject to 
the condition that the chests should be manu
factured according to the Indian Standard 
tpeotfcations.

(c) It is a fact that a tea exporter's 
licence has been cancelled by the Chairman, 
Tea Board who is the licencing authority, on 
the ground that he has contravened the pro
visions of the Tea (Distribution and Export) 
Control Order, 1957, The exporter has pie* 
fened an appeal against the cancellation of 
iris licence, which is cinder Governments’ 
sonsideration.

Assessment of Income-Tax on Tea Exporters

3402. SHRI B. K. DASCHOWDHUR Y ; 
Wm the Minister of FINANCE be pleased to 
ittte:

(a) whether the attention of Government 
aas been drawn to the practice of not main- 
lining proper record of private purchases of 
sea by a section of tea exporters as revealed 
n the Press Report published in ‘HINDUS- 
rAN STANDARD’ dated the 19th June, 1972 
mder the caption “ New Threats to tea

(b) if so, the steps proposed to be taken 
W Government to ensure proper assess- 
Bent irfloeome'tax of such Bfipottml

T m  MINISTER OF JtttfES IN THE
i t m m r  o f  m x m m  tc. &

GANESH) : (a} Press teport mentioried
has been seen.

(b>* Necessary investigations win be made 
and suitable action as called for under the law 
will be taken*

Preference to Lady Doctors in Armed Services

3403. KUMARI KAMLA KUMARI t 
Will the Minister of DEFENCE be pleased to 
state:

(a) the number of Lady Doctors in the 
Armed Services; and

(b) whether no preference is given to the 
Lady Doctors in Army Services in the matter 
of appointments and posting and if so, the 
reasons therefor ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) 275.

(b) Tbe lady medical officers are not 
given any preference in the matter of appoint
ment. However, as regards postings, they are 
mostly posted in such establishments as family 
wings of the Armed Forces Hospitals, Sick 
Bays, Station Sick Quarters, etc.

IndustrUl/Bosfness Establishments in which Shri
R P. Gocnka and Members of his Family 

hold Shares

3404. SHRI LAU1BHAI :
SHRI BHARAT SINGH CHOW* 

HAN:

Will the Minister of COMPANY 
A ltlIR S  be pleased to state the namss of 
the industrial and business concerns of which 
Shri R. P. Goenka the industrialist of Calcutta 
and the Members of his family ate share* 
holders ?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY) : The information is being collected 
and It will be laid on the Table of the House.

Taking over of Awftra Scientific Compaay, 
MMfoatttam

3405. SHRI RAM PRAKASH i 
SHRI /AGAJWATH MISHRA:

WUI tbs MJaittet of DEFENCE to plMMd
tb state i
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Qvct tb | mnnnninwint of ArtKffrify IMtftiffr!* 
Company, M i^ p a tn a io ; and

(b) if so, the reasons therefbr ?

THE MINISTER OF STATE (DEFENCE 
PRODUCTION) IN THE MINISTRY OF 
PfeFENCB (SHRI VIDYA CHARAN 
SHUKLA) : (a) nod (b), Government have 
already taken over the Management of the 
Andhra Scientific Company, Masulipatnam in 
June 1972 under the Industries (Development 
and Regulation) Act, 1951.

This was because the Company had re
mained closed for financial reasons since 
November. 197! and it was considered neces
sary to revive production m the unit to meet 
Defence and Civ 1 requirements for Scientific 
Instruments in the country. The Company 
had also the necessary potential both by way 
of plant and machinery and technical person
nel to achieve this end.

w r iU w y  % w wr ft r m  la f tn

3406. w ftt*  WT : **rt filW »feft 
5? <ft f r r  f t s :

(<p ) w  l i  ^w tf, 1972 * rr# tw  
3*; farm Btfarr, «rw srtor, ^ rr  
s i f s  f e m r  four » th t |
<RTf % wraff ^  <ft;

( v )  w  gTw am  emrvt 
a ro  <wf t t w m  arrtft %;

(n )  m  $ »  wfirorrft m
v d & o tT O g ;

(«r) vrr v r  *r
x v w x fatft farwfsrvrtt s m a r ts  
T O  w  W tT\ f  i

( r )  fwr w  sfwc % ®ftr <ft »nn$r 
JWW Sf mS> |  ?

9 m  m t m  H t« w  («ft * *  
: ( v ( *) .  «ft st fl l

•WV JHRi n  mw? fnfwT w w«Rm3/C m
*$* M m  % n  s p n i  i m  arfafira 

* w  tpf p p  eiw rffevr wW Mw 
% mffar vJJfc *irar *f?w  *f 

^ t o t  3% wnw
fit*r tot <u i *re *f 12 fW f, 1972
W h r  a w w r  ^ p p  ewr <wv vIMtym % 
•nsft r̂ j r .  « m  «ftr a w w r ^ w  
snruft f*  «8Rt*r <Wf *rr ^  S fls* 
«i% i W>*< r a r e r  % w f  »n? TRTT- 
fcsr, a t f t a  <ft% <re, aruft <n^ ihj i

(*r) >fK ( * ) .  am w r finmr w  
%1{ titPw>iil w f t  I  «t(Jl i m  w r  i * R t 
«n? «rm$ t  an*r w lw -rfam  m  
»£» firuro % tpp «ift«s srfwrtV n tr

( s )  tn ftew  sjff t

Maaofactore of Laser Weapons

3407. SHRI NARENDRA SINOH ; 
SHRI SAMAR GUHA :

Will the Minister of DEFENCE be pleased 
to state:

(a) whether Government are aware of the 
fact that USA has developed a laser weapon 
which renders all conventional armies and 
nuclear weapons obsolete ;

(b) if so, Government's reaction thereto ;
and

(c) whether Government propose to 
manufacture simitar weapons for the defence 
Of the country ?

TB& MINISTER OF STATE (DEFENCE 
PRODUCTION) IN THE MINISTRY OF 
DEFENCE (SHRI VIDYA CHARAN 
SftUKLA) • (a) Government is awase of|he 
development of laser weapon systems In U$A 
but Govermpent has m  iitfwroatton that, m fc  
has developed a laser weapon whipb f M f s  
all ccaventtonal armies and n v tfm  weapons
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(to) We are flditjr ajive to the potentiality 
lite r  in military use.

(c) Oiur Defence Research and Develop- 
M l  Organisation has already undertaken 
several investigational problems on develop
ment of Laser borne systems and our activities 
are goi ng to be next few
years.

Cwwmer Price Index for Industrial Workers

3408* SHRI ATAL BIHARI VAJ
PAYEE : Will tbe Minister of FINANCE be 
pleased to state:

(a) whether the National average consu
mer price index number for industrial workers 
tun reached 238 ;

(b) whether the workers are to get in
creased D A. according to the recommenda
tions of tbe Gajendragadkar Commission : and

(c) if so, since when ?

IBB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R 
GANESH) : (a) The All India Average Con
sumer Price Index number for industrial 
workers for tbe month of June, 1972, which 
is the latest avilable, was 244 (Base 1949=*» 
1Q0X Tbe 12 monthly average for that month 
was 327,08.

(b) and (c). Presumably, by the term 
“workers” Central Government employees are 
meant. If so, the last increase in dearness 
allowance was given to Central Government 
employees with effect from 1.9.68 on the 12 
monthly average of Ail India Consumer Price 
Index number (baoe 1949*=100) reaching 215 
In terms of the recommendations of the 
Gajendragadkar Commission. Subsequently, 
os the recommendations of the Third Pay 
Commission, interim relief and additional 
interim relief were allowed on tbe 12 monthly 
average of the Index number reaching 218 and 
231 respectively. In terms of the recommen
dation? of the Pay Commission, the question 
ofafcy further rnfew can arise when the 12 
monthly average of tbe Index teaches 238.

Seftag el Foreigii ExdftMge fat Accomrt* 
Office of Indian EwJwwy fee 

Washington
3409. SHRI FATESINGHRAO GAEK-

WAD :
SHRI FURUSHOTTAM 

KAKODKAR;

Will the Minister of FINANCE be pleased 
to state:

(a) whether a self-imposed cut in the 
Accounts Office of the Indian Embassy in 
Washington has resulted in a substantial saving 
of foreign exchange : and

(b) if so, the extent thereof ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) Yes* 
Sir.

(b) Thirteen thousand six hundred dollars 
approximately during 1971-72.

Concentration of Pak Volunteer Force in 
occupied Kashmir

3410. SHRI BIRENDER SINGH RAO : 
SHRI K. MALLANNA :

Will the Minister of DEFENCE be pleased 
to state :

(a) whether a new Pakistani volunteer 
force of 2 lakhs men is at present under train
ing m Pakistan occupied Kashmir ; and

(b) if so, Governments reaction thereto ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) * (a) Government have 
information about the training of a volunteer 
force in Pakistan Occupied Kashmir.

(b) AH related developments in Pakistan 
are taken into consideration while reviewing 
our defence plans.

w w  JprWjf v l w S  wW l9tw V |
««r ffcn

3 4 1 1 . <rti . TO WfT (ftft iff 
f'TT f t  :

(V) WT tftrnsw
t #  f tP A f , w»n(h: *n*wr f r f  ^  {ft *rf 
i ;
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( » )  'wflr t ,  i t  w l r  w w w  f t t f t  
W jpc tw rc $ 1 ^ 1 ;  <ftt

(n )  w t  w s #  %arq%
lfw>TT t w i l l  w f  rWT |  W  f t, m  
3% s x v r  qwr w  an% *rfwr< $  w #*ft ?

tin *fcfnw ( tw  i w h w ) If tiwifaft 
(A  fc ltW I  *JW) : (v )  ^  ft, I

(m ) ( T O  400 I

(»r) w  tfw r «fr w m  % arsfta fta? 
art* % irwnr <rr M r  ftan «rar «rr fo*g 
»w j t |  fa rm  «>f fe n  m  1 1

Revenue Pool Arrangement between Air
India and Malaysia Singapore Airway*

3412. SHRI P.K. DEO:
SHRI BHOLA MANJHI:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state :

(a) whether there was revenue pool arran
gement between the Air India and Malaysia 
Singapore Airways ;

(b) if so, tbe broad outlines of the arrange
ment ; and

(c) whether this arrangement has now 
'com e to a dose and if so, why ?

THE MINISTER OF TOURISM AND 
aVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). A ir India currently has a reve
nue pooling arrangement with Malaysia«Singa« 
pore Airways This provides that the revenue 
in respect of traffic uplifted in India and 
discharged at Singapore and vice versa is to 
be pooled by the two carriers and shared on 
,sn agreed basis.

(c) Docs not arise.

Recovery of outstanding Amount of Loan 
from Refugees from Pakistan

MIX SHRI J. MATHA GOWDfiR: 
Witt Um Minister of FINANCE be pleased 
tostata:

<a) since how long the sum of Rs. 2.68 
crore in ease of 2620 loan accounts at tbe 
close of October, 1971 is outstanding from 
refugees from Pakistan;

(b) tbe piocedore adopted for the recovery 
of the loans;

(c) the expenditure being incurred on 
the staff of Rehabilitation Finance Adrainis- 
tration Unit which Is now functioning as only 
a recovery unit;

(d) the criteria adopted for compounding 
the due by remission in part or in full in 
deserving cases ; and

(e) tbe amount of loan that has so far 
been compounded by remission in part or in 
full ?

THE MINISTER OF STATE IN THE4 
MINISTRY OF FINANCE (SHRI K.R. 
GANESH): (a) Most of the loans were 
given between 1948 to 1951 and a few between 
1951 and 1958 by tbe erstwhile Rehabilitation 
Finance Administration.

(b) and (c). Tho loans were for a period 
not exceeding 15 years, ordinarily payable 
in 12 annual instalments. In case of defaults, 
they are recoverable as arrears of land reve
nue. Where the full recovery of outstanding 
dues is doubtful, cases have been compounded 
on payment of a certain lump sum in settle
ment of the dues. The compounded account 
is decided, on the merits of each case after 
taking into account the paying capacity of 
tbe borrowers/guarantors mainly on the follw* 
iog considerations:—

(i) Where recovery proceedings are likely 
to cause avoidable hardship to the 
borrowers/guarantors and/or involve 
incommensurate time, labour and 
expenditure;

(U) Where the position of the borrowers/ 
guarantors has been adversely affected 
due to natural calamities and/or other 
factors;

(iii) Where the only source of recovery 
is tbe sale of bou&e property, whether 
mortgaged or otherwise, solely used 
for purposes of dwelling and such 
sale would result in tbe eviction of
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tin borrower
llulrtO, fl »QIhICU ,

^ t o  whiclrthepiincipal m n :
•«*

r_>y.v: covery is possible from thebonower, 
tbe guarantor alone is' not normally 

'■ • proceeded Against ■. for recovery of

(c) The expenditure of the office of the 
ft.F.A. Unit for the year 1971-72 was Its.

Air Pollution itae to J 
Aircraft which

Concorde 
I at Boanbay

■ - (a) whether experiment to create  ̂ artifi
cial rain have been undertaken by Govern- 
m m

m
wise ;and

the names of the .£^ei4v'

(c) how far Government 
tucceii in these experiments, 
drougbtaffectedareaa ?

haveachieved 
especially in

(d) As on 30th April# ;19?2, loans 
gatingto Rs. 6.24 crores have been compound* 
ed for Rs. 3.42 crores by remission in part or 
lofnU.

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR; KARAN SINGH) : 
(a) and (b). Experiments in artificial stimu
lation of rain wore carried oat, on a rando- 
mieed basis, during the monsoon seasons of 
1957 to 1966 in the following regions ji—

3414. SHRI C.K. CHANDRAPPAN : 
Wm the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether the new supersonic aircraft 
had flown over India and landed at Bombay
:iecesfly;;

<b) whether the question of air-pollution 
and the problems of sound and its repercu
ssions were taken into account while allowing 
Concorde to fly over India ; and

(c) whether Concorde had flows at 
sapersonic speed over India ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION <DR. KARAN SINGH) : 

Sir* The Concorde landed at 
Bombaybothon its ootward and return trips 

and from the Fir Eastand Australia.

to Crtwte -

■ 0 M &  m m  RAMSHEKttAR PRASAD
-Ir- '-V- . :

AND
OVtt. AVIATION be ptoued to ita te :

Delhi
A«f»

Jaipur
Munnar

Delhi State

Uttar Pradeshk
Rajasthan

Kerala

ckrad seeding experiments are also proposed 
to be undertaken soon in the Poona region in 
Maharashtra and in tbe Madras region in 
Tamil Nadu*

(c) From the experiments conducted in 
the Delhi* Agra, Jaipur and Munnar regions, 
ft was found that the rainfall over the seeded 
areas was higher than that over the unseeded 
areas by 20 per cent .

Cloud seeding cannot, however, induce 
rain to fall when normally there would be 
no rain* though it can Increase thfe amount of 
rainfaH by tbe order of 10 to 20 per cent in 
situationi ^here rain would have fallen.

. w fw rif w r f  m to t in  ■

3416.

_ wi to r  «r ftm  «*w .Jr.

■FCT' : ¥  m t  ipP i W  w m  v t
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TOR WWW $  i f t f
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Seminar on Public Undertakings

3417. SHRI R R. SINGH DEO : Will 
the Minister of FINANCE be pleased to 
State

(a) whether a seminar on public under* 
takings was recently held in New Delhi ;

(b) the various recommendations made 
at the Seminar ;

(c) whether it was suggested at the semi
nar that all Government units should fix 
realistic prices of their products ; and

(d) if so, the reaction of Government 
thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FININCE (SHRI KJt* 
GANESH); (a) Presumably, the Honoura
ble Member is referring to the *Seminar on 
Perfprmafcce of Public Sector* held in New 
D«4hi from July 27 to 29,1972 The Seminar 
was organised primarily by a non-govern
mental body,

(b) and (c). The important matters consi
dered at ihfe Seminar were ;

ty  M ifb r  sde^Ifie project 1bmM* 
tfoft,

m  jEttMl im fjbmtJrTr Wfr̂  WP “rajflrtfllAir AWSnAnliift* *ji

<iii) adoption of proper performance 
kiHirttpf technioues:■p ■' * mn*ijii■ 'F*|" gr

tfv) identification and quantification of 
soda! objectives;

(v) problems of "accumulated deficits*; 
and

(vi) need for realistic pricing policies,

(d) The Seminar was meant for 
an exchange of ideas and experien
ces between the senior public sector
executives with regard to various aspects 
affecting the performance of public enter
prises. The conclusions of the Seminar will 
receive due consideration by the authorities 
concerned

Arrests in connection with S e im  of 
Gmrt Stamps in Debradttn

3419. SHRI M.M. JOSEPH :
SHRI BIRENDER SINGH RAO :

Will the Minister of FINANCE be pleased 
to state:

(a) whether any arrests were made on 
28th July, 1972 in Dehra Dun on the seizure 
of Court Stamps valued at a million rupees 
and If so* the number of persons arrested ;

(b) whether any enquiry has been held 
in the matter and if so, the outcome thereof; 
and

(c) the action taken in the matter ?

THE MINISTER OF STATE IN THE 
MINISTRY OP FINANCE (SHRI K,R. 
GANESH) ; (a) to (c). The information is 
being collected and will be laid on the Table 
of the Sabha.

ty^ fl« jj> J Ium Jh  Mbkm 0 4 N B U a i i A M u frrv c v w re  iw  g sN w w i wk nawBHCi iot 
Public

3420. SHRI N X  SANGHI: Win the 
Minister of FINANCE be pleased to state:

(a) whether faulty personnel selection 
procedure Is one of the major factors responsi
ble for poor performance of public sector
niwWfiUMi lAftd

4b) w^ethw a committee has b m
AttffMlfdbkH tiM Iff
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terms of reference of the Committee and when 
the findings of the Committee win he avai
lable?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K.R. 
GANESH): (a) and (b) It will not he correct 
to gener&Uae that personnel selection in public 
sector Is faulty and as a result is inhibiting 
performance in some of the public sector 
undertakings. Selection of personnel for lower 
echelons of the management in an enterprise 
is entirely the responsibility of that enterprise 
and even for filling m the posts of top full* 
time executives, perference is given to per
sonnel from within an enterprise who have 
knowledge and experience of the enterprise. 
However, various aspects of the managerial 
personnel policy are being reviewed by Govern
ment In this context, proposals relating, 
apart from recruitment, to such matters as 
Management Organisation, Managerial In
centives and Management Development Plans 
which embrace essential aspects like recruit
ment points, training programmes, job-rota- 
tion, career planning, succession plans, etc. 
are being considered. It is expected that 
when Government's final decisions on these 
proposals are implemented, a more sound 
managerial personnel policy will emerge. No 
time limit has been fixed for the finalisation of 
these matters by Government and no specific 
Committee has been appointed for the 
purpose.

Control of Managing Agency on Indust
rial Houses alter Abolition on the 

system

3421. SHRI INDRAJIT GUPTA : Will 
the Minister of COMPANY AFFAIRS be 
pleased to state;

(a) whether even two years aftar tbe 
abolition of managing agency most of the 
industrial houses in practice have been conti
nuing the same centralised control and ma
nagement in different forms; and

(to) if so, what action has been taken in 
the xnptmr ?

tm  MINISTER OF COMPANY 
AFFAIRS (&Hft| RAGHUNATHA REDDY):
(a)ftnd(b) Government is already seized 
of such preottoes and the necessary provision 
toping this loophole has been included tm

Clause IS of the Companies (Amendment) 
BUI, 1972. The notes on clauses in respect 
of Claus* 15 at page 36 of the said Bill explai
ns the reason! for this proposed amendment.

Loan from World Bank

3422. SHRI FATESINGHRAO GAEK- 
WAD : Will the Minister of FINANCE be 
pleased to state r

(a) the total amount of World Bank loans 
received by India so far ;

(b) the amount and percentage of the 
loans still unutilised ;

(c) the reasons for not utilising the loans 
fully ; and

(d) the names of the projects which have 
been financed wholly or partly with World Bank 
funds and those progress has been found 
unsatisfactory ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAV AN) : (a) India 
has received an amount of $ 1,111.42 million 
from the World Bank and $ 1761.25 million 
from the International Development Associa
tion, a soft-lending affiliate of the World 
Bank.

(b) The Unutilised amount as on 1st 
August, 1972 is $ 108.69 million in respect of 
loans received from the World Bank and 
$ 364.28 million in respect of credits received 
from the International Development Associa
tion. This works out to 9.8% aod 32% 
respectively.

(c) The utilisation of tbe loans/credits la 
to be in accordance with the phased imple
mentation of the programmes/projects for 
which assistance has been secured.

(d) Tbe progress in regard to some of the 
Agricultural Credit Projects and Irrigation 
Projects had been somewhat slower than 
anticipated but the oiyanisational and pro* 
cedatai problem* connected with their
implementation have now been resolved and 
It is expected th«t Hie utilisation of the 
Giftttl would be accelerated in the net* 
future.
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3423. SHRI P. GANGADEB:
SHRI SHRIKISHAN MODI :

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether the Oil and Natural Gas 
Commission has saved foreign exchange to the 
tone of Rs. 8 crores.

(b) if so, in what manner ; and

(c) whether the Commission has developed 
indigenously air tube dutch assembly which 
was earlier being imported from U.S.S.R, ?

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHALE) :
(a) Yes. Sir.

(b) By establishing and procuring indi
genous substitute of such equipment, instru
ments and spare parts, as were hitherto being 
imported.

(c) Yes, Sir.

Use of ComjMBies* Fund by Executive 
Personnel for Defence in Criminal 

Proceedings

3424* SHRI P. GANGADEB:
SHRI PILOO MODY;

Wilt the Minister of 
AFFAIRS be pleased to slate:

COMPANY

(a) whether Managing Directors and 
Managerial Personnel of Companies can use 
Companies* foods for their defence in criminal 
proceedings against them ; and

(ty if m t tbe reasons therefor ? 

t m  M IN W ft OF COMPANY
AfcFAHtS &HRI R AOHU^ATHA RJS&dY) :
(a)*nd(b), Attwrtteo it invited to the pro* 
visiottsofSocfcion 2M «f tbe Companies Ast,

' this matter* (

Delay ki fastie of Uceftce to Phthalic Anhy* 
dride—A Down Strewn Unit of Indian 

Petro Chemicals limited

3425, SHRI P. GANGADEB:
SHRI FATESINGHRAO 

GAEKWAD :

Will the Minister of PETROLFUM AND 
CHEMICALS be pleased to state;

(a) whether delay in the issue of licence 
to a down stream unit of the Indian Petro
chemicals Limited, namely Phthalic Anhydride 
is likely to put the Corporation to an annual 
loss of Rs. 85 lakhs ;

(b) the reason for delay in issuing the 
licence ; and

(c) the steps taken in this regard ?

THE MINISTER OF LAW AND JUS- 
TICE AND PETROLEUM AND CHEMI
CALS (SHRI H. R GOKHALE) ; (a) Due 
to ncm-synchronisation of production of ortho- 
xylenes by the Indian Petrochemical Corpora* 
tion with increased production of phthalic 
Anhydride, tbe Corporation may have to find 
some other use for a part of its production for 
some time and/or to export it. The realise* 
tion to the Corporation on these accounts 
may be less than what it would otherwise 
have been. The exact position in this regard 
can be known only after the Corporation has 
started production and its volume of produc
tion and the time*ieg between this production 
and the production of Phthalic Anhydride etc. 
become know.

(b) Four units are likely to utilise tbe 
Ortho-xylene to be produced by IPCL. In tbe 
case of one unit which hiss already been 
granted an industrial licence, an application 
for import of capital goods for effecting modi
fication to the existing plant to consume the 
Ortho-xylene of the specification offered by 
IPCL is under consideration.

An industrial licence to another patty 
whose foreign collaboration proposal and 0 0  
application have been ctaped by the Govern- 
ment, is under llsue.

Foreign Elaboration proposal* from tm  
parties ?who fewe been given tetters of intent
fljHglr ligi nLhf IffarMttrm. u
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fe) AU possible step* are being taken to 
ensure establishment of Phthalte Anhydride 
units at the earliest*

Misappropriation in the Ration Account of 
m  Coy. ASC Brigade

3426. SHRI K.i MALLANNA : Will the 
Minister of DEFENCE be pleased to state:

(a) whether Government have since comp
leted the inquiry into the case of misappro
priation of Rs. 1 lakh discovered in the 
Ration Account of 656 Coy. ASC Brigade ; 
and

(b) if so, the 
the action taken 
matter ?

tution and export promotion in order to reduce 
our dependence on foreign loans.

Statement

During the current year agreements have 
so far been signed with the following 
countries, for total assistance of $ 83.47 
million:

Canada
Denmark
Sweden
Netherlands

$ 46 25 million 
$ 5 70 million 
$ 10.60 million 
$ 20.92 million

outcome of inquiry and 
by Government in the

2. Agreements signed with these countries 
during the last three years were as follows ;

THB MINISTER OF DEFENCE )SHRI 
JAGJlVAN RAM): (a) and (b). The case
is still pending investigation with the Central 
Bureau of investigation. Nccessary action 
will be taken by the Government after the 
receipt of report from them.

Canada
Denmark
Sweden
Netherlands

1969-70 
28 02

($ million) 
1970-71 1971-72
27 74 49 94

500
13.81

Financial Assistance from Foreign Countries

3427. SHRI CHJNTAMANI PANI- 
GRAH1 :

SHRI 1SHWAR CHAUDHRY:

Will the Minister of FINANCE be pleased 
to state :

(a) the total amount of foreign aid 
received by India from foreign countries 
country-wise, during the current year so far;

(b) how do these figures compare with 
those of last three years during the same 
period; and

(c) the steps taken to do away with 
dependence on foreign aid ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) and (b). 
A statement is laid on the Table of the 
House,

<*) The Government fr e«msi**ent»y 
ttagftaaaing the need to achieve greater self* 
reliance by p o rin g  ponies for fcnjiort substl-

Tfee most attractive place in India for an 
average Foreign Tourist

3428. SHRI PRIYA RANJAN DAS 
MUNS1. Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to state 
which ts the most attractive place m India for 
average foreign tourist ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN RINGH) s 
This is a question of opinion However, accord
ing to a sample survey conducted during 
November, 1968 to October, 1969 the largest 
number of foreign tourists to India (60%) 
visited Delhi.

Resettlement of Ex-Army Personnel In 
Andaman and Nicribar Islands

3429. SHRI B. V. NAIK : Will the
Minister of DEFENCE be pleated to state ;

(a) the progress achieved «o far in the 
settlement df ex-army pefromei to the Island* 
of Andaman and Nteobar;

(b) m  fa ffed  provided ip m m  up 
settling themselves t
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(c) ft* State-wise composition of these 
ex*army M ie n  ?

THE MINISTER OP DEFENCE (SHRI 
JAGJIVAN RAM): (a) to (c). Under a 
scheme in 1969, 100 ex-servicemen were in
ducted in the Andaman and Nicobar Islands. 
The pattern of land allotment is as follows :

Att the settlers warn from Punjab, 

Cmtodians of Nationalised Saaks

3430. SHRI B. V. NAIK ; Will the 
Minister of FINANCE be pleased to state :

(a) the names of the Custodians of the 
fourteen nationalised bank ;

(b) how many of them belonged to the
Officers 25 acres management cadre of the concerned banks

before nationalisation;
JCOs 15 „

ORs 10

In addition, each family was provided with 
the foilowing assistance :

(1) Transportation from home town to 
the islands at Government expense.

(2) Free ration at approved scale for the 
1st year, and at 75% and 50% of 
the scale for the 2nd and 3rd years 
respectively.

(3) Initial grant of Rs. 2500/- for seeds, 
fertilizers and pesticides etc. for one 
year.

(4) Grant of Rs. 3,000/- for purchase of 
agricultural equipment, live-stock etc* 
Supply of these was made in kind 
through Agriculture Department.

(c) wheher the top management personnel 
of the nationalised banks are transferable from 
one Bank to the other ; and

(d) whether any transfers have been made 
in their cadre ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) A statement giving the re» 
quired information is attached.

(b) Under Section 7(5) of the Banking 
Companies (Acquisition and Transfer of 
Undertakings) Act, 1970 the person who was 
the Chairman of the bank before nationalise* 
tion because automatically its Custodian. 
Since nationalisation there have been changes 
in the custodianship in nine of the fourteen 
nationalised banks and four of the new 
Custodians are from within the concerned 
banks.

(5) Grant upto a muximum of Rs. 
2,500/- for purchase of house-hold 
equipment, utensils etc.

(6) Grant of Rs. 5,000/* for construction 
of houses; pending such construc
tion, temporary accommodation was 
provided*

Other amenities like internal roads hi the 
colony, water supply, dispensary and schools 
etc. ware provided by the Andaman Adminis- 
ttitfhtn

(c) and (d). The management personnel 
of the nationalised banks are not transferable 
from one bank to another. However, there 
is no bar under the Banking Companies 
(Acquisition and Transfer of Undertakings) 
Act, 1970 to the appointment by Government 
of a person belonging to one nationalised 
bank as the Custodian of another nationalised 
bank or as a managing or whole-time director 
under the Scheme framed in accordance with 
the Act. Two Custodians appointed after 
nationalisation, are on deputation from the 
Reserve Bank and the State Bank and two 
others were formerly serving in the Reawve 
Bank and in the Slate Bask*
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Statement *

Names q? Present Custodians ofttoMeen Natkmatistd Banks

S. No, Name of Bank

1. Central Bank of India

2. Bank of India

3. Punjab National Bank

4# Bank of Baroda

5. United Commercial Bank

6, Canara Bank

7. United Bank of India

8. Dena Bank

9. Syndicate Bank

10. Union Bank of India

11* Allahabad Bank

12. Indian Bank

13. Bank of Maharashtra

14. Indian Overseas Bank

Introduction of Passenger planes for mass 
transportation

3431. SHRI B. V. NAIK : Will the 
Minister of TOURISM AND CIVIL AVIA
TION be pleased to state:

(a) whether the introduction of passenger 
plates capable of mass transportation at const* 
derably reduced fares, with slower speeds, are 
contemplated by Government; and

(b) whether the measure would be possi
ble wtthifi the existing frame work of aeronau
tical manufactpring capacity of the country 
aatfexpertise in Civil Aviation4?

tm  MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(*) No Web proposal fc writer consideration.

Name of Custodian

Shri B. N. Adarkar 

Shri J. N. Saxena 

Shri P. L. Tandon 

Shri V. D. Thakkar 

Shri V. R. Desai 

Shri K. P. J. Prabhu 

Shri B. K. Dutt 

Shri R. A. Gulmohamed 

Shri K. K. Pai 

Shn P. F. GutU 

Shri B. K. Mookerjea 

Shn O. Lakshminarayanan 

Shri C. V. Joag 

Shri R. N. Chettur

(b) Does not arise.

<*# 1971-72 S tf«*W q«HWU*H 
tiwt v f rn t  % « *N rM f s r o  

tfw i

3432. m n ft *1# : 'WT'rtW 
TPFC firapw w ii W  *St p n  IftJf
ft? ^  1971-72 % ffaRPT W «H «y

jro flR P ft 
stt i f s n v  q f i r n w m
OTxiftr m  f w w  j m  ?

ifrt wnnt f u t w  »iift (w «
a a > : 1971-72 % (ftm  fWtfo
W tsm v ff  j t  t  fc*  ** S *
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W  f fW lW W  J f  ftW  w  w ™
f l f n w #  | t

w t «m wfr *fWf % r a w  4ft
3433. «ft w w ft «nf :

«i« wpft w n w  <rti* :

w t  Are nsft «jf ^  s w
fa  :

(v )  nw eft*r w f  *r « n m  *% m  
?r % srcrfa srfit«nr j m wrfwrf % 
s t t j j t t  am  ftnn o t t  3s#  ttR t 

qft n f ;

(« ) 3rw w n  ^  i t  fenrr 
«rc <sre gsrt;

(«r) «m t o t r  <9«ft % ®Wf *>
3TTTOT % fRT fTT% t i t  fatff JjfaRT TT
?r«rr 3^  sfoft % % a rn m  <p^
% a r ^  sprraf t c  arftw r t h  % te t 
% »W <R f«WTT TT I; »frt

(«r) «tftr ?f, a t  a w n f t  g w  w r
i  ?

(ww «WWW 3f TtTO «W> (tft%o WTo
1 % )  : (<P) foB%5fta*>T? *tP*R s rfw ff  
% atnm  % f f m  ww *  arafcr amwr
<RI f*WT 3<Wft flfWT atfa 3*f% SRJW *Pt 
«ril t w  % if f v n  gwrcr gqawsr 
11  wrrPt, srftrw vroftif w w w ilfw n ft 

1967-68 % artwr i x  «PT 1967-68 % *nw t  
«r| fW r  w a s  4 *jk ** isr s m r  4 :—

<W fiw tftftltfl #  ifwtl—3,70,569 

Ipirc w f f  *1 JW «T— 3,35,04

(W}t RTiW W  W W T tT W  W  W f 
FTHTRkw W V* qRJW «Ft*T n

n% m  m  « rw  % firow  ^  w  ;w r  \ 
cmrPr wft w m  w«rSffo*fe 
i f | i ( n f « S * « w w  v m  | :—

ftrftv f# < m  (<f*t?
w r f  St)

1969-70 16.16

1970-71 19.44

1971-72 21.04
(«H%*T)

(*r) 8ftr(<i).»rR!ft«r?r??iT%oT(!T*f
nrr-frafftftwf <pt sf> ^  g% ipT % 5»w 
*T% «pH  flT^TT % f^TRlrfhr
#  115i«rrPr, 3rur-«rf% «Wf irism m
^  <IT |V WWHR fipfrr BTW tint
P ? | l  

«W>Sw a f t w f f  i m  « w n t  
(W Hi «wi># % fiw i aiwrr

3434. *ft Biwift m { :
*i<> tn p fo n tm  u tin  :

w t  f tw iR frn f  *m% # r n  ^
Pr :

(if)  to ?ft*r¥ w f  if #*trf *r % 
arfitfwr siwr sEropnft a?«n*rTf % 
arfa rm ^F 'r %% =rr% ^  sftaWw 
SfePWRf % 5TR WT f  ?Hfr
Mw«iSf % m  wt s(k

( « )  w it*  PRnft-ftRpft w roftr 
f t * ?

p m i ta n w  *f t m  1 *  (4» %o 
« n >  n^w ) : ( v )  »fk ( » ) .  «w w  
^ w f T O W f f » n  q^fsr?r ^
t  «ffc w i w  <R v *  *  win«fr *
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Wiii 4he
OURISM AND ■ CIVM,.. AVIA- ; 

TION be pleased to itfcr to the reply given to 
;'<2«t0Stlon: No, 53S5 on the 18th 

December, 1970 regarding Welding machine 
I A C. and state :

(a) whether the technical data regarding 
erection and operation of the Welding Machine 
imported from United Kingdom in 1966 and 
lyingatSantacruz Airport has been received 
and if so, when ;

(b) what are the reasons for such delay 
in receiving the technical data ;

(c) whether the machine has since been 
installed and if so. when ; and

(b) whether after the question referred to 
above was asked in Parliament, the machine

: was shifted from the one side of the workshop 
| to the other and is kept covered with tarpau

lin and is not being used at all 7

; THE MINISTER OF TOURISM AND
; CIVIL AVIATION (DR. KARAN SINGH) :

(a) Yes, Sir, at the end of the year 1967.

1 (b) The data supplied initially was ina
dequate. Further clarification had to be 
sought from the manufacturers which resulted 
in the delay.

(c) After receipt of the installation and 
operational instructions, the machine was 
ejected in the welding shop located in the 
western side of the Tata hangar in February 
1968. Unfortunately, the electrical power 
cable to this hangar which was laid as far 
backas 1946 was found inadequate for the

 ̂ additional power load required for this

$jftte£ on, when a new cable of higher 
capacity was laid for the Electrical Overhaul 
Shop on the eastern side of the Tata hangar, 

'.''the jBOa îne was shifted there in January 1971.
the maximum sanctioned demand 

IKW for which the rate of 
was Rs, 11/- per KW per month 

power consumption.
Cook

to 400 KW if thespotw eldiag 
t was to be permanently connected 

with the power mains. This wouJd havemeant 
an immediate increase of Rs. 2*200 in tfie '' 
monthly electric WH and it was felt that for 
part-time utilisation of the machine, the 
monthly payment of Rs. 2,200/* would be 
wasteful,

In the new hanger complex, a demand 
load of 645 KW from the high tension supply 
has been made. It will be possible to connect 
the machine permanently when this load Is 
made available to Indian Airlines at the new 
hanger complex.

(d) The machine in question was not 
otherwise shifted from one side of the work
shop to the other after the question in Parlia
ment. It is kept covered with a tarpaulin as 
a measure of protection.

Assistance in setting up a Fertilizer Plant 
in Iraq

3436. SHRI SUKHDEO PRASAD 
VERMA : Will the Minister of PETRO
LEUM AND CHEMICALS be pleased to 
state 7

(a) whether an Iraqi Oil delegation which 
visited India recently asked for assistance in 
setting up a fertilizer plant in Iraq ; and

(b) if so, the reaction of Government in 
this regard and the extent of assistance 
agreed to ?

THE MINISTER OF LAW AND JUS
TICE AND PETROLEUM AND CHEMI
CALS (SHRI H. R. GOKHALE) : (a) and
(b). The Iraqi delegation which visited India 
recently have evinced interest in the setting 
up of a fertilizer plant in Iraq in collaboration 
with India. There has been some exchange 
of thought between the two countries on this 
subject. Some further discussions were also 
held with the Iraqi delegation which was in 
India in the last few days.

Memorandum from Voting Chartered 
Accountants

3437. SHRI SUKUDBO PRASAD 
VBRMA : Will tin Minuter of COMPANY
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(a) whether the Yotiog Chartered Accoun
tants Forum in a memorandum to tbe Prime 
Minister has demanded the setting up of a 
high powered committee to go into the working 
of the Institute of Chartered Accountants of 
India ; and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA REDDY) :
(a) and (b). Information is being collected 
and it wiU be placed on the table of the 
House.

(c) whether the whole material, so pro* 
cured was consumed and if so, how and why ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a; Yes. Sir.

(b) An enquiry has been instituted and 
result is awaited.

(c) Most of the materials, except small 
quantities, were issued to units, during the 
lndo-Pakistan conflict of December, 1971, to 
meet their operational requirements.

Construction of Quarters at Pathankot

Progress made to have more Fertilizer Factories 
to meet shortage of Fertilizers

3438. SHRI S. M. BANERJEE : Will 
the Minister of PETROLEUM AND CHE
MICALS be pleased to state what further 
progress has been made to have more Ferti
lizer Factories m the country to meet the 
shortage of fertilizers and to reduce the 
imports from other countries ?

THF MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND CHE
MICALS (SHRI H R. GOKHALE) : U new 
projects are currently under implementation 
and the capacity of three existing units is be
ing expanded, These together will increase 
the capacity for production of nitrogen by 
21.55 lakh tonnes. Certain other proposals 
for creating additional fertilizer capacity are 
also under consideration* Tfysse are in addi
tion to measures that are being taken on a 
continurng basis to optimise production in the 
existing units.

Procurement of sub-standard Goods by M.E.S
Authorities at Jnlhmdnr during Indo-Palt 

War

3439, SHRI S. M. BANERJEE : Will 
the Minister of DEFENCE be pleased to 
state:

(a) whether some sub-standard goods were 
procured fey M B,S. authorities at Jullundur 
4wrtog the Indo-Pakfstan war of 1971;

whether any enquiry ftjtlje matter 
a made and if w , the oetoome thereof;

3440. SHRI S. M. BANERJEE : Will 
the Minister of DEFENCE be pleased to 
state:

(a) whether some residential quarters are 
under construction at Pathankot near 
Dhangoo Pir ;

(b) if so, whether the quarters are quite 
near to the boundary of Airfield of Pathankot; 
and

(c) the estimated cost of construction of 
these quarters ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) Yes, Sir.

(b) Yes, Sir.

(c) Rs. 42,31.000 00 approximately.

Number of officers In the Joint Cipher Bureau
drawing less Pay than the Junior Officers

3441. SHRI S. M. BANERJEE : Will 
the Minister of DEFENCE be pleased to 
state:

(a) the number of officers in the Joint 
Cipher Bureau drawing lesser pay than the 
officers junior to them in the same gratfe: 
and

(b) the steps taken to protect tbe pay of 
the senior officers anrf how much time H wo&tf 
take to remove this anomaly *

. .  o f  m m tc & m t t
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(b> Measure* to protect the j*ay of Motors <d) whether every passenger plane of 
fend avoid recurrence of such anomalies are AiHndia and Indian Airlines will be fittt̂ d 
already under examination, with this equipment ?

Restoration of Land to Cultivators at Babatpur 
Airport

3443. SHRI RAJDEO SINGH ; Will the 
Minister of TOURISM AND CIVIL AVIA* 
TION he pleased to state :

(a) whether as a result of re-alignment of 
fencing of Babatpur Airport, it was decided in 
1969 to restore the surplus land to cultivators;

(b) if so, whether this has been done ;
and

(c) if not, the reasons therefor and the 
time by which the land is proposed to be 
restored to the cultivators ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) Tbe Director General of Civil Avia
tion had decided that the land near the kut- 
cha runway at Babatpur aerodrome (which had 
become surplus consequent on the re-alignment 
of the operational fcncmg) should be released 
for cultivation.

(b) and (c). The auction proposed to be 
beld on the 8th August, 1972 for cultivation 
rights has been postponed for a few weeks to 
enable interested cultivators to form a co
operative society which could also take part tn 
the auction.

Flight recorder indigenously developed at 
the Aircraft Overhaul Division of 

India Airlines

3444. SHE! RAJDEO SINGH : Will the 
Minister of TOURISM AND CIVIL AVIA
TION be pleased to state :

(*) whether * flight recorder has been in* 
%noo»ly developed at the Aircraft Overhaul 

of t»* Indian Airlines;»

* ft)  whether it has been completely tested 
ai$ found opto the tharie;

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR KARAN SINGH) :
(a) No, Sir, The flight data recorder is an 
imported equipment but its installation on 
F-27 aircraft has been designed by Indian 
Airlines.

(b) The installation of F-27 aircraft has 
been successfully completed, tested and appro* 
ved by the Director General of Civil Aviation.

(c) Some foreign exchange has been 
saved by designing the installation system 
locally.

(d) All Boeing 737s and Caravelles of 
Indian Airlines are already fitted with flight 
data recorders. They are also being fitted 
progressively on HS-748 and F-27 aircraft.

Evasion of Taxes by Big Business Houses

3445. SHRI PRABODH CHANDRA ; 
Will the Minister of FINANCE be pleased to 
state :

(a) whether it has come to the notice of 
Government that evasion of taxes to the tune 
of crores is being perpetrated by Big Business 
Houses; and

(b) if so, what steps Government propose 
to take to stop this ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ($HR1 K. R. 
GANESH) : (a) and (b) The problem of 
tax evasion and the methods to combat it have 
been examined by the Wanchoo Committee 
and the report submitted by if has been laid on 
the Table of the House. Some of the recom
mendations have already been incorporated in 
the Finance Act, 1972 and other recommenda
tions are under consideration,

Discontinuation of Aoiwtty Depocftattd

(o) if to, whether Government propose 1446* FkOPf NARAiN jOIM M  
to manufectuf* the m m  ty m y s  fatten i

* m i jjQ nfcased to ifate i  *
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(a) whether the schemes of Fixed De* 
posits and the 15-year Annuity Certificates 
have been discontinued m  they were no longer 
popular with the public;

(b) if so, whether any study has been 
made to analyse the causes of their being un
popular ; and

(c) if so, the main findings of the study ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATOI) : (a) Yes, Sit De
posits under the scheme of Fixed Deposits are 
not accepted with effect from the elose of the 
business on the 31st July, 1971. The sale of 
15-year Annuity Certificates was discontinued 
from the 1st September, 1971.

(b) and (c). Before the decision to dis
continue the above mentioned two schemes 
was taken, a re\iew was made m consultation 
with the Reserve Bank of India and the matter 
was also considered at the meeting of the 
National Savings Central Advisory Board 
The 5-year Fixed Deposits Scheme had not 
attracted much money and the collections 
were shoeing decreasing trend possibly due 
to the introduction of the 5-year Post Office 
Time Deposits with effect from 16 3 70, with 
higher rate of interest of 7J% par annum (tax
able) It was, therefore, decided to discontinue 
the Fixed Deposits Scheme The 15-year Annu
ity Certificates had lost their popularity because 
of the availability of various other savings 
certificates with higher rate of return and also 
because the commercial banks were offering 
higher rates of Interest on investment. The 
payments by Government under this scheme 
had been more than the investments during 
the last few years. It was, therefore, decided 
to discontinue the scheme with effect from the 
1st September, 1971.

Delay In Execution of Public Sector Projects

3447. PROF. NARAIN CHAND PARA- 
5HAR ; Will the Minister of FINANCE be 
pleased to state:

(a) whether a number of feasibility re
ports on the industrial and other projects 
m e  scrutinised in complianoe with the direc
tive ot the Prim  Minister and the causes of 

In the execution ojf public sector 
projects were analysed by Government ;and

(b) if so, the main causes responsible 
for the dealy in the execution of public sector 
projects 7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K.&. 
GANESH): (a) In compliance with the 
directive of the Prime Minister the causes of 
delay m executing public sector projects and 
the consequent shortfalls in budget provisions 
were'Studied m tbe Ministry of Finance.

(b) Important causes responsible for n 
•delay in public projects were found to be :

(i) Shortage of material like steel;

(li) Late delivery of indigenous equip
ment ;

(m) Slow progress scarce of civil works;

(vi) Labour troubles ;

(v) Procedural delay in procurement of 
indigenous equipment through DGS 
& D, in finalisation of consultancy 
agreements and in procurement of 
equipment involving Foreign Ex
change.

(vi) Delay m the preparation of detailed 
project reports after the investment 
decision is taken.

Setting up of Credit Guarantee Corpora* 
tion of India

3*48. PROF. NARAIN CHAND 
PARASHAR : Wilt the Minister of FINANCE 
be pleased to state :

(a) whether Government have set up 
Credit Guarantee Corporation of India Limited 
to provide credit facilities within certain spe
cified limits and the Corporation has started 
three new schemes;

(b) whether under the scheme, entitled the 
Crepit Guarantee Corporation of India (Service 
Cooperative Societies) Guarantee Scheme, 1971! 
only the State or Centra! Corporation fenm» 
ches in Andhra Pradesh, Madhya Pradesh 
and Mahntshtra and Union Tccritories of 
Ooa, Daman and JDh* at* eligible *4 join ttt* 
scheme j
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whether the otter State would also 
stand to benefit firm  this Setose; and

(4) whether Government propose to per
suade the remaining Governments to extend 
(he coverage of the Deposit Insurance Act to 
their territories t

THE DEPUTY MINISTER IN THE 
MINISTRY OF FIN ACE (SHRIMATI SHU- 
SH1LA ROHATGI); (a) Yes, Sir. In con
sultation with the Government, the Reserve 
Bank has promoted an institution called the 
Credit Guarantee Corporation of India Limi
ted to afford a measure of protection to banks 
and other financial institutions against risks, 
if any, in meeting the credit needs of the 
smaller borrowers m the priority and hitherto 
neglected sectors* The Corporation was regis
tered under the Companies Act 1956 on 14th 
January, 1971 and was granted the certificate 
Of commencement of business on 29th January,
1971. During the first year of its operation, 
the Corporation introduced three separate gua
rantee schemes.

<b) Yes, Sir Under the Scheme entit
led ^Credit Guarantee Corporation of India 
(Service Co-operative Societies) Guarantee 
Scheme 1971”, besides all the schedule com- 
mericai banks in the country, other credit 
institutions eligible to participate in the 
Scheme are the State and Central co-operativo 
banks of those States which have adopted 
the Deposit Insurance Act, 1961. 
Currently, it is only the States of 
Andhra Pradesh, Madhya Pradesh, Maharshtra 
and the Union Territory of Goa, Daman and 
Diu which have adopted Deposit Insurance 
Corporation Act, 1961.

(c) Other States would become eligible 
to participate in the Credit Guarantee Cor
poration of India (Service Cooperative Sode* 
tlce) Guarantee Scheme 1971 as soon as they 
adopt the Deposit Insurance Corporation Act, 
1961 be suitable enactment by the State Legis
latures.

* <d) I t  teims of pension of Deposit
Insurance Corporation Act 1961, the deposit
iasnTttOceooveraro be encoded to co-opera
tive banks of only those States Which carry 
out certain amendment* Id tbefc existing co*

w* IpSKHPw

MahHa thnrihn Kshetrhra v «fa«

9449. PROF. NARAIN CHAND PARA- 
SHAR : WHl the Minister of FINANCE be 
pleased to state:

(a) whether Government have launched 
the “Mahila P/adhan Kshetriya fiaehat 
Yojna” ;

(b) whether according to the scheme, 
organisations and individual women workers 
will be paid commission on the collection 
secured through them ; and

(c) if so, the amount of commission to 
be paid 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) : (a) and (b). Yes, 
Sir. *

(c) The amount of commission payable 
is 2.25% of the collections secured and depo
sited in post offices from time to time.

Theft of belonging of victims of Japan Airlines 
Plane crashed near Delhi

3450 SHRI R  K. P. SALVE :
SHRI P. K. DEO :

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state :

(a) whether Government's attention has 
been drawn to the theft of belongings of the 
victims of Japan Airlines Plane crashed near 
Delhi in June, 1972 ;

(b) whether Government have apprehen
ded the culprits ;

(o) whether some police personnel were 
also involved In the thefts; and

(d) if so, the action taken against them 7

THE Mttmr&R OF TOURISM AfcD 
CIVIL AVIATION i {DR. KARAN SINGH) J
fa) flnwwwwwwtf Jurat? ***** fj&ti&fH
ta  tfcfe e o n t t c ^  boi O^toifia tow  aM (tttat
tentiated tham»
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3451. ift tfftfRMf HWW : «prt ftm
»rsft *nj *rcmr *>n ift«t ft?:

{*) <wr »mNtfoff *f *?% p? wfcftw 
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Mir w  5w *r fern *npiT ?

ftrw wrrw* Si xm »W* («ft *° 
mtto irifal) : (*) afrc («r). ?fom 
Jrcpr afnft»r VJ ®*w %*tft*r Ttm % f^- 
^iMt qftwfwwt Tt t*mrtf
fnft«r % w«rr t  sftt swnra. arnft 
fa>nrft*ff vt srf%«r ¥7 4% % fe«? <sr»ft 
«n?t awt mn & %̂nr i <Nt % aih 
*rwr<t w«r % 3>i**ft % n#mPtJff =Pt

wrt %arr sraf, %?pt it*t% 
ftfpCT Twf trot *farfoff aftt r̂rferf 
% <tw fa'rcfta' mrfktlr N̂r f*r«r-fa*r 
Wffff <rc mrfcr T$?ft 1 t «nt m  ttst 
wwit % w «w«r |, ;3wt
qftwlhpff nr «rc «(k %*r wf 
w  *rwrtf tt fim 11

« n  s tw  % f a in g *  w  % y f ta
w iW  W (  w i

f lw  w n

3451 ^ifmwnfllw : w  ftmr 
* 0  «$ «W* «ftfW  f t? :

w  mjlhnFtr WS tm nwr 
fU r % < w  % w W f ^

m  «rrar t c  »w tft* Wf f  *«r P m  m ;  
*ftx

(w ) *rft f t, ?ft ftaj!fHE«r f t w w r  
«fte w w  ^ t  vx  m  i  ?

TWW HWIW W W  W i (^rwIT J i l i f  
^ n f t )  : irwur art? p̂RT «jefir«r 
«ftw  ^ t |  afa: ?r*(T-<nrB w  rm <t 
smpft i

w s t e  if w^nrct sW W  

3453 «it limwtn Oftw : wr ftm 
»Rft TO!% fiTT f% :

(* )  *wr ^  4% «rre jftmr 
% srrffcr pRrsft wsrrft gM m t « t  
Tift |;  aftr

( » )  ^rsfufitnTf T > »rer^  j w f t n r t  
tiftr *r Ê®r t o r n i  ?

fint *iwrwt W «q»Wt gsftw  
T^tuft) : (« ) a(h («r). *tw sr^r t  
^  an^ % *rrW7i aftr w f , 
1972 % aro enr, t4t 1971-72 % stem 
81 smrftro rfe w  sM uflf % ftn? 24,78 
e w  wr »*t f̂ rtr «nrwr <s*t i

'isw lii xi^Ngw iaSf <titi

3454. »ft ifimrm Ofiwr : w t fiw  
»Wt «r? *Rn% fw  vr>r f t t:

(*) «nr qur wi t  If t i ^ -
wr f* t *t fWrr ^rrfwr; «ftt

( * )  ^ m ,  <rPni«r *f«r w f f  % 
finjt fiw it VT ftw  *Wf ?

ftn r* jin*w if w nhft (« M »  fuftw t
•{ ( ? )  31 * * , i m  <k m
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sr~~ ij <:TTSifT<l'ii"Cf if'FT 'fiT Gf'fiT<tT 3TflJl1 
<:Tflll 58' 48 'fi<:T? ;:;qil ~T I 

( <Sr) ~fl='llcrcr: 11FrrrT<t ~~~<t if;cr~ 

~erf~cr ci'~r 'fiT f~~ lTTJ; "ltuff crT ff~fcr 
\il"Trr'lT :;:rr ~~ ~ I lfT'i'f 19 71 if; 3Tf;:crl1 ~ "!iCTH 
a'fi 'fiT f<:~fcr ~~ l1'FT<: ~ 

1. 'iif!'f ( 'fi-.:1? ;:;r.rl:r T.f ) 

( 'fi) $f~'l~l f<f~ 4.55 

( <Sr ) 3T$!"c'l~l f Cf ~ 2 oo 

2. ~T~ qlfri'f if; ":J~Tll 6.96 

3 . ~?'fi r.rf-.:cr~rr 2. 4 t 

\iTT? 15.82 

lf~<{ Sf~liT if; ~<:~T"f'!':!: "ffl~ cr.) qtie-o:r 
if;~r 'fiT WfT it 11Tlf1=1~ 'fi~i'f 'fiT mor 

3455. l!.lT ifm '<RUT ~Tf~c=r : "f<tr ql:{e-;; 
a:r1~ "fl'f~ f..tl=llrr'l +t~r <lQ <rmi'f 'fiT if;l.fT 
Cfi~-~ f'fi : 

( 'fi) EJ<tr lfcl:T sr~!IT if; ~-.:~rrrr;<: rrll-.:: 
'fit \iTT f'li TJ;'fi $!"T:;:rT;; rrll<: ~ arr-.: f~~'fir 

r;~r~H'CfTl:T lfQ~cr 'llT ~' q<fc;rr if;;:i;) 'fiT 'i:;fr 
ij liTTfl1~ 'fi~i'f 'fiT lfTll 'f.T lP:fT ~ ; 3TT~ 

(<Sf) llf~ Qt, aT ~~ tr<: ~~'fiT<: 'fiT 
'fl:fT >rfcrf"!il:fT ~ ? 

't'lfeo:r a:r1~ ;;m-.: f<rlfTif"f ;flit ( :sT o 

CfiuTf~) : ( 'fi) q~c:rr f<f'llTll ij ~~ $!"'fiT<: 
'fiT 'fiT{ ~~ncr $fTta g3TT $!"efTa "fQT QTaT I 

( <Sr ) $f !i;; ;;Qr ":Joar 1 

q~:tm~ it 3ll<{'fi~ fo:rui~11T tt;or•<ft 
f<r:qm<fto:r m~ 

3456. P..lT fim:q~11T ~')f~c=r : 'fllT f<r~ 
;t;;;rr 3TT<:r Cf1<: ~iifcrT 3Tf;:ruffcr lfflf~T if; orr=t 

ij 11 dfll~a, 1972 if; 3TaP:tf'fia $J"lFf UlS<TT 
18 34 if; ":J'f!<: if; ~~or•cr ij l:TQ: <rcrri'f Cf1T wrr 
'fi~-~ f'F lfc<:r $!"~!IT ij 3TTll'fi<= 1fi fcr:;:rmurrr 
l1Tli~T ij ~~ f'Fa"'T <:rf11r afcrlf~cr ~T ? 

f~ li\lff~l:f ij ~l>;<{ ;fC;f) ( l!.lT ifi'o 3T~o 
;rV(~) : lio""l:fli~!IT if; 'fiT~ci' \lf lf 1 ar~~ 

1972 'fiT 'fi<:-frrC~hur if; f~TJ; 1,33,574 
lfTlT~ fcr:;:rr-.:mrrr ~ 1 ~rrij 3T•cr<i<:cr 3TT<r'ii<: 
or:T <:'fili 'fi<: -frr'Clhur if; ~ur QTi'f if; orr~ ~r 

\il"TilT \iTT ~'fiaT ~ I 

Loss suffered by Indian Airlines 
during 1971-72 

3457. SHRI HARI KISHORE SINGH: 
SHRI ISHWAR CHAUDHRY: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state : 

(a) whether the Indian Airlines has suffered 
a loss during 1971-72 : 

(b) if so, the extent thereof and the reasons 
therefor : and 

(c) t.he steps t<1ken to improve the draw· 
backs? 

THE MINISTER OF TOURISM AND 
CIVIL A. VIATION (DR. KARAN SINGH): 
(a) Yes, Sir. 

(b) Approximately Rs. 4.55 crores. The 
main reasons for this loss were ; 

( i ) Disruption of air services on account 
of Pakistani aggression. 

(ii) Increase in the price of fuel and 
other operational costs. 

(iii) Substantial increase in the wage bill 
following wage settlements. 

(iv) Additional expenditure on account 
of circuitous flights to avoid Pakistani 
territory and stoppage of flights to 
Kabul. 
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(iv) Increase i» insurance rale* to cover 
hyackiog and m i risks.

(c) Efforte i n  being njade to increase the 
utilisation of aircrafts, promote traffic and 
reduce expenditure by effecting economy where 
possible.

Proposal to set up a Nylon Textile Factory 
in the Public Sector in Assam

3458, SHRI HARI KISH ORE SINGH : 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government have any propo
sal to set up a Nylon Textile factory in the 
Public Sector in Assam ;

(b) if so, the broad outlines thereof;
and

(c) the stage at which the proposal stands 
at picsent and the action so far taken in 
persuance thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI
CALS (SHRI DALB1R SINGH): (a) and
(b). A letter of intent was issued to the 
Assam Industrial Development Corporation 
on 29th December 1971 for setting up a new 
industrial undertaking m the State of Assam 
for manufacture of 2100 tonnes per annum 
of Nylon Filament Yam, The capital cost 
for a project of this size is estimated to be 
of the order of Rs. 7 crores. Capital goods 
for the project would be of the value of about 
Rs. 6.25 crores, of which imported capital 
goods might constitute approximately 60%. 
These are only preliminary figures and details 
will be available when the party makes the 
capital goods application. Foreign collabora
tion is envisaged for this project. The 
Corporation will be holding a minimum 
equity share holding of 26% in the 
company implementing this project, and they 
will be the single largest share-bolder.

(c) Proposals regarding Foreign Collabora
tion etc, are awaited.

Amount MobMsed%y UnHTrtWtof ladle

3459. KUMARI KAMLA KUMARI i 
WUl^he Minuter of FINANCE I* leased to 
•tate;

(a) whether in its tight years of existence 
the Unit Trust of India has been able to mobi
lise only a sum of Rs. 100 crores ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) During the first eight years 
of the Trust’s operations ended the 30th lime
1972, sales of units amounted to about Rs. 119 
crores. Allowing for the repurchases (i.e. 
units sold back to the Trust), the net sale of 
units as on the 30th June 1972 amounted to 
about Rs. 105 crores.

(b) The Trust was established in 1964 with 
the primary objective of mobilising the saving 
of the small and medium income groups by 
providing them with an opportunity of 
investment in sound equities with minium risk 
and reasonable return. The units of the 
U.T.I. are only one of the many avenues 
open to the public for investing their savings. 
The unique position of 'units’ by virtue of 
exclusive tax concession on income upto 
Rs. 1000 derived by unit-holders from invest
ment in units in the initial years was no 
longer Available after the 1st April 197J when 
the tax concession was extended to income 
from other investments aho such as deposits 
with banks, shares of Indian Companies, 
National Savings Certificates and other speci
fied investments. Raising of bank rates in 
January, 1971 and attractive rates offered by , 
the National Savings Certificates in March 
lv?0 also decrease the attraction for units. 
The sale of units was also affected due to 
economic stresses suffered by recession in ‘ 
certain industries during 1965-67, drought in 
various parts of the country for two conse-1 
cutive years and two wars with Pakistan.

Expenditure on Rations and Games of Pak 
P.O.Ws

3460. KUMARI KAMLA KUMARI 
WM1 the Minister of DEFENCE be pleased ft 
state:

- (a) the cost of rations for the Pakistani 
Prisoners of War tilt June, 1972; *nd

> (b) tb* cart (rf Cm tfu te i
t» tb* M mmm of Ww t

I
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IHB MINISTER OP DBFENCB (SHRI 
MGJTVAN HAM): (») Ri I.OUB.O0O apto

, sm -W *.

(b) Rs. 28,000 on amenities which includes 
cost of equipment for games, upto 30.61972.

The expenditure at (a) and (b) above 
includes cost of rations and aminities provided 
both to military personnel and the civilians.

Permission to Pakistani Prisoners of War 
to tune into Radio Pakistan

3461. KUMAR! KAMLA KUMARI : 
Will the Minister of DEFENCE be pleased to 
state whether Pakistani Prisoners of War are 
permitted to tune into Radio Pakistan, where
as the Indian Prisoners of War m Pakistan 
are not getting such facilities and if so, 
Government's reaction thereto ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) - The Pekistam Prisoners 
of War in India are permitted to listen to 
news bulletin of the Radio Pakistan. The 
Internationa] Committee of Red Cross have 
not yet confirmed that facilities to listen to 
All india Radio are available to Indian 
prisoners in Pakistan. The matter has been 
taken up with the International Committee of 
Red Cross.

Pocket Allowance to Pak P.O.Ws

3462. KUMARI KAMLA KUMARI : 
SHRI K. SURYANARAYANA :

Will the Minister of DEFENCE be pleased 
to state:

(a) whether the Pakistani Prisoners of 
War are receiving pocket allowance regularly ; 
*nd

(b) If so, the total expenditure incurred 
m  the Prisoner* of War at pocket allowance 
up to Jttaa, 1972 ?

■THE MINISTER OF DEFENCE (SHRI 
JAGHVA** i (a) Yea, Sir,

given to military personnel and civilians 
in accordance with the Geneva Convention*.

fiW T IHWl H frra  
•ftfit * * k  m l  in  w n v

3463. ftnjHH nwft : w t
SftAmn w pi werA

(v) wr tar it afrt

w f t  sftfa % 3?R?rr
«rer% *r fror fc; sfk

( » )  «jfif ?t, 3«m  g w  BftTT TOT
I ?

fcjHwjn* «ilr w re *  «wmm »f o t-  
»ni> («ft r n to  ft» )̂ : (* ) aftr (w). 
am iar sftfir % arw % r r  iH if  fo fa  fe«rr 
*r*rr |  fa  firfirsi *hrf *r gum  % yfam r

wrw ir <r  ftm rr
flrw sm? i s u h  *«t ir, srf «urar 
w r i  i t  fw rc  supr, otii?  
emrwvmeft w
w w  wrar |  «fk iff Wf if, mar vr

iinT̂ ----  g*- . J"*- . . . ...
w rw fw r w  €  jrer p w o t

f m  arrar 11

% w ff wi i w f t

3464. fiw  jprit wmft : 
•A w m nA  W W W  :

Wf ’WfT ifaft qft fTTT
f a :

(v )  w  f iw ti  wiiWf % 
S w w f f w i f t ♦  w w f *(wcfte% f ; 
*ttx

<b) Aa expenditure of Rs. 67,29*000/- lias ...M.............
bean incurred up to 33*6.7* m  tfto m m  V *)



»  Wttom jirinmt BHADRA 3,1(M (SA&A) Wrttm Arswen 9*
tv m M t t w f tv t  m )  : (* }

ifTt (Sf) T1TWT HW ia VTf «*TT Sr VWnWT 
nrptTwf vV vniffhngr % i r t  *$ vrRfhr 
w r  <rrfitoiFft %*tr w m t  % stfefWtolf % 
<ft«r *nft t a n  t a t f  «ntf t 1

ta$ f« icr«(ta  m m q fa r  W f

3465. «ft fim s »ht  wiwft :
•ft it* m m  :

<PTT *ftt •ft’K f tn p n  »fcft
*ar*r t i t  prr ^  fa  :

(<*) m * re * n :%  %wir «r»r afrrr 
s«rnr %»sft w  fvvre % foij 
«rtf ww im  * * m  | ;

(w) uf? ?t, at fipr-fipr ?«iHf <re;

(»r) n r !it t r  ¥ i  Pnmc f a w *  
a rn m  <r % % W f ^
v w pt  jst  war% w  | ;  aftr

(«r) irft ?t, at iw  ?

<rh*t sftt »mre t u r n  iwft (*t°
V *  fa|[) : ( * )  Sw8*J*afar 
flwnr Tt g,f«m n n  ^  % fin?, i f c *  
fa w r fr ^ J l?  tl^tif otrK  to t m i  
afar w w -w ff  «nftr *t «fnmr <ft$ sftr 
t ^ r t i

( • )  %*s? *ffap| ^ft wjnmrO
n f  |  aw rr fa t «n% »r t a n :  fc, flw feftra  
wftarfwtrf;—

i.  w f t f t i  i* t  afar m m  
( w w w ) I

%  w»HrTt*^hf <rrtf (mursrtw)

3# fftyOfS w $ m  W  {W *  HW )

% m  i f f  f W w  (  JJTOr)

* nTOHt W  w W W W  \W%w}

6. HTBJT <P*T aft* WWRWT
( t w w w )

7. erhsv r w  w w w
(rtarw w )

8. 5* m {  **r afar t o w r  (oflw  
m »)

9. fW j? ***aft«r WC»I«IIH <*v)
10 *ttfft «rt  aftf«T«iwm ( 4 f t )

11. VTfffW SSft W W SH  (* I? W j)

12. arw^rem qrefr w t f tp t  ( y v m )

13. TÎ fTT «RT WT»IMIW
( ffw m r)

14. qiw wifr mr aft«f «r«n<insr 
(<rft^ir «f»n«)

15. frftwfftww imf, ^fTHrnt 
(artsr jt4*t)

(n ) aft, *ifr i

(* )  ^ w sn ftg sg i I

i j r  |lw w  % ftnj iA  ?wt i n  
>tfif w J  t a w  v A A  %

3466. «ft firm f u n  «m ft : <wr
r i n i l k w i t S M m i n f l  *% ^
S ir  ft> w  s w i t  % f lr tv  ftnjf 
( ,  ft> aw ?w m t  xfawi w rft w w  
*nff ?t% wnm era ?w ^  w  iw nfeH B ir
** ---- ---<V - *«. . I . . »*L *\TW n «PJfr WOT r

w &  mK  *wpt w p t  w t  m *  M
H |)  » *t, ««p i f «  ^ « s r t  ^  ■roj
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tftoRMfar % aftr finrw w(hA
^  f a m i  *rff |  i

W r t  j i t  W w *if % w N w  fw» **

3467. «ft WWH sww : w r ftm
«pft «rf *trr% fa  :

(q>) w r  d w t  ^  ® m v
sffcat f a n  |  fsrcr* aRtfcr OTTsr 
fW W a«nr s w t f ,  <rOi ^  aiWt, fafcft 
sptr i t  n vr dr% rnfSw g*»r w a r  
am ro *x% *r&r aifara! w  fwr
«fr s% ; sftt

(w) Jrf«t f t  if> asm  srfhr m |  ?

fim *wwr Sf tw i »raft («ft %» 
stTTo «rtw) : ( * )  affr (m) .  firfa 
aw ta ^ ffft sratar *rf?m fort 
v r p ?  fiwr | ,  Proft ^ rw ifw  to t  
anf«w ami*ft %  s'spt’ t  q>P ft am? 
« r m  rapR«iT fnfger ?> i s r tf  wfufH * *ft 
<pt arrrgsT ffsret amisfr % ft *rer
^nhrrgt spt  ̂ %  fe" f  g  p u t  f?5r f 1  
§  AW g*rw, firfsr ariTt'r r!t *wr fw flraft 
%  anr, fcpnf wx spm sr aftr aw T-stm r 
4% «m raf % f^t* P ra n ?  &  %% 
«m w r «ft firerfwr *fr anfa® fc, 
w«ft fa*rnr«to 1 1

•Awl iw  Iw w  p S  <it if in tn  *n*t

3468. *ft «m nr w m  .*

<(t (j»to qwo j r j f t  :

ror m i  kHV »t? «rcn% aft OT *?>t 
ftr «rtr %  «tai*r f  w T w w r *rr Prg5| 
sffews v m  nShrnr w i  fiw m  w t  t c  a r t
H. iiirr mot* 9 'T W  TO r

*ww {vtct w w w ) #  t w t  
amft («ft faWt VCR y m )  : 1971-72
% > f t t w f s t « r « w f r a i w  i s  sfw ra

w it m p r m  t t f  f*m * «wff <nc w<t f tm
am  i

a jw jilw  *1 w  m m  v f t  % wflwr 
aft*rmwriJ anfinrat % 

wwr v m r  s n w c

3469. «ft *m t$  #«rwr : w  firw
*T9fV JTf ĉTT% f̂TT f«f> :

) TTCT Sltw if ^  wfffJ f
arr̂ r w  % 3rf«R» |  a(k

frpT% anWT WPTT aftr

(«r) z m  «ttott fa *  ?!Rt«r ^  |  arh 
% f?W[ T̂T̂TTT ffTTT OT ^T^- 

^  T̂T X $  |  ?

iif r m  v&fi («ft %o
3TTTO TO t) . ( V) gft* ( ^ ) .  ^  ^

% «PT-f%«rWV%xft % n  ^ • tt 
q̂ Frf̂ cT ^rr r^ t sn^r ^
1971-92 % stored feTrTrq arf̂TJT SPT 
fasrfw % STT̂TTT qT 10 Pro *0 % 3{fw 
«fV 3fhr fâ rcft m*> 31 1972 «Pt

t o ?jt <ft i iff qr^srr 
ifrer «pc t»3t ^  t

HCTT W rfW

3480. «ft «r«wn̂ TO  : 0RT W ft
isrt ar?rA qft ftt f«p j?fzt t o
% $8 sror vnf *gx T|V v ^ f iw t 

*rM*m % an^fr *raf^r ( sftt 
jm  w i t  «5rr t |  f  ?

w f t  v r f  <wft x y iw  :
31-3-J972 xw, *m  srto ?rtr
tftfarar r tf w f t  a rlW rw  % a r^ e r  «rs»>- 
m  414 wPnrt ?r*Nr «fif i afttft- 
f w  5PT^r*r, f^r*f i r | w f ^ f  $ w  w  
% € w W t  «ni^r: ( i )# ^ ? r t« tw rf» m r  
f r f w — 13 ^ I f W  (2f) « W r  w



ft VHU*,A>tnM*

(www—ia (3) flwm v# fa»rt<>r-*Tw
<wnf arar, «nfir—to (4) f iw m  v i
f*prfa-«n^ <?ar w im t anfa— 78 (5) f rn -  
<rr q* fa*rfar-«ff *nff m  an *  *r*fF>p?r 

—43 (6)f*rak m  g^JftpRiT?— 17 
(?) »r«rcrm (« rm r  ipf f a * ) — 120(8) 
<rfonpr,«r*rctpf*fo?«r— 38 (9 )w f? rW  
qr* Wimftw — 3 <pf (10) "ipRTO
<t* arm im ^-is i

ftrisff

3471 *w it o  : wrftrw
v f i  «rf to t*  aft s m  a?r«r f a :

(* ) *rre?r aft an% faaw am M f 
% fat; fataft % am erar 5 «  faffft Ttfa WT 
apir srrjr gan$,

( a )  arwn: % faw wi 1969-70,
1970-71 «m  1971-72 % s k H  fat* »n» 
■sĝ rr tc <pnr^anf s ira  % *<t »r fa?nft 
Tifa arer aft, aftr

(tr) am fan ’C»ff jrRr-wrftar 
sht* aft rtftr faa4t fttft t  ?

fim w aft («ft w w w w  «r*irw) :
(V) 30 ap, 1972 5 *  atTOT tfWTT k  
j»f 10,698 stft* wsr (arafy serrarfar
*E»r-ar*rtf ast ^pr) % ?*«i stow fan? f, 
ftrat % 929098 anct? W f aft w r  «W- 
tfta aft art 1 1

(w) arrw fftwr j to  **mr % w  
if 1969-70 if 155.26 * t i x ,  1970-71 if 
162.66 *%f, 1971-72 if 177.13 * t t J  
w n  aryrfain »m i

(«r) atarsar fat* arSr ^  %  ar«Hr 
*1 arvftr mm «ro  1972-73 iftar *rw  
a»jrfHu«ite’«fit3.32**<t»frti

b hao ra  3, tm  (SdJU) *»•&«• dm*tH  f§

s w c  a ft

3472. «ft JW  ap t TOW  : w i ftw
w ft «Krt% aft fpnr v a^ ftr :

(ar) w w w  awr star % ftftwr 
fa*rf if Tia^inw #aflf jw  fiwft 
’fnam? f  ; aftt

(« )  1972-73 % fW ta ** if xm 
if $w PRpft amrwi, faaswt* »frt aftaff 
arm-ft?

faw ann w  if *Mmft(aftwit film  
: (v) aftr (w). â fa?r f«w 

sht-«tzw t t  T̂ r «r̂r fawaw if <& u f 1 1 
[warn* if TWf w  i LT—
3503/72]

t o t  ira?r *  wtagrwsrt im jw w
**—..•* a£ ■ ■■■ *.. <-V  .. «V ..-  ̂ ...3trrUHT tf WT VT W fW

3473. art gaw «w m r: w r ftw
>f?ff JT? *31% >ff fTTt aRif fa  :

(v )  v n  t o  atar if aftsijt trarr 
?wifrant ftrof if TtaffinRr i v f  tit jar 
fa ff*  arwrn «r*t <w f ; aftr

(» ) TT«^f?r #*?f ir o  fim art
1971-72 % ^TR Wft fawtff ^  WT WJ 
9«Wf % faaro  % fat? fajnft TTftr ^  v r  
fac[»rnf ?

ftm ahnwr If T u n it 
Ounft) : (ar) 3 0 ^ .  197; a?» aftaja; 
aftt 5wr?wr?fawf ^ w f  V tT |  fltafoh 
w» % f(* i, fara% xiafhnw t v  aft arrfW 

% afnrfaaff # W  w  * m  aft j—

# »  t n f h i w  t u l  t i f f  
s w i P u n  ^asmfaw r a r f t 4 *

■
7 3 I f

l« T fl^ 2 0  22 4 i



-  ( * )  m  f w i  r m ^
* i  |  « (k  wwjRPdf <rt w  t  »m«ft i

t m n i  w w w

3474. «ft fW  V tm w rn : WTTWT 
IWfr »J£WT% ^  f*T ftf :

{ * )  W  J »  W f *  SPPfr fr*Wf % 
Rut <ntsr tn w c  If n rrfhr TOff 

rt «TJTrtr f%m | i  afk

( « )  u f r f t ,  ?ft aww wft a f t t r w t
(  OTT 9 9  TT dW K  tit  WT SfM’WI |  ?

mntW V («ft <!»MftOT t w ) : (*f) 
l

( • )  « r ro r irw R 'ft« ts* f tf irJ  fear? 
fiwrWJ% stftr «nmr«w s s p w  f f  i 

W W f im  f5f fw? ^  ar^rta- 8PWT 
m t  f iW  ?Rr % *r ^  n f  arrrf*T$ 
ffve *#f * r  *pr& r

Talk* Wkh U.S&R. on Refinery Equipments

3475. SHRI MUHAMMED SHERIFF : 
SHRI M. S. SIVASWAMY :

WUl tbe Minister of PETROLEUM AND 
CHEMICALS be pleased to state;

(a) whether any talks were held with 
U.S.S.R. on refinery equipment in July 1972 ; 
and

(b) if co, the outcome thereof and the 
progress achieved in this regard ?

THE*HNtSTER OF LAW AND JUS
TICE AND PETROLEUM AND CHEMI
CALS P « J  t t R .  GOKHALE); (a) and 
<b>* A team of experts from the Indian Oil

India Limited
VMM IN U.S.8.R. la July 1971 fa tbh 
rawBBlIwi ft 1* aot ia tte pubUc inttra<*4o 
JM few fo d e tah .

347«. DR. RANEN SEN : WHI tha 
Minister of TOURISM AND CIVIL AVIA- 
HON be ptaMd to itata:

(a) whether no independent and impartial 
machinery has been evolved in India to 
investigate aircraft accident; and

(b) If so, the reasons therefor ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR KARAN SINGH):
(a) and (b) The present arrangements for 
aircraft accident investigation have worked 
satisfactorily. However, the question of taking 
the accident investigation branch out of the 
Director General of Civil Aviation is being 
examined.

Assistance from World Bank for Rural and
Urban Water Supply Schemes in U.P.

3477 DR. RANEN SEN : WiU the
Minister of FINANCE be pleased to state :

(a) whether the U. P. Government have 
sought assistance from World Bank for rural 
and urban water supply schemes m the 
State ;

(b) 1f so, the nature and extent of assis
tance sought; and

(c) whether World iBank has agreed to 
provide assistance in this respect ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) and (b). 
The Government of U.P. have prepared a 
Master Plan for providing rural water supply 
in a fef districts of U.P and a Master Plan 
for water suppty and sewerage in KAVAt 
towns and suggested that Government of In#* 
might seek financial assistance from the World 
Bank for the implementation of these projects. 
These proposals are under the consideration 
of the Government of India.

(c) Does not arise.

Shortage of Personnel In N s tfM M  
Sank*

3478. Oft. KANBN «SNf» Wffi «M 
Miabtor of HtNANCS to  plmtoi »  «t*M <
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(a) whether there is a shortage of trai-
ned personnel in the nationalised sector of the 
banking industry ; 

(b) whether this is hampering the expan-
sion of bank branches in rural areas ; and 

(c) if so, the steps taken to meet the 
shortage of personnel ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) : (a) Yes, Sir. 

(b) This is acting as a constraint to 
some e11tent. 

(c) Various nationalised banks have 
stepped up their recruitment programme and 
are redesigning their training activities. 

Anniversary Celrbrations of Nationa-
lised Banks 

3479, SHRI P.M. MEHTA : 
SHRI SHRIKISHAN MODI : 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the 14 Nationalised Banks 
observed the 3rd Anniversary of the take-over 
from July 19 to 25, 1972 ; 

(b) whether anniversary celebration by 
the Bank of Baroda took the form of new 
emphasis on traditiCJnally 'Neglected-sector' 
and if so, the nature thereof ; and 

(c) whether the Nationalised Banks in 
Delhi propose to start 'Multi-service agency' 
to identify and help self employed persons 
of modest means, if so, in what way ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) : (a) Yes, Sir. 

(b) The Bank of Baroda observed the 3rd 
Anniversary week of bank nationalisation 
with an emphasis on canalising credit towards 
weaker sections of the society i.e. self-employ-
ed people of modest means in urban areas 
and small and marginal farmers in rural 
areas. Accordingly all the branches of the 

bank were to process atleast 5 proposals for 
advance to retail traders, ~mall artisans, self-
employed persons and others in the neglected 
sectors for making disbursements on the 19th 
July, 1962 or during the anniversary week, 
In terms of the intensive area approach for 
loans to farmers, no villages had already been 
identified by the bank's various branches. 
As part of the celebration of the anniversary 
of bank nationalisation, the respective bran-
ches were asked to process atleast two or three 
proposals for advances at these centres for 
making disbursements on 19th July or during 
the week. 

(c) While there is no general decision by 
the nationalised banks in Delhi to start a 
single unified "Multi-service Agency", serving 
all the banks, the Bank of India has set up 
such an agency called ''Bank of India Naye 
Entrepreneurship Development Scheme" 
(BINEDS) with a view to fostering the growth 
of entrepreneurship particulary in the small-
scale sector and to secure/provide the backage 
of assi;,tance to young entrepreneurs, particu-
larly the techno-entrepreneurs etc. The State 
B.lllk of India has also started Consultancy 
Bureau in collaboration with the Federation 
of Associations of Small-Scale Industries at 
New Delhi recently. This Consultancy Bureau 
has been speciffcally designed to serve the 
needs of young entrepreneurs interested to set 
up small-scale units. 

Scheme for Direct Injection of Liquid 
Ammonia into the Soil by F.C.I. 

3480. SHRI I'. M. MEHTA: Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state : 

Corporation 
scheme for 

into the 

(a) whether the Fertilizer 
of India has finalised a pack1ge 
direct injection of liquid ammonia 
soil ; and 

(b) if so, the main features of the scheme 1 

THE MINISTER OF LAW, JUSTICE 
AND PETROLEUM AND CHEMICALS 
(SHRI H. R. GOKHALE) : (a) and lb). FCI 
have prepared a pilot scheme for direct injec-
tion of anhydrous ammonia into the soil. The 
Corporation proposes to implement the scheme 
in the farms situated within the boundary 
walls of its units where all facilities with 
regard to handling and storage of anhydrous 
ammonia are available. The trials would 
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SHM PURUSHOTTAM KAKOD- 

KAK:

Wffl the Minister of PETROLEUM AND 
CHEMICALS be pleued to itale :

(a) whether the commissioning of Tata 
Fertilizer Project at Mithapur is likely to be 
delayed further; and

(b) if so, the reasons therefor ?

THE MINISTER OF LAW AND JUS* 
TICE AND PETROLEUM AND CHEMI
CALS (SHRI H. R. GOKHALE): (a) and (b) 
M/a Tata Chemicals Ltd., were g»ven a letter 
of intent on 23.7.1972 for setting up a fertilizer 
plant at Mithapur. The period of validity 
now Hands extended upto 20th November, 
1?72, Detailed financing proposals and other 
particulars, as stepulated in the letter of intent, 
are being awaited from the company. It is, 
therefore, not possible to say at this stage as to 
when the project is expected to go into pro
duction.

Indigenous Manufacture of Standard Gun

3482, SHRI VISHWANATH PRAT AP 
SmGH  : Will the Minister of DEFENCE 
be pleased to state the efforts being made to 
design and manufacture indigenously a standard 
guxt fbr our wardships ?

THE MINISTER OF DEFENCE (SHRI 
MGJIVAN RAM): A standard gun for 
qqr wardships has not yet been developed 
indigenously as it would not be cost-effective.

In Leander Class of Frigates

34$3. SHRI VISHWANATH PRATAP 
fgNGH : Wilt the Minister of DEFENCE 
tie pleased td state the time by which India 
will be able to attain self-sufficiency at the
r ent rate of production of frigatos of Lean

e s t ?

THE MINISTER OF STATS (DEFENCE 
PRODUCTION) IN THE MINISTRY OP 
DEFENCE (SHRI VIDYA CHARAN SHU- 
KLA): The Indian Navy has placed orders for 
six Leander Oass Frigates on M/s Maaagon 
Dock Limited which are under construction. 
Of these one has already been delivered and 
commissioned and another three are under 
various stages of construction. AH further 
requirements of the Navy for this type of ships 
would also be met by M/s Mazagon Dock 
Limited*

- ...........1*"* v  .... «*» _. M
w w w h  iw n r  s  u w m v  w  

wtt armr

3484. tto  tm ftin x m  s t i i ; w  
ftw  v sft v i tit v n  v& t fa  ;

( v )  vrr =TRvtftwPnmr%  w t^ ra r  
Tft <rt n w r  w w  ftr*rm % nfiwnfofl 
tit faSW fro r $ ;

(w ) w r  arfap? «rrr?fhr w i f i  
% »tpt |  fit o tr jt  ^  fm m  % 

nw ftfew  finrm *r faq  arr$;
afk

(n ) Jifer f t, ?ft o t  <re <rr*>rc tit w i
—**» **• -...  ft. msm rtvrr |  r

ftm  *f w r  («ft %o wtto
i r t n )  : ( v )  finrro % l
% uawRw wmfor tft*rrq?v ?mr
fcafta w r o  Iwr, $«ft l, % tp tf *
n f t  f  wffctj a s  Sm  %

<nflf <rc f a jw  R ro  «rrat 1 1  
fe w  fo m n  % *f«ft a  % Trwfirer i i w f t  
<nff tit i m :  faw n  % «f«ft m  % m #-

mitanaf *flt *m --

% *f«ft H % v tftm tii « r  m m  
t o  w r a r f i  «f«fV a  T m f i n r e r * *  
<rtf ^  * i w  v r i r  i r y f t f tw  fan w  % 
4<#t
% i m w r t i



iw  W m m to & m  M A&ftAM te4C£4&*> W rh m A m m n  m

{ • )  o t  it nw n» w ftw t <|f» 
fo w f iro ro * f# » %  « l n  w  flrow  
% * t  t  ftaw * * *
*rf$r i

( n )  « r t*  <ft w  $  i

Fire In Ordnance Factory, Sfaabjabaopur 
(Utter Pradesh)

3485. SHRI JITENDRA PRASAD: 
Will the Minister of DEFENCE be pleased to 
state:

(a) whether there was a fire in the Ord
nance Factory, Shahjahanpur (Uttar Pradesh) 
last year in which a few persons were injured 
and heavy loss was caused ; and

(b) whether a proper enquiry was made 
into the incident and if so, the outcome 
thereof *>

THE MINISTER OF STATE (DEFENCE 
PRODUCTION) IN THE MINISTRY OF 
DEFENCE (SHRI VIDYA CHARAN 
SHUKLA): (a) During 1971, a fire occurred 
m the Cotton Teasing Shop of the Clothing 
Factory Shahjahanpur on 28.52 72, There were 
no injuries to any person and the loss was 
assessed at Rs 1260.76.

(b) Yes, Sir. Tbe enquiry revealed that 
the fire was accidental and remedial measures 
suggested by the Board of Enquiry have since 
been implemented.

Below-Standard 'Garments made for Defence
Service* in the S iu^A upw  Ordnance 

Clothing Factory

3486. SHRI JITENDRA PRASAD : WUl 
the Minister of DEFENCE be pleased to 
State;

(a) whether the garments made for the 
Defence Services in the Shahjahanpur Ordinan
ce Clothing Factory are not up to the required 
standard and they are accepted undo-conces
sion ;

(to it to, the number of such concessions 
gramed from January *971 to December, 1971; 
•ft*

(fi) tbe rtepe Government propose to 
take I* tbto regard ?

THE MINISTER OF STATE (DEFENCE 
PRODUCTION) IN THE MINISTRY OF 
DEFENCE (SHRI VIDYA CHARAN SHU
KLA) ; (a) to (c). Information is being collec
ted and will be placed on the Table of the 
Haute.

Tailors of Shahjuhanpur Ordnance Clofbfog 
Factory making Civilian Garments 

for Trade
3487. SHRI JITENDRA PRASAD: 

WiU the Minister of DEFENCE be pleased 
to state :

(a) whether the best tailors and crafts
men of the Shahjahanpur Ordinance Clothing 
Factory are employed in making civ.lian 
garments are trade and those who are not tip 
to such standard are making garments for the 
Defence Personnel; and

(b) if so, the reasons for not deploying 
the best craftsmen for manufacturing garments 
for Defence Services ?

THE MINISTER OF STATE (DEFENCE 
PRODUCTION) IN THE MINISTRY OF 
DEFENCE (SHRI VIDYA CHARAN 
SHUKLA): (a) and (b), No, Sir. Tailors 
employed for production of civilian garments 
for trade as well as for making garments for 
the Defence personnel depending on tbe skill 
requited for the specific jobs.

Scheme for Development of Road Tourism 
in Mysore State

3488. SHRI DHARAMRAO AFZAL- 
PURKAR : Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to state:

(a) whether Government have formulated 
any scheme for the development of road tour
ism for Mysore State ; and

(b) if so, a gist thereof 7

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir,

<b) To promote road tourism, the 
verament has initiated a scheme to pm 
CampintSifcea and Motels Ofi road routes
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1. BUtpur -• ■■'

2. Marawanthe

3. Bdur

f in  Government tff Mysorebas suapsfed 
5 Jobations for Camping Sites cod 3 for' Motels 
as under

%&;Biptga«ii»,;. "/: 

%, Amrutheswat

3. Chitradurga

4. Bandiptir

5.Bannergbetta

To begin with, It is proposed to put up 
two Camping Sites, one each sit Bdgaum and 
Bannerghatta. The Government of Mysore 
has been requested to furnish estimates for 
these projects which areawaited.

Details of the scheme for putting up Motels 
St sdectedoeotres on all-India basis are befog 
finalised in consultation with tbe State Go
vernments.

I n q n l t y  i n t o  t b e  D i g g i n g  o f  T u n n e l  I n  
P n w Y C a a s p ,  R a n c h i

3 4 8 9 .  S H R I  D H A R A M R A O  A F Z A L -  
P U R K A R  :

SHRI SAT PAL KAPOOR :

% $m>

( a )  w h e t h e r  i n q u i r y  i n t o  t b e  t u n n e l  
d u g  u n d e r  a  s t a c k  o f  f i r e w o o d  i n  

3 f t i f c i s t a n i  P r i s o n e r s  o f  W a r  c a m p  « t  R a n c h i  
^ U n c o m p l e t e d ;  a n d

0 -  if so, the outcome of tbe inquiryat$ 
whether the responsibility has since been fauH; 
andaction taken. ?

■I ; ^ ! I ^  ( S H R I
J A 0 3 1 V A N  R A M ) :  ( a )  Y e s ,  ' S f e *

wsiult; of the ■ inquiry* die &*• 
fW*iu of ■ ♦im>> ■ aitemots -

w m a*
MWitM orTOUKBM AND CIVIL AVIA- 

. HON be pteisCd ,10 state :■ ■.;, ' ;, ;

fal whether foreign tourists prefer BO AC 
and other foreign airlines to Air India while 
coming in or going of the country ;

have(b) if so, whether Government 
analysed the reasons therefor; and

(c) whether any steps have been taken to 
make Air India service more attractive to 
attract foreign tourists to travel by this 
airline ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The figures of traffic carried by Air India* 
BOAC and other foreign airlines during the 
year 1971 are given hereunder and will show 
that Air India is securing a substantial share 
of the market ;

To India

Air India 1,23,457
BOAC 32,758
Other foreign

airlines 1*71*334

From India 

1*34*084 
38,903-

1*97,451

(The above figures do not include the 
traffic carried between India and neighbouring 
countries viz. Burma, Nepal* Ceylon and 
Afghanistan)

(b) Does not arise.

(c) Yes* Sir* In collaboration with the 
Department of Tourism* Air India has set up 
a joint promotional effort in Europe (including 
U.K.) *nd U.S.A. to attract more tourists to

country.. ■

discovered no action iiag talrnn agsiifnt thanju

Air India has Introduced* through JATA 
machinery,» number of discounted promotion
al and group Indusivefcres from various 
part* ofthe world. Additiona}fy* it is aiwaya 
attemptingto nudntain the bigirot standards

■ ■of insight service. V ;

ReintttaftCMbytiilbms UrhvAbrwi '
. 3492. SHRI. PAMPAN GOWDA ; M l 
the Minister of FINANCE be ifeaatd to n fer
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to fhe tttpty ftaen to Unstarred QuestkmNo, 
2215 'on the ?th Apr®, 1972 regarding re* 
m)ttmoB by tndiim* living abroad and state:

(a) the number of persons detected and 
arrested lor receiving Hands remitted through 
unauthorised channels by tbe Indian immi
grants abroad and the action taken by Go* 
verament against them during the last two 
years; and

(b) tbe steps Government propose to take 
to tackle this pioblem ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) Data re
garding the number of persons arrested for 
receiving funds remitted from abroad through 
unauthorised channels are being collected 
and will be laid on the Table of tbe House.

(b) Certain legislative measures are under 
contemplation for strengthening the existing 
provisions of tbe law. The Enforcement ma
chinery is also constantly vigilant and takes 
action in individual cases that come to 
notice.

Distribution of Money by Industrial Development 
Bank of India

3493. SHRI PAMPAN GOWDA :
SHRI G. Y. KRISHNAN :

Will the Minister of FINANCE be pleased 
to state:

(a) the total distribution of money by tbe 
Industrial Development Bank of India during 
last three years. State-wise to encourage Smalt 
scale sectors ; and

(b) what has been tbe criteria in this re
gard while distributing money to private Sector 
in each State ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K, R, 
GANESH): (a) and (b). The Industrial Deve
lopment Bank of India generally does not give 
assistance to small sector units directly, ft 
refinances the loans given by banks or State 
Financial Corporations in respect of waits 
eovtftd under the Credit Guarantee Schema.

of tfffHttfattafHtfffitwft, sanctioned,and dtom

horsed, fay the Devdooment Bank in xnmeot 
of loans to small scale units during the last 
three financial years is laid on the Table of 
tbe Houe. {Placed in library. No, U* 
3504/721

Repatriation of Profits by Foreign Companies

3494. SHRI SHYAMNANDAN 
MISHRA : Will the Minister of FINANCE be 
pleased to state;

in(a) whether there has been an increase 
tbe profits repatriated by foreign 
during the last three years ; and

(b) if so, the reasons therefor 7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) The following table gives the 
remittances made abroad on account of pro* 
fits and dividends during the last three 
yeais

Year Profits Dividends
(Rs. crores)

1968-69 13 0 303
1969-70 12 7 31’4
1970-71 131 43'5

Data or the year 1971-72 is not yet 
available. While profit remittances during the 
three years do not show any substantial in* 
crease, remittances of dividends during 1970-71 
were substantially higher than in the preceding 
two years.

(b) The sizeable increase in dividend 
remittances is on account of the larger remitt* 
able liabilities of foreign owned oil companies 
and the step up in the dividends declared by 
some of tbe other foreign controlled rupee 
companies.

PL, 480 Funds

349$. SHRI SHYAMNANDAN 
MISHRA :Wi« the Minister of FINANCE 
be pleased to state the amonat of H .  480 
fund* for which budgetary credit was taken 
sinde the beginning of the PL. 480 imports ? -

THE MINISTER OF FINANCE (SHRI 
YBSHWANTRAO «***¥*%  « ^  «*af
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amount of PL, 480ruadifor wbioh credit hat 
been taken in the Budget since (be PL. 480 
Imports started in 1956 aggregated Rs. 2305 
Crones on 30-6*1972. This comprises ot the 
following components

(Rs. crores)

1. Loan received by Govt,
of India. 1411

2. Grants received by
Govt, of India. 337

3. PL. 480 rupee funds
invested in Govt, of 
Iodia Special Secu
rities. 243

4. PL 480 imports 
made under Con
vertible currency 
credit (involving no
rupee deposits). 314

Total : 2305

Committee to Enquire Into the Working of 
Foreign Companies

3496. SHRI RAMPRAKASH : Wifi the 
Minister of FINANCE be pleased to state :

(a) whether Government have received 
any representation for setting up a Commi
ttee inquire into the working of foreign to com
panies in India; and

(b) if so, the decision of Government
thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH); (la) Yes, Sir* Govt, have received 
a  reference from a member of Parliament 
regarding the excessive remittances made by 
certain foreign aontroiled companies by indulg- 
fag in production and marketing of non- 

The Hatt*feie *̂1! ̂ Iff1 
made a«ug«est|ott for the setting up of a 
small commtttee to probe into the wording 
©f the foreign companies te M i»,

(b) The matter is under examination.

Enhanced Pension Benefits to Defence Personnel 
(Combatant Ranks)

3497. SHRI K. SURYANARAYANA: 
Will the Minister of DEFENCE be pleated to 
state:

(a) the reasons for which the Defence 
personnel (Combatant Ranks) retired during 
the period from the 1st December 1968 to 30th 
November 1969, were not granted full enhan
ced persionary benefits as a consequence of 
merger of Dearness allowance as Dearness 
pay at par with those personnel who retired 
with effect from 1st December 1969, when 
these personnel are similarly governed by the 
Pension Regulations for the Army Part I and 
U for the grant of pension ;

(b) whether this is not an unproportion- 
ate formula by which these personnel were 
granted only half the advantage of enhanced 
rates of pension and full and ad hoc tempo
rary increase of pension was deducted, and

(c) if so, the steps which Government 
propose to take to mitigate the hardship 
caused to the retired Defence Service personnel 
in the lower ranks ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM): (a) to (b). The orders 
treating a portion of dearness allowance as 
dearness pay for pensionary benefits in respect 
of Service personnel are based on the civil 
orders* Like civilian Government employees, 
Service personnel below officer rank have 
been granted service pension by adding to 
their emoluments the following quantum of 
dearness pay, without ad-hoc increase sanc
tioned from time to time

(i) One-balf of the dearness pay in res
pect of those personnel retiring on 
or after 1st December 1968 but before 
1st Qeeember, 1969 ; and

(li) full dearness pay in respect of per
sonnel retir gon or after 1st Decem
ber, 1969.

If* In case, the revised rata of pension 
is lessthaa the existing rate of pension toge
ther with tuM w  increase, the fwnskftker &
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eligible to draw the later award.

Plan to encourage Internal TMrtw

3491 SHRI BHOLA MANJHI i Will the 
Minister of TOURISM AND CIVIL AVIA
TION be pleased to state :

(a) whether no serious efforts have been 
made by Government to encourage internal 
tourism ;

(b) whether any plan has been drawn up 
to encourage tourism within the country ; 
and

(c) if so, the main features thereof ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR, KARAN SINGH) :
(a) to (c). No, Sir. The necessary infrastruc
ture for tourism in continuously being expan
ded and improved. Youth Hostels, Tourist 
Bungalows, Reception Centres, Rest Houses at 
game sanctuaries and camp sites are being 
constructed Government have also allocated 
funds for loans for the construction of hotels 
and the purchase of tourist transports, AH the 
tourism facilities being provided are for the 
use of both domestic and foreign tourists.

Master Plan for an Integrated Development
of Goa Beaches for Destination Tour sits

3499. SHRI BHOLA MANJHI: Will the 
Minister of TOURISM & CIVIL AVIATION 
be pleased to state :

(a) whether Government have decided to 
draw up a Master plan for an integrated deve
lopment of Goa Beaches for destination tou
rists and charter groups;

(b) If so* when the master plan is likely to 
be drawn up ; and

(c) what is Government’s estimate of the 
possible number of tourists visiting Coa Bea- 
efces, after they are folly developed ?

THE MINISTER OF TOURISM AND 
CtVIL AVIATION (DR. KARAN SINGH) : 
O ) M  ¥ ••, Sir. It ft propowd to
fcwfep bew* * « rt fecffittet in Om for 
IwroKtal # l«W>» Whims of lowirt tfUBc. 
A M *  'mbit dttWnpmeat wrvty win

(c) It wfll be possible to estimate the 
number of tourists who will visit Goa o«br 
after the survey has been completed and an 
assessment made.

Proposal to develop each Resorts at to* 
portant centres along the Coastline

3500 SHRI BHOLA MANJHI i Will the 
Minister of TOURISM & CIVIL AVIATION 
be pleased to state ;

(a) whether Government have muf prop©* 
sal under consideration to develop beach re
sorts at important centres along the coastline ; 
and

(b) if so, the number of resorts to be de
veloped and their location ?

THE MINISTER OF TOUIUSM AND 
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Yes, Sir. Besides the development 
of Kovaiam near Trivandrum as a beach 
resort, work on which is already in progress, 
Goa has been selected for development as 
another major beach resort. Accommodation 
and other facilities are also being provided at 
Mababalipuram.

Proposal to set up a Holding Company far 
Air India and Indian AJrUm*

3501. SHRI JHARKHANDE R A I: Will 
the Minister of TOURISM AND CIVIL AVI
ATION be pleased to state :

(a) whether there is a proposal to set up a 
holding company for Air India and M ian 
Airlines; and

(b) if so, the main features thereof?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) ;»
(a) and (b). The question at strengthening 
coordination between the two Air Corpo
rations is under constant review, la  this pro
cess, a for establishing a holding
company is also being studied.

Setting op of Pipeline Project In Eastern India
3502. SHSU VEKARIA:

SHRI IX fr. JADEJA t 
m i  the Minister *f 

CHEMICALS be pleaaed to atfet* t
/m\ AfekV 'Ait’ ut
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(to) if to, the name of the company whose 
tender was accepted; and

<$ if not, the reasons thereof ?

THE MINISTER OF LAW AND IDS* 
TICB AND PETROLEUM AND CHEMI
CALS (SHRI H. R. GOKHALE) : (a) The 
fallowing two pipelines are under construction 
In the eastern:

(I) Lakwa-Moran by Oil and Natural 
,61s Commission; and

(it) Haldia-Rajbandh by the Indian Oil 
Corporation.

Bor the Lakwa-Moran pipeline open 
tenders were invited by the Oil and Natural 
Oaa Commission. The construction of Haldia- 
Rafbandh pipeline involves the following four 

and open tenders were invited by the 
IOC for the last three of those

(I) Mainline construction 

(ii) Pipe handling 

(III) Pump-station erection

(iv) Radiographic inspection and catho- 
die protection.

(b) (0 lakwthMoran pipeline:
M/s Dodsai & Co., Bombay.

(ii) RaMla*Rajbandh pipeline
M/s Awwifle Industries, Calcutta 
(Pipe handling)

M/s B. M. Engineering * Co., 
Calcutta (Pump station erection) 
M/s Corrosion Control Services, 
Bombay (Radiographic inspection 
ftotfttttbodte protection works),

(0) leader* >were tm  invited for the main* 
Dad construction work of* H*kHa-Rajbandh 
llpityifr due t» A t fdtewing ieasons ^

0) The Job W  inquired to be executed
t o  aAMwkmi

of the current working season for 
moving imported crwjeto Baraimi 
refinery before the end of 1971 and 
to maintain the existing supply of 
petroleum products in the Calcutta 
area.

(ii) The work involved is a highly specia
lised one requiring the use of heavy 
machines and expertise. Keeping this 
in view four well-known contractors 
in this field in the knowledge of IOC 
and ONOC ware called for negotia
tion and the best party thereof vit. 
M/s Dodsai Pvt. Co., Bombay was 
selected by a duly constituted 
Committee.

Offshore Drilling at Tapti High

3503. SHRI VEKARIA:
SHRI D. P JADEJA :

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state :

(a) whether because of the setback in its 
venture of offshore drilling at Aliabct, 
Government are having second thoughts about 
Tapty High ; and

(b) if so, what are the O.N.OC/s plans 
about Tapti High and what progress has been 
made so far in this regard ?

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND CHEMI
CALS (SHRI H. R. GOKHALE) i (a) No. 
Sir.

(b) As the water depth at (he location 
selected for drilling in Tapti Offshore struc
ture, is considerable and as a mobile offshore 
drilling platform has already been ordered for, 
it is considered advantageous and more eoopw* 
mical to undertake drilling on the Tapti 
Structure using the mobile platform* The 
mobile platform in (0 to tndja
in fteeembef; 1972. Jt will be developed for 
drilling on the strtpfetfti In 4eeftr water**# 
tiwArfjiauSeaWce and m
m  oiyeraa w  sriiupg fpia jw y r

fohoer are**,
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Proposal from Government of Gujarat 
for setting up Dctergmt Alkylate and 

Ethylene Glycol Projects 

3504. SHRI VAKARIA: 
SHRI SOMCHAND SOLANKI: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state : 

(a) whether a proposal by the State 
Government of Gujarat for setting up Deter-
gent Alkylate and Ethylene Glycol Projects 
is still pending with the Government of India ; 
and 

(b) if so, the decision taken by Govern-
ment thereon ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS (SHRI DALBIR SINGH) : (a) There is 
no proposal of the Government of Gujarat 
for setting up Detergent Alkylate and Ethylene 
Glycol Projects. The State Government has, 
however, proposed to participate with the 
Central Government in these two projects 
which are being set up by the Central Govern-
ment in the public sector. 

(b) No dedsion bas yet been taken. 

Determination of exhting price for Crude 

3505. SHRI D. D. DESAI : Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state : 

(a) whether his Ministry have raised objec-
tions to the existing crude pricing system of 
the ESSO and Burmah-Shell ; and 

(b) whether suggestions for determining 
the price of crude imports were received and 
if so, main outlines thereof ? 

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and 
(b). The various claims made by the foreign 
oil companies in regard to the determination 
of the price of the crude oil imported by them 
from their own sources for processing in their 
refineries in India have not been fully 
accepted. ESSO and Burmah-Sbell have 
suggested certdin methods for determining 
the price of crude oil imported by them. 

However, these suggestions have been linked 
by them with the larger questions of expan-
sion of their Refinery and marketing opera-
tions etc. A detailed study has been under-
taken of the various alternatives of dealing 
with the matter and a final decision will be 
taken as soon as these studies have been 
completed. 

Persons travelling withont tickets in Calcutta-
Bombay Caravelle of the Indian Airlines 

on 27.5.1972 

3506. SHRI JYOTIRMOY BOSU : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to refer to the reply 
given to Unstarred Question No. 1814 on the 
11th August, 1972 regarding people found with-
out tickets in Calcutta-Bombay Caravelle of 
Indian Airlines on 27th May, 1972 and 
state : 

(a) the particulars of the persons who had 
been found travelling without ticket ; and 

(b) the names and designations of the 
officials against whom complaints have been 
lodged in this connection ? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) The eight passengers without tickets 
(including two babies) were members of a 
marriage party. Since the parents of the 
babies already had tickets, the two children 
were permitted to travel after tickets were 
purchased for them. The remaining passengers 
were aff-Ioaded and their names are : 

1. Shri N. M. Parikh 

2. Mast. Ashu 

3. Shri R. H. Amin 

4. Shri K. K. Chakraborty 

5. Shri Rajen Taunk 

6. Shri N, M. Patel 

(b) An inquiry is in progress and has not 
yet been completed. 

L.I.C.'s investments in Business concerns 

3507, SHRI JYOTIRMOY BOSU: Will 
the Minister of FINANCE be pleased to 
state : 

(a) the investments made by the Lifq 
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(c) its investments in tfce Hindustan Lever 
M txc„ investments in the Companies and Co«» till date ?

W W  e*cb of the 20 Big Business Homes

THE MINISTER OF FINANCE (SHRI YESHWANTRAO CHAVAN) : (a)

1969-79 1970-71 1971-72
(Rupees in Lakhs)

Public Sector NiQ 1,36 20,73
Co-operative Sector 152.73 228.36 200.43
Private Corporate Sector 1217.23 1043,64 994,72

TOTAL 1369.96 1273.36 1215.88
Larger Industrial House 1969-70 1970-71 1971-72

(Rupees in Lakhs)

1. A.C.C, 42.76 0.35 19.18
2. Andrew Yule 0.11 17.77 0.66
% Bangur 3.90 48 28 499
4. Bird Heilgcrs 0.02 4.03 0.27
5. Birla 79.98 131.24 42.29
& Goenka 0.23 6.09 4.37
7, I.C.I, 83 94 8.72 7.18
8, J.K. (Singhama) 00.8 2.02 9.98
9. Kilachand Tulsidas — — 8.47

10. Killick 41.20 17024 35.99
11. Mafattal 10.32 50.21 1.12
12. Martin Burn 0.14 0.11 201.57
13. Sahu Jain — —
14. Sarabhai — —
15. Sdndia Steam Navigation 1.56 — my*
16. Shri Ram 0.18 4.02 2.25
17. Sooraj Mull Nagar Mull — *-#
18. Tata 205.40 134.16 66.81
19. Tbapar 0.08 3.62 0.05
20. Walcband 10.62 3.45 0*50

Total * 480.32 58441 405.6$

(c) Description No. of 
shares

Face Value 
(R*.)

Book Value 
(Rs.)

7j% Debentures 1977-80
sfcaw* of Rs* 10/*

M .
89,28$

85,20,000 i m m u
15,75,809

Total 89,286 f4 4 t  m



ft.fM. report M remittance pwfits ’tor 
Foreign CcflRfules .

3 1 *
wmthe Miaiitw of FINANCE bepieased to 
Mate:

(a) whether a study made by the Resero 
Bank of India has revealed that foreign 
functioning in India art t  drain on our 
economy:

<b) whether large amount of profits Of 
these companies are directly or indirectly 
remitted abroad; and

(e) if so, the steps proposed to be taken 
to check unfair remittances ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) No.
Sir.

(b) AH remittances abroad of profits and 
dividends by foreign companies operating in 
India can be made only directly with the 
prior approval of the Reserve Bank of India. 
Such remittances during 1968-69 to 1970-71 are 
as under:

(Rs. crores)

Year Profits _________ Dividends

1968-59 13.0 25.4
1969-70 12.7 27.6
1970-71 13.1 33.7

(c) Does notarise.

Placing Orders tor Indigenous Items la Hen 
of imported ones by the Department of

3509* SHRI MtfKHTIAR SINGH
• ' MA&K;

SHRI K. LAKKAPPA :

bepfmwed
■ -i u i ; ■

<rf WteK*
Supplies pkded orders for 12,935 with 
tt» Iw&aa roatwfcctusem whfcb i In 
originally fanport«d;and

^  m i I^O*d*»?d

pkcm;<?rfON) in  fafe
DEFENCE (SHRI VIOTA0IARAN 
SHUKLA) : (a), SiiKfctbeineept^ 
Department towards the end of l f̂iS tUl end 
of Much 1972, orders have been placed with 
Indian manufacturers for 13,104 items* The 
items ordered fall in two categories (i) which 
were originally imported atpl (ii) Which aa» 
developed indigenously and are being intro
duced into the Defence Service for the flrst 
time.

(b) Since the number of items ordered is 
very large, it would take considerable time to 
furnish tbe list* Moreover, the eflbrt 
involved may not be commensurate with the 
objective likely to be achieved. It would be 
difficult to give tbe precise figures of saving 
in foreign exchange due to the following 
reasons;

( i )  In several cases, foreign exchange is 
released for import of raw materials 
and components as well as for 
capital balancing equipment and 
therefore this amount would have to 
be deducted from the value of items 
ordered. This information would 
have to be collected case by case .

(ii) As mentioned in part (c), all the 
items ordered were not originally 
imported and for such items, number 
of which is large, corresponding 
values in foreign exchange would not 
be readily available.

(Hi) Even for those items which wejt* 
originally imported, the prevailing 
prices in foreign markets, at the time 
of placement of orders on Indian 
manufactures were not available in 
many instances. - The 
theseitemsisalsolarge* %

Borrowing of Central Government and State*

3510. s h r i  M tiK im m
14ALIK ^

; oftheUnion
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la tit* MtffcMt BWrow Im bid
«tbeT«lm w 21rtA i|g(B t, W 2 *ef a u k *
borrowings of the Union Government tod 
State Governments luring the year would 
approximately amount to DUt* 323 crores and 
Rs. 132 crores respectively.

Steifase of F o i l C e w m l t t e a

3531* SHRI R. R. SINGH DEO :
SHRI M, M. JOSEPH ;

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased lo state:

fa) whether the attention of Government 
feas been invited to a statement made by the 
Chairman of Committee on Oil and Natural 
Gas Commission, Shri K. D. Malaviya, M.P., 
urging Government to release the full report 
of the Committee to avoid misinformed 
Criticisms of its findings ; and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF LAW AND JUS* 
TICE AND PETROLEUM AND CHEMI
CALS (SHRI H. R. GOKHALE) ; (a) Yes, 
Sir.

(b) Government consider that the 
summary of the Malaviya Committee Report, 
released by them, is a fuiJ and authentic one 
and there Is nothing in it which should lead to 
misinformed criticism of the findings contained 
in the main Report. As far as the Report 
Itself Is concerned it is presently under 
examination of Government and after this is 
Over, Government’s opinion on the various 
Important recommendations would need to be 
forwarded to Parliamentary Committee on 
Public Undertakings Dor their comments* It 
|s only on receipt of CPU's comments that 
Government would be in a position to take 
final decisions on the Report, In the dreams* 
fences, n is not considered advisable# in the 
public interest, to release the Report. It has 
also to be added that the CPU have not, as 
yet* permitted Government to release tin 
Report.

tW RW  V  WwW nw  W fWT

, 3 M  : m
m m m  ** mb* #  m  ftr ;

(w ) m  tn w w *  % m  *
M|MM| gUbM igâ jlLuJ. JLyuk t ..... .
”  SWT w fflW  W  W ! f  fTTt WqT HT
**ns»* w w ' t t f t i w r t f r l i  ift*

( » )  jf , m t  w  |  ?

WTO *TC «(W W ! ^ f w W  HiU 
W W  f* »  STT« # ■ # )  : (* )
*ftr ( « ) .  w t w r  % i f w f t  «rw *f 

w f n r  5frd 11  «i5t w  t o

**#W W »  I  TO «T9T % farwrT
irtrP u ra  fa rt 3« « )«  fw r  t o t

*t «rftan an^rc, 1971 % «rt m 
f tm  «rar «tr i «nfiwaw % *n«r 83 f t  *  
w i  «m  sn ffiw  f a  arnftrr «re 
^ * fta p n a ff if« m n q ?  w >
if s m  farfir ?> art% % tffcRrai
if *mr q? «if *ft i «f«r ir smrar 
fwfir ?t arrt % arra>r sprft * rm r % 

it <?* ^  *t

W  I  I
gR frm s w f f  % w fir $  11 w*f
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been drawn to g report In the 'Indian 
Express* on tbe 7th June, W it under the 
heading "Plan to channelise sneak Pound” ;

(b) whether any estimate has been made 
by Government as to the amount which comet 
to the country through illegal channels and 
consequential loss in foreign exchange being 
sustained by the country ;

(c) whether the Association of India 
expatriates in Britain has forwarded a scheme 
to Government under which the money would 
be transmitted to India only through legal 
channels if certain facilities are extended ;

(d) if so, the reaction of Government 
thereto; and*

(e) whether a copy of the scheme would 
be laid on the Table of the House ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) Yes* Sir.

(b) By the very nature of the problem it 
Is tftflfcutt to arrive at any estimate of the loss 
sustained by the country on account of illegal 
transactions.

(c) No proposal of the type referred to in 
the press report has been received in the 
Finance Ministry.

(d) and (c) Do not arise*

Lets suffered by India* Airlines due to 
Operation of HS-74* (AVRO) Aircraft

3517, SHRI P. K. DEO ;
SHRI FATESINOHRAO 

GAEKWAD :

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state :

ft) whether the attention of Government 
hat been invited to a report in the 'Indian 
Express* dated the 8th June, 1972» under the 
otyptto* “Heavy loins by Indian Ahtinfcson 
AVfcQ*;

i
(b) if sb, the unction of Government 

thereto; and

the nf ImmM ha tit.

Indian Airlines on HS*74$ during the last 
two years and how these tosses are ttkejj? to 
be made up 7

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Yes, Sir, It is comet that due 
to increasing direct and indirect costs of 
operation, the profitability of the HS-748 has 
been adversely affected This aircraft is manu
factured in India and it is in the over all 
national interest to make MI use of it.

(c) The pattern of operations of Indian 
Airlines cannot be viewed only in the context 
of profitability, as many routes have to be 
operated as an essential service for the travel
ling public. Tbe HS-748s are being used 
mainly on regional routes which usually incur 
a loss, irrespective of the type of aircraft.

Impact of Nationalisation of National Iranian
Oil Company by Iran on the supply of 

Crude to India
3518. SHRI P K, DEO: Will the

Minister of PETROLEUM AND CHEMI
CALS be pleased to state :

(a) whether supply of crude to India is 
likely to be affected in any way as a result 
of the nationalisation of the National Iiaman 
Oil Company by Iran ;

(b) if so, to what extent; and

(c) whether India is likely to save foreign 
exchange consequent upon the nationalisation 
of the Iranian Oil Company and if so, to what 
extent ?

THE MINISTER OF LAW AND JUS* 
TICE AND PETROLEUM AND CHEMI
CALS (SHRI H. R. GOKHALE) ; (a) The 
National Iranian Oil Company is In the 
pubifc sector in Iran. Therefore the question 
of its nationalisation does not arise.

(b) and (c). Do not arise.

Steeoameodettei* male by Central Ex else 
Bfftr p n ^ ^  Committee

35 IS. SHRI DAUP «NQH i  WiU lbs 
MjoUtor of FINANCE be t>fcmM to «•(* :

(*) j**he* tte  Kflocs*-
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inended Cadre composition and defined 
ftaottons of Executive and Ministerial cadres 
separately;

<b) whether aH these recommendation* 
have been fully implemented ;

(c) if fio, a brief account thereof and

(d) if not, the reasons for not taking 
action so far ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R 
GANESH) . (a) to (d). Yes, Sir. A state
ment containing the information is placed on 
the Table of th<* House. [Placed in Ubrary. 
See No, LT-3505/72]

Posting of Administrative Officers in Divisional 
Offices of Central Excise Department

3520 SHRI DALIP SINGH: Will the
Minister of FINANCE be pleased to state :

(a) whether the AU-India Central Excise 
and Customs Ministerial Federation was 
assured by Government that the posts of 
Superintendent Administration wilt be given 
to Administrative Officers of Ministerial ranks 
m all the Divisional offices in the Central 
Excise Department;

(b) whether this assurance has been ful
filled ; and

(c) if not, the time likely to be taken to 
fulfil the assurance ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI It R. 
GANESH): (a) No such assurance was given. 
All the posts of Superintendent (Administra
tion) have been designated as Administrative 
Officers and 75% thereof are earmarked for 
Ministerial Officers, The remaining 25% are 
filled up by executive officers.

<b) and <e), Qneation does not arise.

Audit Parties In Central 
E*ctoe Department

m b i t i A m m m u  -. ^ a ith e
ttf IWAHC8 fcw pleated to state t

(ft) the composition of audit parties III 
the Central Excise Deportment;

(b) whether the recommendations of the 
Central Excise Reorganisation Committee ym t 
taken into account while deciding the com
position of Audit parties;

(c) whether uniformed Executive 0#* 
cers who are also Assessing Officers are asso
ciated with the audit, and if so, the reasons 
therefor ;

(dj how the independence and impatv 
tiahty of audit is ensured; and

(e) whether the Comptroller and Auditor 
General of India has been consulted while 
reorganising the, Internal Audit formations of 
the Central Excise Department; and if not, 
the reasons therefor 7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K*R.
GANESH); (a) Audit parties in the Cent* 
tal Excise Department comprise of the Exa
miners of Accounts, Inspectors of Central 
E>ci*e(OG) and (S.G) and Ministerial 
staff viz Head Clerks, Upper Division 
Clerks and Lower Division Clerks. 50% of 
the posts of Examiners of Accounts are filled 
Superintendents of Central Excise, Class II, 
and the remaining 50% by the promotion of 
Ministerial Officers. The number and compo
sition of the parties differ from Collectorate 
as per requirements of each Coilectorate.

(b) 'Hie Committee did not make any 
specific recommendation regarding composi
tion of audit parties. However, their recom
mendation for proper arrangements for audit 
of transactions of the Central Excise Depart
ment was taken into account while reorganise 
internal audit patties in 1966.

(c) Ye*, Sir.

The Executive Officers ate associated wit* 
this work as the audit of assessment ofmccisabfe 
commodities is quite complicated and teqtttag 
a thorough knowledge of the tariff as writ as* 
specialised knowledge of the procedure awl 
field formations. However, 50% of the 
tted po*ts of Examiners of Account* have bee# 
given to the Ministerial staff and besides this 
other Ministerial staff vfa Head Ocrla, trpp*
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Dfytstat Oorts eto. are also associated with 
audit parties*

(d) The audit parties have bees placed 
exclusively under the control of Assistant 
Collectors who are required to work directly 
under the supervision of the Collectors. The 
Collectors of Central Excise have been made 
personally resposible for effective functioning 
of audit and they have been instructed to per
sonally look into audit paragraphs and the 
defects pointed out by internal audit parties 
and take prompt and suitable remedial measu
res. Futher, only qualified and experienced 
staff having a flair for audit work are selected 
to man the audit parties. These measures go 
along way in achieving independence and 
impartiality of audit.

(«) No, Sir.

The Comptroller and Auditor General was 
not consulted as the internal audit parties are 
basically intended to serve departmental inter
nal machinery. He is, however, aware of the 
working of these parties. The Comptroller 
and Auditor General conducts audit indepen
dent of audit parties functioning nader Acco
untants General.

Import of less Crude by Foreign oil Com
panies and its effect on Production

3522. SHRI M. KATHAMUTHU: Will the 
Minister of PETROLEUM AND CHEMI
CALS be pleased to state :

(a) how much less crude has been impor
ted W the foreign oil Companies in India 
following the decision of Government not to 
accept their demand for an increased price for 
imported crude; and

(b) how It has affected the working of 
the Refineries and the production ?

THE MINISTER OF LAW AND JUS- 
TICE AND PETROLEUM AND CHEMI
CALS (SHRI H R. GOKHALE): <a) As a 
result of the Government having not accepted 
tbejMriee increases claimed by the three foreign 
mil companies* the three foreign oil companies 
tc£»tty*r would be importing an estimated 
637>000 tonnes less erode oil during the year 
I

oil companies would be operating at lower 
levels of crude throughputs compared to their 
normal levels, as given below

Refinery Normal operating 
level in million tonnes 
per annum of crude 
run.

Crude run for 
1972 in million 
tonnes per 
annum

Burmah-
Sheli

3.75 3.460

ESSO 2 75 2.486
CORIL 1.25 1.137

There will be a corresponding reduction in the 
production of oil poducts. This is being 
made good by imports.

Modem methods employed for Identification 
of bodies in the event of Air Accidents

3523. SHRI INDRAJIT GUPTA : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

P

(a) how many bodies of the victims of the 
recent Japan Airlines Plane crash near Delhi 
had been identified and how many lemained 
unidentified ;

(b) whether any modern forensic methods 
were employed for identification purposes ;

(c) if so, the names of the forensic 
experts concerned ; and

(d) whether Government maintains any 
panel of forensic experts in odontology and 
other sciences to assist in identification work 
in the event of air accidents ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) i
(a) The bodies of 58 of the 86 killed were 
identified.

(b) While every effort was made to Iden
tify the remaining bodies, their condition 
was such that forensic experts were not called 
in.

(c) Does not arise.

The three wfineries of the foreign <d) No, Sir.
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BxUmtim o* «*
pipeline uptetfie West Coaat

3514. SHRI INDRAJIT GUPTA : Will 
the Minister of PETROLEUM AND CHE
MICALS be pleased to state:

(a) whether there is any project in hand 
to extend the Haldia Barautii-Kanpur oil pipe
line upto the West Coast and if so, the Broad 
outlines thereof; and

(b) whether such a project was kept in 
mind while selecting Mathura in U.P. as the 
site for an oil refinery in North India ?

THE MINISTER OF LAW AND JUS
TICE AND PETROLEUM AND CHEMI
CALS (SHRI H.R GOKHALE) (a) and (b). 
No Sir. The proposed pipeline from the Gulf 
of Kutch to Mathura i< required to carry im
ported crude for processing m the refinery at 
Mathura Baraum-Kanpur section of the 
Haldu-Barauni-Kanpur pipeline is a product 
pipeline for carrying the products of Barauni 
refinery to the consuming centres.

Class I and Class II Officers in Income Tax 
Department

3525. SHRI IKDRAJIT GUPTA : Will 
the Minister of FINANCE be pleased to 
state :

(a) the total number of Class I and 
Class II Income-tax OffLers as on 31st March 
each year from 1970 to 1972 ,

(b) the oumber of such Officers who have 
completed two years, five years and ten years 
of service respectively as on ist August, 1972 ; 
and

(c) the number of Law and Accountancy 
Degree Holders, Double Graduates and 
Master’s Degree holders in both classes of 
Officers as on Ist August, 1972 ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K*R. 
GANESH) : (a) to (c). The information is 
being collected and will be placed on the 
Table of the House.

Scheme for assessment of Income-Tax 
payable by small income group

3516 SHRI INDRAJIT GUPTA : Will 
the Minister of FINANCE be pleased to

(t) When tfe* Department

introduced the scheme tor amtil income group 
assessment without examination of accounts ;

(b) The definition of small income group 
for the above purpose and whether this defi
nition has changed from time to time ; and

(c) The number of assessments completed 
under the scheme in the financial year 1971-72 
without examination of accounts in the In* 
come ranges of Rs. 15,000/-to Rs. 25,000/ and 
Rs. 25,001/-to Rs. 50,000/-?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K.R. 
GANESH): (a) A scheme for expeditious 
disposal of smati income cases was initiated 
in January, 1964 by executive instructions. 
Later in the light of experience gained, it was 
considered proper to give the matter statutory 
form and Section 143 (I) of the Income-tax 
Act, 1961 was accordingly amended with effect 
form 1.4 1971, to introduce a comprehensive 
scheme commonly known as the Nummary 
assessment scheme*.

(b) The earlier small income assessment 
scheme was ou lined in 1964 and further ela
borated in 1967. This scheme covered the 
types of cases mentioned in the attached 
statement ‘A* to this reply.

As regards the current ‘summary assess* 
ment scheme* the Central Board of Direct 
Taxes haw issued instructions that it may 
cover cases except those detailed in the atta
ched statement ‘B’ to this reply.

(c) The small income assessment scheme 
was supetseded from 1.4.1971 by the summary 
assessment scheme. 23,11,636 assessments 
were completed under the 'summary assess* 
ment scheme* during the financial year 1971- 
72. Analysed information regarding the 
number of summary assessments completed 
during the financial year 1971*72, without 
examination of accounts, for the income 
ranges of Rs. 15,000/ to Rs. 25,000 
and Rs 25,001/to Rs.50,000/ is not avila- 
ble and its collection would involve coofidcra- 
We time.

Statement 'A' 
Cases covered by “m all income assets* 

ment scheme"
(0 Cases with vetnmed income of 

Hi, 10,000/. or Intow (Rt. 13,000/'
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m  iatow tor the cities of Bombay 
and Calcutta). Where, however, 
tfcefft were mom than one assess
ments pending in a case and returned 
Income for any one of these years 
exceeded Rs. 10,000/15000/-as the 
cftse may be, the ease wept am of the 

, purview of the scheme.

<ii) Hdw cases discovered on survey not 
involving investment in property and 
foiling in the following categories :—

(a) The estimate of income made 
by the Income-tax Inspector 
was less than Rs. 12,500/-; and

(b) the total capful employed in
cluding borrowed capital did 
not exceed Rs. 20,000/-.

(01) Cases of registered firms with lour 
or more partners where the total 
returned income for the year was 
Rs. 20,000 or less and the last asse
ssed income did not exceed Rs 20,000, 
and in none of the pending assess
ments the returned income exceeded 
Rs. 20,000/-.

(tv) Partners cases where the total income 
returned was less than Rs. 10,000/- 
(Rs. 15,000/- for the cities of Bombay 
and Calcutta).

(v) Al) Government salary cases irres
pective of the income returned/assess
ed in the past.

(vi) Alt non-government salary cases 
with incomes below Rs.18,000/-.

Tbe scheme did not apply to the following 
types of cases.

(1) All Company cases/

(2) Returns showing losses.

(3) Cases of voluntary returns filed 
1# ladles and minors,

(4) Voluntary returns filed in cases 
other than at (3) above la so 
tar as the first year of assess-

t, Mimt ygi ooncoilied*firm*

<5) Cases invoMng specific allega
tions of sox evasion or to which 
the tax evasion wa$ suspected 
as per die information of the 
Assessing Officer.

Statement *Bf

Casts may be covered by the “summary 
assessment schemeM except the following:—

(i) All company cases excepting in the 
city charges of Bombay, Madras* 
Gujarat, Delhi and Calcutta where 
the Commissioners of income-tax 
may in their discretion exclude such 
company cases as they deem fit.

(it) Ail category I-assessments, excepting 
in the city charges of Bombay and 
Calcutta where only Category I 
cases with returned/assessed income 
of Rs. 50,000/- and above m either 
the current year or in any one of 
the last two years. For the other 
charges, however, the Commissioners 
have bten authorised to prescribe a 
limit involving Category 1 caws 
with returned/assessed income of 
Rs. 25,000/- to R*. 50,000/-: the 
specific limit may be placed anywhere 
between this indicated bracket.

(ni) All cases irrespective of their cate
gories which involve a loss in busi
ness of Rs. 10,000/- or above even 
if the total income after set off of 
such loss against income under other 
heads is a positive figure.

(tV) First year’s assessment in cases (in
cluding direct refund cases) involving 
income (from sources other than the 
salaries) over Rs. 2,000/- except 
where there is information thgt in
vestment of over Rs, 25.000/* is
involved.

(v) Cases which form part of a group of 
cases in Which detailed investigations 
for detecting tax evasion are consi* 
dered necessary for any tea**.

(vi) Cases in which 
tkms/jtafotmation had bean ****** 
regarding (a) 1a* fvasfon
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and (b) faph iavestmeots in hnmov* 
YttowB prs ĵjcnici miiWi fKiifuicti 
deposits, m . 0m  Us. 2$,000/- «ad 
wMt?h on pnHmioary enaufrfes ameaf 
to be primfacte correct,

(vii) Alt cases which have been reopened 
under Section 147 lor purpose of 
re-a*se*stnent.

(viii) All cases of trusts.

(Ix) Cases in which as&ssees have claimed 
amortisation expenses under Section 
3SD and 35E of Income-tax Act, 
1961 and/or deduction in respect of 
profits and gains from newly establi
shed undertakings or ships or hotel 
business in certain cases under 
Section 80J.

(x) Cases where the value of capital
assets sold in a year exceeds Rs. 
50,000/-.

(xi) Salary cases in which there is a
difference of Rs, 1000/* or above 
between the value of perquisites 
shown in an assessoe’s return of 
income for any year and that deter
mined by the Assessing Officer for
earlier year.

*
1969-70

vWxT w w ^diwri wwr 
( « * )

t«IT 16,67,497 1,15,40,411

*rr*fr*r r̂«nc 9,54,439 5,04,07,820

art? 26,21,936 6,19,48,231

* t  i
1970-71

ihrff ^  i w «RIY«m
(« * >

1,92,223 1,65,20,698

$Nt 14,98,490 3,80,52,344

arts 16,90,713 5,45,73,042

1971-72 

B tsft#  #«TT 2,37,604 1,57,69,763

sm t*r fane 33,77,867 6,21,63,568

fo w  f o r  ta ro

3527 «ft live R«| : WT
«r* r r r  f t ? :

( * )  afhnr f o r  fo r*  *  f s n p  t *  
fcaiR

( * )  to f o  «wf S f o *  f o r  
fo ro  % ftfawr Jrvre % Prt% jhrc: 
tf& t w r  w  T t flRflft w n< »r$ ?

f lw rm #  («ft M w m m  ’wpw) : 
(«>  « w  % wrt» *  f o *  f o r  

f l iw  Ht, s tm t f o r  flw* ufaflnw  WS6 
* H r o s  *  «p» % w #

w * 4 i m m  e * f t«

aft? 26,35,371 7,79,33,331

t m n r c f o  
f o r  «r wshm

3528. «ft f i r r  w m  : w r  rw r
«r? «rai% ^  n r  Pf  wr ftmwr 

?r»nfft % «w <nfti«rfsft Iprnff j r a  
utTtfo f o r  *  *wftr»r wwr fo w rf t 

wrstf * & $ ?

twr iwft («ft amfow tw ) ; 2
ajw rf 1972, ftrm n <tr

18 «m jr 1972 % f o ,  
fSTtT «nwfT €w ifT hT w w «  OTT 
i m  5 f K  T O  *Ft SW? f |# r  
3 t# f r  w m i  f t  { i



u *  m k m A ta w tr$  a u o o t t ij . i* «

W f fft ywtww i

3529. «ft n n  Rqf :
•ft f w c  t j W ) .

w  fiwt »nft *f$ wt%
f t? :

( v )  w r  % t o  #«f
m i m m  vgn w  v f  $ 
gKwrr *? >r| | ;  »ftr

(«r) >jft ft, ?ft «ttwt w  g*ro ii 
<prr TT̂ arrgt ? r  t #  fc ?

ftlTt *WtWt 8f TTCT Nlft («ft %o 
W Toqiht) : (* )  aftr ( « ) .  «ffa 
% » ft « w i *r strain' wteft |  aftr am  
Tiftrat 5tjt% sih aw 3 f̂trcr stoff vt 
^®r 4^ &  f?!rr *f st^bt *rar P o t $ v s  
fat* Jff T?»n &<p ^  $>rr fa 4vS nft 
•PROTfn tto ’> *e n f 1 1  far ift, to p tt  
«mnft |  ft: Trcftassr t v f  i m  ^  arr% 
m<sft % W  Jr p i T  « f* tw  t  w r
T O R  <CT «T| i m  SPOT TiJT t  ftr
s W lfw  urtftf Tt zftx arfiw *? t o  t e x  
afk Tt'fmrcr % viN tftiff afrc 
jwftHff % i n  ««**a  wifira
^  arftw fm T  ® w  sTpr 1

<hwsi tar jt t t  mftswHft f i* f w f  
i t  * i  i t  t £  Tifir <n fl|«n  im

3530. *ft i m  w *  fa?  :

ipt t  t w t  »reft s?  *ft f t t  «p?!r
f t :

(*) <wr *>psr tor « t* tt % *rw 
*rcr sro ft* >rrTfc<pf 

vr 50 flpsi fcrr pflvrt flprr | j  «rtr

( « )  *tft f t  ?ft w  ¥ t  $ w  
in f  w r |  ?

v n  W  (*4) w iJtaw  x h )  : ( * )  if tr  
(w ) irfa w iift S K fr r if  <nt #  t |  * w  *  

% w*f w w r %*r tftt *rror % 
snft t o  p rr  t »

#■»___ IV X.____ ^  A_
vkHfiK n WtWTR P l w W  W mJW

«n»#!?nn im

3531. «ft irtnr w iw  fir({ :
« f t f m  "rfhrft :

f^rr ^fMww sftr w i w  »Rft <rf ^Ti?r 
f i r  ^  f¥  f t^ t t  % SutsWR

f  fwr if»  €>■
i<3lfffl«t % fw<* fwj |  sfft
% Prt% «rfw rf *Pt ^  ?

ft<H»ft>tWIW WT^>ftWW8jh T « m  
«wft («ft tj^o  8T1TO : a ftfaa
sjwsrr ^ .a - ^  *r 7^  |  aftr t t
tw  *  ijmpft 1

IJUT UTIHI
^ P p ri!# (ft ittt «wft 

t % % ,w n T

3532. |$B V « w»rt : WT
sftr «TnrT f iw u i »wft Jt? wr% ^  p ir

( v )  w r  t?«rcwnff*r ( v £ n )  
% «tfif«r>ft aft*r % m am ra 5r

¥> w pftn  jf%»r ip f#  %
firw  w?ff ^  % *iw it  trrtrrwft

H ^W J fv lts  flfSf VTnt

( * )  n w f e ^ a B r v r r f ;  aftr 

(<t) b t w t  % w  m

w W  W t nWT tW r r n w i  ( l i*  P  
HH; : (V ) f W t t  C[TOWW w  wmT
. *>.. . j. *,.Ai! *mt.L..d»....  1Li *MWlk k—- *mnvtlTWT ( ( 1 1 ^  ^ f j  W



w w t  v  ra w , w r  <rc a r r o w  w t w t w  
vr *rfw <rr, fsrt’f^  jfosr 5f tpsfiwnw  
t p f w jn f 'f t  i

( n )  ?fn**R m w m w r % w f  % 
«f«fhr snftrwft«ff «i?t «?v *tRft % finmw 
«w r j f  fa  to P t  s s *  n $ z  % ipsta % 
fesriV a *  maT % facr ^ t t  f o r m  %vr 
few  «rr, sturm  gatr fin stra? 
flRrat srofer fireifajft % f«q ftwuft 
fTTW ?P>T!H tfU Tw r^ ^  ftm  »HT 
«li i tw rf «fT3T % * ifa faw  37-swfsrr ^  
Jtm% *V smsrt̂ r ¥t i *? s?r insft It f*ror 
aftr ajfaireft *t »ft fawit
artTta srmfira fan t iprcft % w4- 
w s*  sft arw *r*tt % f«w q«F Swc-qftoiT 
5*5 *r> *ft s ^ t  tot «rr i ot<p> arfaw 

*T tr^Jt ffTCT sm A  ^  j®  w  
s< tat *pt 3 ^ «  f w  nm 11

(n ) tpRRH <?rtwTS^ fSrcro 
3ft^ t»  f  i s *  mmsiw^r ^  w

% «t«t a rm  "PTthiR *rara «pt fan

t>

l* A t !f OTwi fiwf i t  < n w t 
w  Sh (w

3533. : wrfira*ftft
26 »tf, 1972 % sraUTpRT TO #WT 7539 
% t o  % awrm % tft f* r  ^
f t :

(* )  *nj?r?TT aftr t w r i t  *r ?t Ttftnr 
finff <tr srw-VT flrafw % wr wr*r |  
•w fp I  ?faf t  *PTjf n x  t f l e w r  
jfa  5t ^tfwr fuwf <tt wnr-VT fsrafw 
sr VT* % fjfr WOT f  5W <SW f*W» %«rw 
w r f j  *ftr

( » )  f tp m  *mr-
<w flrafwc *iff ftmr w r  t ,  <*r w w p c  
h s IW  W  W f Vjflff WptT r

141 fTrtatn Anxem

f tw  HttWKI *f xvm  i t f t  %• 
*tko «rtw) : (v ) «ik (w ). 
fipjww ’strf^'ft ^  n
I*# (srro) fee sit ttfwr ftWt VT 
Pm for w fa  anja^nc a’k  w r j i  *f ftarr 
•rat vHh )pi% iw  <OTf®<r v t wtiff 
t t |  t

srt  fa s ?€tw WffVar,
5$ Jlpw STIJR5T tpw ft-Ttfwr

fa w  % 11 3*% »n>n5V »r oiT-Praift'ir, ^r% 
M tft % a>fft 3rrer-«miTs |ht ft

srt̂ Jf i

iv  *fre iftm t f in  m nwW f 
% fwo; »m f n f n f «fbm

3534. «ft w w p? i»rf : w  ftw wsft 
nf xmst 571 <R»r Pp •

( t ) w r ^ ^ a m i  5f*w«rr% ^  
stf »ft3Rrr w if  |  f3w% aRphr ^ W - 
wiftjft sra  f t  Jtf 'Eramg'r it f t s t i  
arafsrw atfif'w wra ?r?T
Ssntf»rT; afrc

(« ) nft ft, ?tt *rf jftaRT ¥T-^rr 
■w rt ?

ftm  i ja n n  Jf (v> %o snr<>
•nhffj : ( v )  aftr (»). ^vrr tprcr *  
anr tft |  am-TC® tc  x* ^  srri^ i

trwf tm  gufiw w  ^ amrt' t t
f s j i  W nffuft f̂»r vt st w c t

3535. «ft m y w  arttrt'm : w t OT»
iftft Jff wm% iff fW <P̂ t f̂ i w t  ^ it  *ft 
«lf w t  ftra% «> t̂ir*

v  8miiX ipw w? anfWErf
f  v t f  v r f  wr|r n $  tit t  «rft #<#>
fBf ^  w t  ^  w  t f W r o  |  ?

Wrttm 4fismrs 142BHADRA % X M iS A & M
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T fin V l {*u v m w T  XmH) . TOT
w w rtf  i r a  w5t-«w% w ^ /P w N f  ♦  
snfW xtf* «r m fcr ftan 'mat 1 1  w vm  
%<mr gsfwwr f w m *  «rgmt, $0> m - 
W%M rrw f  *> tffipnt ftn%  w * *f 5 « r  
^W t t o w  t , **ft * m  *p $f 
t f w f  <st *m&r % far? ft*ft *r faift 
m * fo r m % t | f 1^nw %  v r x m  
srw ift It *flmr*w i t  Grtrr-firo# f*WT 
«nsr |  m fa  # n f f  »rftw
% nfiro  wro ij%  i

|W % H * f W « | f  « « * • »  
w w  *ftr w f t  s u n

3536. «ft nrycm  wfjiw u : w t  tw t 
*nft «if «rcn% i m  f*  ?m  % »rrar- 
qTS |j r  S w cfh l *RT S!trf<RTi»YaftT fiw- 
fiw  fire* *t $3 irunft «rr̂  «n*Sr *  
n t ?

m r m tt  («ft «m«tow tw )  : *sr
^  sprt TTsnwsr % r ^  i

Proposal to start Air Service between Ludhiana 
and New Delhi

3537. SHRI B. S BHAURA : WiU tbe 
Minister or TOURISM AND CIVIL AVI
ATION be pleased to state ;

(a) whether there is any proposal to start 
air scrviee between Ludhiana and New Delhi; 
and

(b) if so, when the new service is expected 
to start 1

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINOU) :
(a) Indian Airlines are not considering any

proposal,

$>) Does not Wise.

Proposal t* con^rnet nn Afrpepi at BlfttiniAsk 
Punjab

35384 SHRI B, 3*. BHAURA : Witt the 
Minister of TOURISM AND C lW  AVIA

TION tie pleased to state:

(a) whether there is a proposal to cons* 
truct an airport at Bhatinda (Punjab); and

(b) if so, the broad outlines thereof 1

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR, KARAN SINGH):
(a) No, Sir.

(b) Does not arise.

Acquisition of Land for Cantonment at Bhatinda 
(Punjab) and compensation paid to Land-

owners

3539* SHRI B S. BHAURA : Will the 
Minister of DEF£NCB be pleased to state :

(a) whether land has been acquired for 
cantonment at Bhatinda, Punjab ;

(b) if so, the total land acquired and the 
rate of compensation paid to the land 
owners ; and

(c) whether some land owners have not 
yet received compensation for their land and 
if so, tbe reasons for the delay ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM): (a) No, Sir.

(b) and (c). Do not arise.

Credit from World Bank for Agricultural 
Schemes

3540. SHRI B. S. BHAURA ; Will the 
Minister of FINANCE be pleased to state ;

(a) whether some State Governments have 
complained that the terms of World Bank 
credit for agricultural development and tbe 
financial discipline attached to such credit Are 
not suitable to India’s conditions ;

(b) if so, whether the Centre has taken up 
this issue with the Wodd Bank:; tnd

(c) if so» t he result* thereof ?
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SWtt Govwtaefct* haws suggested a few modi
fications in the lending terms applicable to 
credit projects assisted by the World Bank.

(b) Yes Sir. ‘

(e) The World Bank has accepted eorae 
suggestions and others are under discussion.

Quantity of recoverable OH Deposits

3541. SHRI B. S. BHAURA : Will the 
Minister of PETROLEUM AND CHEMI
CALS be pleased to state the total quantity 
of recoverable oil deposits in the oil fields in 
India ?

THE MINISTER OF LAW AND JUS
TICE AND PETROLEUM AND CHEMI
CALS (SHRI H. R GOKHALE) • As on
1-1-72. the total estimated quantity of reco
verable oil deposits in the oil field in India 
was about 114*3 million tonnes

Payment of expenditure Incurred on Pak 
P O.Ws to IndLi by Pakistan

1542 SHRI G Y KRISHNAN :
SHRI K SURYANARAYANA .

Will the Minister of DEFENCF be pleased 
to state whether the expenditure incurred 
by India on Pakistani Prisoners of War 
will be paid hy Pakistan after their return 
as envisaged under the Geneva Pact ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM); Under the Geneva Con
ventions, maintenance and medical facilities 
have to be provided free of charge. However, 
monthly advance of pay given to the mili
tary and para-military personnel can form 
pert of arrangements that may be arrived 
at between the parties, after the conflict. 
This matter will be taken up when the 
repatriation of Prisoners of War is discussed.

Information from I.C.RC about missing per
sonnel

3543. SHRI G. Y- KRISHNAN ; Will 
the Minister of DEFENCE be pleased to 
state whether Government have received any 
information from the International Committee 
of Red Cross regarding the lists of 1006 

aa& Para-Militaty misduft oersonnel

which were sent to that Committee for veri
fication with the help of Pakistani authorities 1

THE MINISTER OF DEFENCE (SHftt 
JAGJIVAN RAM): Out of total of 1.006 per
sonnel, lists of 638. held as Prisoners of War, 
wsire received through the International Commit 
ttee of Red Cross Thus, only the balance 
have to be treated as missing. The International 
Committee of Red Cross had been requested 
to ascertain the position of the misting 
personnel but they have not been able to 
collect and send any information so far.

Increase in Bank Deposits

3544 SHRI G Y. KRISHNAN : Will the 
Minister of FINANCE be pleased to state : 
the region-wise increase in the deposits Of 
Nationalised Banks during the last two and 
a half years ?

THF DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI)* The regton-wise in
crease in deposits of Nationalised Banks 
during the period September, 1972 is set 
out in the Statement laid on the Table of 
the House. [Placed in Library, See No, 
LT-3506/72]

Amount found missing from the Civil Lines 
Branch of the State Bank of Iadia» 

Jabalpur

3545. SHRI ARVIND NETAM ; Will the 
the Minister of FINANCE be pleased to 
state :

(a) whether a bundle of Rs 10,000 was 
found missing from the Civil Lines Branch 
Office of the State Bank of India, Jabalpur 
recently ; and

(b) if so, whether any clue in this regard 
has so far been found ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R, 
GANESH); The State Bank of India Have 
reported that one bundle ofRs. 10 deno
mination currency notes valued at Rk. 
10,000/- was found missing from the Tfttters 
counter at the Civil Branch of State Bank 
of India at Jabalpur oil the 2fcth ltify> 
197*.
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M  tb e  case J»a» bees reported to lb* 
polk# w to iie itttt investigating tbe matter.

Agreement wftli Japan fcf Mrtearion after* of 
f c ^ Y w L i ^  from that (Gantry

3546, SHRI ARVIND NET AM : Will 
tbe Minister of FINANCE be pleased to 
su tc :

(a) whether Japan and India have 
agtitod to extend tbe term of Japan’s Ninth 
Yen Loan to India ; and

(b) if so, the salient features of ag* 
reement ?

TUB MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) and (b). 
Tbe Ninth Yen Credit Agreement stipulated 
the terminal date of tbe Loan as 31st 
July 1972. Since shipments and disburse
ments under two contracts notified under 
the Credit were not expected to be comp* 
Sated by the above date, a Modification 
Loan Agreement has been signed between 
India and Japan on July 29,1972 extending 
the terminal date in respect of the contracts.

Of these contracts, one relates to import 
of power tiller packs by the Projects & 
Equipment Corporation of India Ltd. and 
the other to the import of machinery and 
equipment for M/s. HMT, Bangalore for 
expansion of the watch factory at Bangalore 
and setting up of a watch factory in 
Kashmir, the terminal dates for disburse
ment for these contracts have been extended 
upto the 31st December, 1972 and the 31st 
December, 197% respectively.

W w c  % ww5 <wn 
m u  «ra?

3547. f w t  s w r  fim  iftft
q i  O  n r  f t f : '

*PIT W f  5} W f #
m m  v  WBf, w  JC[ WT TORT tTTWl
*  <t»ff If w m  *WT
w W |\ W  f f W f  i w u  $SWT

(m / iw  w w i  w vw n c  fix i f w  
w * n # n f r » r * $ ?  "

n r *
vkm ) : ( v )  aftr (m ). ^ n n  ^ f i r a

«rr |  sftt w r w  <n m  t  
«rm<ft i

K I W  W W il MIWiT mi
G m m  »m i%  % *rc«t

3548. «ft fsw t :T O l* II  #  
s ru m « * w f t  «rfq°ffa *rm«K % f i t  *f t t  
snwr, 1972 % «rm tftw  s m  tfrct 1834 

WPt <Pt fTT
ft? : arrw c % arfH®fhr m tw l <rr 
fsrTJTO i1 VK % « I  VtV’l f  ?

Iwe tfam w *f »?»ft (*ft %o am® 
« rtn ) arrarr R raW f % a rM fa  *mraf 
*jt an*M>T Pnmr *jjw ? f e  w  |  aflr 
srfWftr trrw f lit  w r % ffeq wrrarc 
w m  flpt «rr ^  ?  i*«r »rre% % aft s»iw
fa*  ifij t .  3*1 II apreff. 1972 % wfor- 
« in * f sram ftsr srw H» 1834 % *r 
jRrmr «m rt i

2. Pnrer W smHur P ra fw  ^ a rM ftr  
imrwf «ur t f t  wwr *( i f . ^  * r f w  
f i m  <ri *i f% ?rwnft!i sw fea T tn W i 
% «58 tt firs^r ennftsr ?wt siflwrfw 
»m r3  *f ibt% % # $ »
if*. Pwsi% % Unt » ro m  ifiwnftitl  
s w r  ‘f'rf'af "iff <ft i W%wtv w i w M f  
Tt I «#w, 1971 % tJrtftsr farar 
»wt ( ,  mf% m n  srfirertt, « * ^ « r  «pt- 
P w tftfea f « p m r«$4n ir
anft s r ^ r  *ift w w n w r  % ftro ,

»fvtf^«rfw"f w tv f t t f s n
w W Q  5TW W wThoI % | W  ffV I

s. ^ n t  f t r j i  * m ,  w z m m -
m t * f m «f* j |3 4 % i< W iw
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sfcrt *f tftof ffcrr »rar$f tfftira n*-fiT*fo>r ( « )  f*r w i t  % ifaww iftt  
vr*fWr % t o  jffterc w  m m  # fir m  ^rw ff
1971-72 If w h r  f$=mWf % t e r  $ wff % ft^arrj ^  «rr% % i
yWRfT V W m  *f>T Jw*flf *i WOT
5<Trc f»n |  sftr TT-fHtrfruft % 1971-72 
% «n?*w*9f’wr w i s t  i n w f  (ft w i  
1970-71 % w  *nr-tfw  «rm ? 5m
3  t r t f x t  1

f t f r t  if ¥* f f e  ft * 1  
% f w r o w  s w w

3549. «ft fw r wfrnft: wm <wct *fK
n m  ftw w  «rcft 5?  wn% p it v*»t 
f * .

(* ) WT ft?R  % T O I %
jfta W r  % firara v &  «wt Hif«n? fwwrcff
^  TO % *WT% 15 STC5TT* STVK
Sr f iw R n f r r t ,  afk

(« )  «tfc p . A 5®r fMta rtft
WT t  ?

trfan *tfr !WW ftWIH wft : ( lie
•p* ft*?) ( * )  (« )•
■rf̂  % iftrrsr ff?rc*r tfw rr  twPtc-

Tfn%W *PT WSRTflT
1 1 ^nntT  *  »T?wtf«f «»Nrc % a rw ro  
22«?ni? 13 wrar
W t Tlfij WT ^  t  ?t TT3RI
<ratit #ro  'jP u ft 5«rtat«r v t  fo il 
wrat |  w  tfar % ftw ra % M < fls * ra i 
*bw •ft wAA 1 sTfBifira w*t 
ffiw nff #  traftrt <iwt m aw  t  t̂ s 
4%£tfotr v i fa*rf®r trftsfoir (  1

V 't'W w * |*,n i f tw  ip ram r 
St flrom •twwf tir wft%  
ft^*ns«& fTwrt«Tsm rnr

•ft *
$$50.

wnft srww <it fin m  f¥m  | ;

(•r) «rf?5t, ?& jp»mr w  f « r  tnfher 
w r |« r t r  w r e  n v m  % w r M r
f a r t V

*WcH WT W!*ft uWWW *Wt (Vf«
! « |)  : ( v )  sftr (w ). tprr ^plprt 9  

f t n n w S ^  *rdT% f?n? * f i w  w f
26 t I  a«rr «rfa<rcpr arrf 35 arf |  fiwrt 
apnrm=m *mm f it  37 i t  av  f t  

sn «roft 1 1 wfwripromptr 
1972 it f im rn rw t%  5W « T f%  ftnj 
finrt<R f«m ?m  f-twrfeftra  U15 # m t
f-T«(fr<tT «ff :-

1-1-1972 Vt 28 ?#} i r s j  «rfJPw 
srrfejft-aPRTRnft % 3w flW tf«t 5 r i ,  
to t f«re?r t o w H :  O tw  wrmrt fimw 

% *<r *r faijw  
^  3 <r* f t  «rr 1 g r̂fiw it

crc 5f"w=T i??R®npij ?t PrMtRtflw 
an| «SY*iT(? Prafftff €f :-

1-1-1972 ^T 30 <fV% «f5^W
arrfaift-wwfipff n«n x«r %wit 
% »Rwlt 5 ?t«rt jrt #T  vrf % 
^ rm  wmrrT ftirpr v w t f  i n i f  ^pj** 
9T«ftwnf 4 t 5TB?r *f 3 v f  a*

V f v t \  # n a ff v t *1  
jwtw <r̂ t |  1

Allocation of Ioi«i|^«xdiftii8alo«tn#«li«cte at>r<«d

3551. SHUI RANABAHADUR SM ® # : 
W01 tho M lntew ofPIN A N ta 114 «IM m|
to state tl» amount of im m ft f i teajad, 
tt» Riewrve Bamk of India 10 «ttdeau wbo 
p*m*ta* to pamitAm Hbt



XM W ritm  Antwert AUGUST JJ, m i Written Am**r* i&

TBE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): Oat* relating
10 higher studies are not maintained on a 
State-wise basis. A statement is laid on the 
Table of the House indicating the total 
number of permits issued and foreign ex
change released for the period from April,
1970 to March, 1972, country-wise. The 
Jfceeerve Bank of India deals with individual 
applications subject to certain broad educa
tional criteria and the students who comply 
With these requirements are released foreign 
exchange. The policy relating to educational 
remittances is also suitably publicised by 
issue Of Press Notes from time to time. In 
View of the general policy relating to educa
tional remittances, the efforts involved in 
collecting State-wise data will not b; commen
surate with the results to be achieved.

Statement

Foreign Exehangc Permits issued and Exchange 
released for Study/Training Abroad

For the Period April, 1970 to March,
m i

SI, No. Name of Total num- Total amount 
the ber of per- of exchange 
Country, mits it sued, released

(Rs.OOO's)

I. 2. 3. 4.

L U. K. & 1196 
Europe.

*6710

t U. S. A.
& Canada. 3754 100344

3. Other
countries. 358 2616

Total ; 5308 109670

fo r  the Period April; 1971 to March, 
1971
1. V. K .&

Europe, 1050 5249

% U. & A,
ft Canada, 1834 39030

1. Other
countries. W  

Total: 3151

1414

45693

Meeting of United Nations Economic Social 
Cornell

3552. SHRI RAMAVATAR SHASTRI : 
Will tbe Minister of FINANCE be pleased to 
state:

(a) whether, at the recent meeting of the 
United Nations Economic and Social Council, 
a suggestion was made by Chile to evolve 
an international Code of Cbnduct to regulate 
the affairs of Companies whose activities 
spill over national frontiers and influence 
economic climates in countries other than their 
own ; and

(b) if so, Government's reaction thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R 
GANESH): (a) and (b). At the 53rd session 
of the United Nations Economic and Social 
Council, Chile made a suggestion that the 
activities of multi-national boundaries should 
be studied in such a way that eventually it 
should be possible to evolve a framework 
of regulations for such activities A Reso
lution was adopted by the ECOSOC which 
suggested the setting up of a Study Group 
of experts to implement the suggestion made 
by Chile. Such a Study Group could provide 
usefui data on the issue posed by Chile.

Recruitment in the Armed Forccs and removal 
of Regional Imbalance and Sectarian names

3553. SHRI SAMAR GUHA : Will the 
Minister of DEFENCE be pleased to state ;

(a) total recruitment made for army, 
navy and air*foroe during the period 1969*71, 
State-wise ;

(b) the number of officers recruited 
for training in army, navy and airforce, 
State-wise during the period j

(c) tbe names of recruitment centres for 
army, navy and air-force, Including centres 
for officers training In three services;

(d) the reasons tor regional imbalance 
in recruitment for defence farces and the 
steps taken b? Government t? remove I t ;

f i
(O a* itept Mi* n* mum «#*#>
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oiiftl communal and othm sectarian n*Jnm  
of different army units ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM): (a) to (e). Required to ta
ls being collected and will be laid on tbe table 
of the House.

Deteriorating Condition of Calcutta International 
and domestic Airports

3554. SHRI SAMAR GUHA : Will the 
Minister of TOURISM AND CIVIL AVI
ATION be pleased to state :

(a) whether the West Bengal Finance 
Minister met htm last month in connection 
with the deteriorating condition of Calcutta 
international and domestic airports and the 
Air India and Indian Airlines Services 
and the services of international airways; 
apd

(b) if &o, the points raised by the 
West Bengal Finance Minister in the meeting 
and Government's reaction thereto !

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR KARAN SINGH) :
(a) and (b) Shri Tarum Kanti Ghosh, Minis* 
ter for Commerce, Industries and Tourism, 
Government of West Bengal met the 
Minister of Tourism and Civil Aviation in 
Delhi on 27th July 1972 and discussed 
with him matters concerning civil aviation 
and tourism including problems of Calcutta 
airport. Air-lndia at present operates two 
international flights per week through 
Calcutta West* bound and three per week 
East-bound. From 29th October 1972 there 
will be three frequencies per week through 
Calcutta both to tbe East and West. In 
addition, from 3rd November, 1972, Alr- 
India will introduce a new flight which 
will originate in Calcutta and terminate at 
London. The question of strengthening 
Indian Airlines services between Delhi and 
Calcutta is also under examination.

Stage of construction and development of Petro
chemical Projects at Haldia Port hi 

West Bengal
3555, SHRI SAMAR GUHA .* Will the 

Mln&tef of PETROLEUM AND CHEMI
CALS be pleased to state :

4a) this 4t*«* 0f construction and 4eve* 
j*WH2hemi<3al projects at Haldia

(b) when these projects art expected to 
he completed and to go into operation; 
and

(c) the estimated production capacities of 
these projects and their employment poten
tial ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHE
MICALS (SHRI DALBIR SINGH) : (a) to
(c). There is no proposal to set up a 
petnxhemical complex at Haldia in the 
Fourth Plan period. However, the Govern
ment approved in November 1971 the 
establishment of fertilizer project at Haldia 
by the Fertilizer Corporation of India, 
envisaging as annual production of 3,79,000 
tonnes of nitro-phosphate fertilizer, 1,65,000 
tonnes of Urea fertilizer, 60,000 tonnes Of 
soda ash and 48,250 tonnes of methanol. 
The estimated cost of tbe project is about 
Rs 88 crores. Preliminary steps for imple
ment mg the project arc m band. These include 
inclusion of licence agreements with foreign 
parties for process know-how and contract 
for design engineering and supply of equip
ment and machinery. Land for the factory 
has been handed over to the Fertilizer Cor
poration of India by the State Government 
and tenders for boundary wall and tube 
wells have been issued The project is 
expected to be completed by the middle of 
1975. The total manpower required is esti
mated at about 1400.

Firing by Pakistan in Naya Chhor and killing 
of two Jawans

3556. SHRI H. M. PATEL : Will the 
Minister of DEFENCE be pleased to state :

(a) whether the attention of Government 
has been invited to a report in tbe 'Mother
land* of the 31st July 1972 standing that two 
Jawans were killed when the Pakistan 
troops opened fire on a group of Indian sol
diers in Naya Chhor on 29tb Jully, 1972; 
and

(b) if so, reaction of Government thereto 7

THE MINISTER OF DEFENCE (SHffU 
JAGJIVAN RAM): (a) and (b). Yes, Sir. The 
attention of the boh. Member is invited to 
the observations made by the Prime Minister in 
the House on 31st July 1972 on this petal 
.feria* Uw debate oo UwSW* Ap*mpn><
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3558. SHRI SAROJ MUKHBRJEE : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether no time-schedule is maintained 
by the planes flying from Calcutta (Dum 
UN#*) to SUiguri (Bagdpgat) and back ;

(b) If so, the seasons therefor; and

(c) what measures have been taken to 
see that the time-schedule of its flights on 
the Aforesaid route is maintained, as circulated 
on the 15th June, 1972, by Indian Airlines 7

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and <b). There have unfortunately been 
delays on ‘ this route due to engineering 
snags, bad weather etc, Since the same 
aircraft operates a number of services, 
a delay in one sector often leads to con
sequential delays all along the line.

(c) Indian Airlines is making concerted 
efforts improve the position by keeping a 
dose watch on reasons for delay and taking 
temedtal measures wherever possible.

from engineering snags, adverse fa th e r  etc, 
Some complaints were received by Indian 
AirHaes which te making concerted efforts to 
remedy the position by keeping a dose 
watch on reasons for delay and taking mm* 
dial action wherever possible.

Working el Monopolies CoasmMen

3560. SHRI BIRENDER SINGH RAO : 
WiU the Minister of COMPANY AFFAIRS 
be pleased to state :

(a) whether Government of India have 
inquired into the wonting of the Monopolies 
Commission since its inception ;

(b) if so, whether any irregularities 
have been found ; and

(c) the steps taken or proposed to be 
taken to improve the drawbacks m the work* 
ing of the Commission ?

THE MINISTER OF COMPANY AFFA
IRS (SHRI RAGHUNATHA REDDY): (a) to
(c). An annual report under section 62 of the 
M. R T.P Act covering the period from Ist 
June 1970 to 31st December 1971 will be placed 
before Parliament as early as possible.

Inconvenience caused to passengers destined for 
Darjeelittg and Nepal due to Non-observance 

of Time-Table of flights from Dam Dam 
toBagdogra

3559. SHRI SAROJ MUKHERJEE : 
WfJJ the Minister of TOURISM AND 
a m  AVIATION be pleased to state;

(a) whether as a result of not keeping the 
tftae-schedules for the flights from Dum Dum 
to Stagdpgra according to the latest time* 
table dafted the 15th June. 1972, the passen* 
gets destined for Dajjeding, Nepal «nd other 
fringes are put to a great inconvenience ;

<b) whether any complaints have been **• 
oeived in ffelt regard ; and

rt .
(«} If ab, '(h» action taken (tenon f

THE MINHWSR OF TOURISM AND 
CtVU. AVIATION (PR. KARAN «D4QB) :
Vfj *0 JBpW? VjMWfl tmSOWWWW
nad on 4iUii^Ak

Auditing of Accounts of Public Sector 
Undertakings

3561. SHRI BIRENDER SINGH RAO : 
Will the Minister of COMPANY AFFAIRS 
be pleased to state :

(a) whether Government are aware of the 
serious public criticism regarding the concen* 
tration of audit work of certain public sector 
undertakings in a few firms ; and

(b) If so, the names of the Arms which 
audit the accounts of public sector under* 
takings?

THE MINISTER OF COMPANY AF
FAIRS (SHRI RAGHUNATHA REDDY) :
(a) Certain chartered accountant have been 
complaining about the concentration of audit 
work of public sector undertaking* in a few 
firms.

4to Government companies 
ate appohrttd on m  re«wimeod*k»<if



The Compttolteraiid AndltorGftneral ha* stated 
that the work It distributed among a* many 
flrm« as possible hiving regard to tbe nature 
of the undertaking, its location, the location 
of the office of the fiffn of chartered accdun- 
taste, their organisation*! »tre*gth, experience, 
etc He has further stated that tbe number 
of chartered accountants in practice* viz., 
741®, being much more than the number of 
Government companies and corporations, the 
number of chartered accountants who can be 
appointed as the auditors of these Government 
companies and corporations is limited.

(b) A statement showing the names of 
the firms of chartered accounts which have 
been the auditors of Government companies 
is laid on the Table of the House [Placed 
inLibraray. See No. L T - 3507/72]

Lack of tourist facilities at Ajanta and Eilora

3562. SHRI BIRENDER SINGH RAO : 
SHRI R. P. YADAV :

Will the Minister of TOURISM and 
CIVIL AVIATION be pleased to state :

(a) whether tourist facilities such as good 
quality of food and adequate accommodation 
are lacking at Ajanta and Eilora ; and

(b) if so, the steps Government propose 
to take to provide necessary amenities at 
Ajanta and Eilora for attracting middle income 
tourists and Buddhists pilgrims from outside 
and within the country ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR* KARAN SINGH):
(a) and (b). In order to provide amenities 
for tourist! visiting Ajanta and Eilora, a Can- 
teen<cu{n-Rest House at Ajanta and a canteen 
at Eilora were constructed during the Third 
Flan period in the Centra) sector. Subsidy 
to the extent of 50% of the actual cost was 
also given to the State Government which 
constructed tourist bungalows for middle 
income group tourists at Fardapur, 3 miles 
from Ajanta, and at Atnfcttgabad, which is 
the air-terminal and railhead for vfeiting the 
caves. In stadHten, a Reception Centre was 
constructed at Jtagaoa m  the Central Sector 

iM a  to the Ajanta cam  of 
by taM and dkem- 

b«* at jpg#*!*, ^ m iia f ro a  Ajanta,

In the fourth Plan* water supply will be 
augmented at Ajanta and EJJora in the Central 
Sector and the India Tourism Development 
Corporation will enlarge and renovate the 
Canteen*cum*Rest House at Ajanta anil the 
Canteen at Eilora, The Department of 
Tourism will also construct a youth ho*tel at 
Aurangabad.

Shifting of Headquarters of Sixth finance 
Commission

3563, SHRI NARENDRA SING*!: 
Will the Minister of FINANCE be pleased 
to state:

(a) whether the Headquarters of tbe sixth 
Finance Commission are likely to be shifted 
outside Delhi;

(b) if so, the reasons therefor ; and

(c) the total expenditure likely to be 
incurred thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 1C. R. 
GANESH); (a) No, Sir.

(b) and (c). Do not arise.

Follow-up action Initiated by I.D.B. on 
its Survey Reports

3564. SHRI C CHITTIBABU: Will 
the Minister of FINANCE be pleased to state:

(a) the follow-up action initiated by the 
Industrial Development Bank of India on its 
survey reports in respect of projects of five 
States and Union Territories ;

(b) which are these five States and 
Union territories; and

(c) tbe nature of project ideas which 
have emerged out of these Survey Reports ?

THE MINISTER OF ST^TB IN TH® 
MINISTRY OF FINANCE (SHRI K 
GANESH): (a) to <c)> The Industrial 
Development Bank of India, jointly With 
other financial institutions, has initiated 
fo llow s tyttiot* ot» the m m  reports os 
Assam, Bihar* J m m  nod Kashmir, Oiftsa, 
Uttar foufeifc. Tripara *9* Territory ,
of Amnachal
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the project identified in tbe survey reports 
Are mainly bated on tbe resource* available 
In the respective States and on agriculture, 
horticulture, forests, minerals etc. Some of 
the projccu identified are pulp and paper 
Knits, sugar mills, solvent extraction units, 
fruit processing units, cement factories, etc.

The Committee of Control which guides 
and supervises the work relating to the surveys 
has held meetings with the representatives of the 
Slate Governments and State level financial ins
titutions in Assam, Bihar, Orissa, Jammu and 
Kashmir and Uttar Pradesh Inter-institutional 
groups consisting of representatives of State 
Governments, State level institutions like the 
State Financial Corporations and State Indust
rial Development Corporations and banks 
have been set up m the above five States to 
watch the progress of implementation of 
project ideas.

Setting op of Technical Consultancy Ser
vice by Industrial Development Bank 

of India

3565 SHRIC CHITTIBABU . Will 
the Minister of FINANCE be pleased to state:

(a) whether the Technical Consultancy 
Service for each State, particularly in Kerala, 
Andhra Pradesh and Assam, has been set up by 
the Industrial Development Bank India ; and

(b) if not, the reasons for delay ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K R. 
GANESH) : (a) and (b). A Technical Con
sultancy Service Centre known as the Kerala 
Industrial^ Technical Consultancy Organi
sation Limited has been set up by the Indust
rial Development Bank of India at Cochin on 
the 7th February, \97) in participation with 
the Government of Kerala, the Industrial 
Finance Corporation of India and the 5 
nationalised ‘Lead Banks* in the State, the 
Kerala Financial Corporation and the Kerala 
State Industrial Development Corporation. 
Proposals for getting up similar organisation#
In Assam and Andhra Pradesh are under 
consideration of the Development Bank.

Taking into consideration the* working 
experience or the Consultancy Service Centre 
in Kerala, the Development Bank is t*ki«g 
steps to get op similar organisation# In the

other States, priority being given to the 
backward Stites.

Assistance to different Categories of 
persons under differential interest 
Rates scheme of Commercial Banks

3566* SHRI C. CHITTIBABU: Will 
the Minister of FINANCE be pleased to 
state the nature of assistance availed of by 
tbe Scheduled Tribes, Scheduled Castes, 
physically handicapped, people engaged in 
cottage and rural industries, indigent students 
going in for higher education, the orphanages 
and women’s homes under the scheme of 
differential interest rates from the date of 
introduction, which has been introduced in 
public sector commercial banks ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) : The public sector 
banks were advised about the scheme on 
June 3, 1972. They have been attending to 
preliminaries such as selection of th; branches 
for implementing the scheme, issue of instruc
tions to branches etc. Banks arc required 
to submit quarterly reports ending March, 
June, September and December each year 
As the first report will relate to the peiod 
ending September, 1972, the requisite infor
mation about the nature of the assistance 
availed of by selected low income groups as 
mentioned in the scheme, would be available 
only some time after that date.

Gulmarg (Kashmir) declining In Popu
larity as a Tourist Spot

3367. SHRI C. JANARDHANAN : 
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Gulmarg (Kashmir) is fast 
declining in popularity as a tourist spot;

(b) if so, the reasons therefor;
\

(c) bow long Government would take to 
decide aboqt Rs. lO-jfore Master Plan for 
Gttlmaig; and

(d) whether daring the decent tourist
season 0o*ef*oteat did not earn much 
fa,**!** At Gttffeaam t
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m m m  a n d  :
I ;

(a) N6,Sir,

 ̂ --faf' In the Fourth Plan a provision of 
Rs. 3.38 crores exists in the Central Sector 
for developing tourist facilities at Guimarg. 
These include the construction of an aerial 
passenger ropeway, other types of 'lifts’, 
establishment of an Institute for training 
instructors and for imparting training in 
skiing and mountaineering, purchase of skis, 
mountaineering and snow clearing equipment 
of a centrally heated hotel, construction of 
the Tangmarg-Gulraarg road, etc. Many of 
the facilities mentioned above have already 
been provided, and the work on the aerial 
passenger ropeway and the hotel will be 
taken up during the Plan period, A master 
plan of Guimarg indicating land use and 
circulation has also been prepared and present* 
ed to the State Government for implement*- 
tat ion. The latter has also made a provision 
of Rs. 76.50 lakhs in the State Plan for 
providing amenities at Guimarg such as water, 
electricity, roads, accommodation, etc.

(d) Foreign exchange earnings are esti
mated on an all India basis and not on a 
place-wise basis. The country earned appro
ximately Rs. 40.38 crores in foreign exchange 
in 1971as against approximately Rs. 33 03 
enures in 1970. Guimarg was not open for 
winter sports during last winter due to the 
conflict with Pakistan.

Replacement of Primary Co-operative 
Societies

’ 3568. SHRI P. NARASIMHA REDDY : 
WiH tbe Mjnister of FINANCE be pleased 
to state *

<a) ji study prepared far B*nk-
fog Commission has favoured replacement 

' ^ ■ ':aioiEi«srt*s* .by ■ 
: ̂  lodepete^nl ^  subsidiary banks

j^mlyowned by the nsuonalised commereiar 
banks and co-operative Banka ; and

tim steps ptoposed to replace the
■ f i m

• rnral Stales or by
bnaicfcci^ ..

IB B  MINISTER OF STATE IN IB B  
M ite r ^ Y  OF nNANCB (SHRI K. R. 
GANESH) ? (a) The Banking Commissioil 
has recommend the setting up of rural battles 
either thrdughthe conversion of the Primary 
Societies into ‘rural banks'or oy linking then* 
with commercial banks as rural subsidiary 
banks. .

(b) The recommendation is under opnad- 
deration of the Government.

Utilisation of land In Cfaittor District of Andhra
■ Pradesh ,■ ■

3569* SHRI P. NARASIMA REDDY i 
Will the Minister of DEFENCE bepleasedto 
state:

(a) whether several blocks of Govern
ment land stand reserved 'for the use of 
the Defence Department in Chittor District 
of Andhra Pradesh;

(b) if so, the details of such lands
adjacent to BangaloreMadrttf National 
Highway falling in Chittor District limits ; 
and ;;P

(c) whether the Defence Department 
has any programme to utilise these plotsand
if so, the outlines thereof t

THE MINISTER OF DSFRNOB'jttlljfr 
JAGJIVAN RAM): (a) to (c). Tht informa
tion is being collected and will be laid on the* 
Table of the House.

,,, Expenses of Natfonalised Baiika

3570; SHRI JAGANNATH MISHRA : 
Will the Minister of FINANCE be pleased to 
state: .

»  whether 
heab unable to prune t&eifr expenses

;■ (b )' if«>,ihe
dies ^  ! • /-'/V

THE MINISTER OF STATE IN TBffi 
MINISTRY OF FINANP3 tfSHSU K* 
GANESH) ? fa) and 0 );-  
nationalised banks comprise tatenwpaid 
deposits and borrowings,• #adttr|i»i and 

. WMWJ«f m g i
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eg$e^dNUfef The expenses have been increasing 
in keeping with the increase of deposits* 
opening of new offices and diversification of 
tjjieir activities including lending to priority 
and neglected sectors. Banks priodically review 
0 e  expenditure under various heads and take 
steps to effect economy, wherever possible.

Special Grants to Rajasthan

3571, SHRI JAGANNATH MISHRA : 
m i  the Minister of FINANCE be pleased 
to state:

(a) whether special grants are proposed 
to be given to Rajasthan Government to 
enable them to dear their overdrafts and over
come their financial crisis ; and

(b) if so, whether similar grants will be 
made to other States also ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH):(a) and (b). The State Government 
have requested for assistance for covering 
their budgetary deficit in tbe current year 
However, a deficit does not by itself 
qualify for any special assistance. During 
the Fourth Plan period. Government of 
India are providing special accommodation 
(by way of loans) to those States* including 
Rajasthan, which may be assessed by the 
Planning Commission to have inescapable 
M s  in resources* The quantum of accommo
dation to be given to the State Government 
each year is fixed after taking into account 
the recommendations of the Fifth Finance 
Commission in regard to unavoidable non* 
Plan commitments, the scope of economies 
in non-Pian expenditure, the efforts to imp
rove the revenue and tax collections and 
mobilisation of other nprmal budgetary 
resources by the State Government.

Completion of Mangalore Fertilizer Project

3572. SHRI JAGANNATH MISHRA : 
v m  thb Minister of PETROLEUM AND
CHEMICALS be pleated to state:i

(a) whether the Mangalore Fertilizer Pro
ject will get delayed due to the delay in the 

etion of Mangalore Harbour Project;
and

(b) if so, the reasons therefor and the 
approximate time by which the fert&ber 
project will be completed ?

THE MINISTER OF LAW AND JUS
TICE AND PETROLEUM AND CHEMI* 
CALS (SHRI H. R. GOKHALE) : (a) Pre
sently no delay is expected in the completion 
of the Manglore Fertilizer Project taking 
into consideration the schedule of completion 
of the Mangalore Harbour Project.

(b) Does not arise.

Setting np of machinery to co-ordinate prob
lems of revision in Pay and Allowances of 
Central and State Government Employees

3573. SHRI JAGANNATH MISHRA : 
Will the Minister of FINANCE be pleased to 
state:

(a) whether there is a proposal to set up 
a machinery for consultation on and a co-ordi
nated approach to problems, like the revision 
of pay scale and allowances of Centra) and 
State Government employees ; and

(b) if so, an outline of the proposal inclu
ding the composition of the machinery ?

THE MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHRI IC. R. 
GANESH). (a) and (b). There is no such 
proposal at present to set up any machinery 
for this purpose.

Replacement of Snr-Tax by Capital levy

3574. SHRI N. K. P. SALVE : WiU the 
Minister of FINANCE be pleased to state :

(a) whether Government have any pro
posal to replace Sur-tax by capital levy ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) and (b). The Diwet Taxes 
Enquiry Committee has recommended in Its 
Final Report abolition of Sur-tax and intro
duction of a tax on capital of companies.
These Mf Uminto iwMmfawiii
Up HM? *



Uf WrAtet Jivmn . BHADftA j ,  MM [SAKAi Written Aiuweri M
*i4 Arwioifi*1 fey Pakistan

3575 SHRI N. K. P. SALVE : Will the 
Minister of DEFENCE be pleased to state :

(a) whether Government have any infor
mation about the extent to which Pakistan 
has replenished its armour after the December,
1971 war ;and

(b) the reaction of Government thereto ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) Government have 
information on this subject but it would 
not be in public interest to disclose it.

(b) The impact of such replenishment on 
our security and our defence preparedness is 
reviewed from time to time.

Performance of ONGC before 1962-63 and after
and ventures undertaken in other Countries

(a) whether the ONGC has a programme 
of various types of service, exploration for
oil and production of indigenous crude;

(b, the comparative performance of the 
ONGC before 1962-63 and after, by way of 
amounts spent on the various activities and 
results thereof including number of wells 
spudded and quantities of crude produced 
with its value ; and

(c) the nature of ventures undertaken by 
ONGC in other countries and the quantities 
of oil that have accrued to the share of 
ONGC and whether the same has been used 
in Indian refineries ?

THE MINISTER OF LAW AND JUS
TICE AND PETROLEUM AND CHEMI
CALS (SHRI H. R. GOKHALE) : (a) Yes, 
Sir.

3576. SHRI P. VENKATASUBBAIAH : 
Will the Minister or PETROLEUM AND 
CHEMICALS be pleased to state :

(b). The expenditure incurred on various 
operations of ONGC before and after 19o2-63 
is given as under

<in Rs./Crore§)
From 1959-60* 
upto 1962*63

From 1963-64 
upto 1971-72

(1) Geological Surveys 1*37 204
(2) Geophysical Surveys 2*79 1681
(3) Drilling 19*60 203 39

The achievements of ONGC during the same time-periods, in its major operations, are
as follows

From 1959-60* From 1963-64
Upto 1962-63 upto 1971-72

1 2 3
(i) Geological Surveys

(a) Detailed and
Semi-detailed
Surveys (Sq. Kms). 84,131 55,691

* (b) Reconnaissance
Surveys (Sq. Kms.) Nil 42,105

(H) Geophysical
(Seismic)
Surveys (Line Kms) 17,201 85,463

(ill) Drilling
m  Ko.ofweUs 118 838
(ft) Metreage

(Metres)
...<Kr............*■ ...... ........... *...

2,27,7*3 17,16,888
iwo existence in jtspreieot form as a ^ut^yCorpwratlWi to
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*

<iv) 0tf/Cto tearing
area* discerned  4

(v) Production end 
despatches o f 
0U
(Million tonaea) 0*49

(vi) Supplies o f 
natural gas 
(Million Cubic
metres) Nil

(vii) Receipts from  
sale o f  oil and 
Natural gas
(Rs. in Crores) 3*84

2262

1919*11

259*33

(c) There is only one venture of 
0NGC abroad ; this is a joint venture for 
exploration and production of oil in an off- 
tbore area in tbe Persian Gulf ONGC is 
jpprcsented in it through its wholly-owned 
subsidiary, Hydrocarbons India Pvt Ltd, 
(HIPL), which owns one-sixth of the equity. 
The other participants are Phillips Petroleum 
Co. of USA and AGIP of laly, both of 
which also have one-sixth each of the equity, 
and NIOC of Iran which has half of the 
equity, In proportion to their respective equity 
participation, half of the oil produced goes to 
the share of the NIOC and the remaining half 
Is shared equally by HIPL, Phillips and 
AK3P,

Of the oil produced in the joint venture 
opto 16*7-72, 10,900,542 barrels (1*45 million 
tonnes approx) came to the equity share of 
HIPL. Against its equity share, HIPL so far 
liaa been able to lift 6,91*603 barrels (0*92 
mtiHon tonnes approx.) only, because of the 
pftafeiein of finding buyers, and it having not 
been possible to use this oil in the Indian refine
ries for various reasons. HIPL however, have 
an option to make up this short lifting in 
ftitnre yean, and has actually begun to do 
aofroin January 1971

Out of the total liftings by HIPL, upto 
now, 233,464 barrel# (31,000 tonnes approx,) 
ware sold on a *tW basis In the Cadun fc* 
ta ste s  Ltd. The remaining quantities were

% VT Vn TT*ff qft
faw ta n q m x

3577. g«p*r wwr TOWTC :
ifte %© « r m  srcta; .

Wf ftRf W?TT% FTT *X*t
fa  :

(*P) W

w g w m  vk%% fat? a *  ^  Jrt’r

* t s

( « )  rm ff %:n*r?t«rT
wtf* T O  ¥T «ftrr t o  6;

(«r) vs  w i t  «ro w

Wff w l w  W W  *WT \ *fT W0

<**• «P?w): ( * )  aft, f t  i

(« ) «frc («r), V f  ftw^r <m* 
< r w  f l w i w t *  [ i N m i f  tw t* m  
W irt H m t h w m j i i }
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( * )  ,w ,5w  * $ # '*  ^  *sectorbyNaiiQDalHea saska '  #
TWiT WCfiw W W IW  p i t  w m

157$. 0IL H ,P . SHARMA: Will the
Minister of FINANCE be pJeAseg to state ;

(«) Whether credits advanced to the rural 
«ector by Nationalised Banks have declined 
•fear#)? during the last six months :

(b) If so, the comparative figures in this 
regard for the period January to June and July 
to December, 1970-71 and 1972 (first half); 
and

(c) the main reasons for the decline ?

THE DEPUTY MINISTER IN THE MIN- 
ISTRY OF FINANCE (SHRIMATI SUSHILA 
ROHATGI) : (a) and (b). Statistics on 
advance made by nationalised banks separately 
to the rural and urban sectors are not main
tained. Advances to agriculture constitute the 
major portion of advance in rural areas. The 
following table showing amounts outstanding 
of direct agriculture finance to farmers by 
nationalised banks from December 1969 to 
December 1971 (Latest six monthly available) 
would indicate an increasing trend of advances 
in this sector.

(Rs. in crores)
Dec.

69
June
70

Dec.
70

June
71

Dec.
71

Direct 
finance to 
farmers 57.91 98.48 127.16 129.64 150.32

(a) Does not fcrise.

W (  Hlff i  W  f t  TWjftWW 
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( t r )  «wrfaw  WS *rw  »nft 
% w s r  <re $ »  fwtfar «SnrfiKRn< 

f a r *  # * % w flr  w « r f  f  tff t r o t o r  
t *  V* * tM  Jt an% <Ftr<nl m  11

(*r) : fa-m rTrfr % r a f r a  
wfufom? f t f  v r  *r$t m

swrw sr»ft *rc*rrc % fw m fN  sr#f 
11  *fa* *nw f If « t > n t  wr»w 
ftnrr * r s * r  11

ME. CALLING ATTENTION NOTICE
AND MOTION FOR ADJOURN

MENT

SHRI K. BALADHANDAYUTHAM
(Coimbatore) : Sir, I have got a submission 
to make......

MR. SPEAKER : Not now.

SHRI K, BALADHANDAYUTHAM : 
You must protect the rights of Members and 
•how us an avenue how to get the Railway 
Minister. We want to discuss the Question 
of that railway accident. So many issues are 
involved. He would not make a statement; 
he would not accept a Short Notice Question. 
You w*H not allow a Calling Attention 
Notice; you will not allow an adjournment 
motion. What is to be done ? How are you 
going to protect our rights ? In this matter,
the Railway Minister refuses to budge.......
{Interruptions)

MR. SPEAKER : He is not listening to 
m e; I am taking up the Calling Attention 
notice.

SHRI S. M. BANERJEE (Kanpur); In
the Rajya Sabha, this was discussed.......
{Interruptions)

i t  brs ‘
MR. SPEAKER: It is call-attention 

motion that we are to take up now. The 
of business have to be followed. You 

Unlit certain notice i I a m  know what 
you we going to ask*

SHRI H. k  MUKBRJEB (Ctlcutt.-
North-East)» I had given notice of an adjourn* 
man tiMctth't

MR* SPEAKER i I did not allow St.

SHRI H. R  MUKERJEE : I know 1 am 
a little puzzled because if a matter H permis
sible under your guidance. ..{Interruptions)

MR. SPEAKER : I did hot allow it.

SHRI H .N  MUKERJEE: The near- 
paralysis of banking operations in a large 
region of our country is certainly the Central 
Government's concern The Reserve Bank of 
India is a Central Bank ..

MR. SPEAKER : I had asked the Secre
tary to convey to you that yesterday, much 
before that, I had allowed a call-attcntion 
motion..

SHRI H. N. MUKERJEE : There is a 
qualitative difference between adjournment 
motion and call-attentton motion,

MR. SPEAKER : 1 did not take it as an 
adjournment motion.

SHRI H. N. MUKERJEE ; You must 
tell us the reasons... {Interruption)

MR. SPEAKER : There was already a 
cali-attention motion before me which I bad 
accepted.

SHRI H. N. MUKERJEE : It is not a 
question of before or after. If it is a per mis* 
sible matter as an adjournment motion, it has 
to be put before the House... (Interruptions)

MR. SPEAKER : I am sorry, I did not 
give my consent to it*

SHRI P1LOO MODY (Godhra) : Before 
you take up the cali-attention...(Interruption)

MR* SPEAKER : I am not hem to e*» 
plain anything, what I have accepted, and 
what I have not accepted, why I did not 
accept a cali-attention motion. I am not beta 
to explain these things. (Interruptions)

SHRI P1LOO MODY : 1 have received 
a letter from yom offi

t

MR SPEAKER : You can mit» toon. 

SHRI MLOO MODY t
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coming to an end. Each letfotr takes M r a *2.0$ &*•
wee**- CALLING ATTENTION TO MATTER

OF URGENT PUBLIC 
MR. SPEAKER : I am not allowing i t  IMPORTANCE

SHRI PILOO MODY : From the begin- 
ning of the Session I have been trying to 
introduce a subject for a call-attention. 
Finally I have been informed by your office 
that because ten or twelve questions have been 
asked of which only one came up for oral 
reply for that reason it cannot be admitted. 
I do not think it is an adequate reason far 
refusing call-attention. I am not interested 
in unstarred replies that may be given : a 
bunch of half-truth is contained in written 
replies to questions. This is a very important 
matter that must be discussed in the House...

MR. SPEAKER : Please resume your 
seat.

SHRI PILOO MODY : ...regarding the 
monumental Jcaid committed by the Food 
Corporation of India, particularly at a time 
when we are likely to be short of food 
supplies. I cannot understand the mentality 
of the House if it cannot discuss a subject like 
this at a time like this.

MR. SPEAKER : Mr. Dinen Bhatta-
charya.

SHRI S. M. BANERJEE : My hon. 
friend. Shri H. N. Mukerjee, has already 
pointed out the situation that is obtaining in 
tbe Calcutta Reserve Bank of India. We have 
received a telegram ; the entire economic life 
of Calcutta and also of other places in West 
Bengal is affected seriously...

MR. SPEAKER : It is already before

SHRI S. M. BANERJEE i The strike 
may spread to Other States also. You can 
keep the adjournment motion pending. If we 
aie not satisfied after hearing the statement 
kindly admit that.

MR. SPEAKER : You must be reasona-

D emands o p  employees o f  R bsbrvb 
Ba n k  of In d ia . C a l c u t t a  a n d  

G overnm ent’s reactio n  
thereto

SHRI DINEN BHATTACHARYYA 
(Seramporc) : I call the attention of tbe 
hon. Minister of Finance to the following 
matter of urgent public importance and request 
that he may make a statement thereon :

“ Demands o f the employees of Reserve
Bank of India, Calcutta, and the reaction
of the Government in regard thereto.**

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R, 
GANESH): Mr. Speaker, Sir, The Reserve
Bank of India, after a review of tbe work in 
the Department of Non-banking Companies 
a t Calcutta converted a temporary post of a 
record clerk in that Department to thetf of a 
Daftry with effect from 29*7.1972. Tbe 
Class IV (Subordinate Staff) Union of tbe 
Calcutta office of the Reserve Bank of India 
wanted that the post of the record clerk in the 
Department of Non-banking Companies should 
be restored. The Reserve Bank of India 
could not agree to this for the reason that tbe 
downgrading of tbe post was done after a 
review of the workload m the Non-banking 
Companies Department by its Inspection 
Wing.

Class IV (Subordinate Staff) of the 
Calcutta office of the Reserve Bank of India 
have started an agitation from 7th August, 
1972 as a protest against the action of the 
Reserve Bank of India Since 7th August, 
1972 the Class IV staff have been abstaining 
themselves from work for varying periods 
from I to 4 hrs. and the work relating to the 
bringing out treasure, files etc was not being 
attended to, As a molt of the agitation the 
clearing had to be suspended in the Bant 
from the 10th August, 1972, causing ineoa- 
venience to trade aad commerce in Calcutta.

Senior officials of Reserve Bank of M l* 
have been holding discussions with tbe Uatoft 
t» tbe presence of ft* Central
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[Shfi Dintn BhattaqhaiyyaJ 
Rotation Mw&toery as weH as the West 
Bengal authorities. Negotiations ate still 
oontinuin* with a view totesolve (he dispute, 
and It is hoped that an amicable settlement 
vtW he mehedshdrtly,

SHRi DIWBN BH ATTACHARYYA : 
First of all, I want to express my resentment 
at the way the question has been dealt with 
fcy the Minister. Only a few minutes ago, 
Mr, Chavan, the Finance Minister, was here 
and he did not feel it necessary at least to be 
present at the time when his State Minister 
replies to the question

The issue is not only concerning 
Calcutta. Already the situation has reached 
such ad extent that all transactions have 
almost collapsed or reached a collapsing 
condition,

It is also a fact that from the very state
ment el the Minister it appears that one 
employee was degraded, demoted or down
graded, whatever you may say. My first 
question Is this, Xn this Bank there is a 
fooognised Union and other Unions are also 
them- But on this issue, all the Unions have 
been united and are supporting the cause of 
the Class IV employees Taking this action 
is nothing but a punishment. If you demote 
an employee, it is a sort o f  punishment. If 
you downgrade an employee, it is also a 
punishment. I want to Know whether before 
taking this action, the management there had 
any consultation with the Unions there, 
whether recognised or non-reoognised.

This is not the only question. Sometime 
ago, this House discussed about certain issues 
19 the Reserve Bank, Bombay unit There 
was also the same type of attitude usually 
ifoowo by the management/ My point is this. 
JPsuatJse the ĵighead̂ ŝ i nature of the 
management there in Calcutta, this situation 
hfts bean created. Here I can mention also 
that the Secretary of the All India Bank 
Employees' Association, West Bengal Com* 
mlttee, Mr. Sushtr Ghosh, has come forward 
tofth a statement that the management there 
jfefr i» creatiag(a deadlock ao that the situa
tion may be settled it» thenear future^for 
*fat lelM** l  do ymt know. But the 
statement has come from a very responsible

OopaJ Das Nag, as It has come in the paps#* 
has suggested some measures. He suggested 
the maintenance of status quo ante, so that 
in the meantime the employees and manage* 
ment can discuss the matter in a coo) atmos
phere as to what is to be done for the future. 
Does the Minister know ^ a t a positive 
suggestion was given by the Labour Minister 
of West Bengal to the management which was 
agreed to by the employees, but to which the 
management did not agree? That is why 
the impasse has been created. In a cursory 
way he said, negotiations are going on. Every 
time we hear such sort of replies. I want to 
know whether the Minister himself will 
intervene in the matter. Will he see that 
such a situation does not arise in Calcutta 
and other plaees in future ? For a very 
trifling matter, the situation becomes worse, 
the situation becomes complicated to such an 
extent that neither the management nor the 
employees want to come to a settlement.

Will he say that the management not only 
in Calcutta, but in all the ether Centres, do 
not behave in this way, where unnecessarily 
the employees are bound to resort to strike as 
the last weapon, This is my last submission 
I hope the bon. Minister wilt give pioper 
replies to my questions.

SHRI H. N. MUKERJEE (Calcutta North* 
East) : Before the reply comes, may we 
know your decision on the point of decorum 
that he raised 7 Mr. Chavan the Finance 
Minister was here, without an apology to the 
House he walked out immediately after the 
Question Hour. This House should not be 
treated with this kind of disrespect by 
Minister after Minister. The Prime Minister 
is hardly present ham. The Home Minister 
did not come ; Mr. Pant may be quite capa
ble enough to do the work; that is a different 
matter. Mr. Chavan was here when the 
question concerning the Reserve Bank of India 
came up,

MR< SPEAKER ; Whenever such qua* 
tion* were raised a number of times before, 
the view was. the Minister oT Stale is t e e  
and it is equity good...

THE M INOtek OF PARUAMENi 
TA.RY AFFAIRS AMO SHIPPING AMP

W R !
H* fctNatto » '  wttj* lri» mm* «M Dr. ttfey, - ,
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SHRI DINEN BHATTACHARYYA : 
You coroe to Calcutta and see the situation. 
Do you know how serious the situation is 1

SHRI K. R. GANESH : The Finance 
Minister has to meet a delegation which has 
come from the World Bank. The hon. 
Member is aware that I have been handling 
every strike, share the concern expressed by 
the hon. Member. He said that the strike 
at Calcutta has created a situation in which 
normal trade and commerce in Calcutta 
stands paralysed. May I know what is the 
issue on which the strike has taken place ?
I want to put these things very squarely before 
the honourable House. We have a responsi
bility to the industrial working class. Like* 
wise they have a responsibility which they 
have to discharge. I would have expected 
him to frame his question in a different form. 
But since he has framed it in this manner, I 
would ask him : What was the issue
involved ? What happened was this. One 
temporary record clerk in the non-banking 
companies department of the Reserve Bank 
in Calcutta, ‘after the inspection unit verified 
the workload, was downgraded to the post of 
a daftry.

Let us not go into the merits of whether 
this downgrading was correct or not. Let 
us not go into the merits of whether the 
inspection unit took a correct decision or 
not. Is it in the interests of the nation and 
Is it in the interests of the working class that 
this one single decision should have brought 
the entire industrial life of Calculta into a 
state of paralysis ? This is one question 
which 1 put to the hon Member's conscience, 
first in his capacity as a trade unionist.......

SHRI DINEN BHATTACHARYYA: 
Let him answer my question. He is here 
to answer my question. I am not here to 
answer his questions.

SHRI SLR GANESH : 1 am hereto 
put the matter squarely ; I am here to take 
advantage of this forum for that purpose......

MR. SPEAKER: Let him not talk of 
coasefcooe. Why does he enter into this 
qwttion of pom tom  1 What has the 
House to d* with conscience ?

reactkm (C M  
The hon. Member has said that this down* 
grading amounts to a punishment. When 
the inspection unit of (be Reservo Bank went 
into the records in the non~banking companies 
department, they came to the conclusion that 
this particular post was not necessary, and, 
therefore, they recommended this.

The present position is that the Chief 
Minister of West Bengal, the Labour Minister 
of West Bengal, and the Regional Labour 
Commission (Central) in West Bengal, and 
the Deputy Governor of the Reserve Bank 
are in the process of consultation, and they 
have almost come to a point where agreement 
could be reached. Further consultations are 
going on. I think any further explanation 
at this stage will not help the process of 
consultation and the process of coming to a 
settlement which has already been initiated 
there.

SHRI DINEN BHATTACHARYYA:
I seek your protection. Sir. I had put a 
specific question......

MR. SPEAKER : Rather, 1 must seek 
his protection.

SHRI DINEN BHATTACHARYYA :
I am always at your command, I *ha|| 
abide by whatever you ask me to do. My 
simple question is whether downgrading is a 
sort of punishment or not, I am using the 
term used by the hon. Minister in his state
ment.

MR. SPEAKER : The hon. Minister 
has given the factual information already.......

SHRI DINEN BHATTACHARYYA i 
He has not specifically replied to my question 
whether downgrading tantamounts to a major 
punishment or not. What does his conscience 
say now ? Let him be frank,

MR. SPEAKER : Is the whole trouble 
just over one clerk ?

SHRI K. R. GANESH : Yes* it is only 
one clerk who is involved, and the wfafe 
trouble is over that only......

SH R IK E . GANESH: I have indicated SHRI DINEN BHATTACHARYYA t 
he strike took place. It Is a question priiwijae. •
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SHRI A. P. SHARMA (Buxar) : What 
a pity that so much time of the House is 
befog taken on a calliog-attention-notice on 
the case of one single individual. (Inter- rtiptfom)

SHRI MADHURYYA HALDAR 
(Mathurapur) : I am sorry at the manner
in which the statement has been given. It 
does not refer to the economic situation in the 
eastern region. The Statesman says .

**The clearing of cheques and drafts 
mostly from outstation offices continue 
to worry businessmen and traders, almost 
completely dislocating the financial 
transactions ; even it affects the common 
man .. This to some extent has 
created a scarcity of notes and coins m 
some areas.**

“The worst sufferers are the small traders 
and common man who do not enjoy high 
Credit facilities from the banks'*

This is the economic situation in the eastern 
region. It is not a question of Calcutta alone 
being affected

The statement refers to reversion of 
**a temporary post of a record clerk m that 
Department to that of a Daftry with effect 
from 29-7-72”. When this Daftry was 
promoted to the post of Record Clerk, was it 
recommended by the Research Wing or not ? 
If yes, when was he promoted and after what 
time this post has been declared unnecessary ?

My second question : The West Bengal
labour Minister, Dr. Gopal Nag met the 
RBI management and suggested restoration of 
status quo ante, This formula of the West 
Bengal Government was not accepted by the 
RBI management. According to newspaper 
reports, the West Bengal Government circles 
Yeel that the intransigence of the management 
staftds in the way of a settlement*.

Again ttar* ait newspaper reports that 
Shti Ahhiwalia, Chief Manager of the Reserve 
Batik wew to Calcutta to negotiate a settle- 
meht, tmf he came back. What was the 
formula he offered to the employees ? Why 
did the Reserve Bank management at Calcutta 
could not Accept the status qtxo ante formula 
&i the West Bengal Government ?

My third question : Sometime bade 
there was a strike in the Bombay branch of 
the RBI over suspension of two employees 
there Then the Union Labour Minister and 
Union Finance Minister intervened to settle 
it. Why is it that neither of them is coming 
forward to have a settlement in this case 
also ? Wby have they left it to the whims 
of the bureaucrats ? I want the Minister 
who showed some sort of bureaucratic attitude 
when he replied to Shri Dmen Bhattacharyya 
to reply like a politician and not like a 
bureaucrat.

SHRI K R. GANESH : The temporary 
post was created m November 1967. When 
it was created as a temporary post, the idea 
was that it should be reviewed. In June 
1972( after the Inspection Wing went into the 
whole matter, they considered it superfluous 
and it was downgraded to the post of Daftry. 
This is the factual position.

The Labour Minister and the Chief 
Minister of West Bengal have been taking 
interest m this matter Various proposals 
have been made I would not take the time 
of House to detail the various noints which 
are now under consideration aud discussion 
In these discussions that are going on, the 
Reserve Bank management itself has been 
taking a view with a view to coming to a 
settlement.

The hon Minister asked why the Finance 
Ministry is not intervening in the matter.
I made this point clear in the beginning 
that there is an elaborate machinery set up. 
The Reserve Bank is a statutory body. They 
have been negotiating with them. They have 
got recognised unions, and they have got 
a federation and the federation has not yet 
taken up this issue. The federation had 
given its own proposals. As far as the 
question of this record clerk and daftari is 
concerned, the proposals are there. As for 
the clerk who was found surplus as a record 
clerk in the non-banking company department, 
a new post has been created in another 
department of the Reserve Bank where work 
is there* and one of the proposals is that he 
will be posted there from the date ho was 
found surplus hew. This is a concrete 
proposal which has been made, and it has 
been accepted by the Reserve Bank,

The second concrete proposal i» that 
( w p p n t  w  WmXf worn luwgv puvw i wjro
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were transferred here and there or degraded, 
will also be brought back to the original 
position.

The point is, how should this strike period 
has to be treated. In this also, various 
concessions have been made by the Reserve 
Bank, as far as the strike period is concerned. 
They have not been found acceptable to the 
employees.

I once again bring this point, if you 
permit me, to say that a simple matter of this 
type has brought about this whole collapse 
of economic iife in Calcutta Either there is 
something wrong in the very concept of trade 
unionism in which we involve ourselves, or 
there is a way to be found somewhere. 
There are so many machineries. 1 am not 
going into the merits of the question. I have 
given you the details, the details of the 
negotiations of the Labour Minister and the 
Chief Minister of West Bengal. I congratulate 
them that they are taking interest in coming 
to a settlement on this issue, at that level.

I want to pose this question again, with 
the permission of the Chair ; that this is a 
simple matter of one clerk. There are a 
number of channels through which such a 
matter could have been settled instead of 
bringing the entire economic iife in Calcutta 
to a halt. So, not only the Reserve Bank 
should think about the problem, but I think 
the unions and the union leaders have also 
got to think about it. They cannot be 
allowed to hold the community to ransom on 
an issue of this nature.

SHRI MADHURYYA HALDAR : The 
Minister has always been saying that this 
is a simple matter, that this is a question of 
a clerk—

MR. SPEAKER : I am sorry. Please 
sit down,

SHRI MADHURYYA HALDAR: I 
am not asking any question.

MU, SPEAKER : That is why I am 
asking you to sit down.

SHRI MADHURYYA HALDAR : 
I want to mention that this Is not a simple 
m a m  as stated toy the Minister. It Is a

m i  iSAKA) Demands and Qovt.'f m  
reaction (C.A.) 

matter affecting the economic situation, affair, 
of a clerk. I do not mind if a Minister is 
ousted or a Minister is demoted or an MLA 
or an MP is ousted. I do not mind that. 
But this is a matter of a clerk who is very 
ill-paid. That is why it is not a aimple 
matter.

MR. SPEAKER : I allowed a Call 
Attention motion on this matter, on which 
they were asking for an Adjournment Motion. 
Now, I am still more surprised after hearing 
the facts.

SHRI SAMAR GUHA (Contai): Sir, 
today I am extremely surprised to see the 
exhibition of progressive conscience of a 
progressive Marxist Minister in this House,
(Interruption) contrary to all the principles 
that he professes. He was just going to 
defend the bureaucratic highhandedness of a 
manager, who was tactless in dealing with a 
matter which, according to the Minister, is so 
simple, and the arrogance the loeal bank 
manager showed in refusing to attend the 
meeting that was convened by the Labour 
Minister of West Bengal, He congratulated 
the West Bengal Ministers, but he did not 
have a word to say against the manager who, 
in his height of arrogance and intrinsigence, 
refused to attend the meeting that was con
vened by the Labour Minister. I am really 
surprised to see that the Minister was time 
and again saying that these are simple 
matters. He was once proud of calling him
self a Marxist. It is not a question of one 
person.

SHRI K.R. GANESH : Sir, on a point 
of order. I do not understand the hon. 
Member trying to mix up this question with 
my calling myself Marxist. 1 think he may
speak on the subject under discussion......
(interruptions)

SHRI SAMAR GUHA : I did not use 
that term from the political party affiliation 
point of view* That term has a different 
connotation. A person who calls himself a 
Marxist has a different way of approaching 
a thing..^Interruptions)

MR. SPEAKER: Please do not be 
irrelevant.

SHRI SAMAR GUHA : It i$ not irrele
vant. A person who Ideologically believes 
in certain*.»
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fttsu SPEAKER; When the Minister 
feat contradicted ft, why should he to on 
persisting in it ?

SHRI SAMAR GUHA : He said it is 
a m r  simple issue. A man has been down
graded because his post was declared surplus.

, But a question of principle is involved here. 
Find?, the person whom the Minister called 
as 1 temporary incumbent is a permanent 
employee of that Bank ; but be was given a 
temporary job. Then, they have admitted 
that it Is down-grading from record clerk to 
daftri. Any person who has a certain element 
of selfaespect'is bound to protest against this. 
And if the union to which he belongs does 
not protest against this, I should say that 
union has no right to exist. It is a serious 
question. It is a question of dignity ef employ
ment of an officer, whether he is temporary 
dr permanent* If the Government had pro
vided him with a post of equivalent status 
and dignity, one could have understood the 
answer of the government.

Then the Minister referred to the workload. 
We know what workload means. If you visit 
any government office, you will know the 
nature of the workload and how government 
employees are working. Yet, the workload 
of this poor record clerk becomes a very im
portant criteria for which that person has to 
be down-graded, degraded and dishonoured and 
put in a very undignified position as a daftri. 
If such a man can be down-graded, to use bis 
own word, the same fate may await the other 
employees also. Therefore, it is the inherent 
right of any trade union organisation to defend 

a case when a question of principle is 
Involved. It is not a question of one indi
vidual but a question of principle. Therefore, 
the trade union has done right thing in taking 
Up this case.

This Is the 18th day of the strike and 
Oris it the tenth day of stopping of clearance 
$£" bank cheques by the Reserve Bank of 
India. By this time the West Bengal State 
labour Minister, the Chairman of the Bharat 
£h§li)btr of Commerce, the President of the 
$£gfaaertag Association and many others have 
m at*  number of telegrams to the Central 
Mfefoer to intervene because this strike has 
cseated a mess, a deadlock in the economic 
•c&vtty In West Bengal, Move than Us. 400 
cfOfes of cheques are not being cleared and 
ao farther dhe$ie« a it being accepted. Can

ybu imagine more then Rs. 400 crows of die* 
ques not being cleared ? Hie result is almost 
dislocation of the trade and industry- The 
trade and industry will have to pay huge 
demurrage. The movement of raw materials 
and finished goods through West Bengal is 
also very largely affected. This has created 
a very serious situation. If they consider it 
as so simple why is it that a Minister has to 
fly between Delhi and Calcutta ?

Here I again want to refer to the arrogance 
of the management of the Reserve Bank of 
India. The officer in charge at Calcutta 
refused to meet the Labour Minister when 
he invited him If it is not going to seriously 
affect the structure of the bank, tf it is not 
going to seriously affect the finances of the 
bank organisation ; if it is not going to, in any 
big way, afreet it—the West Benal Government 
made a request that the effect is going to be 
serious ; it has almost led to a complete dis
location—why don't you maintain the status 
quo ? Was that not a reasonable approach ?

This is the 18th day of strike Without 
leaving the whole issue, if the Government 
consider it so simple, in the hands of an 
arrogant, intransigent, Manager, why not one 
of the Ministers fly to Calcutta and get the 
matter settled ?

1 want to know whether the Finance 
Ministry received the request, a telegram, from 
the Bengal Government, not today but about 
10 days before or a week before, and also by 
all the Chambers of Commerce and Industry 
of West Bengat to intervene in the matter 
and, if so, why the Government did not take 
prompt action to intervene in the matter.

Secondly, I want to know whether the 
Minister would ask for an explanation from 
the Bulk Manager as to why he refused to 
attend the meeting that was convened by the 
West Bengal Government Labour Minister for 
solution of this problem. I want to know 
whether it is a fact that the West Bengal 
Government made a request to maintain the 
status quo and that they go to the negotia
ting table to settle the matter without creating 
any deadlock in trade and commerce.

I want to know what is the Chief Minis* 
ter’* formula that bits been found favour with 
the Government, What I* the nature of 
that?
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there is another thing. The clearance of 
cheques was not refused by the Bank emplo* 
yees. It is the Bank itself that stopped the
clearance. The strike started on the 7th and 
from the 10th, the Bank itselt, not the emp
loyees, stopped the clearance of the cheques. 
Why could they sot get the cheques cleared 
through the State Bank of India ?

Then, 1 want to know whether the demur
rage will be given to these concerns of trade 
and business who have suffered losses as a 
result of the bungling of the whole affair by 
the Government.

SHRI ft R. GANESH : The hon. Mem
ber has raised three or four points which I 
will answer. As I have said earlier, this 
was a temporary post, deliberately categorised 
a temporary post because the Reserve Bank 
was not sure of this post, whether this post 
will be necessary or not.

The hon. Member has used a word “self- 
respect” not knowing the kind of work, the 
difference between the work that a daftrl 
and a record clerk is doing ̂ .(Interruptions)

SHRI KM, GANESH i In *h* Reserve 
Bank, Glass IV employees consist of peotts, 
daftries and record clerks. The nature of 
work prevalent in the Reserve Bank of these 
categories... {Interruption). These are impor
tant ; you are trying to avoid going into 
details.

w arn : m  w z m m  t o w  
v? arh: fijPrte* <tr> ^  f a s t  wr^r Sf 
<ww a t #«u tf#  11 sra ^

SHRIK.R. GANESH : A t l n i  uyiog,
the nature of work of a daftri and a peon in 
the Reserve Bank is to replace all current 
files while the duties of a record clerk are to 
attend to the maintenance of non-current 
files for the requisitioning of which there is a 
special procedure. Because he has used the 
word 'self-respect’, I have tried to explain the 
real nature of work. The Reserve Bank 
rccord clerk also belongs to Class IV category. 
Of course, the scale of pay is very high ; a 
record clerk gets Rs. 491 whereas a peon gets 
Rs. 306. The other question was..

Mfe. SPEAKER : Please don’t interrupt 
him. Have patience to listen to him. The 
Minister listened to him patiently. (Interrupt 
tions).

MR. SPEAKER: The only question 
is, you could have paid him life-time salary 
if this strike had not taken place. Now you 
have lost so much because of that.

SHRI K.R. GANESH : I object to that
word. He cannot take advantage of that. 
He should withdraw it. (Interruption)

MR. SPEAKER: It is very much in
bad taste. If he wants to speak in terms of 
such words, it is very difficult to transact the 
business of the House. Tomorrow, if 
somebody were to say it to you, you will feel 
hurt. I do not like i t ; it is not in good taste 
at all. (Interruption) He cannot control 
his temper.

SHRI SAMAR GUHA: I am also 
responsible to that poor man. What am I 
for ? Am 1 not a people's representative ? 
{Interruption)

MR. SPEAKER : May I request you 
to sit down ? How to deal with him ? He 
is a problem to n e  j t e  is a headache to 
eyerybody. fetodly *H down, (interruption) 
He is a very touchy man. What to do 1

... . * ...... ...............................

SHRI K.R. GANESH: I agrefe that the
strike should not have taken place. There 
has to be some responsibility. On these issu
es which ate being placed before the House* 
strike in Calcutta and various other things* 
on the one hand rigidity on behalf of the 
management has to be avoided and on the 
other hand irresponsibility and negativism of 
trade unions have to be avoided. Then only 
we wiil be able to come to...(Interruption)

SHRI SAMAR GUHA : He was talking 
about West Bengal Minister...

MR. SPEAKER: He need not be 
recorded. He is speaking without my per
mission.

SHRI SAMAR GUHA**

mjtaw : w ft sfiww ( i f t
ft f

....... ...  ............................. I  I ,n.i|. .!.> utiiiM.itm,,   ...   ..„
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SHRI MANORAN1AN HAZRA (Aram* 
bagh); The Minister has stated ip his state* 
tnent that after inspection and review of 
certain wing, the employees had been down
graded. There were trade unions ; they had 
not been consulted. Even the Labour Minister of 
West Bengal has stated that status quo should 
be maintained. In spite of those facts, they 
are violating the fundamental right of emplo
yees which is guaranteed under the Industrial 
Disputes Act and also in the Constitution. 
It is a question why the man was downgraded. 
He has the right to make protest and be did 
so along with his colleagues, and the union 
took up the cause standing by him. The 
whole economic situation in West Bengal has 
been paralysed due to strike. It is high time 
that we took up the question of fundamental 
rights of employees. We urge upon the hon. 
Minister to take note of it so that a peaceful 
and honourable settlement can be arrived at. 
Hie has stated in his statement that an arnica* 
ble settlement is to be arrived at. I would 
like to have a reply from the hon. Minister 
that if the demand of the employees is justi
fied, then an amicable settlement can be 
arrived at Otherwise, if this attitude which 
the bon Minister has shown in this House is 
continued, then there can be no settlement. 
But shall I request the hon. Minister to be 
sympathetic to the cause of the employees of 
the Reserve Bank as well a* the citizens of 
West Bengal and the citizens of India.

SHRI K R. GANESH : The only point 
to be answered in the hon. Member’s question 
is that since the negotiations are now being 
conducted at the level of the Chief Minister 
of West Bengal with whom the Deputy Go
vernor of the Reserve Bank had an exhaustive 
discussion, and the points of dispute have 
been narrowed down and the only point in 
dispute is now how to treat the strike period 
wages, does it not require that at least on this 
point of difference further negotiations could 
take place and the strike be called off ? The 
whole dispute has been now narrowed down 
only to the point as to how this strike period 
wages have got to be adjusted. For that 
also, the Reserve Bank has put forward a new 
formula before the Chief Minister. The 
Chief Minister and the Labour Minister have 
conveyed to the Class IV Employees' Union 
this new formula which they have not found 
acceptable.

I would appeal to the Members that since 
the Issue has teen aaw&M down, let the

strike be called off now and normalcy restpred 
and this narrow issue can be settled by any 
of the various machinery. They can even go 
to the Conciliation Officer or for adjudica
tion, They can go to the Labour Court.

There is no question of not having any 
sympathy. But the question 1 have been 
trying to pose is that this issue which is a 
simple issue has triggered off such a huge 
dispute bringing the entire life of Calcutta to 
a stand-still. So, let the Government as well 
as yourselves see how this can be solved.

SHRI KRISHNA CHANDRA HALDGR 
(Ausgram): I want to appeal to the Minister 
that instead of making it a prestige issue, the 
Government should take up the matter imme
diately and settle the matter at the earliest 
possible time

I would like to ask the Minister what 
amount of business was affected by the strike 
by Class IV staff of RBI. If it is not settled, 
the strike may spread over the whole county. 
So, this is not a simple issue. This is not a 
simple matter. Take it seriously and try to 
settle it at the earliest possible. I want to 
know whether the Central Government is 
going to take the initiative or not in the 
matter.

SHRI K.R. GANESH : About the amo
unt of business affected, 1 have not got the 
figures.

About the other question, all efforts are 
being made to settle the matter as early as 
possible.

12.49 hrs.
RE. RAILWAY ACCIDENT NEAR 

KADAYANALLUR ON SOUTHERN 
RAILWAY

MR. SPEAKER : Papers to be laid.

SHRI SHYAMNANDAN MIS HR A
(Begusarai): I have sought your permission 
to raise a matter...

SHRI K. 8AJJ%DHAWAYUTft£M 
(Coimbatore): You permitted me to fttte 
the question about the railway ncddent near
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Kadayanallur. Let the Minister make a 
statement. You can call upon the Minister 
to make a statement about the bead-on colli
sion of an Express train with a stationary 
train...

MR. SPEAKER : We informed him 
about it and we will remind him.

SHRI K. BALADH ANDAYUTHAM : 
He would not reply to a short notice ques
tion nor would he take a call attention 
motion...

SHRI DINEN BHATTACHARYYA 
(Serampore): A very difficult bureaucrat.

MR SPEAKER : ! will ask the Railway
Minister about it.

12.50 hrs.
RE. BUSINESS OF THE HOUSE

SHRI SHYAMNANDAN MISHRA 
(Begusarai); I have sought your permission 
to raise an Important matter. This is with 
regard to the Demand that is coming up. 
How do you expect us to make up our mind 
and to exercise our judgment for or against 
the Demand 1

MR. SPEAKER ; Not now ; the item 
is coming up at another time* not now.

SHRI SHYAMNANDAN MISHRA : It 
relates to transitional allowances of rules of 
Indian States ; this is an exceptional Demand. 
This is not an enlargement of the existing 
Demand, but this is something different, we 
should have all the information Otherwise 
it would be difficult for us to make up our 
raitid on this matter.

MR. SPEAKER : It is Item No. 11. It 
conies up at another time, not now.

SHRI SHYAMNANDAN MISHRA: 
Before we come to discuss this matter we 
must be in full possession of all information 
wttfofe would enable us to exercise our jttdg- 

Otherwise how can we do it ? It 
should 1m jtour epaom  t* It is the concern

MR. SPEAKER : I have already for* 
warded the letter to him...

SHRI INDRAJIT GUPTA (Alipore): 
There was a question on this matter the other 
day and we were told by the Minister that 
Supplementary Demands are coming for some 
amounts to be given as transitional allow
ances. When questions were asked as to 
what were the details, what was the amount, 
how these were to be calculated, etc. Mr. Mir- 
dha said it was coming up in the Supplementay 
Grants. He said, all the detailed information 
will be given there. But now we don*t find 
any such details here. That is the point.

MR. SPEAKER : I also thought of it 
when Mishraji invited my attention to it and 
I have forwarded your letter. Let us see 
what he says But the item is coming up 
much later. Either it may come today or 
tomorrow. When it comes I will see ; in the 
meantime I hope I will have some informa
tion on the subject. Please don’t think I have 
made up my mind on any issue ; I am quite 
open.

SHRI SHYAMNANDAN MISHRA : It 
must be as much your concern m fact, your 
greater concern. Sir.

MR SPEAKER : Let it come ; at that 
time. I will see.

THE MINISTER OF PARLIAMENT
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT <SHRI RAJ BAHADUR): May 
I say for the information of Shri Mishraji, 
that for tomorrow we have already kept this 
Bill, Rulers of Indian States (Abolition of 
Privileges) Bill ? It is already there. It 
will be discussed. All the information that 
he wants will be given*..

SHRI SHYAMNANDAN MISHRA; 
That does not relate to this item.

MR. SPEAKER: I have not applied 
my mind yet over it. But, from common* 
sense point of view, I think, this Bill should 
have to come first and then only the Supple
mentary Grants. I do realise your keenness 
to do it, put at the same time, we are also 
bound by certain procedures and conventions, 
I would advise, you should first pass tbe Bill 
and then come for Supplem ent Gra
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SHRI RAJ BAHADUR; Sir. that k  
exactly what we are doing that is exactly the 
cotomooscnsc point of view which we are 
applying- The Bill will come first. We will 
pass the BUI first.

it

MR. SPEAKER > So. there is so dis
pute now,

SHRI RAJ BAHADUR; This comes 
under Tomorrow's Legislative Business, 
Bills for consideration and passing ; The 
item is : The Bill further to amend certain 
enactments consequent on derecognition of 
Rulers of Indian States and abolition of privy 
purses, so as to abolish the privilege of Ruters 
and to make certain transitional provisions 
to enable the said Rulers to adjust progressi
vely to the changed circumstances, be taken 
into consideration. That is coming up tomor
row. The Suppementary Demands would 
be taken up after that Bill has been passed.

MR. SPEAKER : I am not prepared to 
block this business purely on procedural 
grounds, but where broad principles are con
cerned, we shall try to adjust the business 
according to them. The Bill will come up 
first and then the Supplementary Demands. 
I think that it is a very important subject, 
and mere procedural obstructions should not 
come except where they are very necessary and 
very urgent, and hope the hon. Member agrees 
to it, 1 thank him very much bringing this 
to my notice.

m m t  i q f t a  : rfta $ rcfSra swr 
Sft m r  jw  srffir * !% •••

td r t r  n r o  w n r  (« r$y r) : 
wWf sR m  ftra >tfT |  ••
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• • • ( m n w ) '"

«ft t m w  fajr (n g ro v n r )  : % #  
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MR. SPEAKER: No, 1 Am not allow-
mg anything. Nothing will go on record
unless I have a regular motion or the Mem
bers get my permission. (Interruptions)**
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12 J4  hrs.
RE. DROUGHT IN BIHAR
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12.56 hra.
PAPERS LAID ON THE TABLE

Notifications under N avy Act

THE MINISTER OF STATE (DEFENCE 
PRODUCTION) IN THE MINISTRY OF 
DEFENCE (SHRI VIDYA CHARAN 
SHUKLA): On behalf of Shri Jagjivan 
Ram, I beg to lay on the Table a copy each 
of the following Notifications (Hindi and 
English versions) under section 189 of the 
Navy Act, 1957 i

(I) The Naval Ceremonial, Conditions 
Of Service and Miscellaneous (Third

....- «■..—■...
♦♦Notwcorded,
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Amendment) Regulations, 19/2, 
published In Notification No. S.R.O. 
m  Sn Gazette of India dated the
15th July. 1972.

(2) The Nava! Ceremonial, Conditions 
of Service and Miscellaneous (Fourth 
Amendment) Regulations, 1972, 
published in Notification No. S, R. 
O. 222 in Gazette of India dated 
the 12th August, 1972. [Placed 
in library. See No. LT—3494/72]

N otificatio n s u n der  C ustoms A c t

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K, R. 
GANESH) : I beg to lay on the Table a
copy each of the following Notifications (Hindi 
and English versions) under section 159 of 
the Customs Act, 1962 —

(1) G. S R. 440 (E) published to Ga
zette of India dated the 24th June,
1972 together with an explanatory 
memorandum.

(2) G S. R. 931 published tn Gazette of 
India dated the Sth August, 1972 
together with an explanatory memo
randum tPlaced m Library. See 
No. LT—3495/72]

N o tificatio n s  u nder  M on opolies 
a n d  R estrictive t r a d e  P r a c -

TICFS Act  ^

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF COMPANY AFFAIRS 
(SHRI BEDABRATA BARUA) : I beg to 
lay on the Table a copy of the Monopolies 
and Restrictive Trade Practices (Third Amend, 
ment) Rules 1972 (Hindi and English versioiis) 
published in Notification No, G, S, R. 321 
(E) in Gazette of India dated the 22nd June, 
1972, under sub-section (3) of section 67 of 
the Monopolies and Restrictive Trade Practices 
Act. I960. [Placed in Library, See No 
LT-3406/723

12.57 hr*.
MESSAGES FROM RAJYA SABHA 

SECRETARY: Sir, I Dave to m m

(i) “ In accordance with the provisions of 
rule 127 of the Rules of Procedure 
and Conduct of Business to the Kafra 
Sabha, I am directed to Inform t b  
Lok Sabha that the Rajya Sabha, 
at its sitting held on the 22nd 
August, 1972, passed, in accordance 
with the provisions of article 368 of 
the Constitution of India, without any 
amendment, the Constitution (Thir
tieth Amendment) Bill, 1972, which 
was passed by the Lok Sabha at it« 
sitting held on the 17th Augost, 
1972.”

(u) “In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am 
directed to return herewith the Taxa
tion Laws (Amendment) Bill, 1972, 
which was passed by the Lok Sabha 
at its sitting held on the 18th August, 
1972, and transmitted to the Rajya 
Sabha for its recommendations and 
to state that this House has no recom
mendations to make to the Lok 
Sabha in regard to the said Bill.**

(ui) "In accordance with the provisions 
of rule 127 of the Rules of Procedure 
and Conduct of Business in the 
Rajya Sahiha, I am directed to inform 
the Lok Sabha that the Raiya Sabha, 

. at its sitting held on the 23rd August, 
1972* agreed without any amendment 
to the Panjab New Capital (Peri
phery) Control (Chandigarh Amend
ment) Bill, 1972, which was passed 
by the Lok Sabha at its sitting held 
on the 18th August, 1972**.

12.59 hrs.
ASSENT TO $ILt$

SECRETARY: 1 also lay pn the Table 
following 2 Bills passed by the House* tit 
Parliament during the correct tenfoa «nd 
assented to tktoe a report was last made 10 
the House on the 31st Inly, 1972

<i
III The Court (fiBhiilttsflt t f

< - > <•
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(Secretary]
(2) The Indian Telegraph (Amendment) 
BUI, 197*.

COMMITTEE ON ABSENCE OF 
MEMBERS FROM THE SITT

INGS OF THE HOUSE

S t  v en t* i R eport

SHRI S. C. SAMANTA (TAMLUK) ; I 
beg to present the Seventh Report of the 
Committee on Absence of Members from the 
Sittings of the House.

13 brs.
ANTIQUITIES AND ART TREA

SURES BILL—Contd.

MR. SPEAKER: The House will take 
up further consideration of the following 
motion moved by Prof. S. Nurual Hasan on 
the 23rd August, 1972, namely

**That the Bill to regulate the export trade 
in antiquities and art treasures, to provide 
for the prevention of smuggling of, and 
fraudulent dealings in, antiquities, to pro
vide for the compulsory acquisition of 
antiquities and art treasures for preserva
tion m public places and to provide for 
certain other matters connected therewith 
or incidental or ancillary thereto, be taken 
into consideration*’.

Shri Rudra Pratap Singh may now continue 
his speech.

(trcnrtft) :
#  gwwfor fw rffir fafcw ,
1972 M r  s rv u r r  t$t «rr i

* wt i w r  n%x tww
f a #  % w*n*, i

u ro r  *r i f t i n r w  w a w s n s f t t  
' W m t i  f t  m a l t t

f l  fplW

*w pfir % w  f  if, v $  trw fa*w 
$ 1 1 f r
*n!pfhr otst ww % *ft 8 |w  |  f a  
fw  faW> srrawf * ift aft sftffin f 
t r r tf r  w<n |

11 e m m  % tpto[ ift ^  
ti«5 fafta t f , j »

®t*r |  gfjsr gasft stott w  armor 
wnfwPw w f f  

% ?«rift «R^pft aik 
v i  |  s m r  s t#  ’jpflf t x  

«rftast |  afir 33% w i i ;  * W ftnff %
S TOT |  JJI 3*$ OTfTT

i «r$fwf?r «r**ftr$ i 
w%*rm-Hra "jaftafa
5PTW TBrsfinff 3T!WVf
spfjf wwref $ appft arierfwiarf ^  «T<r% 
wwr m  spwfa !R% % foq w frT  
|  aftr 5w% sro  aresft zt&tt «ft tjfar 
famrr ^  ? i i>*ft f%«rf5r *f
botbm. |  fa  S*r % s w m  sftr wf^FT 

^  finft sfer a  t  3 ^  
sf sr if % arun atft i «tfapc
*nft % *|bt star 
<rferiff % fw? $  'Tff i *R*r wg ̂ sr %mr, 

gwra ?>ft f^ro:5«rnr *nff
i %nr % jtrw « r aik 

p i r t  t r s ;  wprfw % f a #  
frtqftr siffr?  i $  an%?B

^  fuu %err 
«?t afrt an% ftw r tinw  irt W  *w % ftnj 
im f  ?sn w f j j f ' f a  aft p rrtf  TOfftr 

1 f % »  srerr % tw t «ift <trt, 
u r n  % iprrt ^  t e f t r  m f l w  

sfk »ifiw wtPw Rw?<^

w  afh mum % «rw ^ W  
*rw #f % «*wr Jffgs fa^rt t  > f*  

1  fa tB 4« ^  W¥^T ^  TWt 01
w w w f t t  « m % - w w # rw w , m  
<wr#4«%«n«r^ W  w * , W
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^  w  ^  fRrfir % wrwt, 
wift « t$ * r  % «*rnf | ,  f #  w
«w % ?npw #i

a r ^ f  f w p f a  w r  & n? P r iW R srr
-i--!. .;■_ i- ■> Jfi* «mmmi Ska 'w a i9 ?PP VW v  37TWV 9m 

w  m  |  ^
% $$ «r|?r w f o w  % firerc m m  §t*rr, 

.tw t % fim, 3^*1 g ^ r  % 
p  s w re  srorcr ^  a ft*  **$ snm r
%*?* **r ?f«e % «T̂ f fo |3r % srfa
arycm  t ,  t o t  % srfer xm  |  a rf?* is r fo q  aftx 
s*r % %% -vrif w r r  §tar 1% 

$ *r * t  * f t v %  % srfa ^  | ,  fc r  
% srfgr arr^T |  ark §sr ^  ^ f a r  

fqrT^ fe t r  t t ^  src* |  a rk  h h 's p r
^  S *  T rs jh r  * * *  % ^ r  *r fosrre  * T * t  i 
Iff % 8TTT gft sq^WT ^  *rf |  fa  
sft an ft w .  *f fas r e re i % w n f f ln v f - A  
r̂fOTt i> ^  | ,  fw Jr 3T?r

* f t  afJT a * m  TOT^fcT«ff «PT ^
^  |  a ftr  srro srr«r s r *  i f t  $ M W f  % 
TO 3ft SF^T^f^Tt 9TT«R iwftfipff % 5RI 
tarfc 9T^c srnft |  ^ r  «rc %ff err| 
& Po t  srr̂ f, f r o  spw* % a rw ro a r

■ *& '**,  s ft * w n jR r o t  a n ft fa t f t  s fs f f $  
q̂ r g t |  rat5? % foq
T O F R  * r fa # i« r  ^  a fk  « n ( k  s w  i s  
*m jA-*ft w rw r  wr t#  ■ |  ft? *flr * 
filSw f % 8fgw «£!*? 3ffa 3TRt®r *f V? 

: ') f t i$ - f to s iv r c t r  srfarar f r o  smr— ^  
IW fRIT f *. 9 ^  M W ' i p t  *T$c^(W I  i
W t %?r «m s ftt $*trt tt«? *pt ffcr 

"Prflpr t  i t  p w m ?| ^  fothro? <r* $*nft 
fa rtft i f t  w F f h r  ?r?^*r fa t f f  sw n r #  
if iH fts  # w i  p 8 i  shFR w  a rn im  
|P fti«f|Rt

f  $ ¥ * $ * ( » »?<p tm w « R m ^ e r r j f  : ,

t o w w t.( * » « * •  
^  l.-i& V '., i m  "■ *f«ra % t o  i

# ;..«rt*»i ■■ tw/ ,(# f t^ =::< :^trS ( 
ifen: '^t.srpflwnr: - f
(ffPjft ^  tJT |  I WRff TTtJPRKf 
ft tpr 11 < m ^r

? rtR  ^  sspbt̂

m ? x #  11 jp i t t  ^ r* r  ^ ir  < pm  irf 'ftf  
t o , «wr j ’ft’T ifk  aptHhi-T-i^ff: 
w w  ^  flftt f i r ^  ^  t i r  f
firer̂  i f  ft? 11  'jfc fe# f |  s t# r

fu r t  TRT in t I  5«f5J!5 spg  m t-
vRwif, 5 ^ r  j tw iN l  % t o  % &  «w% 
5fi^Rr % ?f5r % <j5cr% qafi ^ t  sft^  qr t |  
f  i "jftp «jw |  5*rife<? §»n?ff It 0
^ snnft m  w  m i

ai^f ?rtr f t  m ? |  tfSRNr
i f t s m  * n r tw t, ffr^w  yio m $  
!%5«Rr "ft i % *3 faw  ^  anrft^ 
WNrsr «ff 13r|t s ^ i r f t  ^ t s i r |  |«n^ t«r
•ft *»T$fTOf sftT JTWSIcfJ % STTfT Vlt
f t t n m  awftrT arT% w sft j ^ a r  wwrt 
^ j * r * £ W p % s r a s s r w  n w  x $
11 i f  if T̂furar <jjpr .-,ij
artf tgtwW wB f e r c f e  % y fa qrfofl 
aftr • w 'l i f ^  % f*Rft, »|er % ..tNr' %|t- 
Tranrar? aftr aft wr^rwr |  ^r% *w- 
^ e rtf  IrfiRft t?rrT^*5n«r?rt<B|T ^  * p fr  
ftW ll'%  ;?«,T-TOftWlft>ff % »ft ?»r g«i»s 
*f an#^rnmr 11 stigta^
5# <rar f  % i<ft-W *f ?̂V tt JRff j ^ |  i 
iftr srre^ l  t o s t t  & f t  37 r<  j f t  Pmr? 
M  srrq raw  #  % s f m  3*
w it |S a t i ^ f  $ i w  W irf r
Ti fr?% f« r ^  |  Pp fwr- 

$ktwit i» arrf i siwrjc
firit % tpr

: i v ’̂ w p !a ft^ .i.i: '''.^ -.v '; : ^ :.;-- ;} ^ ;

’ .> SHRIMATl OAYATW
WD,UR (*WM>: 1 oijject td ttatt. Thu
H * per«oa«l ftflagtlloii Against Jtipiir City

o f s %  «mpi ljm:.&&\<&&*:
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tSkrkttatf Gyatri Devi]
fftfeti we offered first to the National Museum 
aodthe* they were sent and sold abroad, 
T>W* bat been a theft in the City Palace 
Museum about the same time as there was 
on* hi the National Museum, and the CBI b  
investigating it. Not one thing has gone out 
of &e City Palace collection. We are trying 
to acquire ; not sell. It is a museum ; not 
a private collection. It is a trust formed in 
1938.

•ft UITH*i tWf : insTJftlTT OTRT 
»PCT frw rr * t ^ sn  aftr «fr
S>tt b * e | |  t o #  t f t # t  * v n  * rf&  
*ftt »lfa VT’ft ft: Hfir aftr 
t o t  t | t  w  t  * m fv w rfW ®  R m fife 
% tnrtisr w b  #  <TT m r?m  % aft 
t o n v  % *rm *^«Rr *r vnftw if i 
%ti |  f% •mimk *t
aft-31% tin #  «nfiw f  15«r«q <tt 

951% Wt% I ^ffaMW W
nf» M  «rgf #  utotS t o ?*rft 

«nt & khPito uwr^faiif aftr 
ycmihr |«nt fcr % JTTfTsrr ^  f  i w #  
5[ft arhr r̂ffrm f t#  *nf& i âr aner 

w « r w w « r a t  m  w*rr 
w  *r&*«ft* fcr % s #  swrarcf *f 
m t T  « #  an ijjfr % I TOtfC #  ft» #  
W&rfcw t  n m ra ro  srwr 1 1 w  
fto»l t  « t* tt ,TTf?n f  fa *nt?rw «ft 
fli»  % W«? 5*  n w >2 f*  #  *wr 
<w fan w * i «m  3ft fPwr % »wr 
ftan wr«% #  w i Ir **r wrftar % #  
f t  frmr if *»* $«rr ’nf£? t vffftc ftsft 
W ts p r tH R ’ftftRpn'fiTfrw fT tt «r|f 

jftrm v tn ff  »wr 
|  i wf&vr % fasm  y firo  «n*nx (jsrt 

P m »| %>iff
'HWf ♦ |t ,  m  m  |  ftr fier l&rf %*»rr&

f t  f«PT#

m  W  *  <ww? # « * »  * w  
« #  t  «  iftSnw & m ,  r t N r ,

_.......... - .... «v -A..- .On*----». Jk SLiSL-**SfreJRPft, Wnni ®nx iftWPT f  1 iffW  
fl^Jf %l

^  jpSftrsrfWr v^Nr % ^ r t  a w r t
---  ̂— ».. . .111piiT v r t ^  i ta*t »nf B»?f *rp 

t  ftt *r? wmw m* fir«rf*w «rmr afrc 
spRmr ft >wr 11

jpsr f?OT<s if ntaff #  |  ftr aft
wnpi% frrr ^t|  arf f»Rt irt^lt w w  
sum TT«t aw# #  ^t i f  #*ert (f 
ftt »rWf #  p r  sn rn r  sfrr wwtrni % %nr 
ftPw srff ?ft& an% ,<nf?i?, sftr sr |t  w
#  a im  I #  i w tfis ** PreSf f t #
S »m< % »jer % stiff * ^ j r t r  St fw t 
ft? arfMf % (̂fWf #  #Ft«rt #  t 
qfrtt «af Sf art m  f #  5-
T«T##f awwri^fti ar%v ̂  ftrnff Sf 
f^rtt <ft «T§f itgr, ? |t & ff?rat ^t 5*ftfr*rt 
vft arwpft It ?teft ? 1 tfcft fw% *t 
»rWt *i 0  ?r? ^  sutot? #  arrsrr 
fwft w c  % wn&r# ^t 'fft =̂ft 1 
*rnsrar<f ir ^ft q^#w f P ro  it? 
tj®T f» i|t p̂si 1 1 Jw gnw $ ftr aft 
atas’srWTfWvmiircfrfqt** arK<nrf

few «r *srr «rrf|tr; 
wrft# Wtswtr it «wsmr

#  armt n il  1 iff a m i  #
^  ftw r it f»w t t o  ^  1

'P5# % aft mqim j, 5rt
atnrf |  Pf wx&ix #  3^  aw% fw if 8r 
Swtr mfi$n 1 w  fw w #  fkmti# «ft,
* 1  tw-tww f«  «wnr «rr 1 ftftw «rt w* 
fta? nnntfnt *ftr s«iw «(t <nflf f  1 s*tt>t

#2̂  Â. --- A. . ■ - 2̂. .̂_Ak .#%_a.
W ro ^{Cf « r w  |T ® w w
arrni# % #  srtT̂ t f »frc jt? #  trww | ,  
«t{t t  f* % sf!rs[< nW % #nrr # t  
iwr% % ftnj wsr tf&vips ftsrr |  At 
w#t troftt»if f 4|  i*p 
a f r t # « r ^ | i  WWW Jiwit# «jprlf •
w  fr8w  fwTC m  W  W  P f
...A..... 1—1 ..-.Alii . ,-fcn »̂.i_.. , 'jij Ali,̂ ..>.. ...... ..̂jjh» » . t , ^
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im w , t e S i f  5 W <8*# f  ®ft 
fat? j w w  f , * lr «mf»r <b# | ,  

PiWnr ( «#k $W<t w t  itw ^ n  *  
w  f  rw F t  i w w  arrorc f t  itht %
- -W* ■■ *M> _ N. .....*V V \  ........#> «* —V ---
fROT VT, OTntf VT, ’TOffRTOT VT, JOT- 
W r *> % ^ w r  <r  t o h i

«Rpft BT«# vhr^  &>FT STT̂ T ^fT
W*> a * | If nft «?nrar faw ft |  i 
w m tf jj?  |  ftr « m m %  % f f W

«mf>S IsfiCT tnwi*i arrft Tw r*ff 
vx irar I. at fn  w f f  i t  w O  t iii 
% fteq 8tt% anw m i  i wftn? ft wnsat
^  ftr^ fV  w r t  aft 5?r ere? % ^  w ft
gf t  OTfrr srs&r ^
?sro  « w  *<m t t* i i  aftt
**r <w 10 ?rro % fat* sn renr 

srm r srjft W t i

*«r% f f o u f t  «ft * m  $ 1 
ftrefam 11 w  afa SRft wtwr 11 *f 
g u s h  ff f t  t ? aro » w i  vt f?%rt i 

Wn[SH ^ 5  W R  ^  I
stt»tt, aft arfaw  w r t t f f  q5t %% wife ^ % 
s m s ft % 3%  a ftr aft t o  w r?ihr i f t
*? wmfw #  <rr ^  ar?
firwsrr wr «mr ttft *#r w u  >«nrf& i

I d  W fa ro  % a n f t f  w*r t f t  if r  1 1 
W% t r t  % *ni 5prw |  Pf <?r f e w *  
tow ^ n  *rflpt, PRft *p> *nfti> % ®tc 
w r u ro  *r^y tftw rr  * n %  t Ir o  gm «r 
I  fa  o t  f r o  *  v i  w »  *pt q *  m i t e  
w w  it, i?v jftm  wfiwrft t |  afa sftro
®ft fiww W W K  ^t 3% XW WMT

fiwhw if #  'w f $ i * m
W W  % W  WBT TfaRro tl VT*T «H|l
MSkJiL. miMLu A — - *... — — & ** +*. . — -.-^wiT tmŴ I ™tn« ® vP mWEiT'C
*  aNij % #  iRBft «ft«t<fif
’’t P* I* ugHwl̂ f *  ^  fli'f ̂

<JWf
& m i t

ti W<f <WIT I fapm  f W
w %  fin? tft f®  f t w  Wl%t I 

finw i?r er?f % ft? m sm rtf ftwr 
g i TOff^ff «fk 5^rei«ff % wmrt 
vw t <nf[di | ,  3#f f*r «ft <ftaff w
WTf gs^f ^  vt wW I »Tf
«np ? rtr  f ?  ?raW ^ g r
«f9ff w  rtttk «w r t ,  ?ft «r? «rsqyfN 
aftt iTI'ift'T, W#t % «lNIT VC WR, ift 
af% w i t  p«r »trt, ^
»rjt 11 iSk «n# Art irsTm r frt «f? 
*0 W w r ft arrsrr i

m i$  t o t  |p f t  i «Pt w n #  Wft 
n t  f  *5 **r f  i «ft w i t o  <̂ t Tt<t v &  
& w t  m{t «^r t ,  aft TOftv & »iff * xk  
t ,  f  ftr %*t <pjt m m  | ,  «^r «#Wf 
«rc ^<fr h t *$r mi$T, m  q t  w r r  m
foq i t  e lk  *r̂ t% afhc 6 *nfft ^
f®  TOW ^  |  V vt ti ^Pfr OTT̂ T 
ft*ft r̂rffC[ i 5*r^t ^ r r  % w  qfw 
m® < t ft>ft Hifiq, «i? Sm fB W  11

VJ firihw % HTOwmrf t  »ft *w% «ft 
yft «rawT f W  'strfj^ mft: wt»r *wfir 
«R5<f *ptt ^  wif i w ^ t  w i n  
sra^t % w  *f 5N r | ,  jtc « r m t  | ,  
fswft ^  ®rnftsr aftr w r m r  W w  
% ir«  ?Wt i faraft »ft i r f ^ t  «Wf
% ffinfrwi | ,  ur tjei^ srt«ff % | ,  «rr art- 

W m V tt  t  Qi m  w?U| m̂ TTnUT̂  ^RSf
tw  srrfit % «it to jiw i f  v t  «w 
<A am% 5Wf *ffe ?w  'n%[ i «ftt aft 
w n r  ^ S a n  ^npft, «*t*fwr'<WFt, 
<W j, ftw»ft t, w  w ro  ^rri wmK 
% <mr $ m  i

T O K  lift w  *wr »IW  W tWTf
ft! w t SJWTt w  . r *  * *

|  i arp ft«ft Slfff ^ v to  w  
% ^ t ,  ? # t  H tf % w  jfw jr  m m  * r
ip i t  f f?  w  w  ip w f  i i p i
jittkMCk tkj 'JtL jJBlmw w  *  9FTC w|V Jypi^s^fw
twhW v t pŜ f̂ E wPXf ^hHw? ♦
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srwrft *a% « tta r  w  'rftatfa wrar 
*tfar |  at w r  aft jrfwpa ftar *tf&  
fin a f «rfa?a faa <fff*aa w  v*m ?t, a? 
?fonrca&,%%at'arflt<ftfta*at% snarft 
•ft wnft afta *  t a f aff fa araHta 
tw w m rw ^ ls tJ n ^ r ww at% ait 
*ar *  i

r e  W w  t  a t ta r  w ra  a f ta a f  
$ 1 arfinr ? m  * t <rfa5rm- ¥ t fircrr a a f  
^tefttft | ,  aftr re% <ftin55r % shtot 
aftr m wm  fw rft *rfit f  i ? f  aafafcr 
|  fa *nfa* *aia, f ?  s r f  % tntfnr.
W H  ^ ra a tfa  % a a  t|  f ,  afft
arm aft yv W w s fw  % wlatw 
Pr? amf t  • ^  ^  ^  w taf *r 
***tarwreJWtT% ff«m  aamr, a tfl 
m  aw  ftm% atfe % ffei* aft faar anar $, 
afrt afjRrar % ara a? ft*t <r aftaa 
$1 TOT?fl a ft, *f re% inr 5 aff | '  i «PR 
«fitf ehrr t  fa  <s«t arFi* w ta ^rr %*s 
w  'ptr t  a> 3*pft awnft %% if *t$ aft 
vtm#- a $  ftft ’arrf̂ t, aaffa anar ^rr 
ta n  aar |  fa  ag a % afarf % jarrd, 
aftaflff % g m , tnf»w *araf % aft 
sf«r aafas f  * *r»rf apt arcrir t  sftr 
a w  fe'ffit 1 1 refa<? aatft arcrr afaaar 
% and ar r e  ara$ m  ft% <rc ?wrcft 
Hit *f faat sm r €t (fomft a $  ffft  

i ar art qfctfaw aw ra f  3a% an% 
8 a f t § £ a # * f m  t f a i w f f t a r a B n f t  
t r t  Sf ah* iftanft a $  fWt arf?n i 
» p m % a w r  <e# a f 1 1 «w% art if *f 
a f  a $ a t f a  m ife  $53 <?<p < g a a>«nflw 
TO? |  ir e w  «rai «arar fflmw 1 1 artf 
nwft 500 ai 600 aa% m «wm anctrer 
| * f a a a a c t t i w 1 1

i r w  «F*Tf*fT JWTO Vtn
l ia f ta iw f t^ f r t  TOlfff t ^  aftft 
mm |  <w% Pm <nm <A t f ^ r a |f
fRw I «« W W I  m  w *  HWWHjH.ft W|

a |s  w  W  S t e  ^ ^ faa  ij* wmr 
v f t  t  iw  a«at 11 refaq fma% ^  

at r̂ aanvr taft w ft *rrf|5f arfa 
W  ar? % santftalf #  ?a% Fw? g)taiga 
aft%  i

^ am «t qr gmar lar anjar g  t 
% fjrt w  f ta a  n a ftfa ,
?Sf»«n vidt, f>sft airf5% faaS  fw m *  
?t, ^  M « r  »ft $  afk jfea
arfaw ft ift ^  aftr sa«ft *r 5̂
fear ^  v«Tffiraf ^fear-w s w m  
a*>pa iW tarf^n

re  Faaw sft aar aga |t  ana 1 1 
r e ^  f »  ^ faa r ar*r |  fePsa Sf r e w  
aa4a vrar i  1 aar a? ar?ai j  fa  amr 
f t  a% a> re% aft arFav fa*$a Ftojit % 
F«it aar^ faar arnr 1 ara av  % arjaa % 
w a n  a r  a itr r e  f w w  % 5515 i>st % 
ara aair aw  aiyra % are Faa«Rtafmi 
anra aifa %a •s't aft yoaa  ^ ly fa a t f  
aa^t j f t  §t«r aft air a% 1

»ft ^ w w  aiai (arsft) ; ^feFwftar 
tjwqti * 5te  iffe 1947 % aar «rr 1 1947 
% aia anarre% an*ft  a i t f , re  art 
aaa *f fa?Rft re  a^f ^  aft̂ f <^atf gf,

aam % amsfta aW aftw % aftf ̂ ra: 
a|f faar 1 aarw a? faar aai ar fa for 
% aar arrsr aar % ara a«f( it fagar aw 
aft* aar| 1 aw m w r ar fa looatft? 
a?»ir arw UPefwAa aftt arr̂ a 
arraSff̂ r atft a% f 1 am if
r e a a m « r a w r W r g q * f r  a r fa P w a r  
?fta aaf if fw fam an 2182 w^a 
«n*^5tr ^fKT ini f  \ *tw ifigvPt W
aft *1T  f a  ym: r e  aftuff % ^ w t an% 

It *W t a f  Fa*w  asm  aa t 1 1 wa a v
TOSf w W '  P  W r  w Vf % p t
«r* w t  % <s|r, *ft awawfa #  <Wft <Wt 
m  « c r « ( <mr<At W i
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fiwmrarft ift |  
ifrc s r f t  *rra wmfc s f t  i « t  w n t

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN) • I plead not 
guilty.

ipw ps t m  'sm  11
tffT 3*<5$ t g*T I  I ^  W  3TTO

% ^ t t  g i f^ rn r % $fkm  *r?r tfter 
jm m  aftr t o t  % gfw r ^ r r  **mrr i 
m?r forssrr *r?ft
*$t itto  f^ ^ frn r 3r % a r m  q w f frRrre 
% ^5%*rc faftRFsrc ^  * v u  ^  «nr 
W V an t eft ^  ^!T ^ s r
^  % 3nr | ? T T ^  ? 3FTT ^  9̂T ^
sftf srgar to t  arratft, arsTO *r£t5*r, 
3m  | ,  ^  ^  % s r m  ^  % fotft
3$  arn?*ft ^  ^
« to t  *rr| eft ap§ f o r  s ttW  *r$t vc v*

#?T I  I 3TFT T O T  ^  f% Sttfrfa

*r ^  m  ?r^ «rr i « r r  ^  Are 
*r> ^  % ^r^rr § *t$ *f *rc
«TT I

w m  *$«rrft? $*rr# s w f a  tfw *  
*rcgtf f , sft arcg* |  s f  *r$t
^  *  $  srtf, fcrr^> *r?rfa T«rr

%fe% ?re$
*ta*n g i  W pt ^ «p|  t o r —  

snr^«ft^ rt«rr s s  *fr<r?artfr 
«fr sfoc 1947 <pt a r t^ s r  «rr s*r*f 
«TT f% :

"Antiquities Export Control Act. 1947.

“No person shall export any antiquity 
except under the authority of a licence 
granted by the Central Government.*’

«fn IRu lfl|Wr ft PWT *T? 1
W  ft  is*7 % m  5*tt% *rit *tf
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«prft <Rsft^wnn: w»Pt wtf
'flar w W fr^ w r |  W
«wrr 1 1 am f« f  am fw ii i w r
w  Iww 3 w  awif «rr
%5?3H ^  pRflr wr-frfir vt atifc ft 
wrsrr ^rgarr |  ?ft qrrfwwsr It
f f ln  |  aw am % aft w pit  ^ ¥B^ 
«tf m  |  i f ^ m r  %
<rwra?ref afk >ror̂ f»nrt ?w#hB $
3rrit»ft i am  fe^ft % ttet  wft amsi
fnp r | a f t r  < ( ? 's w w r $ * f t |1 w rr
#  T5H T̂T% TOT | ,  jptf 1ST »fir I ,
srnn: | ,  t f  arr% ' r r ^ v t f  m i 
w it  r̂ftrr |  ^r| ? f ft *|5t*w
HT ft, eft 4?TT f» lf^ T  <B|%
| ,  OTTt tfarff it % i r a  *Tsrr ?tni i

t  f t  !T?t, eft ji? m m
I f t t  artT <P# f  f t  5RT ft*TT

?Vrr i am  fatft ^tsr ^t %vrr ^rr at 
arrr | f t  tftw m teiiw
areprr ?>rr i

^  ?t?n ftw <F<ft srff ftrat ?irtt
f̂tsrt % fe t fiwr fwr <*w tCTnpti

3% s*r fiiw % *wrihr %ir 11 ^  
< p  a rw fe  ?tefr |  ^  % w r f t  f r  * $ j  
awft if fefsrf%?pr w t  1 1 am% i p  
f t  n®fmt <r% 11 fef«R am % wh 
v m  T tl d w n a u f t  i f t P m  ^  « i

mrr m  %wi 8 # A i  3w*f 
ftwr jart | :

Every licence granted under this section 
shall be on payment of such fees as may be 
prescribed.

Every licence granted under this section 
shall for such period, subject to such condi
tions and in such form and shall contain such 
particulars, as may he prescribed*

d .  9 ; (t) A licence gmnted under Section 
8 may, to* an application made by th* ticeac*^ 
be Jttuswetf by the licensing officer tor M b
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period and on payment of such fees *9 may 
be prescribed.

Q. 10 (1) Every Holder of a licence granted 
under section 8.. shall maintain such records, 
photographs., such particulars, as may be 
nreseribed.”

I3 M hr*.
CMiu Deputy-Speaker in the ChairJ 

t  V frr *rr$?rr jj ft? a m  arm
TOtf «WT3 $T W iT 5 TOT «TTT W*

£  w f  |  J W l h ,  f r o
ifirifc*, «*  $B $ 11  ajtft
fB  TOT srew 1WT f t  ftr?T% »ft
Irwr 19«nf «rw «pff

11  tftfire t fei f te  qtqtf ^  & w  
$ « t  |  f*  ^ fWnflfor ifsffajrt f a s #  |  *?  

w it f n f t | t a n * f i t w « r r a » t
"JUT ftt 55 3T? % T(!TCtfe5(S 

% <wr <sra?t ?t»n i w  > R f 9  
*t?nrpr 11

#  « t m  t o  ^  5r t  ■rnpn % ft* 
m m  g f t  :

“which is as prescribed"

p m  w r* w w  |  ? «nfJTw 19 Jram  
%f *  «rr»ft mefor r i  prwfrr
ifit f t  snff f t  f  i *nr  *ft * $ r 
|  ftcaft<flw m?pc
t  fWV i ttr %*rr

*‘But the rate of tax which is an essen*1 
tlal pan of declaration and assessment 
have been completely delegated to Ihe exe
cutive Government with no principle or 
basis laid down. Uncontrolled power is 
vested in the Executive to fix such rate 
»s it pleases, to the absence of legislative 
provision regarding any potiey or limits 
of assessment jbr guidance of a legislative 
authority, it most be held that the pro- 
visions of tfee section amount to omesfttoe de
legation h% legislative pom . and. therefore, 
invalid/*

_ _ _  ...  .**. ......*»...... .. .. v  ^  .•*
m  $pW WlW Wf efwpBr **T v t f $ 1

v tN f i
#«FJ t^ fF ^ p r  I 8TR% f^T I  ft? 

^ w t fcrr q%*TT t 
\ *T?T$5* J3TT ft» QRflSftWT

f e r r w t i  w*T!flftaT 
m  i vnriftor arrfaar mft <rwf 

w xvnn  i fast m ^ vt 
tft w i ^ i  f 1 1  srrq% * m

11 $rf v fti % srftrar snfirt^pr 
m*\ ^ fwn 1 1 ?nm Jr ?r$f arr x$t |  ^  

«fnr 3nw r 3rtŵ «RT w  |  ? in^r 
ft: T& mvm  t  wr to t  f̂rr » *ft |  afk 
arf fffnrt srtctt |  irfer t  «rr f ^ f t  ^ r f t  

q r  aftt ^r% «m r ?rt t o t  
ijfer |  ^  g w t  spttctt 11
m  ^

i mfm anwr m  |  ?
«rf*sr |  ?t ft? ^  sfh mi % 
an^RE|«fhc3ft^M *W  f^ r  ^  n̂% 
j  TtWiT ift I 3TR
TTtr |  9fT% %f srmrT ep^iT 

*TT5TT 3TTWT
*n& t o t  I, n f wnr 0 $  Tfr |  *ftr m i  
fRft^ri h i  j * n |  f ta m %  t
f t  w i ? t  Jntnr wrf%11 a m
arms* frw t^  «TBT?ft srj?r wiwi
5V5TR ^Wr i im  1^% M S ttR
m m f  i ?j?r sirnrr j w r  fUn i

m v b  v t Pw>» i t w r f  
m m  |  i

Suppose you revoke the licence for a parti
cular person wfoo holds (feenee; you say, I 
revoke today* without giving any reason. Now, 
you ask him: You ptoase dispose of your 
property within such and such limit, within 
such and such months. He say*: Nobody is 
ready to purchase It. Yon my» tie* You say, 
no such feing shajl be sold sfter $ period of 
say, 6 months* Yon say* from the ,$tte of 
revoeaHbn of Whv do sa^ ftfc*• arTFl#HfW»fV*a Hrl( Pfwipp̂ Fw| FT #f J iWF
(bh t  m $  q m  m  m ,  m  m  p «  i m *
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ty any tiriae but to that person who holds the 
Itectose.

a r r w t T O r a r w | ? m 19 an«& 
n̂tt5% |  *tt *n|& 1 1 3

T t  <Wdl jf I

In our opinion the provisions of Ci. 4(3) 
of the UP CojU Control Order roust be held to 
be void as imposing unreasonable restriction 
upon the freedom of the trade and business 
guaranteed under Art 19(1 )(g) of the Consti
tution and not coming wtihin the protection 
afforded by Clause (6) of the Article I want 
to quote other rulings why it should be sent 
to the Select Committee.

nfriE h s n w  ?r f»rm  w r  |  i

Hurriedly we pass a (aw People will say, 
Parliament has passed this law, very fine. But, 
what will happen is this

^  t£«P |  CTif? |  3ft
|  <rrer n v  55prnr?r

% qf^WT ycrer i arrsft jjfawr ft 
s m  Tfcrr 11 anr w  qft t o  a r m  
arrr ^  S ft? 5^  tfrRfsm  P r t  

tforefsrJT % <wr
$>, v t f m  §* snsrr #  11  ^
m m
$Wr*r a n s fro  ^tt t t o  tk h t t  t«wiT
w i  | ,  >nft #rtr ?nrar i ^ r r  }« r 11 *®r 
f w  «wj 4 1 jflr srtffp  a te
*  #  Ttapflfe f t  11 anrt t i* -
•ftfifift % f?fi% % aVawi ^ ifr aftr
fsfornfl wtaf % w tfr  f«ffa ft jttwi *np

*ott t o  ?t ampft, ww v n tft i 
arw <ft «farr % » m  |*r apnmct *f 
(  *WW* a rw rf^  «nft«T Tt ^
f ?  | ,  wiftr ^ 5?  w w f U f t

* .l jLitm Aft An._* 1fc .SL . ___ Al ... . ... rfr,
WhWt Tn«w t i  WVT Bff wrar
f  W h t  I K  HWfr *Rp t  I 
|Vw ^  n« f f f l  f  i ?  m $ w  f  Wffrn Wf 

W W W  f  t(W l f>f afw w  ^ p v t w s t

f  i f i r ^ t p f t w r i n f T  ^ m t
«Bt <rf am  <m«r it# .  «E*
*>............  , "V .f' _ ___ *t .. . . .. .«M
I f w i w  I VTf WW
«mr Iff  I

Licence will be granted as prescribed ; fees 
will be granted as prescribed. And, who b it 
prescribed ? * f  armrr |  ?

an«t% ajrtr ^  :

"On receipt of an application for the 
grant of a licence under section 7, the 
hcemmg officer may, after bolding snob 
inquiry as he deems fit, grant a licence to 
the applicant having regard to tbe follow
ing factors, namely...'*

First you say, ‘as he deems fit*; then you lay 
down the criteria. In tbe end in (d) yon 
say 'such other factors as may be prescribed*. 
Once you have given the criteria ..

MR. DEPUTY-SPEAKER : Thai point is 
quite clear.

SHRI M ATI GAYATRI DEVI OF 
JAIPUR Let him continue. It is very impor
tant.

MR. DEPUTY-SPEAKER : The main 
difficulty is that what can be said in two 
sentences is blown up into a hundred or two 
hundred sentences.

^  W  1WT : I wiH just quote 
one sentence *

“Today when the., peril to the individual 
comes not from the Monarch but from 
the departments of State, who seek some* 
times to take for themselves powers which 
the law has not conferred upon them, 
let it be remembered that it is the duty of 
judges to see that the individual Is pro
tected from whatever quarter be may be 
threatened and to see that justice Is 
administered to him in accordance tittb 
law**—

*  W m  |  W> IWTwT flTO •fWTTOjf
$  .fta r nffcsir f*rcw ww * i$ *  v t  

d h i i f t i f tM T T r a te  
f t  4 w »  *  i ,
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[4ft * w t]

*r smr «mn», 
fW T Ur 3fW?F» WTT I W w  m*T
^  ffir nps^fT^T % 9TOTT qftf ^ r  
i ^ # e  st^f *Tm i an »ft |  5#¥^t sft»nff 
<rr $ 1 m»f t^«rffcw 1 arm?!
 .. #*■-—*-. 1- - ■ ■■ —- . -- ...... . j\_ —4&— —»- —tsrtj; wyjTt * n tp  1 a r rw  * |j^tt ^ t% 

* f f w r  $  w  %cTT | ,  aftf ♦TqIt 
aftr snanrerr f t  ?rfft 1 1 s*r% ^  3r 
an<i% ^ t t t t  *ft P r t  $ 3ftr ^rspT $  
f*trcrar w r  g i f  seprr f t  ^ r r  ^rr^rr 
g  fa?*p?*T * t jT to  sgw *psrr gftr*n 11 
w f t  T i ^ f ^ r  ?rerr

?r«RW ?T * T ? I  $  T̂TfcTT |  far
q w rt£  ^  % q^%3n«r
$v *w arm** <rt f ^ r r t  £  i

m  *nf <rcfa«rrc f m
sw f  srq% f^nrr smftr srraft i $  
s s  w r  s m ^  snm  *  *tt^ aftr ?r f e  ^  
« f t w r v r ^  3TCT?rc $• $>*rr t Sf w m m  
g fa  srra% ??r fey  sft a*n> «ftsr ^ t t  a t 
a n W  5*T ^?T t^*TH *n?*t 1

♦SHRI E. R. KRISHNAN (Salem) ; Hon. 
Mr. Deputy Speaker, Sir, on behalf of my 
party, the Dravida Munnetra Kazhagam, I 
rise to say a few words on the Antiquities and 
Art Treasures Bill 1972. The principal 
objective of this Bill is to provide legislative 
measures for controlling the export of objects 
of antiquarian or historical interest or signi
ficance. This Bill also seeks to provide for 
the prevention of smuggling of and fraudulent 
dealing In antiquities The Government will 
have a direct say in the export of the anti
quities and art treasures. The export trade 
which is at present in the hands of private 
people will be strictly controlled thereafter. 
At the outset, I would suggest that no export, 
whether it is through the State institutions or 
thtpugh private spurces, of antiquities and art 
treasures, which are the torch bearers of our 
aneie&t oulture and civilisation, should be 
permitted. If these things of historical signi
ficance and interest *tp permitted to he,ex*

and culture. I would strongly urge upon the 
hon. Minister of Education to ban completely 
the export of antiquities and art treasures.

Sir, this Bill has been formulated on the 
basis of ths recommendations of a Committee 
headed by Shri B. Venkataraman, who was 
a Joint Secretary in the Ministry of Home 
Affairs. I am not able to appreciate the 
relationship between the Joint Secretary in the 
Ministry of Home Affairs and the antiquities 
and art treasures, which are thousands of 
years old. The news about this Bill appeared 
in the newspapers on 27 3.1970 and after (wo 
and a half years it has come up before this 
House. During the past three years, 2272 
valuable art objects and antiquities had been 
stolen. In 2969 the numbei of thefts was 
691 ; in 1970, 675 and in 1971. 906. So far 
we have found out only 415 pieces. On 
18.6.1971 nearly 100 valuable paintings had 
been stolen from Khajurao in Madhya Pra
desh. From the Prince of Wales Museum in 
Bombay, during 1970 about 426 bronze statues 
of South India had been stolen.

Last year in a place called Sivapuri in 
Tamil Nadu a statue was found out by a 
local man. He understood the value of this 
statue and immediately with the help of a 
local sculptor got an imitation of the statue 
made, which he surrendered to the Depart
ment. He sold away the original to a 
Bombaywala Cor Rs. 20,000, who in turn 
sold it to an Englishman for Rs. 2 lakhs. 
The Englishman then sold it to an American 
for Rs. 75 lakhs This is the Nataraja statue 
of Chola regime, which is known for its 
artistic beauty. A case has been instituted 
by the Tamil Nadu Government to recover 
this statue of great artistic value and cultural 
importance for the people of Tamil Nadu.
I would request the hon. Minister, through 
you, to extend all his assistance to the Tamil 
Nadu Government in recovering this statue. 
If this measure had been introduced and got 
passed earlier, as it was announced 2} years 
ago, all these thefts and large-scale smuggling 
could have been averted*

Sir, in 1966 a review Committee was 
appointed to enquire into these things. I 
would like to know fronl the hon. Minister 
how far the recommendations of this Review 
Committee had been implemented by the 
Government. I# 1965, the Committee headedported,,» awoants to selling our indent art

■.... ,«■— ... ................ .p... ■ .w ....... . *+. ...... ........................ ..w)..i*..«i*+imuh>
♦The original speech was d«K*ei*d in Tamil.
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by Sit Mortimer Wheeler, the world renowned 
archaeologist, submitted to report containing 
25 important recommendations. I would like 
to know from the hon. Minister the action 
taken by the Government on these 25 m^jor 
recommendations. Sir, I would also request 
the bon. Minister the reasons for the sudden 
resignation of Shri B. B. Lai, who was the 
Director-General of Archaeology. He was 
acclaimed all over the world as an eminent 
archaeologist.

Sir, the Tamil Nadu Government has 
given a poineering lead to other States in our 
country by proposing to set up an Institute 
for the Study of Epigraphy. The Central 
Government should come forward to extend 
all assistance in making this laudable venture 
a success.

In June 1970 under the auspices of 
UNESCO a conference of more than 80 
countries, whose leading archaeologists parti* 
cipated in this Conference, to devise suitable 
measures for preventing smuggling in art 
objects. I do not know whether our country 
participated in the conference. If we had 
participated in this Conference, I would like to 
know from the hon. Minister the action taken 
by the Government on the recommendations 
made by this Conference.

Dr. V. K. R. V. Rao, the former Minister 
of Education, in reply to a question stated 
on the floor of this House that from nearly 
15000 monuments of historical importance in 
our country every year about 1000 art 
objects are stolen and smuggled out of the 
country. Just Hke the gang indulging in 
preparing and circulating counterfeit coins and 
notes in the country, there is a well organised 
gang which is engaged in stealing valuable 
art objects and smuggling them outside 
country. This gang is very active throughout 
the country, from Himalayas to Cape 
Camorin. I hope that through the provisions 
of this Bill* the Government will take 
effective punitive measures to smash this gang 
once for all. As I stated initially, I hope 
that the Government will ban the export of 
nrt [treasures and antiquities, whether jt is 
through State agencies or through private 
Agencies. After all what do we gain by selling 
our ancient culture and symbols of our ancient 
civilisation? The party foreign exchange 
wfeteh wemay get through this export is not 
tantamotM to our ancient culture. W« 
fbwW j not aflow our tymbofe of etfftttrai

heritage to be paraded in the shops and drew-* 
tag rooms of western countries. If the 
foreign museums want to possess something 
of ancient India's culture, then we can take 
photographs of these antiquities and supply to 
them. The export should be completely 
banned.

Sir, hundreds of old temples, the pride of 
Tamil Nadu, are under the control and 
management of the Department of Archaeo
logy of the Central Government, I can call 
this a* a dog in the manger policy ; the dog 
will not allow the cow to eat the hay nor will 
it eat itself. Neither the Department of 
Archaeology of the Central Government is able 
to protect and to preserve these hundreds of 
temples, which were built hundreds of years 
ago by the great sculptors of Tamil Nadu, nor 
the State Government is allowed to maintain 
and preserve them. If the Centra) Govern
ment had been able to give adequate pro
tection to these temples, such a large scale 
thieving and smuggling would not have 
occurred. When the State Government of 
Tamil Nadu, in diference to the demands of 
the people of Tamil Nadu, wanted to erect a 
statue of Raja Raja Chola within the pxecints 
of Brhdeeswara Temple—Raja Raja Chola 
was the builder of this world famous temple— 
the Central Government refused the permis
sion to do so. But thousands of antiquities 
and art objects, which are invaluable for 
understanding ancient India's cultural 
achievements are allowed to be stolen and 
smuggled out of India. It will be in the 
fitness of things that the Central Government 
should empower fhe State Governments to 
protect and preserve the ancient monuments 
and art treasures. The State Governments 
alone, which are nearer to the location of these 
monuments, will be able to preserve and main* 
tain them.

Before 1 conclude, I would urge upon the 
hon, Minister to ban completely the export 
of antiquities and art treasures, ! would 
request him also, taking assistance from the 
provisions of this Bill, to smash the ggng 
engaged—-I am sure that this gang consists 
of a number of members from affluent sections 
of our society—in stealing and smuggling them 
outside the country. The ancient oiiltme 
which is the breath of the people of our 
country should be at ail costs protected. The 
Government cannot barter the spring Aboard 
of our cultural life for * pittance of foreign 
efcahanfe*. On the other hand, every effort
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itont to made to protect, to preserve and to 
fAdtortwhf flwNft for ootterlty.

W ft these word* I conclude.

SHRI BISWANARAYAN SHASTRI 
(Lakhftnpor): Mr. Deputy-Speaker, Sir, at
the wry outset, I would like to congratulate 
the Minister in charge of education for bring* 
frig stich a comprehensive Bill for the pre
servation of antiquities and art treasures in 
the country. Antiquities and art treasures are 
not only the ruins and remnants of the past 
tot our reminiscence, but they are a source of 
inspiration for the present and a guiding force 
iH the future. From that point of view, 
every citizen is concerned with the antiquities 
of the country and art traasures that belong to 
9t.

For the first time, in the year 1894, there 
was an enactment for the preservation of 
antiquities and art treasures in the country, 
but that Act was quite insufficient. In 1904, 
Lord Curaon, who, though he was known in 
Bengal as durjan, was a great lover of anti
quities, pasted an Act for the preservation of 
ancient monuments in the country.

In this Bill the object is stated to be two- 
fold—-to regulate the export of antiquites and 
art treasures and to preserve it. I would 
have been more happy if tbe emphasis had 
been more on the preservation side than on 
regtilating the export of antiquities and art 
tjeaseres.

Elaborate arrangements have been made 
for export of antiquities and art treasures 
from this country abroad* Certain dealers 
are dealing in antiquities and sometimes 
they are smuggling them. Thefts have 
occurred not only in temples and ancient 
places but in museums too. There are 
newspaper reports that certain valuable 
jMtiqtiiftfes have been removed from certain 
museums. It is anybody's guess that 
effltrioyees of the museums are also invol
ved Id such thefts. Therefore, along with 
the measures taken for regulating this 
trade, govei outent should ensure that no 
emtftoyoe ^  in any way involved in such 
smugtfttng or tifede. Drastic action should 
he taken against those persons #ho are *us* 
seated of defa* «nt& things or who hate 
attain  collusion #Rhsmugglers*0* thieves,

Since I may not get a chance to speak 
on the clauses, I would like to make toy 
observations on some of the clautes. Clause
3 says that the Act may come into force in 
different States on different dates. An un
scrupulous person may remove an antiquity 
from a State where the Act is in force to 
another State where it is not in force and 
thereby may go scotfree Therefore, 1 would 
suggest that the Act should come into force 
in all the States on the same date so that such 
things cannot happen.

Clause 2(25) says that antiquities should 
be at least 100 years old and in a subse
quent clause it is stated that at least 75 
years time should pass. I would suggest a 
period of SO years, instead of 75 years, on 
the pattern of the Copyright Act which 
provides that after 50 years of the death of 
an author a manuscript becomes a national 
property.

Then there is a provision for an expert 
committee. It is not mentioned anywhere 
clearly except in the expenditure item where 
it is mentioned that for TA and DA some 
amount may be necessary 1 do not know 
what will be the composition of such an 
expert committee. Tbe Director-General of the 
Archaeological Survey of India is made the 
sole arbiter in some matters. Archaeology has 
three mam branches, namely, iconography, epi
graphy and numismatics. He has nothing to do 
withpamting and other things. Therefore, if he 
is not having the advice of experts, he will not 
be in a position to decide which matter is 
really of great value and which is not. 
Therefore, there must be provision of a statu
tory nature to have an experts committee to 
advise the Director-General of Archaeology.

In clause 8, which deals with the quali
fications of dealers, exemption has been pro
vided in the case of those dealers where ten 
years have expired after their conviction for 
smuggling or theft. Why should such leniency 
shown or concession given to a person who 
has been convicted of smuggling or theft of art 
treasures ? Once a person is convicted, he 
should never be appointed again.

MR DfiPtm^PBAKBR : May 1 point 
out that at this «t»ge the dauses cannot W 
referred fo iadH teliy  7 He can only refer to 
the ftfiniiplet'



« t  M p O its m d BHADRA % 1*94 (SA K A ) Art Trem um  BUt M

SHRI BISWANARAYAN SHASTRI ; I 
may not get a chance to weak on the 
elattses.

MR. DEPUTY-SPfiAKBR s That does not 
mean that the procedure should be violated.

SHRI BISWANARAYAN SHASTRI: 
Therefore. I do not refer to particular clauses.

I would like to say regarding general 
provision that there must be great emphasis 
on the preservation of those antiquities and 
art treasures in the country.

The museums run by the civic bodies and 
registered societies should also be given some • 
sanctity and protection so that they can also 
collect, preserve and exhibit such things for 
the benefit of the public. Here, I have seen 
only the Government museums and other 
things that are provided.

In order to regulate exports, I would 
like to say that there should be some prohibi
tory order to the effect that certain things, 
certain antiquities, certain art treasures, should 
not be exported under any circumstances 
because these are precious things. They cannot 
be sold out.

I would Hke to conclude by saying one 
thing Regarding the fixation of price where 
the compulsory acquisition is pcovided, in the 
first place, it has been provided that it will 
be by an agreement between the seller and 
the officer who acquires it. It is our common 
experience that even infetior things are sold 
at higher prices. Therefore, there must be 
some adviser or an expert committee to deter
mine the price of such antiquities. Otherwise, 
a thing of inferior value may be sold at a 
higher price and the thing of superior value 
may be sold at a lower price.

With these words, I commend the Bill for 
the acceptance of the House.

•ft w w t o  ( w n j ? )  • 
w w  *t$ m , m  w  flrfcnf * r
w t  $, f tn f t t *  unc #  * rm r 
i* r r  fo  W *  «n% t

f f  »W  % KW W R  8Wn

w n fftw t  m gr amft |  a lk  <*** 
% ftw? $ aw tr % >15 ara*r 3(srat 
v m  *  wnrcr m m  £ i s r w r  « #  
tra tftw f % *ar «rPii»m«TPoff % <t% 
% <S?iwr m  ^  In  ^

TO-W«e f t  f  I qT ffW
m  m  f a  »)' v jr  *5»rrcr

w b  *rrar «n i f*»g amror w w  w  11 
arra *r snft arraV 1 1 anw
aw i?rr w  ftr *|ff! 5rts% % v m  aw ft 

*  shn wnr eft ^ t  a<fm 
sn^ fw w  wrm amrr tft wr
qrs w w ^ r^ t *mr i iff w  fiwrt 
arrar w  *«n% w  $ 1 ? w t artr *ft t  
fawr ifawwr wi»r fosm r j  
wH% 'f t ftretr #5rrwr t t  <jv â psr 

|  i fm ^t % 
«r? ?t?rr |  ftsft %

i 5 ® **gfro fasff % nfr t  fir 
ar^#-ar$# wfiFRrA sftt *>t
’TTfpc fitaff «ftft-f«% arfcr w  % f t#  
sipprr frr % « w  staT  | i . . . ( « n < m r )

9 ? |
a rp fs ra m | «r?t *  <tft <ttr tpr *r 
hto 9 arar Sftr wrferr g—irenrrs? Sf 
v ts p jr  f t i s r ^  i j w a r  firem  
sr# e m w  |  ftr anjt f**rr m m  asnr
%5Ti w ^ t |  afk wnr 3»(rtSt
fawtsKt f t  >rf i ir^t f t  a^t 
arwr |  ?rt <mr wm r Pp b?  t o

v #  |  i w n  tfipiT *rf^rc, fSpg nftf 
5WT <SV *W W  !T ft% % VTW %■ WT- 
yRWT TO f l  TfT 5 8fK atRTmTtT ’n ti  

t̂ amft 1 1 aiwr aft aj>r% %ar Jf ^ft ai^ f 
im i f f W  # t  s f t ,  im f t  iN fir *
■ nftff ? , ' mr*n(f a w s r f t t ^  

f  < f  i srw% anmrt *f
| - —

"SevMt idok ium  bato found aatt T im  
favor. Swab Mote Jodudiog 0m» 4  Lw l 
WWiOB ’kM «dnMt *H , itatM *t
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[«ft W W  *W sfttft j
Avaniaoallur near here last week. The 
idols made of five metals were said to be 
archaeologicalJy important,**...

Mow they have been handed over to the 
police.

f a t f  ^f* «jf5rar <r$ f ,  Jtf
• r^ w r w tH r ijw  g f t w  11 w w  » r a

tj* |»THraft fa  
aft-aft ' j w  wpff ?nm t, y n w  

taft *ra? % n? |«rr <&sft f« anar 
apsis trfwrrf Sf ^  s> t o %

t  5TOTT, <n: ^  «rfcrtf
W VPT WTW, 'Sfwr *T 3R iTFTTt H F̂pT
mrni, sr^t q r im * ^ r fosr *ft to t 

i o t t  $  fqrw nrx % r tm to  
wm mr it n$ |  f«r? wt

« * W  ^ T T , ^7 %  f«R TO  T O T jt  * t
smnft i SrfoR m<*?$ $t wz % srr? 
w t  * rc ra  <$*% v t  w  Spt * §  ^ ottt i 
m  *r arrr iti mr itfa% far sft spcr 
V^TT fTOW> ^ n f^ T ^ r v t
a rm t, efi w  $r»rr i f a ^  fcrc
fw * sn * r apt «rsr  ̂ Ir * m $ f$  t o  
f f , itit t  i

14 brs.

faRTTST S m 3T3RR fa«T-— 
*r§ flrcnw  * t fsroS t «rm r ^  a rtw  | —  

a n N f*  flpywwr feft 
vft TO-WS TOfT ^  fiwr, tit 3ft w tft 
*$TT *R S  f%  8|T*T $ W t
«rTfr%, sfcfaR w r$ f$ * f Mt t o  itffcfc t 
fa*  ift3*0%  srff * trt, Starts m m  
a ft*  *Pt it? T  i a rta r t f t  < p p r «rr

^  t o t w n p t  f , r? ^ « rr« r w  w t r  
B n^crft vt *?nfrf«|r ^ N 1—*
war % aft ffefWH ^  vwiifa^f «t

-. ...  . «** j . ...
W  TO IW ! t

fW #*$f,3^T T w r tf>f3is&apjift
Tv5RW9T AnHw w ê pjpWT

* r ( i ^tft-fW 1 %* n%, atwweft % n%—  
»nrr, fm̂ rrsft «r̂ Txm «rw f aft 

mw lifevr *% fim % | ,  ^*r^ i $ ^ * « n rt 
nf t  m  ^smr, ?wra l?r ^  <rc «ftr

f^ r m^prf % t w [ « ,  ^ t ^ t t ’
^ wi^t w f t |  i « f̂v arihr T& m t 

«rr, ^  ^  * \i ,  etw i t
% anf̂ r̂ r «n̂ ft ^ if|^  i fRRt tffaw t 
f r ^ r  m ?#^t t ,  <rfr^t % fwtr
«ft v^tT f̂t % «rf?r srnR f^in,

finw *fam u  % f t *  v \  
w f r t f  fiwr— t o  ^
Wrftl3^«R^TpW«P#f5r<t «T?tl fâ cTT 
% p̂«r ’sfta ^ t  ŝn?ft |  i t  arar min?5r 
f ^ r  isrreft |  i t  r̂rftr̂ r 
«0p ? ffH^T % anw rr % f^rft ^  STfcT
i t  «Fsrrff?mt sfk  atr̂  *ft* % ^ it &

11̂ , f^fcT % TO 3* 
sftsff v t r̂?r ^ ft Tit ^ o t t  w  i ssrfsftt 
T O W  w  ^5T apt I  frff?$*cTH TOPTT 

«̂PT 3* *M f *P> TOT «Pr SRR
3R i sr?t-^t wjfsrcssr |  aft* ^r r̂ W  
sr̂ t «rr*̂ r *ft f̂W f^^rrl ^ it t , sra crv 
5r*wSt #«r m  to t ^  m  z *  v h

tit wWt faSTT prT <BT*TT»T ?T*flRT ^^TT I 
W f^ [  #®R ^rr^t «f*«n* ft? 
*$r-w$T ?*rrft ^ s f  n f  | ........

MR. DEPUTY-SPEAKER ; Can that be 
provided in this Bill ?

^ i w r o t #  ‘ This can be the 
second Bill,! am giving certain suggestions 
that it should be modified. When Government 
would like to stop exports and smuggling, 
Government can go a step forward.
arrft *ffar ?w g*r v t r̂rw?r f  aft* vrftf?r 

m e ift fiffit wmr y t f f im t f t  i t  
fflrrtt arrarr# % *fttv m  m m  m x $ m  i

*nit % w *  <hn|!W 
'9^1% 4|<K ^̂ Owft *<t^ F̂T ^Nl̂ l ftWT 

f  I W W w t W«f wttfrWi t p g
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—...*S- -A. **■ ■ ■ *> **.. -Jrf __ Jfc. ■ H. 1* -A.-A- .,. Jf9Sfr Hi TOW f w  tJW m  iWr W T i l l
t  \ tf t ty F a rffo m r
5*N? | ,  Uft s rm arc fc

tan  j q t f t w
tojst f t m t ,  

s> ft t*pc *tct srsr q*  h f i t  <rm tft 
*rr^# *ffa *ft ♦  f%r«y *fc $  *r$ i ^ r  <ft 
^  **$f 3ik «jft tftf t o t  % *Mi <*? *R 
m  ^ f t  sr^sff tare*  arrft, w r it 

*r sr*mr *ut, ?ft span ^
8*lft!?*ff % fffcT fffR T  ^  |  f r

^fsPFf^R afft %* fat? *Pt{
vrsjjft crsr^H ?r | t  i

<$»f sttct «pt ft *rorcr w > r r—<if 
zr^t TOT-srf?r v t <fter to t, f«Fg an^r 
4 f t  TOTftfcT f tn f t  | t  £ ft
f^^T T  fsraft * ft §> t^V  1 1  w r f  Iv r  t t * t -  
f w r  *>  t o  i r t ,  fo ?3 arrsr T i*r-f?w r * t  
w  arretex afh ft gprS $ft m i  
§ i $?faf far $ f t
ssnt 11 ^ rft *ftf anft * t t o

*T$f I , t ,  $  f̂cHTt
a n r ^  f t  sr* ^  &  * i r t *  f t  s ft f  
* ft a rrft ^  ^  | ? t r  srfT a ft g « r*  
$fir ft tsft w $ m i s& ^  m  «fY—  
*r$ fa * rrc  * $  «pt | ,  ftra n : «rf̂ r 
|fMnr ft wrar | ,  anrffV ^f?mt *$t 

m it t  3 ^  ?r|t
« r^  ^  | ,  vrc?r *ur *ft

|? f t ? f t  ^ rf t^ ;? f t |- -^ f* p ^  O T tw  
tar ft aft ^  feft anrm i  ^ r  *sfHt 

v t 5̂rf|fiw? w r  ^  35T^ftf wr 9*f vnr 
?np to ^ tt *rP? to p t t  ^ r r  w$h 
t  fft w  w p t  i

SHRI BANAMALI PATNAIK (Purl) : 
Sir, (bis ii a welcome measure though long 
overdue.

. h  *W» «o»neetloikt I w^vld like to meotioii 
ft m r j^ ) ts . ITim m  % Igrge Qattto

^ 9 M  nhioh «j»  In 4W <to04

condition blit not protected under the Andteot 
Moauments Preservation Act There are only, 
as Mr Jagannatha Rao Joshi just now said, 
sign-boards, and there the duty ends.

1 would like to mention here about the 
village of Hirapur where there is the temple 
of Chausati Joglnip. Unfortunately, some of the 
Jogfois have been stolen away though the 
temple is preserved by the Government of 
India. Similarly, in the village of Chaurasi, 
there are 84 temples and 84 deities but there 
is only one temple preserved, known as Barahi 
temple. That is the only temple protected 
but it is only preservation by name. The 
temple has developed cracks and it is suscep* 
tiblc to rain and destruction. No steps have 
been taken for its repairs. There is only one 
guard posted there to look after these monu
ments but he does not stay there.

Then there are a large number of small 
deities in that Prachi valley which were exca
vated by the Government of India at a cost of 
a few lakhs but the excavations are not preser
ved. Many of them have been stolen away and 
we do not know where they have gone. They 
have gone with the connivance of those in 
charge of them Otherwise, these things could 
not have happened.

Recently there has been an excavation done 
in Ratnagiri by Sent. Oevala Mitra who exca
vated but all those things are not to be found 
there. They have been removed from that 
place because that place is not accessible. If 
that place is not accessible and if you go 
there, how can you read the history ? If there 
are such places, those places should be preser
ved and a museum should be attached there.

There is another temple which is known 
Alala Nath, derived from the word 'Alwars* 
and this temple which is connected with the 
Jagannath temple of Puri has its importance 
because of the Twelve Atwars and it has Some 
connection with Tamil. All the inscriptions 
there and the Tamra Patras have been lost. 
I myself reported it to the Government of 
India. Dr Raghavan of Madras University is 
aware of it aa I had personally told about 
the Tamra Patras. But these things are now 
missing because there was no proper authority 
to be handed over for preservation.

N o w ,  a n i p t i k e r  p o i n t .  i r y d s d £  n o t  k t t f r *  
w h a t  a r e  t t o m o m i e a t i  t o  h e  p m m m k  h w
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pm yon control the exports 1T te e  must he a 
Ust maintained by the officer Of the Archaeolo
gical Department who must be empowered to 
take photo copies of it and a copy must he 
available with all the District Officers. 
How, Orissa is attached to the Calcutta 
d itto . The Eastern Circle is very big. There
fore, a separate circle at Bubaneswar will 
help in proper preservation of these ancient 
monuments in which Orissa abounds. There 
is only * junior officer in Bubaneswar. He 
did not know anything. He is not a compe
tent officer to deal with such things. There 
must be some higher authority to maintain all 
these monuments and records. Also as I said 
earlier, photo copies of these things should 
he taken and a list maintained so that when
ever he is transfered, the incoming officer is 
aware of the details of preservation.

There is one temple, the Raj Rani temple 
in Bubaneswar. All the land around it has 
been leased out and the temple has lost all 
it* beauty because of the slums springing up 
near about. Some of the Parsva devtas have 
been stolen away. This happens even in the 
capital city. These things are happening 
because there is no preservation or protection. 
Then the connivance of the officials also is 
there* It is said that to prepare a murti is 
less costly than to sell it because it fetches a 
high price. There are various other things 
which are not yet controlled under this Act. 
Let us have a rule how all these things should 
be controlled and should be preserved.

An object of art is a priceless beauty. An 
ait object may be of value of Rs. 15,000 
and it may be of the value of Rs. 1 lakh to 
somebody else. So you cannot have an arbi
tration about the price of an art object 
There is the Malwala palace of Raja 
Dbaratnkaran where ! attended a dinner; 
Mr. Cbandulal Trivedi was there. Large num
ber of beautiful paintings were there. These 
ace from the Moghul period. It is said that 
tbeie paintings were from the days of Akbar. 
It is preserved there. He wanted to hand it 
p m  to the Department in the meanwhile 
something has been lost. I do not know what 
ha* happened to it*

The fagaanath temple at Puri has not 
beefe declared as an ancient monument of 
national importance under the P«#ervatioa of 
Ancient Monuments Act. U  i» nowMfer ft*

State Government's management* Cfeitafa 
crack* have appeared, The Governor of 
Orissa, Mr. loghuSnr Singh appealed to the 
public for its repairs. Is it possible lor the 
public to do it ? The temple is known for 
its magnificence and grandeur. So many 
foreigners come and visit the temple. Once 
such cracks begin to appear what will happen ? 
How can the temple be preserved ? There are 
Pandas and Sevayats. They are responsible for 
preservation of the deities only they are in 
charge of. But what happens is, some other 
people take away the smaller deities from in
side the temple. You will see some of the 
places just remaining vacant. There should be 
a list of these deities for preservation.

There is the Madalapanji in the temple at 
Jagannatb which has been preserved for 800 
years. Photostat copies should be printed and 
distributed to all the other museums. Herein is 
written how Shankaracharya and Guru Nanak 
visited the temple and worshipped it. If such 
photostat copies are sent to other museums it 
will be of great use to those museums and 
it will ensure that there will be no chance of 
destroying this Madalapaoji (chronological 
history).

The British people did not care for the 
preservation Of art objects. During the British 
period many were lost. One Mr. Biren Roy of 
Puri collected some beautiful pieces of archi
tecture and sold them to British people. He 
got OBB. MBE and other titles.

In the Institute of Sanskrit at Puri there 
weie large number of Sanskrit manuscripts 
which were rare. Dr. Raghavan, Prof, of 
Sanskrit of Madras University visited and 
examined them and be recommended for their 
publication. But some of them are missing. 
Some of these Sanskrit books which are rare 
things are in Deutsche museum at Munich and 
in the Albert Hall in London, How could these 
things go gway ? We should prevent that, ft is 
very important that we should preserve them. 
I agree with what Mr. Daga ha* said, the 
Bill is defective in the sense that it will not 
help in preservation of these article** I request 
the Minister to see that a more comprehensive 
BiH is brought forward- Thank yon.

THE MINISTER OS BDUOft&ON. 
SOCIAL WSLFARB AMO CUttUHB 
«ntOF. S. HABAW) : I  .MB

'i
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have taken part In this Debate. It is an 
extremely encouraging sign. It shows the 
concern of the whole nation in the matter of 
preservation of art treasures and its cultural 
antiquities. I know that the time allotted 
for the discussion is already over. I shall 
attempt to be as brief as possible and I will 
resist the temptation of going into all the 
points that have been raised.

1 can only make one general submission, 
namely that Government are deeply benefited 
by the suggestions vvhich have been offered 
by hon. Members, and we shall tiy to do 
our best to see that as many of these 
suggestions as can be acted upon are in fact 
acted upon.

There are just a few points to which I 
would make a very brief reference. Firstly, 
in regard to the birth-place of Raja Ram 
Mohun Roy, the house which is there in the 
village Rndhanagar was inspected, and the 
inspection revealed that the only structure 
that stands at the site today is a modern 
structure called the Ram Mohun Smriti 
Mandir. The ancestral house of the Raja at 
Raghunathpur is reduced to a few broken 
wails while the house.........

SHRI MANORAJAN HAZRA (Aram- 
bagh) : Perhaps the hon. Minister has
misunderstood what ! had said. I was refer
ring to the ancestral house which is in 
Calcutta, and which is there on the Upper 
Circular Road under the Police Commissioner

PROF. S. NURUL HASAN : I was just 
coming to that. So far as the Calcutta house 
is concerned, one of my friends here, an hon. 
Member from Calcutta has raised this question 
with me, and I have started corresponding 
with the Government of West Bengal, and 
I hope that after a proper inspection is done, 
some way out will be found.

So far as the Hazarwali Palace at Murshida- 
bad is concerned, the Government of India 
have decided to bring this under protection 
as a monument of national importance, and 
we axe in touch with the Government of 
West Bengal.

I have been alarmed to hear, and I had 
heard Min the ether Bowse also, and I heard 
this ftrinf <*aM by an hon. Member hew 
abajt the thefts there. We have started

taking action. I did not know about It 
until it was raised la Parliament, and we tifflf 
do our best to see that objects are not 
smuggled out.

With regard to the gracious lady, the 
hon. Member from Jaipur, I would not have 
liked to comment upon some of her obser* 
vations in view of the tremendous personal 
esteem in which I hold her, but in order fo 
set the record right, 1 have to make at least 
a couple of observations.

It is not a fact that the thefts of our art 
objects have increased since Independence. 
I have had the occasion to work in the various 
museums in England and in Europe, and a& 
those beautiful collections from India which 
are to be found there were takes out before 
Independence and not after Independedce.

SHRIMATI GAYATRI DEVI OF 
JAIPUR : I thank the hon Minister very 
much for pointing this out to me, because 
obviously he knows more about the subject. 
Since 1941, ever since they made this Act, 
and even before that, as the hon. Member 
there pointed out, there were many things 
which went to the British Museum, because 
after all, India was part of Britain, and so it 
is quite natural that a quite fabulous collection 
went to the Dublin Museum and other 
museums in England. We all knew about 
it.........

PROF. S. NURUL HASAN : As far as 
I recall, she made the statement that thefts 
and smuggling had started after Independence. 
For example, if an Indian Prince gave an 
Indian art object to a Viceroy as a present, 
would it not be theft and smuggling 7 .........

SHRIMATI GAYATRI DEVI OF 
JAIPUR : It is the same as if the President 
gave a gift and so on to the President of the 
USSR or somebody like that. It is just the 
same thing.

PROF. S. NURUL HASAN: I mutt 
confess that the scales of value judgements are 
a little different.

1 am conscious of the fact that there are 
many princely rulers who took great cate 0  
preserve wetfcs of art and to preserve their 
records. Unfortunate^, wan* of them W  
not nay enough attention evwa this astmft.
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Bat example, If X any make a personal 
confession, in spite of the kindness of the 
gracious lady to hdp me see the records of 
Akbar's reign in the house of Jaipur there are 
no records so far located of Akbar’s reign. 
This Is so surprising, considering that there

do noble who was closure to Akbar than 
ftaja Man Singh, and even though in petty 
houses in various parts of U.P., Punjab and 
RajaBthan, documents of Akbar’s reign are 
available, »t is very surprising that in the 
house which was closest to Akbar there is no 
document of Akbari period available.

SHRIMATI GAYATRI DEVI OF 
JAIPUR : I am afraid, and I know, that in 
the bouse of Jaipur, there is no document of 
Maharaja Jai Singh either. The Rajasthan 
Government have taken them all.

PROP. S. NURUL HASAN: I am 
referring to the documents I had occasion to 
see earlier ; as I said, nothing pains me more. 
But I must submit that I am a professional 
historian. I have been going into these 
matters. I have been taking interest in these 
matters. All that must say is that I wish 
this consciousness of records and of the art 
treasures had been as universal as is the desire 
of this whole House, and I share that desire, 
and I think that all our people are becoming 
more and more conscious of their importance.

SHRIMATI GAYATRI DEVI OF 
JAIPUR : May I just ask the hon. Minister 
one thing 1..........

MR. DEPUTY-SPEAKER : It is one too 
many.

SHRIMATI GAYATRI DEVI OF 
JAIPUR : It is nothing to do with Rajasthan 
or Jaipur. I am referring now to the Palace 
in Calcutta ; it is falling into pieces. I am 
asking the hon. Minister to recommend that 
to the West Bengal Government for being 
taken over.

P R O F .  $ .  N U R U L  H A S A N  :  I  w i s h  t h i s  
h a d  b e e n  a n  o c c a s i o n  t o  d i s c u s s  t h e  f u n c t i o n *  
i n g  o f  t h e  A r c h a e o l o g i c a l  S u r v e y  o f  I n d i a .  
I  w o u l d  b e  m y  g l a d  t o  a n s w e r  a l l  t h e  
q u e s t i o n !  t h a t  h a v e  t o n  r a i s e d  b y  t h e  h o n .  
M e m b e r ,  b u t  u n f o r t u n a t e l y ,  H i e  s c o p e  o f  t h e  

B i l l  l a  r a t h e r  l i m i t e d .  H t t f t f O r a ,  I  p u r p o s e

to confine my remarks to some of tbe points 
that have been raised, A point has been 
quite rightly raised that there might be 
procedural difficulties in registration. I can 
give this assurance to the House that when 
framing the rules, we shall take proper cam 
to ensure that the registration is facilitated.

My hon. friend Shri Jharkhande Rae has 
made one observation which has pained me, 
and I consider it my duty to make a state
ment about that. That is with regard to the 
Director-General of Archaeological Survey of 
India and to the officers of the Archaeological 
Survey of India. If there is any specific 
complaint, I any willing to look into it, but 
I feel that it is most unfair to have such a 
general charge being mentioned m the House. 
I would like to state that I have my confidence 
in the officers of the Archaeological Survey of 
India, and 1 wish to take this opportunity 
of paying a tribute to their ability and to 
the devotion with which they have been doing 
their work

As regards the point raised by my hon. 
friend Shri M. C. Daga, I am afraid I am 
unable to understand part of the point.........

SHRI V1KRAM CHAND MAHAJAN 
(Kangra) : He may be asked to repeat it
again.

PROF. S. NURUL HASAN : I just do 
not know how this is going to stifle art. I 
think that there is no question of any living 
artist being brought within the purview of the 
present Act.

SHRIMATI GAYATRI DEVI OF 
JAIPUR : Whom will the artists produce for ?

PROF. S. NURUL HASAN : If she 
wishes to have a dialogue, I am quite witling, 
and 1 request I may be permitted to use 
rather strong words...........

SHRIMATI GAYATRI DBVI OF 
JAIPUR ; What Shri M. C. Daga meant 
was 'whom wilt the artist produce for V

PROF. S. NURUt HASAN : I am in 
your hands, Sir. If you permit me, 1 shall 
answer every point raised by the hon. lady.

S K R I  $ .  M .  B A N E R J E E  ( K a n p u r )  i  
P l e a s e  p e r m i t  h i m ,  S i r *  t o w a *  w *  H t t t  t o  
h e a r b i m .
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PROF. S. NURUL HASAN : Sir. the 
important point that has heed raised by the 
hon. Member is with regard to the fees, and he 
referred to ail the ratifies about taxes. 
A fee is not a tax, and there i« a basic 
difference between a fee and a tax* and, there
fore, that point does not arise,

I had referred in my original speech to 
the fact that at the UNESCO convention, 
certain countries were dragging their feet. 
Unfortunately, this House does not have 
control over the UNESCO, It has only control 
over the the Indian delegation which goes and 
makes a submission to the UNESCO. There* 
fore, to leave the question of the export of 
antiquities to UNESCO over which this 
House has no control, does uot, I think, 
meets with the wishes of this House.

My hon. friend from the DMK probably 
did not bother to listen to my short and brief 
introductory speech. Otherwise, he would 
not have raised some of the points which he 
raised. I admire him for taking every 
opportunity to say how wonderful the govern
ment of Tamil Nadu is.

MR. DEPUTY-SPEAKER : That is his
job.

PROF. S. NURUL HASAN : That is his 
job. I remember a statement by Ichhkov of 
Russia. In 1875, he started a war scare by 
saying "If Germany attacks France, then 
Russia would go to the assistance of France.'* 
Then Bismarck remarked that “If Ichhkov so 
desires, I am quite willing to have five-franc 
pieces struck with the legend ‘Ichhkov, the 
protector of France*. But why start a war 
scare V*

I entirely agree that the antiquities should 
not be exported for money. That point has 
quite rightly been made out. Even the Central 
Government cannot now export without under* 
going all the processes—

SHRI S. M. BANERJEE : The point 
raised by Mr. Jharlchande Rai was that they 
are being sold by those Rajas,

PROF. S. NURUL HASAN : After this 
Bill, it will not be possible. That is why I have 
pleaded In this Hottsa that this Bill may be 
appro** as ipoft as possible, and if any ftor- 
tberptfnti m  tpfcwdlia* tarn  quite willing

to come before this ton, Home and 
“Please add this one and please M  ttoatM

SHRI S. M. BANERJEE : Unless It b  
assented to by the President they can fsU 
them.

PROF. S. NURUL HASAN; No. The 
present rules have certain lacunae, although 
even with the present rules, export without 
licence is not possible. This Bill is seeking Ip 
plug all these loopholes so that it should not 
be possible to sell any of our antiquities 
abroad. That is the whole intention of the 
Government.

The question of the Brihadeeswara temple 
was raised by my hon. friend. I had a talk 
with my calleague, the Education Minister 
of Tamil Nadu, and there, I said, let us 
appoint a committee consisting of the Direc
tor of Archaeology of Tamil Nadu, a repre
sentative of the Director-General of Archaeo
logical Survey of India and any professor of 
archaeology or ancient history in any of the 
universities of Tamil Nadu. Let them say that 
from an expert point of view the site which 
was chosen for installing a modern statue was 
proper. Then I would accept it. I do not 
think that these matters should be made Into 
a question of Centre-States controversy We 
are all on the same side of the fence. There 
is no difference between the States and the 
Centre in the desire to preserve our antiqui
ties. But it was a question of the specialists, 
versus the generalists. 1 have every respect 
for the generalists, but there are occasions 
when expert opinion ought to be accepted.

I had the privilege of being a member of 
the Wheeler Committee myself, and I can 
assure the hon. Member that I shall do all 
that lies in my power to see that Its 
recommendations, as far as they lie within 
the power of the Government, are implemented 
as quickly as possible.

The hon. Member Shri Shastri raised the 
question of authority. That has to be deter* 
mined by the rules. So far as the question 
of price is concerned, there is already an 
Art Purchases Committee, a Committee of 
experts, which takes decisions on these 
points.

I entirely agree that every step «hould be 
taken to lee that the protected xnomuaeB** «**
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really protected. The Government of India 
have recently appointed a very large number 
of Cfaowkidars to tool: after the monuments 
to cttttae that thefts do not take place. We 
Me also considering several steps and getting 
the co-operation of the State Governments 
(tor this. This point, which was raised by 
Shri Jagannathrao Joshi, is quite correct. 1 

, entirely agree with him. My only point is that 
I do not know whether I can prohibit the 
export of thought from India.

SHRI MANORANJAN HA2RA : I raised 
the question of Kohinoor, which is a matter of 
national honour. I want some clarification on 
this.

PROF, S NURUL HASAN : If it had 
been in the power of this House, I would have 
run to Britain aud brought it back myself.

SHRIMATI GAYATRI DEVI OF 
JAIPUR : I am not trying to have a dia
logue. Has the Kohinoor originally come from 
India or from Penia ?

PROF. S. NURUL HASAN : Originally 
it has come from what is now known as 
Andhra Pradesh.

MR. DEPUTY SPEAKER : 1 wilt now put 
to the vote amendment No. 1 moved by Shri 
M, C. Daga for reference of the Bill to a 
Select Committee.

Amendment No. 1 was put and negatived. 

MR. DEPUTY-SPEAKER : The question
is:

‘That the Bill to regulate the export 
trade in antiquites and art treasures, to 
provide for the prevention of smuggling 
of* and fraudulent dealings in, antiquities, 
to provide for the compulsory acquisition 
of antiquities and art treasures for preser
vation in public places and to provide for 
certain Other matters connected therewith 
Or incidental or ancillary thereto, be taken 
Into consideration."

The motion was adopted.

MR, DEPUTY-SPEAKER ; We will now 
take up clause-by-dause consideration.

Clans* Z-(Definitions)
Amendment made :

"Page 2,—

fo r  lines 9 and 10, substitute—

“for the purposes of this Act, which 
has been in existence for not less 
than one hundred years ; and'* (2)

(Prof. S. Nurul Hasan)

SHRIMATI GAYATRI DEVI OF 
JAIPUR : I beg to move :

Page 2,— 

omit lines 1 and 2. (13)

MR. DEPUTY-SPEAKER : I will now 
put amendment No. 13, moved by Shnmati 
Gayatn Devi, to the vote of the House,

Amendment No. 13 was put and negatived. 

MR. DEPUTY-SPEAKER : The question
is :

“That clause 2, as amended, stand part of 
the Bill’*

The motion was adopted.

Clause 2, as amended, was added to the 
B ill

Clause 3—(Regulation in export trade in 
antiquities and art treasures)

SHRI M. C. DAGA : 1 beg to move : 
Page 2,—

after line 32, insert—

"Provided that in special circums
tances, the person who wants to ex
port any antiquity or art-treasurc 
and has obtained the permission of 
the prescribed authority, may export 
the same.** (3)

MR. DEPUTY-SPEAKER : 1 will now 
put amendment No. 3, moved, by Shri Daga, 
to the vote of the House.

Amendment No, 3 was putaruif negatived*
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MR, DEPUTY-SPEAKER : The qawtion
h :

“That clause 3 stand part of the Bill*’

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4 to 7 were added to the Bill.

Clause %-~{Grant o f licence)

SHRI M. C. DACA : I beg to move :

Page 3, hoes 23 and 24,—*

omit "after holding such inquiry as he 
deems fit,” (5)

MR DEPUTY-SPEAKER : I will now 
put amendment No 5, moved by Shri Daga, 
to the vote of the House.

Amendment No. 5 was put and negatived.

MR. DEPUTY-SPEAKER : The question
is :

“That clause 8 stand part of the Bill”

The motion was adopted.

Clause 8 was added to the Bill. 

Clauses 9 to 11 were added to the Bill.

MR. DEPUTY-SPEAKER : There are two 
amendments given notice of by Shri Daga. Is he 
moving them ?

SHRI M. C. DAOA : I am not moving 
them,

MR, DBPUTY-SPEAKER ; Then, I put 
clauses 12 to 17 together to the vote of the 
House.

The question is :

T hat clauses 12 to 17 stand part of the
but

Oau$esl2 & &  ***** added to the BUI*

Clause W-(Provislons of sections 14* U and 17 not to apply in certain cased
SHRI M. C. DAGA: I beg to move i

Page 6, line 25*— 
add at tbe end—

“and in the educational institutions 
and places of worship ** (8)

PROF. S. NURUL HASAN : I beg to 
move :

Page 6, line, 24— 
fo r  "archive,** substitute—

"archive; or” (11)

Page 6,—
after line 24, insert—

“(iv) m an educational or cultural 
institution/' (12)

SHRI M. C. DAGA • They have accepted 
one part of my amendment already. These 
words “educational or cultural institution” 
have been added by an amendment moved by 
the Government. I have mentioned also 
"Places of worship*’. But they say, only edu* 
cational or cultural.

PROF. S. NURUL HASAN : My point 
is that the place of worship cannot be owned, 
controlled and managed by the Government. 
Therefore, I have re-phrased it to bring it 
under the qualifying clause educational or 
cultural institution owned, controlled and 
managed by the Government.

SHRI S. M. BANERJEE : There is a con* 
tradiction. He says that the place of worship 
cannot be controlled by the Government. It is 
felt by everybody that God is everywhere. 
When they are controlling all the other places, 
why should they not control temples and 
other places of worship also ?

MR. DEPUTY-SPEAKER : First I put 
amendment No 8 moved by Shri Daga to the 
vote of the House.

Amendment No. $ was put and negatived.

MR, DEPUTY-SPEAKER J Now, I put 
amendment Nos. U and 12 to clause 18
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moved by Prof. Nurul Hasan to the vote of 
the House.

The question is :
Page 6, line 24— 

fa r  "archive/* substitute—
“archive ; or’* (11)

Page 6,—
after line 24, insert—
(Iv) in an educational or cultural 
institution,*’ (12)

The motion was adopted.

MR. DEPUTY-SPEAKER : The question
is:

"That Clause 18, as amended, stand part 
of tbe Bill”

The motion was adopted. 

Clause 18, as amended, was added to the 
Bill. 

Ossse 19—{Power o f Central Government 
to compulsorily acquire antiquities and 

art treasures)

SHRI M. C. DAGA : I beg to move :

Page 6, lines 33 to 35,—

fo r  “and it shall be lawful for the 
Collector to take possession of such 
antiquity or art treasure, for which 
purpose tbe Collector may use such 
force as may be necessary/*

substitute

“and if the owner of the antiquity or 
art treasure objects to the decision of 
tbe Government, be may within a 
period of thirty days from the date of 
tbe intimation, make a representation 
to die Central Government putting 
forth his objections.** (9)

Page 6,~  

omit lines 36 to 40. (10)
MR. DEPUTY-SPEAKER : I shall xto*

put Amendments 9 «od Id, moved by Shri 
M. C. Daga to Clause 19 to the vote of the 
House.

Amendments Nos. 9 and 10 were put and 
negatived

MR. DEPUTY-SPEAKER : The question
is:

“That clause 19 stand part of tbe Bill.'*

The motion was adopted. 

Clause 19 was added to the Bill.

MR. DEPUTY-SPEAKER : There are no 
further amendments. I shall put the rest of 
the Clauses and the rest of the Bill to the vote 
of tbe House.

The question is :

“That Clauses 20 to 33, Clause 1, the 
Enacting Formula and the Title stand part 
of the Bill.*’

The motion was adopted. 

Clauses 20 to 33* Clause 7, the Enacting 
Formula and the Title were adtfed to the 

Bill.

PROF. S. NURUL HASAN: 1 beg to 
move :

“That the Bill, as amended, be passed/*

MR. DEPUTY-SPEAKER : The ques
tion is :

“That tbe Bill, as amended, be passed.** 

The motion was adopted

14.42 hr*.
MINES AND MINERALS (REGULA

TION AND DEVELOPMENT) 
AMENDMENT BILL

THE MINISTER OF STATS l*t TfitB
m in v ib y  0*8*80. rnmwmmm
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8HAHNAWAZ KHAN): I teg to mow* :

“That the Bill farther to amend the Mines
and Minerals (Regulation and Develop
ment) Act, 1957, be taken into considera
tion.”

This is a very simple but very important 
Bill that this is being brought forward before 
the House. The Mines and Minerals (Regu
lation and Development) Act 1957 was enacted 
with a \kw  to promoting and developing the 
mines in this count!y. This Act has been in 
operation since 1957, during which period the 
country has made tremendous progress and 
advances in mines For instance, the coal 
production has increased from 39 million ton
nes in 1955 to 75 million tonnes by the end of
1971. Iron ore production has increased 
from 4.7 million tonnes to 33 million tonnes 
and so have all the other minerals like bau
xite, copper, zinc. The industries which 
depend on the use of minerals as feedstock 
have also made gigantic strides. Progress in 
respect or iron and steel, fertiliser, cement, 
chemical and other industries, not to speak of 
power generation, could not have been possi
ble without a parallel growth in the mining 
industry. In all this growth, a dominant role 
has been played by the public sector, and it 
has been established beyond doubt that rapid 
industrial development can take place only 
when an integrated approach is built up thro
ugh the public sector. A stage has now been 
reached when, unless proper integration is 
brought about between the discovery, develop
ment and production of minerals on the one 
hand and the industries based on these mine
rals on the other, difficulties will be faceb in 
maintaining rapid and even growth in all sec
tors. Time has, therefore, come when a 
suitable legislative framework should be provi
ded to permit rapid development of mineral 
industries at minimum cost to the nation and 
to the tax payer.

The industrial Policy Resolution of 1956 
imposed a responsibility on the Central Go
vernment for regulation and development of 
minerals, By and large, over these 15 years 
it hat been found possible to maintain a degree 
of oo-opetnifea and coordination between the 
Centre on the one band end the States on die 
other, which ft essential for the prqppt dev©.
Igpment of mines w t  mteemls. It ha* been

BHADRA X 1994 (SAKAI tm .) Arndt, m  m

our experience that the State Government* 
have played a significant role in promoting 
the growth of the mining sector through tfopfr 
administration of the laws and regulations 
relating to mines and mining.

The development targets for electricity, 
steel, fertilisers, aluminium, copper, zinc, 
cement and other products based on minerals 
during the fifth and sixth plans will call for a 
scale of development of mineral resources of 
the country of much larger dimensions than 
has been experienced in the past. It will be 
necessary to break through many established 
conceptions and to initiate many bold steps 
if the country is to go forward to the attain
ment of these targets—targets which are essen
tial for our survival as an economically self- 
reliant nation. Time has, therefore, come to 
see whether the legal framework is adequate 
for the attainment of these objectives.

Over the years the Central Government 
has developed an institutional framework for 
periodical consultation both with the mining 
interests as well as with the State Governments 
with regard to the administration of the laws 
affecting mines and mining as well as the pro
gress in implementation of development tar
gets. The Mineral Advisory Board, consisting 
of representatives of all State Governments 
and Union Territory Administrations as well as 
representatives of associations of mine-owners 
and Chamber of Commerce, has met on an 
average once a year during the 18 years for 
this purpose. It has been possible through 
these meetings for the representatives of the 
Government and those of the mining industry 

. to sit around the same table for detailed dis
cussion on the problems facing the mining 
industry, with particular reference to the legi
slative framework provided by the Mines and 
Minerals (Regulation and Development) Act. 
Much valuable information has thereby been 
collected and made use of, whenever possible* 
either in policy framing or in legislation. 
Similarly, with the purpose of a closer inte
grated approach in the framing of legislative 
policies and in the administration of the rele
vant laws, an annual conference of State 
Ministers in charge of geology and mining 
has been held during the last few years. This 
conference also provided a forum tat exchange 
of experiences and mutual consultations.

Largely, ai * m \A i  of the discussions
dfetieiaid £ha of the AwaidettL
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held in tbe Mineral Advisory Board, it appea
led necessary to bring about certain modifica
tions in the Mines and Minerals (Regulation 
and Development) Act so as to remove certain 
lacunae as well as to introduce certain new 
provisions in keeping with the emerging pat
ters of development. Notably, the land reform 
measures carried out in various States reveal 
tbe need for modifying the Mines and Mine
rals (Regulation and Development) Act in 
such a manner as to remove the last vestiges 
of the old system of landlordism in the field 
of minerals. The experience of the admini
stration of the Land Reforms Act, particularly 
in such States as Bihar and West Bengal, 
underlined the need for streamlining certain 
provisions which have been incorporated in 
clause 9 of tbe Bill under consideration.

In addition to the above, tbe amendments 
now proposed incorporate new thinking 
with regard to the imposition of a ceiling on 
individai holdings of mining leases. Members 
will agree that it will be in consonance with 
tbe spirit of the times if some limit was impo
sed on the extent of mineral concessions an 
individual can hold so that, without in any way 
discouraging small scale mining activities, 
provision is also made against concentration 
of wealth in the field of minerals. The 
amendments also cover mineral concessions in 
respect of minerals underlying tbe ocean 
within the territorial waters or the continental 
shelf of India. The measure has become 
necessary in view of the new vistas that have 
opened up by the emergence of new methods 
of mineral exploration and exploitation under 
the sea.

In drawing up of development plants for 
industry it is essential also to have as precise 
a knowledge as possible of tbe extent of reser
ves of tbe minerals which will provide the 
taw materials for these industries. At present 
the assessment of such reserves is possible only 
in respect of lands over which no prospecting 
licence or mining lease bas been granted to 
any person. However it is common know- 

' ledge that large areas are held under prospect
ing lease about which precise information 
about the extent of reserves is not available. 
It Is now proposed by one of the amendments 
vide Clause U of the Bill, by which the 
Central Government may authorise the GSI 
or any other agency to go and explore for 
mineral* within web areas.

Certain ocher amendments are being 
proposed on the suggestion of various State 
Governments such as enhancement of penalties 
for infringement of the Mineral Concession 
Rules, creation of a first charge on the assets 
of the holder of mining lease on account of 
mining dues and applicability of Minor Mine
ral Rules to quarry leases.

Finally, it has been the view of many 
State Governments, which the Central Govt, 
fully shares, that the existence of mining leases 
should not be allowed to stand in the way of 
development of an industry of national 
importance. There are instances where the 
existence of such private interests proved to 
be a stumbling block in the way of smooth 
functioning of the industries in the public 
sector. Clause 2 of the Bill accordingly 
provides that if the public interest so demands 
the Central Government, in consultation with 
the State Governments, may request the State 
Governments to make a premature termination 
of such a mining lease and to grant that area 
to a public sector corporation.

Sir, 1 move.

MR. DEPUTY-SPEAKER: There are 
notices of two amendments. One is by Shri 
Modi and the other by Shri Daga. Mr. 
Daga is not present. Do you want to move 
Mr Modi?

SHRI SHRIKISHAN MODI (Sikar) ; I 
do not want to move.

MR. DEPUTY-SPEAKER : So, these 
are not moved.

Motion moved;

"That the Bill further to amend the Mines
and Minerals (Regulation and Develop
ment) Act, 1957, be taken into consi
deration."
Shri Haider.

SHRI KRISHNA CHANDRA HALDER 
(Ausgram): Sir, I support the amendments 
in general It took 14 years for the Govern
ment to rectify the defects in tbe functioning 
of tbe Mines and Minerals. I agree with the 
following principal points :—

(1) Imposition of a ceiling on individua 
holdings of prospecting fkenee* and!

leases«
i
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(«) Imposition of a speacific obligation 
on holders of mining teases in respect 
of payment of royalty for minerals 
removed by their agents, sub-lessees 
or employees ;

(Hi) Provision of a statutory basis for 
calculation of dead rent;

(iv) Introduction of regulations govern
ing mineral concessions in respect of 
minerals underlying the ocean with
in the territorial waters or the conti
nental shelf of India ; and

(v) Application of Minor Mineral 
Rules to Quarry leases.

Sir, the provision regarding the termination 
of mining leases which is going to be inserted 
in Clause 4A(1) and (2) is reasonable It says :

"Where the Central Govt., after consulta
tion with the State Govt.f is of opinion 
that it is expedient in the interest of regu
lation of mines and mineral development 
so to do, it may request the State Govt, 
to make a premature termination of a 
mining lease in respect of any mineral, 
other than % minor mineral and, on receipt 
of such request, the State Govt, shall make 
an order making a premature termination 
of such mining lease and granting a fresh 
mining lease in favour of such Govt, 
company or corporation owned or cont
rolled by Government as it may think fit/'

1 think that this is a reasonable provision.

Then, new section 6(1) would read thus :

“No person shall acquire in any one 
State in respect of any mineral or pres
cribed group of associated minerals—

(a) one or more prospecting licences 
covering a total area of more than 
0fty square kilometers ; or

(b> one or more more mining lenses 
covering a total area of more than 
ten square kilometres

Since a proviso has been incorporated, the 
limits fixed under tfe««e now tub'sections (a) 
and(b) coi»M bam t**n reduced farther and 

Mtep towards a more

equitable distribution of wealth. The reduc* 
tion of the limit should not be allowed so be 
made a pretext by the mineowners 10 victi
mise or retireneh the workers, and the hon. 
Minister should give us an assurance to that 
effect* I demand here that for the deve
lopment of the mines and for the progress 
of the country* all the mines should be 
nationalised.

In this amending Bill, provision has been 
made for a statutory basis for taking up 
investigations, I want to say that the powers 
given to the Geological Survey of India under 
the proposed sections 18A (1) and (2) should 
be exercised with great care and attention so 
that only a very small portion of the standing 
crop is destroyed. The hon. Minister should 
give an assurance in this regard so that the 
least possible damage is done, and I would 
also request the hon. Minister to see that the 
time for the standing crops is extended.

Lastly, I would like to say that unless we 
protect the interests of the workers and 
their rights, all the tali talk of regulating and 
developing the functioning of the mines will be 
of no use.

MR. DEPUTY-SPEAKER : We shall
resume discussion on this Bill on the next 
day. Now, we shall take up Private Members* 
Business.

14.58 hrs.
COMMITTEE ON PRIVATE MEMBERS' 

BILLS AND RESOLUTIONS

SEVBNTfcBNIH REPORT

SHRI MADHURYYA HALDAR 
(Mathurapur): I beg to move :

“That this House do agree with tbe 
Seventeenth Report of the Committee on 
Private Members* Bills and Resolutions 
presented to the House on the 23rd August,
1972.'*

MR. DEPUTY-SPEAKER : Tbe question
i s :

“That this House do agree with the 
Seventeenth Report of the Committee on 
Private Members' Bills and Resolution* 
presented to the House oq tbt 23rd August, 
1972". '

The motion was adopted
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14 M  fan.
RESOLUTION RE : URGENT PROBLEMS 

OF ECONOMIC STAGNATION OF 
WEST BENGAL-Owiftf.

MR. DEPUTY-SPEAKER : The House 
will How take up further discussion of the 
following Resolution moved by Shri Indrajit 
Gupta on the 11th August, 1972 :

“This House demands that the Govern
ment should fulfil, without delay or 
dilution, its commitments and responsi
bilities towards solutions of West Bengal’s 
urgent problems of economic stagnation'*.

Shri B. K. Daschowdhary may now 
resume his speech. He has already taken 
17 minutes. I think he will now utter his 
concluding sentence.

SHRI B. K. DASCHOWDHURY : 
Kindly give me five minutes.

MR. DEPUTY-SPEAKER : There are 
other speakers also, and we do not have much 
time left.

SHRI B. K. DASCHOWDHURY : Ever 
since the country embarked upon this planned 
economy......

MR. DEPUTY-SPEAKFR : The hon. 
Member has started as if he is making a new 
speech.

SHRI B. K. DASCHOWDHURY : No ; 
since my last speech was about fifteen days 
ago, naturally, 1 have to recollect to the 
House what 1 was saying. ! shall try to 
finish my speech as early as possible.

Ever since the country embarked on 
economic planning or planned development 
through the Five Year Plans, we have seen 
(hat the professed policies of the Five Year 
Plans have been belied in many ways both in 
practice and in their practical applications. 
As a result of this, what has happened ? The 
gap between the rich and the poor regions 
has widened, and the ifegional imbalances 
have widened. The eastern region of India is 
rids in natural resources, but the States in 
the inegion have been placed in such a position 
that their Importance has been going down 
from year to year.

IS fars.
As I said on the last occasion, for all 

these reasons, the eastern States, particularly 
West Bengat, have declined in the industrial 
and economic spheres. Certain policies of 
the Government of India are absolutely and 
solely responsible for this, thus causing a 
huge drainage of wealth from the astern States, 
particularly West Bengal, to others.

In this connection, mention must be made 
of the pricing policy concerning agricultural 
commidities. To cut the point short, the 
four major States in the eastern region, West 
Bengal, Assam, Bihar and Orissa and to a 
certain extent, Tripura also, have jute as 
one of their principal produce which is 
exported and earns foreign exchange to the 
tune of Rs. 300 crores. On the pricing of 
this commodity depends very much the econo
mic prosperity of these States. Their 
economy is veiy much linked up with the price 
of this commodity.

If we take the tabie as set out in the 
Economic Sutvcy for the current year, we 
find that the price of cotton and that of jute 
has varied to such an extent that it has very 
adversity affected the economy of West Bengal, 
and other eastern States. Taking the index 
number based on the 1961-62 (base 100), the 
price of raw cotton in 1965 was 190.

MR. DEPUTY-SPEAKER : I am told
three Ministers wish to intervene. Then there 
are important members from other parties. 
Then the Mover has to reply.

SHRI B. K. DASCHOWDHURY : I will 
finish in two minutes. As against that, the 
price of raw jute was 160, But coming to 
1970-71, the price of raw cotton has gone up 
to 239 white that of raw jute has gone down 
118. This is what we find. What happens ? 
For the last 25 years, all these eastern States, 
of which the principal loser is West Bengal. 
have lost Rs. 3.000 crores through the low 
price of jute alone.

MR. DEPUTY-SPEAKER ; If he cannot 
organise his speech within the time allocated, 
1 cannot help.

SHRI B. K. DASCHOWDHURY : This 
is my last sentence.

Considering all th m  thing* the tttettfcae In 
flight iratei tot the conttnodities which ba*e
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to be taken from the western region to the SHRI. D P. DHAR : May I mike a
eastern States for their industrial develop
ment, I mean, industrial raw materials, and 
fetao taking into account the unfavourable 
pricing policy, I would make this appeal to 
Government. Taking certain ad hoc measures 
cannot by themselves resuscitate the economy 
of West Bengal and other eastern States. The 
entire policy has to be changed. Then there 
is the question about the equalisation of 
iron and steel prices. All these have to be 
considered. The Government of India must 
review the pricing policy as set out in the 
ditectives of the Economic Survey. Unless 
certain basic policies are changed in order to 
resuscitate the economy of the eastern region, 
there will be no improvement in the economic 
condition of West Bengal.

SHRI DINEN BHATfACHARYYA 
(Serampore): I have a small submission. I 
will take only five minutes.

MR. DEPUTY-SPEAKER : Your party
has participated already.

SHRI DINEN BHATTACHARYYA : I 
know. I do not claim it, but I have sub- 
mitted one amendment—

MR. DEPUTY-SPEAKER: Very well.
You may point out that amendment at the 
appropriate time. I am told that some of the 
Ministers want to intervene. I do not have 
the names of any Minister.

THE MINISTER OF PLANNING (SHRI 
D. P. DHAR): It would depend on the time 
that is available. How much time would be 
available ?

MR. DEPUTY-SPEAKER : I can indi
cate to you tbe time that we have in our 
hands, We had 38 minutes, out of which 
Mr. Daschowcfhury has taken six minutes. 
So, we have 32 minutes to conclude the 
debate. We can stretch it a little more.

SHRI H. N, MUKERJEE (Calcutta- 
North-East) : Why can't we go on with this 
debate tiU the end of the day ? Shrimati 
Meswi Ray can also move her resolution, and 
we eft* leUce it over to the next day* That is 
the n$n£ ptaeticewfeichi m  follow d?hetwver

submission ? Perhaps 32 minutes could be 
stretched to 35 minutes, But out of that, we 
have to leave at least 15 minutes for the 
mover of the resolution, I suppose. That would 
leave about 20 minutes.

MR. DEPUTY-SPEAKER : I will regu
late it. It is true that, as Prof. Muketje* has 
said, very often we do not keep very strictly 
to the time-scheduled. We very often stretch 
it to further than what has been allotted. We 
can do what he said in view of the importance 
of the subject At 5.30, we are to take up 
another business, absolutely. And there is 
another resolution coming up. What is the 
sense of tbe House ? Shall we extend this 
debate by one houi ?

SOME HON. MEMBERS : Yes.

MR. DEPUTY-SPEAKER . Very well. 
So. Prof Mukerjee, would you like to make 
your observations 1

SHRI H. N. MUKERJEE: Mr. Deputy- 
Speaker, Sir, this resolution is not a humdrum 
recommendation to Government but* as the 
very wording suggests, it is a warning. I feel 
that there is no need to go over the details 
of the malady afflicting West Bengal for many 
years now. Howsoever the Centre denies the 
accusations of indifference to the solution of 
West Bengal’s problems, and whatever conso
lation it may derive from the inaptitude and 
worse of successive State Governments in West 
Bengal, run most of the time by the Cong
ress party and for short, troubled interludes by 
uneasily juxtaposed leftists, the fact remains 
that West Bengal is in unrelieved distress 
and Calcutta, a city described even by those 
who malign it, as "magnificent,” even as it 
is a “monstrous” conglomeration, is in sham
bles. If things therefore do not change dras
tically and very soon, this country is in 
for such trouble as Delhi's vainglorious 
rulers perhaps cannot envisage.

West Bengal has inherited three decades at 
least of tension and trouble. The second «pirid 
war, when Calcutta was almost in the front 
rank ; the famine of 1943; then the communal 
disturbances which contained for such a taw * 
of time; then the partftlc® nod then the 
refugees streaming in oyer at^0vet**ateat 
recurrent intervals ; and then we ***t
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year, in 1971,10 million evacuee* appearing 
In the city of Calcutta. The tensions of these 
three decades have come to an acute boiling- 
point. We find the Prime Minister and all 
her colleagues giving assurances to West 
Bengal from time to time about so many 
things and yet, as Mr. Indcrjit Gupta pointed 
out with ample details, Farakka, m spite of 
Dr. Kao’s reassurance from time to time, 
threatens to be a fake unless not only is 
there a clarification of the situation by the 
statement in the House but action which 
shows that something really and truly is 
going to happen to save the Calcutta port 
and tbe economy not onty of West Bengal 
but of tbe entire hinterland of Calcutta 
which covers at least six of our Indian 
States Once the most highly industrialised 
State, West Bengal suffers most of all today 
for tack of rural electrification, and West 
Bengal now is gripped in a power crisis 
which does not look as if it can be solved 
within a measurable distance of time.

Even the second bridge over the Hoogly, 
which had been so long a time in gestation, 
is ftcfng sew hurdles which should have 
been taken care of a long time ago. I am 
told that in regard to the Honrah side of 
the second bridge new hurdles have arisen 
which can hardly be surmounted. In regard 
to transport, the dropping of the circular 
railway Scheme and the substitution thereof 
by the somewhat kite-flying but rather fasci
nating project of an underground railway 
give us some hopes regarding the future. But 
I am not very sure as to how far genuine 
progress is*going to take place in quike 
enough time.

In spite of tbe massive investment, a 
gain, the virtual failure of the Calcutta 
Metropolitan Development Authority scheme 
to make a real impact because of lack of pre
planning and sheer administrative stupidity 
1ms augmented the difficulties of the people 
of that region. The people of the country 
side to West Bengal, who live largely in the 
Bfotwe Ageevfcn now, are cruelly ignored, 
there Is lade oTimplementation of land reform* 
a»& as Shri Gupta pointed out in a documen- 
ted form, our' jute growers are cheated, so 
that the bosses of the Indian Jtrte Mills 
AMOcfatkm w&o figure fin aech thing* a* the 
/aitMwatiwi flMttfef** scandal ego no 00 fionrMi^t 
thefcestway they can.

Unemployment is the most acute and 
massive in West Bengal compared to the 
rest of the country. Our State Ministers in 
West Bengal compete with each other in 
making forecasts about one hundred thousand 
or half a million people getting jobs in the 
near future. They go about making forecasts 
about what is going to happen. But this 
kind of “pie in the sky when you die**, 
this kind of an assurance, would help nobody 
at all ; this is cruel carrot-dangling before 
tbe people of our country, and unless some 
actual results follow in quick enough time 
things are going to be precarious. But in 
West Bengal the most repressive policies are 
also initiated whenever the people's discontent 
find expression in movements and in struggles. 
But that is not the way m which a situation 
like this can be remedied.

Here, therefore, in West Bengal wc have a 
vicious circle which has got to be broken. It 
is not a question of West Bengal or of 
Calcutta ; it is the quintessence of the human 
condition that we see in the whole of India. 
When you go to the Calcutta airport, for 
example—my friend, the Mmisfcr of Tourism 
is here—the new air terminal, the interna
tional terminal, remains a sort of relic, a sort 
of potential antiquity to be protected by 
Prof. Nurul Hasan and his department and 
that sort of thing while the old, dilapidated 
domestic airport is unlighted and unequipped 
and in a condition which on no civilised 
computation can be called adequate.

We know how the officers of his depart
ment—and this is in books written by 
foreign lourists—for years now have dis
couraged people, foreign tourists in particular, 
from going to the Calcutta region, because 
they want to trake care of the health of the 
foreign tourists more, which is supposed to 
be in danger if they went to such a disturbed 
area as Calcutta. The airport in Calcutta 
today is somehing of a symbol of the kind of 
deterioration to which the whole area has been 
subject, and if that area which is for the 
north-eastern part of our country, for the 
six or seven of our States, absolutely vital 
and cardinal to it* economic, social And 
cultural fife, if M t area goes down, tftett 
God help the fen of India, That k  why In 
West Bengal tbe grapes of wrath are total 
stored. They can be grape* of toMtfc. l*Hj
WXMV9 m  W f VffWW t p o  tKgieM ipHaPWF
nenattafV ? *
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You see from time to time bow the 
people's discontent breaks out In forms that 
we do not relish. It should not be imagined
that because of the sweet and soothing words 
sometimes purveyed to West Bengal by the 
Prime Minister and some other people in her 
entourage, because of these sweet and sooth
ing words the people of West Bengal would 
continue to accept the kind of condition to 
which they have been condemned by more 
than twenty years of mismanagement, consis
tent, presistent mismanagement which goes on 
for all these years. That iv why the tension 
of three decades and the indifference and 
absolute incapacity of the administration. 
Central as well as State, running for more 
than 25 years now, has left my part of the 
country in a shambles. Something ha* got 
to be done about it, because it is from that 
part of the country—it is in the east that the 
sun rises. It is from that part of the country 
that you find every movement has been 
initiated, and it is from that part of the 
country you will find again a new redical 
movement emerging unless these problems are 
tackled. They might be living in an atmos
phere of euphoria. They always refer to what 
happened in the last two elections. Don't go 
on singing those songs which are outmoded 
and which need no longer be sung. Do some
thing here and now. $onft merely dangle 
a carrot before the people of West Bengal. 
1 know my people feel very strongly. At the 
moment, they are ready to give some time 
to the Government to do something about it.

* But the Government must produce results. 
The results have not been produced in the 
last decade or so. And that is why so many 
problems highlighted by Mr. Inderjit Gupta, 
Farakka matter, the second bridge* the jute 
prices, the unemployment problem and so many 
other things which have been mentioned have 
become so very acute.

That is why 1 say that the grapes of wroth 
stored in West Bengal have shown what kind 
of thing can happen* what kind of temper our 
people can be in. That temper will be revived 
by our people They will try to throw out 
the shackles of administration which cannot 
deliver the goods. We are ready to give them 
sometime; we at* rendy to see that they 
produce some results. But they have to pupduee 
fesuttft* If (tap do not produce result*, tfrfags 
might happen hi West Bengal, not only fa 
We* Beegal twt in the pest of the «*mtry 

Wttl ibake tfee complacency of *he 
do not wish to

contemplate in any specific detail at Hie 
moment.

THE MINISTER OF TOURISM AND ‘ 
CIVIL AVIATION (DR. KARAN SINGH) : 
Mr. Deputy-Speaker, Sir, my colleague the 
Minister for Planning will be intervening in a 
more extensive and substantial manner. Bat 
because this question of Dum Dum airport 
and aviation has been raised by several 
speakers, including the mover of the Resolu
tion, Shri Indrajit Gupta, he has asked me 
to intervene briefly fbr five minutes in order 
to explain the position with regard to aviation.

May I say at the outset that any sort of 
charge that the Government of India is in any 
way neglecting aviation in Calcutta is extremely 
unfair and unwarranted. In fact, I remember, 
when I took over this Ministry in 1967, the 
construction of the Calcutta terminal building 
at that time had already been going on for 
4-5 years. It was going at a snail's pace. 
I remember, a question was raised by some
body as to whether, in view of the peculiar 
situation in Calcutta, we should really continue 
with that in a big way or whether we should 
simply crawl along. But we took a definite 
decision that the work must be completed as 
early as possible and must be speeded up. 
So, a lot of money was spent on it. At a 
cost of over Rs. 2 crores, the terminal building 
was completed in 1969. The control tower 
at a cost of Rs. 0.5 crores is under completion. 
In addition to that, an Airport hotd at a 
cost of Rs. 1.2 crores was also sanctioned by 
my Ministry and is now under construction. 
Therefore, the firsr thing that I would like to 
say is, had there been any sort of desire 
whatsoever on the part of the Government of 
India to neglect Calcutta, not only would a 
new project of Airport hotel not have been 
sanctioned but the terminal building would 
not have been finished so quickly. At fist as 
we are concerned, we have got the best termi
nal building in India and the best facilities in 
Calcutta.

With regard to traffic, the international 
airlines function on the basis of bilateral 
agreements and, in those bilateral agreements, 
it is tytfte clear that it it the commercial 
judgment of th* airline* concerned 
will fhteBy decide whether titty ate going to 
operate. There is nothing we as die Govern- 

to  to lon» any particular jM be to 
go anywhere, H im  indeed been i  matter
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Of considerable distress to us, as I have said on 
several occasions in this House, that several 
international airlines have pulled out of Cal
cutta. The reasons for this are many. Certainly, 
the fact that political conditions were disturbed 
for many years may have adversely affected 
the traffic potential. I do not think that 
airlines would ptiU out if they still can make 
money. There must have been something 
about the traffic potential that caused them 
to poll out. However, we have gone out of 
oar way to try and encourage tourists to 
come to Calcutta.

I was rather hurt when my esteemed 
friend» Prof. H. N. Mukerjee, referred to 
some incident about four or five years ago 
where some official in the Department of 
Tourism somewhere in India was reported by 
some obscure tourist as having said, “You 
should not go to Calcutta. It is bad for your 
health”. Whatever may have been t at 
particular incident, I myself have gone out 
of my way—I have travelled all over the 
World ; I was in Europe early this year—in 
every single press conference, to reiterate that 
Calcutta and the whole of West Bengal 
would welcome tourists. I Issued special 
instructions to the Government of India 
Tourist offices in the country and to the Air 
India offices that we should make a special 
publicity for Calcutta, So, there is really no 
reason, whatsoever, for our esteemed friends 
to continue to nurture this sort of grievance 
which is entirely without foundation. Air 
India, from the 3rd November, is going to 
operate a new service, originating from 
Calcutta, going to London and terminating 
In Calcutta, because there was a justifiable 
feeling that they could not go directly, they 
bad to go to Bombay or Delhi in'order to 
get the ticket. I had intervened in the 
matter, and Air India will be operating that 
new service from 3rd November.

Witb regard to Jumbos, it is true that 
Jumbos are being operated for the time 
being dsn the high density routes between 
Dcjh|, Bombay qnd New York, but a* soon 
a t the Jumbos operate to the east, !<&, to 
Tokyo* aa soon as that becomes commercially 
feasible apd we have enough planes* certainly 
Calcutta will also be serviced by Jumbos,

respect—some of our friends from Bengal tend 
to mil-read and mis-interpret events just 
because they have this inborn feeling that 
they are not being given a fair deal. My hon. 
friend, Shri Jndrajit Gupta, said that Calcutta 
has got category II-1LO whereas Bon*bay and 
Delhi have category 1. It so happens that 
category IMLO is infinitely superior to 
Category I. Category 1 is the first stage and 
category II-ILS is a much better stage. In 
fact, Calcutta, Bombay and Delhi have 
Category II. Just because somebody hears 
it is Category II, they assume that Category 1 
is better than Category II and therefore, they 
make a grievance out of it.

I would, therefore, very respectfully urge 
on my hon friends on the other side of the 
House to give up this idea that the Govern
ment of India in any of its department—and 
I can certainly speak for the Ministry of 
Tourism and Civil Aviation—will do anything 
to adversely affect the interests of Calcutta. 
Calcutta, and West Bengal, is a vital part 
of our nation and it is as much the duty of 
all of us, from whichever part of the country 
we may come from, to see that these interests 
are not adversely affected, that they are 
safeguarded. That, Sir, is what we intend 
to do.

SHRI SAMAR GUHA (Contai) : I do 
not want to deal with the whole problems 
that West Bengal is facing today. I only 
want to draw your attention, and the atten
tion of the Government, to only one aspect, 
namely, tbe discriminatory policy of the 
Government, how it is contributing to the 
economy of West Bengal. I come to the 
policy of recruitment in regard to our armed 
forces. In regard to West Bengal, the same 
stepmotherly attitude, the condemnatory 
attitude, the discriminatory attitude, that 
was followed by the British rulers against 
Bengal and the Bengalis, the same policy is 
being followed even today, although the 
first C.-in-C of our national Army, Gen. 
Cariappa said on 15th August 19S0 :

“Every Indian, whether he comes from 
east or south Or west or north or Centre 
can make a food soldier provided he has 
certain essential qualities that are required 
hi « soldier and has good oflfeera to 
command him and H equipped

It it a historical fee* MfPff tte 
I m  jm  give one example of tbc way Moghul days it was Bcogal wbicb had conta

in wMcb-if |  may m  «* -great butadtotfci Mog&daismy
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of East India Company it was Bengal which 
had contributed to the British army—it was 
the Bengal army that was the mainstay of 
the British ; they recruited only from Bengal 
and Bihar. But after 1857 rebellion, we know 
what happened to the fate of the Bengalis ; 
they were declared as non-material race. That 
policy is still being followed by our Govern
ment, I will just give you the figure. This 
is the figure given by our Defence Minister in 
reply to a question on April 7 last: the 
State-wise record—I will not go into the past- 
bui to only 1970-71—Assam 1038, Bihar—2300, 
Orissa‘~523, West Bengal—1114, Punjab— 
7353, Haryana—3780, UP-* 7460 and Rajas
than- 3557, Himachal Pradesh—1180 and 
Kashmir—1375, That means that less than 
2% is recruited from West Bengal and more 
than 60% from a few favoured northern 
States of Haryana, Punjab, UP and Kashmir, 
Even out of these 1114 of West Bengal, most 
of the rccruits are Gurkhas and from the non* 
Bengalis who are also domiciled in Bengal, 
and naturally, if you take that into account, 
then the actual number of Bengalis recruited 
will come to less than 500.

1 want to draw your attention that it is 
not a question of— 1 should say—only injuring 
the pride of the Bengalis but it is affecting 
the growth of West Bengal in the industrial 
sector, and agricultural sector and the econo* 
mical potential also. I would like to give 
you a quotation to show that the same policy 
is being pursued. Mr. Casey, a former 
Governor of Bengal, wrote a book called
* Personal Experiences'. There he says:

“One of the many differences between 
Bengal and a province like Punjab came 
to light to-day when I was told that the 
equivalent of £ 20,000,000 (Rs. 27 crores 
at the then exchange rate) comes into 
the Punjab each year by way of pay and 
pension for serving and retired members 
of the fighting forces. It must have an 
appreciable effect on the prosperity of the 
Punjab. Practically, nothing comes into 
Bengal from this source, as practically no 
Bengalis serve in the fighting services”

Another book, I quote from, is 'Agony o f 
West Bengal' written by a reputedjournalist. 
Mr. Rax# Roy Chondhary which I would 
request the Minister to go through if the 
Qoveffmripnt want to injilfy know the problems

"In the 1950 jawans in the armed forces 
sent to Punjab and Haryana more than 
Rs. 50 crores representing savings of their 
pay and allowances every year. To-day 
(1971) I am told on good authority the 
only annual savings of the Jawans from 
the Punjab and Haryana exceed Rs. 200 
crores a year. This money does not He 
idle but is invested in agriculture and 
industry in Punjab and Haryana".

As 1 have said, if we take even Casey’s 
figures, it is 20 million pounds every year, and 
now in 1970-71 Rs. 200 crores every year 
poured into Punjab and Haryana. Naturally, 
as I said already, it has an effect on the 
economy of those States. It is being invested 
and it has an impact there on the industry, 
agriculture and other spheres also.

1 would also draw your attention to 
another point. That is about the policy of 
employment of ex-defence personnel by the 
Government. As it has been stated in the 
Defence Ministry's report this year also, that 
10% of the vacancies in Class HI categories 
of the Central services are reserved for ex* 
Servicemen and 20% of the Class IV categories 
are also reserved for ex-servicemen. Accord* 
ing to a judgement given by the Supreme 
Court, this quantum can be revised upto 50%. 
What does it mean ? What will be its effect ? 
You will have in those categories more than 
60% recruits from only just a specialist sector 
and a small sector for whom this quantum 
in services is going to be reserved. The 
result of that particularly in the case of 
Bengali people and also the people of Orissa 
and Assam will be that their percentage in 
the Central Services which is almost every 
year decreasing will dwindle further* It will 
have this effect. Not only that, I would draw 
your attention to another thing. West Bengal 
every year pays Rs. 600 crores to our national 
revenue and we spend for the defence on an t 
average Rs. 1300 crores. That means roughly 
33% of our national revenue is spent for our 
defence purposes. West Bengal's contribution 
is Rs. 200 crores to the defence purposes. 
What is the benefit that she derives ? That 
hardly comes to one per cent. There was a 
general theory that Bengalees are good for 
the air force or the navy, having engineering 
capacity, having capacity of handling technical 
equipments etc. but that they are not fit for 
the ground force** I just want to quote a 
sentence from a book, The Bimedaym  
Blunder Brigadier h  P. Dalvl, While
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describing the Thagla ridge battles of October 
10,19®, with the Chinese, he says :

"Jamftdar Bose’s platoon was left with
10 men after holding three Chinese attacks. 
He too chargcd with his Bayonet. I hope 
that the conduct and gallantry of Jamadar 
Bfrwas and Jamadar Bose and their men 
wiH forever still the voice of those who 
delighted in denigrating the martial 
prowess of our Bengali Jbrethren. They 
fought with great elan and determination".

During the last war, we were looking for 
the Bengali people in the Armed force for 
geo*political reasons, that is, those who knew 
the geography of the area, who knew the 
language of the area, who knew tbe social and 
other characteristics of the area. This imbalance 
in our recruitment policy should go. This 
discrimination between so called martial and 
non-martial people should go. The Govern- 
ment on many occasions says that the class 
character, communal character and other 
characteristics of the Br/tish will be abolished. 
But that policy has not been implemented. 
Necessary employment potential should be 
generated and distributed over this region so 
that It can be indirectly used as capital invested 
in industrial and agricultural growth, and this 
policy of discrimination should go. I want to 
quote from the official account of the Defence 
organisation after Independence. This is a 

of the Government of India.
It says;

"The theory of martial and nan-martial 
classes was completely exploded during 
the 2nd world war. Soon after 15-8-47, 
the Government of India decided as a 
matter of policy that all communal and 
dess compositions should be eliminated 
from the Indian army and that aJl Indian 
nationals should have equal opportunities 
of service in it.”

It just remained same as an imperial 
commitment, a British commitment. It was 
n$t possible to implement it in the case of 
army corps, in tfte case of our defence services.

f

“Tbe system of class composition of the 
Army has not been introduced in the 
Nfory and Air Fpwe....*.”,

Another American fcjbottr who has stayed

here for * long time to have hisdoetiate 
degree has written In a book called The 
Indian Army—Us contribittion w the dew* 
lopment o f the Nation, says :

“The system of recruitment coincides
with the predisposition of many military
men who believe in some variation of the
martial race theory*/*

1 want to conclude by saying that this policy 
of recruitment to the Army, Navy and the 
Air Force does not only affect the pride of 
the young men of Bengal but it is also 
indirectly affecting the potentiality of indus
trial and agricultural development and also 
tbe employment position in West Bengal. If 
Government want to do something, then 1 
would only make another request to them. 
The massive influx of the middle class popu
lation from East Bengal, has added to the 
middle class of West Bengal. During the 
pre-Partition days, East Bengal had the 
highest concentration of middle class people in 
the whole of India ; out of them, 90 per cent 
have now migrated to West Bengal, and this 
middle class consists of people who are very 
idealistic, very patriotic and very visionary ; 
these middle class people are now providing 
the fuse to the explosive situation in West 
Bengal. If Government do not properly 
tackle this fuse, the whole situation in West 
Bengal may turn into a real explosion. The 
explosive situation may turn into a real 
explosion.

Therefore, I would request that in regard 
to the policy of recruitment to the Armed 
Forces, the tackling particularly of the sensi
tive and idealistic middle class Bengalis 
should be given top priority in the matter 
of dealing with tbe problems of West Bengal.

THE MINISTER OF IRRIGATION 
AND POWER (DR. K, L. RAO) : The hon. 
Minister of Planning will reply to the various 
points that have been made, and, therefore,
1 shall confine mysdf to some of the points 
which Shri Indrajit Gupta had made. He 
had put some straight questions to me, and I 
wonld tty to answer these questions.

Regarding the discharge of water from the 
Farakka barrage, I submit that I have already 
laid along statement about It chi the Table 
of the Howe* Stort ladrajit Gupta M  
wanted to JoncwwhD the; 'Wha**
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W0fe consulted At the time It was sanctioned 
and how the oper^lon programme was drawn 
up. At that time, Mr. Man Singh, a very 
distinguished Chief Engineer of West Bengal, 
and Mr. Majumdar, another very distinguished 
Chiaf Engineer of West Bengal had gone into 
the matter together, and they two discussed 
and said that about 20,000 cusecs of water 
would be enough to keep the port of Calcutta 
healthy. That was the impression at that 
time, and even in 1952-57. Then we con
sulted Pro. Hensen. He was the first man 
who suggested that 20,000 cusecs would not 
be sufficient, but we should have 40,000 cusecs, 
and he has given an operation schedule. 
What we have adopted in the sanctioned 
estimate is exactly a copy of that operation 
schedule We thought it better to have the 
bigger one, That was how it happened. That 
was how the operation schedule was for 40,000 
cusecs For ten months and 20,000 cusecs for the 
period from March to mid-May. A copy of 
the English text signed by him as also the 
German text is with me, and if the hon. Member 
wants to see it, 1 shall be very happy to show 
it to him

Shri B. K. Daschowdhary had said that 
the Estimates Committee had stated that it 
should be 40,000 cusecs and so on. What the 
Estimate Committee has done is that they 
have only given a description of the project, 
and they have only said that the project 

* after completion will enable diversion of
40,000 cusecs of water from the Ganga to the 
Bhagirathi. That is exactly what we axe also 
saying. Everyone, therefore, wants that it 
should be 40,000 cusecs. The only question 
wai about the 20,000 cu*ecs for about two 
months. The Estimates Committee has said 
nothing about this particular aspect.

Then, Shri Indrajit Gupta had asked why 
Ganga-Brahmaputra Commission had not been 
consulted about this. The Ganga-Brahma- 
ptitra Commission has been set up purely to 
discuss the question of flood control projects 
of an Inter-State nature ; that is 
to fay, if a flood control project is 
constructed In one State, it may 
affect the Other State, and in those cases, this 
Commission would come into the picture. 
So, this commission was not set up for any 
irrigation or other projects, but it was set up 

fcr Hood control project#, and it was 
toth*tcap»citythnitt was functioning, and 
♦to*« wa* aottafcwutp

, 1*94 (SAKA) Stagnation » / West 253 
Bengal {Rem.)

Shri Indrajit Gupta had also refebred to 
the size of the locks at Jangipur being 
reduced. In fact, the fact of the matter is 
that it is the other way round. Under the 
original estimate, there was no lock af all. 
The whole thing developed on the basis of 
what happened between Jangipur and thn 
mouth of the Bhagirathi, where it takes off 
from the Padma, and it was that region which 
was silting up. In that reach, there was flow 
of water only for three months.

The rest of the months it is completely 
dry. So we thought it was no use to put in 
a lock there and take the boats only for three 
months from Bhagirathi to Ganga. On the 
other hand, we thought it was much better to 
have a big lock and bigger arrangements for 
all the time so that they wilt go through the 
feeder canal and get into the Ganga. That was 
why in the original estimate, Jangipura lock wai 
not provided. But at my instance, after exami
nation of tbe whole question, we got the advice 
that even for these three months we might 
put in the lock just for transfer of country 
boats. That is how it has come. And it is 
also not small ; it is 234 ft. long and 42 ft. 
wide and it will function for three months. 
For the rest of the period, the boats go through 
the feeder canal and get into the Ganga or 
Padma, as it may be called.

The hon. member referred to the Ganga* 
Brahmaputra link and so on. We have not 
forgotten it. We are fully alive to the prob
lem and the possibilities of the problem. 
Ganga is one of our magnificent rivers carrying 
400 million acre feet of water. Unfortunately, 
this water does not come all through the year. 
There is a lean period of two months.. Our 
requirement will be 2-3 million acre feet 
in these months. It is a very small quan
tity. For that, linkage with Brahma
putra will be very valuable. But we 
cannot go into it unless the matter is discussed 
and settled with Bangla Desh, our very good 
friend and neighbour. Unless we discuss this 
matter with and get clearance, we cannot 
talk too much about it. Apart from that, 
there are possibilities of underground water 
through tubewdls and so many other methods. 
We have to meet the demands of the various 
projects in those two lean months. As I 
said* it is a very small quantity of 2-3 million 
acre feet. I think it is quite possible by taking 
up some projects to tackle this problem. Wte 
bafte thought of ihh idea, but we aw no* 
mentioning 400 much about tfcse for obvka* 
reasons,
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I am sure boa. members will not have the 

feeling that we have overlooked this. We are 
determined to see that the port of Calcutta 
is kept completely functional and as beautiful 
a« possible. The statement that was laid on 
the Table represents a practical proposition. 
Everybody has accepted it. As soon as the 
results of the prototype are known, we shall 
proceed further. As I said* it is not very 
difficult to fill up this gap of water.

Then the hon. member said that the irriga
tion percentage in West Bengal is very low. 
It is not quite correct: The percentage is
31-4. For Andhra Pradesh, it is 34, for UP 
it is between 34 and 35. At the same time, 
I am fully alive to it. We have got extremely 
valuable underground sources of water. The 
cultivated area in West Bengal is 16$ million 
acres. Therefore, for the 45 million people 
there, we must have intensive cultivation. To 
that end, we should see that the irrigation 
must he expanded at least twice, 60 to 70 per 
cent, as we have in Punjab. That is what I 
want to submit. It is not that Bengal has been 
neglected or ignored.

Shri Gupta referred to the DVC. I do 
not know who is responsible for the rumour. 
I have not seen any reports in the papers 
about it.

SHRI INDRAJIT GUPTA (Alipore) : 
This is a chance for him to deny the rumour.

SHRIK L RAO: There is absolutely
no such idea at all. We have not even 
thought of it. The point is this. In the 
DVC, there are a number of dams. We have not 
Acquired land fully in the Maithor and Panchet 
area to work to full capacity. Those areas 
mutt be acquired. So I appointed a com- 
mittec of engineers to go into this. They 
wanted those areas to be acquired. Similarly, 
the Bihar Government has asked for irrigation 
in Gaya and Hazaribagh. So we appointed 
another committee who recommended like
wise. I sent the reports of both committees 
to both the Chief Ministers and asked them 
(Qdtetttt the matter. That is ail that has 
happened. Both the Chief Ministers met at 

and had a very amicable discussion* I 
was jost a  witness. We warned that the 
eQtteerned Chief Ministers should discuss and 
aettte it. They sttup a working group. Ai

soon as the working group gives its prapo* 
sals,—it was given three months* time—we 
can discuss the whole thing, and I am sure 
they will arrive at an amicable settlement. 
Delays should not happen. Otherwise, I do 
not understand why tbere should be waste of 
money. That is how it is going about. The 
hon. Member can rest assured that we want 
to strengthen the D. V. C. That is why we 
have sanctioned more power units. The 
Chandrapura unit has been sanctioned. We 
want to develop more and more power to 
the greatest extent possible.

Then the other questions are rural Recti
fication and shortage of power. 1 would 
submit in this connection, as I submitted 
before, that the installed capacity in West 
Bengal is about 1700 raw. The load is about 
1100 mw, and 1700 mw. is more than ample 
to serve a load of 1100 mw. Unfortunately, 
there is shedding and other troubles : there 
is too much of load on the DVC and 
constant shedding is cropping up. If you 
have another 50 mw there would be no 
shortage at all. But unfortunately it is not 
there and so in the case of power, we cannot 
do anything except to depend upon the new 
projects. That is what we are doing. ^ Now, 
the Santhaldih and Chandrapura units are 
coming up very shortly m the course of this 
year. When these projects are completed, 
we are going to put in the transmission lines 
over to Calcutta, 1 think, in the course of a year. 
Also, we are trying to connect Orissa. There 
is going to be an extra, surplus power in 
Belimela, end we are going to connect all that 
with Calcutta. So, in the course of one year 
it may be possible for us to get over the 
present acute shortage of power ; rather the 
difficulties ; I would not call it shortage, but 
difficulties in regard to power.

The other day, I was saying that the 
Planning Commission has recently sanctioned 
the Bandel extension and Dhalkola station and 
so on. More will be sanctioned. There is no 
limit. So, the hon. Member can rest assured 
that we are fully alive 10 this. In 3979-79, the 
power requirements of West Bengal will be 
much more, say, 2*300 mw and so all these 
power projects will be taken! cate of.

We are also trying to find out the peed 
for eqtfpipent* The other day, th?y wanted 
some spares for Durgapur project, and we are 
ttytag to airlift them* We are spendlB* «*xxit
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Rs. 3 lakhs for that. We know the situation 
there.

About rural electrification, it is true that 
the position Id West Bengal has been very bad. 
But nowadays* we are taking up to 10 per cent 
and there is greater activity. The Rural Electri
fication Corporation is spending about Rs 15 
crores on West Bengal, which is the second 
largest amount given for all the various States. 
This is the second largest amount it has given, 
next only to Uttar Pradesh which has the 
largest population. This is the second biggest 
sanction that was given. They in fact have gone 
out of the way in sanctioning the transmission 
lines also. A scheme costing a crore of rupees 
has been sanctioned for the transmission lines, 
which generally is not done for every States. We 
feel sad that out of 38,000 villages that we have 
got in West Bengal, only 4,000 are electrified 
at preseni : it is bad. Therefore, we want to 
i mprove it.

What I want to submit is that West 
Bengal is not being neglected. On the other 
hand, it is being given every kind of attention 
and every effort is being made by all the 
departments. 1 would only join my senior 
colleague, the hon. Minister of Tourism, and 
appeal to the hon. Members, “Do not have 
any feeling that West Bengal is being neg
lected.” There is nothing like that. We are 
all one. West Bengal is a precious part of 
our country and it is perpaps more precious 
than other parts. It has produced the biggest 
sons of India and has contributed much, of 
which we are proud. So, while making 
speeches, do not have any feeling that it is 
being treated in any different way.

MR. DEPUTY-SPEAKER : Mr. Dinen 
Bhattacharyya, your amendment is time- 
barred, but you may make some observa
tions.

SHRI DINEN BHATTACHARYYA 
(Serampore) : Sir, I wanted to move one 
amendment. Though it could not be formally 
moved* I want to mention here that in tbe 
resolution of Shri Inderjit Gupta, after the 
words "economic stagnation0 I wanted to add 
“and the detetioratiug law and order situ
ation**.

hty point 1$ that apart from the econo-
mic etegftttftttofi, the deteriorating law and 
order sftuattou atomuat be looted into in all 
m m m m  m i  to refer to a w m

item from yesterday** Statesman given fey 
Shri Kalyan Roy, a Rajy Sabha member 
belonging to tbe party of Shri Indrajit 
Gupta, which is running the Government In 
West Bengal. The news item says that Shri 
Kalyan Roy during interview with the Labour 
Minister, Shri Khadilkar mentioned that about 
600 workers belonging to his union and wor
king in collieries were being prevented from 
attending to their woik by a section of tl*e 
INTUC. He further alleged that four A1TUC 
leaders were assaulted in Durgapur by INTUC 
elements on 1st August,

Then, only last week in another place, in 
the Writer's Building, the Labour Minister 
convened a meeting of the representatives of 
the workers of the Hindustan Steel factory 
situated in Dum Dum because there were 
certain disputes between the workers and the 
management. The workers were represented 
by the UTUC leader, Shri Fatik Ghosh. In 
front of the Home Secretary's chamber this 
leader, accredited leader in the trade union 
field in West Bengal, he was on the point of 
being kidnapped with the intention of murder. 
This has appeared in the papers.

15*52 brs
[Sum K. N. Tiwari in the Chair3

So, it is not confined only to colliery 
areas ; law and order problem is there in other 
areas also. If you go through a newspaper 
supporting the Government party, the Eco~ 
mic Times, it says in banner headlines that 
the situation prevailing in West Bengal cannot 
be helpful for production. In Texmaco and 
Jay Engineering hundreds of workers could 
not go to work because the goonda elements, 
with the help and direct connivance of the 
police, prevented them from going to work.

Whatever steps you may take for econo
mic development, unless the law and order 
situation is improved, there can be no progress. 
But the law and order situation in West 
Bengal is deteriorating day by day. Now there 
is no rule of law in West Bengal. So, this 
aspect has to be looked into. I would also appeal 
to the Congress members to look into this. 
In fact, even a Congress leader like t e l  
Lakshmi Kant Ghosh, holding a meeting to a 
maiden, accused the Congress of working 
against the interests of a registered Hide 
union. |  want to see that tbit it stopped mm  
and for all. Wc are for democracy tettotrada
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union field. If you want to have your organi- 
lai^O in any field, do not try to have it by 
forcing the workers.

lessor Hiren Mukerjee has referred to 
how #0 have been treated. Regarding the 
circular railway for Calcutta assurances were 
given not only by tbe Railway Minister but by 
dtftftr Ministers also. Still nothing came out 
Of it* Shri Inderjit Gupta has referred to the 
Howrah-Amda and Howrah-Shertala light 
railway. I do not know whether the hon. 
Minister, Shri D. P. Dhar, is in a position to 
do that, but I want a categorical statement 
from the government that this railway line 
wilt be re-opened, le t him give a clear answer 
in which year, in which month* it is to be re
opened. We can wait. But let him come for
ward with a definite answer.

Many things are being said here, in this 
House, in the newspapers and by the West 

Bengal Government Ministers. They are daily 
coming forward with assurances. I do not know. 
Regarding the re-opening of closed factories, one 
container factory is there in 24-Praganas, near 
Naihati, which is now in a chaotic condition, 
most bankrupt management and most corrupt 
management. They are still being allowed to 
loot tbe property of the factory. The report 
has been given by a committee that was set up 
to go into the affairs of that factory They 
said that it is a sick factory and it should be 
taken over directly by the Government. But 
nothing has yet come out.

Another point that I want to make is that 
tome cotton mills have been taken over. It is 
Very good. I am not just going to make any 
comment in that respect. But in respect of two 
mills, one is Rampuria Cotton Mills and the 
other IslA xm inarain Cotton spinning Mills— 
Rampuria is a composite mill—in the course 
of a reply to the question put by Shri Samar 
Irfokeifre, the Government said that the inquiry 
is over and the steps are being taken to take 
<mr these two mills. Now, the West Bengal 
Opveifcinent Labour Minister has come for* 
-ward with a batement that Rs. 2 lakhs will be 
iM tto M  b^ the West Bengal Government for 
taking over these two factories. I do not know 
4&4rikfeh rq/weai* living, U it Mtshamad 
-ftfchlak Wj/ or is ft progressive ra j of 
Staftnati India Gandhi T Rs. 24 lakhs are atm

in respect of provident fund only of the

Rampuria Min workers. They are now cdminfc 
forward with great magnanimity that they are 
re-opening the factory. In the case of the 
Laxminarain Mill, it is not less than Rs. 10 
lakhs due to the workers in respect of provi
dent fund only. Now, the West Bengal Govern
ment says that Rs. 20 lakhs will be given on the 
condition that the Centre gives them per* 
mission. The Central Government says that 
tbe necessary steps are being taken and the 
inquiry is being conducted.

1 know what they will say. They will ask 
the West Bengal Government to start a Textile 
Corporation. I do not know what will happen. 
But this is the situation. Neither the factories 
are being re-opened nor they are being taken 
over. Even if the factories are re-opened, the 
workers are not being taken there. There are 
stiil about 400 factories which are closed.

They say that they will solve the unemp
loyment problem The very simple thing is, if 
you re-open these closed factories, more than 1 
lakh workers will get employment. So, I would 
humbly request the Minister to look into this 
law and order situation and create a situation 
in which democratic mass organisations of 
different sections of the people may function 
and workers may go to their factory jobs 
without any apprehension of being stabbed or 
being assaulted by goonda elements who are 
in the pay-rolls of the Congress.

16 hra.
SHRI S. R. PAMANI (Sbolapur): 1 

thank you very much for giving me some 
time to participate in the discussion on the 
Resolution before the House. I have gone 
through the speeches of my hon. friends, Shri 
Indrajit Gupta, Shri Samar Mukhetjee and 
many other members.

Before I say something about the present 
conditions, I would like to draw attention to 
the fact that West Bengal was the highest 
beneficiary of the planned development, com
pared to all other States; this can be seen 
either from the Central schemes or from the 
financial assistance given by the Centre and 
it will be known that from the time of the 
First Five Year Flan, more benefits were |ivea 
to West Bengal That might have been doe 
to the personality of Dt* B. C  ftoy. 
toft yawnt, pML ptt PWsiwfl# wh?
CBSB0 % tp In Gatenna and other Pam of titfrt 
ttnw>i * WertBenaal had ***&*> iiMUfc
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able progress *s far at industrial production 
was concerned* is far as employment was 
concerted, as ftf as irrigation sad power were 
concerned. But, after the expiry of Dr. B C. 
Roy, what has happened ? Our friend* Mr. 
Samar Mukherjee* was accusing Chhatra 
Parishad. What was their party doing at that 
time when they came to power ? They were the 
first party who instigated the workers, who 
started ghcraos, who started intimidating the 
employers, and the result was what you see 
today -—stagnation. How many factories were 
closed down due to their action ? I think, at 
least 5,000 factories were closed down when 
they were having their Government in West 
Bengal.

The workers* interests may be protected. 
It is the duty of the trade unions to took 
after the interests of workers. But it is also 
the duty of trade unions to look to production, 
to gtvc assistance to entrepreneurs and the 
Government to put up more industries, to 
help them to increase the production. Why 
did they have this gherao and threats of 
murders ? Nowhere in the world industry has 
developed that way.

They alleged that Chhatra Parishad and 
the Congress were taking law in their own 
hands. But who started ? Why do you accuse 
Chhatra Parishad or the Cognress ? This is 
the result of the action taken by the CPM at 
ttut time.

Our country Is a developing country. We 
require production. Our population is very 
big. See the example of Durgapur, if there 
had been co-ordination, that unit which is 
running with 40 per cent efficiency, would have 
been running more efficiently. May be* there 
were some management defects. But bow 
many unions are there ? Almost everyday 
there is strike and some departments are 
closed down. Ultimately, who suffers ? It 
is the country which suffers. Our production 
of steel has gone down to the barest mini* 
mum. Durgapur steel plant had very big 
losses. Government had to import steel by 
paying foreign exchange, to meet the country's 
requirement. If they had co-operated, it was 
Possible to double the capacity of Durgapur 
end make the country self-sufficient. But 
they Aid not wmt to, But they want to cri
ticise *J»e Government only. They do not want 
to  fkt n  produetfoft Is ooa-*
iltataMyl WaiMtf wpupw yi*rapiwi> imm Jlfpwia IrMI

is all right, but they must aiSO look to the 
production also But* only by accusing the 
Government and by blaming the Central 
Government, the purpose is not going to toe 
served.

I want to say one thing. If they really want 
that West Bengal should be developed and 
there is now stagnation and the population is 
increasing—1 very often go to Calcutta and I 
bad been there in Calcutta recently and, Sir* 
what I saw we are sorry for that—unless 
the co-operation is there from the Trade 
Unions and from the friends on the other 
side, things are not going to improve. It is 
no use accusing the Government and put 
the blame on the Government So, xny 
humble request is that they should try to 
protect the rights of the workers, but, side 
by side* they should also see that production 
increases. In Japan, in Germany and all those 
countries, you see that there are trade unions 
also but are they so much non-cooperative as 
far as production is concerned ? Sir, there they 
make an agreement for one year and there 
is no trouble for the whole year. Here, to-day 
one agreement is reached, the next day it is 
broken and another agreement is required. 
Then these people have no peace of mind to 
work. So, unless this condition is not solved* 
I do not think things can improve.

You have given me time and t thank you 
very much and I say that the position has 
deteriorated not because of the Cong
ress—Sir, under the Chief Minister* B. C. 
Roy’s regime things improved enormously and 
West Bengal made great strides but things 
started deteriorating as soon as they took the 
reins of administration, They are responsible 
for that, not the Congress Government.

THE MINISTER OF PLANNING (SHRI 
D. P. DHAR): I was unfortunate to have 
missed in person a very lucid and elaborate 
speech which the hon. mover of this resolu
tion delivered some days ago in this House. 
I, however* had the privilege of going through 
the verbatim record of what he slid.

In essence, I think we can divide the 
subject into two parts. One part relates merely 
to a few specific pfftttems and the othee pan 
relates to the general question of the develop- 
meat, t^e economic development and the social 
development of West Bengal.

friend. Mf. «&■»***- a lB i flftoiiiig
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the resolution, spent * good deal of time on 
dwelling on some of the specific issues like 
the Farakka foarrge, Calcutta Port, oil explo* 
ration, etc. in West Bengal, the question of jute 
prices, the question relatiqgtoper-acre agricultu
ral yield* the question relating to power 
shortages and also to the question relating to 
the negligence or alleged negligence of Calcutta 
airport by Air India, etc.

As far as Farkka and Calcutta Port are con
cerned and also as far as the allegation regar
ding the negligence of Calcutta airport by Air 
India is concerned, I am grateful to my 
colleagues, the Minister for Civil Aviation 
and the Minister for Irrigation & Power, for 
having somewhat lightened my task in having 
deait with their subjects. But, I would certain
ly like to add, with the permission of my 
colleague, that, as far as the future of the 
port of Calcutta is concerned, it is not a matter 
which is of importance only to West Bengal. It 
Is of importance to West Bengal becauss it is 
located there. But there are large number of 
questions of employment, of various structural 
associations etc. which are connected with the 
issue of the future of the Calcutta port. 
Without being sentimental about it, without 
talking about the past of West Bengal,— its 
glorious past,—without talking about the great 
contribution made by that part of our country 
to the freedom struggle of our land (which, in 
Itself is a glorious chapter of our history), 
without sentimentalising, if 1 may say so, 
of this issue, without unnecessarily going into 
the history of the issue, as Professor 
Mukherjee wished to go, I wish to say, the 
importance of Calcutta port ps a viable 
efficient port, is for the whole of the country, 
and therefore, the economy of tbe whole coun
try is greatly associated with the proper and 
efficient functioning of the Port of Calcutta.

this region of the country has been specially 
excluded from a closer and more intimate 
attention in the matter of oil exploration than, 
for example, the area from which my old and 
distinguished friend Mr. H. M. Patel comes. 
That is not a fact. The fact of the matter is, 
we proceeded on the basis of the data avai
lable to us, to explore for oil by drilling at a 
place called Bodra. We discovered that the 
possibility of striking oil or gas was almost 
extinct. Therefore we again reviewed the 
position We have now started very sophisti
cated seismic studies with sophisticated ins
truments in the entire range of West 
Bengal for locating more promising tracks of 
oil or gas. This has been considered necessary 
not only by experts of the ONGC but also the 
top experts of the Soviet Union.

I would lik to assure the mover of the Reso
lution and his colleagues and the people of 
West Bengal that they should not entertain 
any doubts about our intentions As soon us 
this work is over, we shall begin the work of 
exploration at great speed or hastily, if I 
may say so, whereever promise u> held out, of 
reasonable success.

The other question relates to power 
shortages. My learned colleague Dr. K. L. 
Rao has given a picturc of the future that we 
visualise with regard to the generation of 
power in West Bengal. But what we are 
interested in or concerned with is today or 
the immediate future, because the problems 
that face us are really of a very urgent nature 
m West Bengal particularly, and, therefore, 
we have got to make our best endeavour to 
see that the installed capacity, a good portion 
of which is lying idle and the capacity that 
is available but is run and managed inefficiently 
is looked into, thoroughly examined, and the 
faults and the inadequacies determined and 
quick remedial measures taken.

I am sure, after the lengthy statement 
which was made by my colleague Dr. Rao, tbe 
apprehensions which rightly or wrongly—in 
my opinion absolutely wrongly were enter
tained regarding the nature of the Farakka 
Barrage and the quantum of water which 
WoyAd be discharge?} for cleansing the choking 
port of Calcutta by sullage, would have been 
allayed, If not fully removed,

About oil exploration to Weet Bengal once
Aflg&BL juu g||

I have taken note of the complaint made 
by my hon. friend Shri Indrajit Gupta that 
the committee which has been appointed to 
examine the causes which were responsible for 
those shortages and what he has called the 
mismanagement of the distribution of the 
power system in West Bengal or most 
parts of it u  composed mostly those person* 
who are responsible for this management. If 
I remember tbe 8g«*e* correctly* he that 
out of sm members, perhaps lour below f t  
those tigitffficffrr I tMkwjn jwjolvintf «|i
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complaint, not regarding the composition of 
tile committee, but the Government of West 
Bengal have complained bitterly about certain 
defects and certain lacunae which are apparent 
both in the generation and in the distribution 
of power within the quantities within which 
it i* available, and we have decided in the 
Planning Commission, in consultation 'with 
the Government of West Bengal, and I shall 
have no difficulty in persuading my colleague 
the hon. Minister of Irrigation and Power, to 
appoint a high-powered committee in which 
experts from the Centre and otherwise will be 
associated with compyehensive terms of 
reference to see (a) how, and how quickly we 
shall be in a position to utilise to the fullest 
available resources for geneiation of power in 
West Bengal, and (b) to organise its distri
bution and the conveyance of this power with 
minimum losses and greatest efficiency. I hope 
that within a couple of months, we should be 
in a position to know exactly the nature of 
the malady and also equally exactly the nature 
of the remcny.

As far as the question of jute prices and 
the per acre- acre agricultural yield is 
concerned, I shall with your permission come 
to this issue a little later. What I, however, 
cxpected and hoped to be educated upon was 
the basic feature of the structure of the 
economy of West Bengal in its totality, and I 
further most hungrily awaited to be educated 
as to how we could apply the proper remedies 
in order to achieve results quickly and 
speedily. 1 must admit that my long wait 
has been rather futile and 1 have been some
what disappointed Of course, 1 am sick and 
tired of listening to questions of disturbances, 
somebody disturbing some public meeting 
being held, somewhere there being lockout, 
somewhere there being strike, and so on. 
Somebody is thi« parishad and somebody else 
is that parishad and so on. I even listened 
with the utmost respect and attention 
to the tales of woe regarding the law and 
Order situation in West Bengal from quarters 
from whom X did not expect to hear it. The 
anguish of sowing wind and reaping a whirl 
wind perhaps bolds good even today. But 
I am not a controversialist and 1 do not 
believe in indulging in idle polemics. But I 
think the time has com  when we should turn 
em  back* on that unfortunate, tragic period 

disorder and disharmony in West Bengal. 
Whoever mscy be responsible tot it, I  am m

me a judge to pronounce who is wrong 
and who is right. But I am a judge 
of the situation in the sense that such 
a situation did exist and that situation had to 
terminate if we had to boj5e for an orderly 
development, if we had to take to the path 
of a peaceful development and reconstruction 
of our economy in West Bengal.

SHRI MOHAMMAD ISMAIL (Barrack- 
pore): If you are sincere, we are.

SHRI D. P. DHAR : I can assure the 
hon member that 1 would be the last person 
to be so impertinent as to question his 
sincerity. I readily agree and 1 would not 
even by inadvertence, by the remotest innu
endo, attribute such actions of violence and 
disorder to the hon. member. I would never 
indulge in such an irresponsible utterance. 
Neverthelesss, I was referring to a situation. 
That situation cannot be called a natural 
calamity. It was a man-made calamity. It 
was a situation created by man and it is our 
duty to see that those disorderly elements are 
isolated so that we are able to give buoyance 
not to violence but to development, That is 
the only way we can go forward,

SHRI KRISHNA CHANDRA HALDER : 
Find out from your own party.

SHRI 1NDRAJIT GUPTA : He says 
disorderly elements should be dealt with 
equally, irrespective of the party to which they 
belong, including your own.

SHRI D P DHAR : Certainly, as soon
as you find me disorderly, you are at liberty 
to deal with me.

Coming back to an examination of the 
broad contours of the structure of the West 
Bengal economy, there are certain things 
whkh~~(In:erruption)

MR. CHAIRMAN : Let him continue.

SHRI D. P, DHAR; Except to the 
extent that I am taking notice of this highly 
orderly behaviour, I have nothing more to say*

Coming back to the enunciation of the 
broad contours of the economy of West 
Bengal, m tW  fa the toW of industry, 
and to history-at it w s Mated very Wefly
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by Prof, H. N. Mukerjee—West Bengal** 
Industry bad a colonial base. It had a colonial 
orientation, though West Bengal was the 
pioneer in  industrial efforts of the country 
before Independence. The classical examples 
of this type of industry are provided by jute 
and by coal. As we know, jute has reached 
a point of diminishing returns and it is 
suffering from a large number of ills. We 
also know in the recessionary period the 
production of coal did not reach the targets 
that were envisaged and, therefore, in both 
these sectors, West Bengal unfortunately was 
hit very severely.

Then in the second category of industry 
which developed rapidly in the fifties falls the 
engineering industries. The engineering nidus* 
tries in West Bengal were hit unfortunately 
mainly by the recessionary period through 
which we passed.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) ; The national retention price of 
steel.

SHRI D P. DHAR : So far as the
question of price is concerned, it is a separate 
matter. It is not only one factor which is 
responsible for this There are a large number 
of factors which are responsible for this 
recession. I need not go into them because 
I have read some erudite thesis on the question 
of recession from the party to which Mr. 
Jyotirmoy Bosu belongs; and with quite a 
number of <hosc formulas I am in complete 
agreement, though Mr. Jyotirmoy Bosu does 
not seem to agree with some of them. The 
fact remains that the engineering industry in 
this country was tbe first victim of recession, 
and as a result the economy or West Bengal 
was hit very bard.

If we go to agriculture, I have no hesi
tation in saying that the development in 
agriculture has been almost slothful, It has 
been extremefy slow in this field, because of 
various factors Instead of going into these 
fe&Ors, I would rather suggest remedies than 
raise controversies.

T h e  b a s i c  q u e s t i o n ,  t h e r e f o r e ,  i s  i n  t h e  
f i r s t  f i e l d ,  n a t a e l y ,  t h e  f i e l d  o f  i n d u s t r y .  W h a t  
l o f c e d o ?  I  w o & l d  s u b m i t  t h a t  i n  t h e  f i r s t  

a  c l a s s i f i c a t i o n  o f  t h e  I n d u B t H a i
|P»wW*r  ̂™  IWfBWPIl WfiwllW**! ™

Bengal is essential. This is the promise which 
the Central Government made, and I can 
assure Mr. Indrajit Gupta that from this 
promise the Central Government is not going 
to backslide.

SHRI INDR A JIT GUPTA : What is that 
promise ?

SHRI D. P. DHAR : That there will be 
diversification from the traditional base of 
industries m West Bengal and a certain 
amount of new lines of industrialisation will 
be introduced. We have the pctro-chemical 
structure; we have the steel alloy structure, 
and so on and so forth,

SHRI JYOTIRMOY BOSU; Are you 
aware of the fact that out of a total allocation 
of about Rs. 55 crores from institutional 
financing for minor irrigation, West Bengal 
got nothing but zero ?

SHRI D P. DHAR : I thought tbe 
distinguished Member did realise that minor 
irrigation is part of agriculture, not of indust
ry. When I come to agriculture, I will talk 
about it.

SHRI JYOTIMOY BOSU : Jute is an 
agro based industry ?

SHRI D. P. DHAR : Jute is not an 
agro-based industry. Jute is a raw material 
for agro based industry.

SHRI JYOTIRMOY BOSU ; Jute mills 
are agro-based industry. You are right 
there.

SHRI D. P. DHAR : I accept quite a 
dumber of your theses except some which 
you do not accept yourself.

The question, therefore, is that as far as 
the industries which are installed there are 
concerned, namely, the engineering industries, 
they suffer from what has become fashionable 
to our country sickness. In the case of 
every industry*- in many cases I admit—whfre 
the owner take* svny the milk and the cq»m  
out of the industry* he declares ft sick *nd 
the sick child falls in our lap, My fcoa. 
friends tbeteaUp say, yes, IN  Q m W m * 
should take it over because out 9$ flm 
ntssof titeirhe*rt wfckfc eiwiiy* wcUs on such
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occasions, they say, that so many workers 
will starve and, therefore, you adopt this »wk 
child. This process of adoption is endless. 
Even the healthy children are now falling 
sick and, I am afraid, a time may come, 
unless and until we do something drastic 
about it, when the lap of tbe Central Govern
ment will be not only full but will have no 
capacity, even if it is joined with the capacious 
lap of Mr. Jyotirmoy Bosu, to hold any sick 
child*

SHRI JYOTIRMOY BOSU : What 
about R. P. Goenka and Balmer Lawrie ?

SHRI O. P, DHAR : Ultimately, even 
be may fall sick. That is my difficulty.

SHRI JYOTIRMOY BOSU : And reco
ver elsewhere.

SHRI D. P. DHAR : I will send them
to you for maternity care.

I am grateful to the West Bengal Govern
ment for the highly competent planning board 
which they have set up and which can be an 
example to many Stales in the country. I 
have told them that it is time not only to 
start with curative measures, namely, when 
the person falls sick, you start a cure, but 
also preventive measures. Therefore, we have 
agreed in the Planning Commission with this 
highly laudable suggestion of the West Bengal 
Government. The Chief Minister was here 
yesterday with his colleagues of the planning 
board, as I said, a very competent, a very 
efficient planning board ..

SHRI JYOTIRMOY BOSU : Chickens 
have been counted before they are hatched.

SHRI D. P. DHAR : Well, it depends 
on your capacity. It is a question of incuba
tion. The processes are different. I would 
again deal with chicken when I come to 
agriculture.

Therefore, we have agreed in the Planning 
Commission in conjunction with the Govern
ment of West Bengal that we shall help either 
the Industrial Reconstruction Corporation, 
strengthen it*, or have a  new machinery to 
iwamiiia thoroughly the working of some of 
ih*«* mills* 'tofeige these enterprises, so that

exactly the

malady from which an industry Is likely to 
suffer.

Secondly, and I think this fact is incon
trovertible, in the last two or three years we 
have tried to increase the orders for those 
industries of things which they are competent 
and capable of manufacturing, namely, wagons, 
and the orders run into several crores. We 
feel that if the climate of harmony prevails, 
as it is prevailing by and large today in 
West Bengal, and given the necessary effort, 
given the necessary financial assistance# given 
the necessary managerial competence which b  
not lacking in our country, I think that in a 
short period of time most of these enterprises 
will be well on their way to a healthy exis
tence.

Thirdly, we are also conscious of the fact 
that the second category of engineering indust
ries is suffering from lack of raw materials, 
mainly steel. We again discussed this question 
with the Government of West Bengal yester
day and we are trying to do our best, as far 
as the engineering industry in West Bengal is 
concerned, to inctease the allocation of some 
of the essential raw materials. *

As far as jute is concerned, I do agree 
with Shri Gupta that there must be a rationa
le in determining the jute prices. But what 
is far more important is that whatever in
crease you may make in the jute price teaches 
the grower, the man who produces. The 
difficulty in West Bengal is—I am sorry, I 
speak as if I am a Bengali though my sub- 
caste sometimes docs crcate some difficulty 
and embarrassment to my distinguished 
friend, Shri Jyotiimoy Bosu—that tbe ele
ment of price which the producer gels is lower 
than the price that is usually fixed. So, I 
was very happy to find that the West Bengal 
Government was fully aware of this fact, and 
tbe manner in which they want to deal with 
this question gives me hope that any increases 
which will take place, or are likely to take 
place, in the jute prices, consistent with the 
prices of the end products which have qai 
to be competitive, those increases will reach 
the grower and will not be pocketed by the 
middlemen,

SHRI JYOTIMOY BOSU : What ahftttt 
tbe Jute Enquiry Committee Report ,? That 
was scuttled under pressure,
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ff i« I  D. P. DHAR : There 1» no p«a- 
sure. 1 hope Shri Jyotirmoy Bosu knows me 
sufficiently well. I am not under pressure of 
Hie gentleman he is referring to. I will never 
be * party to any organisation which yields 
to such pressure.

SHU! JYOTIRMOY BOSU : 1 am talking 
of the entire government.

SHRI D. P. DHAR : The Government 
is clean ; it does not suffer from pressures.

SHRI JTYOTIRMOY BOSU : The people 
are not convinced of it.

SHRI D. P. DHAR : I am convinced 
that the people of India are convinced of it. 
While I submitted that every effort has 
to be made on some of the lines—the list 
Is by no means exhaustive—for the rehabilita
tion of the industries and the industrial struc
ture, for its diversification, for its expansion 
in West Bengal, at the same time, the main 
prosperity both in terms of generating employ
ment and in terms of generating higher money 
Incomes will come from the favoured subject 
of my distinguished friend, Shri Jyotirmoy 
Bosu, nadkety, the chicken, namely, agricul
ture, West Bengal is about to embark on, 
I should say, comparatively, reasonable pro
gressive land legislation. In my opinion, 
when fulfilled, this will be one of the pre
conditions for releasing the energies of the 
agricultural population, for devoting them to 
greater production. Along with that, we have 
got to have package progammes so that the 
facilities of credit, the facilities of better seeds, 
fertilisers, pesticides, etc. and water, above 
i]fc~jrrigatfon~ are made available not to the 
upper, richer layer of agriculturists but the 
lowest layer of agriculturists. (Interruption) 
If you come with me to Kashmir, I would 
show it to you. If you come with me to 
Maharashtra, I will show. If you come 
with me to where Mr. Patel was ruling—tho* 
Ugh I and he differ in politic*, we have been 
very old friends—I will show*..In many parts 
tgifcgr have made this package programme a 
gnat soocess. I do not believe in condemn* 
4Hg something meiely because I differ from 
lu m  in jwHMcs. (tnterrvptien)

SHRI JYOTIRMOY BOSU : You «re 
c«rrfog octal, to New Gutle.

SOU O. P. DHAK; The que«tton k  tiat
w* wnedy itefcett *** «»»•«#«*

m o o t be remedied by paying all yew kind 
attention, all your sweet attention, to me 
while I am speaking in this House. They 
wifi have to be remedied*

Again in the village it is our duty to see 
that this package of programme, that this pac
kage of aid, that this assistance reaches the 
deserving, and I can assure you that t was 
deeply impressed by the big programme—my 
only objection was to the size, to the bigness 
of the programme ; nevertheless, the essence, 
the character, of the programme which the 
West Bengal Government and its Planning 
Board have visualised for this purpose is very 
iaudabie, and once it comes into motion, I am 
very sure that, within a period of a year and 
a half, you will see that the face of the West 
Bengal countryside will change ; and when it 
changes, I would love to see the faces of my 
friends there.

SHRI JYOTIRMOY BOSU : We should 
very carefully preserve your valuable spcech.

SHRI D. P. DHAR ; I am most hono
ured,

I am very conscious of the clock, Mr. 
Chairman, to which you are looking 
repeatedly.

MR. CHAIRMAN: You can take your 
own time.

SHRI D. P. DHAR : But I would only 
make reference to one or two other points.

One of them is a very tragic situation in 
West Bengal, ie ,, the problem of the educated 
unemployed, It is tragic because Bengal 
happened to be one of those few areas in our 
country before Independence which made the 
headway in the field of education, and parti* 
cularly higher education, and that this should 
now freeze in the form of a cruel tragedy is 
indeed very sad. No programmes for the 
improvement of the economy of West Bengal 
will be complete, unless and until we make 
serious efforts, genuine efforts, to make a size
able impact on the problem of educated un
employed in West Bengal. Tbit it om  of the 
most n Trttttat tleimnti tint we have to loot 
aftfr, ffatf this artaf&t I would Jfeftit
Ip,Hie Wiit Betfcai ftsooio* ̂ fioatd * io
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my discussions with tbe Chief Minister of 
West Bengal for tbit purpose, I fourd that 
some of the programmes that they have drawn 
up are absolutely realistic and are likely to 
bear fruit in the shortest possible time.

These, in my humble opinion, are the 
broad outlines of the present malaise which 
afflicts the economy of West Bengal and along 
with tfaese, I have ventured Mr. Chairman, 
to suggest also in the broadest outline some 
of the remedies which are being considered 
actively by the State Government in conjuction 
with the Central Government and the plann
ing Commission.

I personally feel and I am sure that my 
colleagues in the Government of India, my 
colleagues in my own Party to which I have 
the honour to belong, share my view that 
West Bengal, because of tbe tragedy it has 
gone through, which was described so poigna
ntly by Prof Mukerji, has to be treated on a 
different level from other States for the pur
poses of development. We have to take into 
account the fact that one tragedy after another 
followed this land, this land of great people, this 
land of wonderful people and this most belov
ed part of our country and, it is, therefore, 
the responsibility of the re<t of India for 
whom West Bengal has suffered even in 
the last one year they had to give shelter and 
hospitality to over seven to eight million 
refugees, I was a witness of that tragedy, that 
grim tragedy. Therefore, I can assure the 
mover of this resolution, I can assure this hon. 
House and I can assure the people of West 
Bengal on behalf of the Government of India 
that, as far as their problems are concerned, 
they will receive precedence for solution over 
tbe problems of any other part of the country. 
When I say this, I am not only repeating the 
promise, but I am also repeating an assurance 
which we shall, God willing, fulfil to the 
fullest measure possible.

With these words and with this assurance, 
Mr. Chairman, 1 feel that the mover of this 
resolution will perhaps look at his suggestions 
once again which, by and large, are not merely 
acceptable to us but which are very valuable 
to us and shaH guide us in, formulating our 
poHoto* for wowviag—«o quote an expression 
from the Resolution—for removing tye stag
nation ftwn $he y <®f West Bengal*

f in *  m t M t t  <3W A  (A Sffm i i
1 AMMa > « || fttlMYlllllf’ft tttllil frlfllfll

participated in this discussion on both the day* 
and have tried to highlight many problems, 
large and small, relating to West Bengal, 
many of which I was not able to cover, X 
am somewhat overwhelmed by the unusual 
spectacle of practically a ‘galaxy’ of Minteten 
who have taken the trouble of investing this 
discussion with some seriousness.

SHRI SAMAR MUKHERJEB (Howrah) t 
Only to assuage tbe feelingsof West Bengal*

SHRI INDRAJIT GUPTA : That is a big 
thing. Sir, the Chief Minister of my State 
recently in a reference to the interim solution 
of the Farakka water problem, said to tbe 
Press : We have succeeded in delinking this 
problem from political agitation.

If agitation-whethe political or otherwise for 
which incidentally 1 think the people sent us 
here, to do the right type of agitation which 
is required on the Parliamentry floor, could 
produce some rc&ults, perhaps, although not 
to our fullest satisfaction,—so much to the 
good. I am glad several Ministers dealing 
with subjects with which I had dealt with in 
my opening remarks did take the trouble to 
come here and they tried to explain,—or, shall 
I say, explain away,—some of the allegations 
that I had made.

I also would like to congratulate our sew 
Planning Minister for having made a very 
competent defence of a weak case. He is new 
to his responsibilities and I don't want to be 
uncharitable to him. Anyway, it is a very 
interesting speech because it gave us some 
insight, sot perhaps directly into what is being 
done in Wes* Bengal, but a sort of general 
insight, as to his outlook on the question of 
Planning, and the sense of priorities that ha 
wishes to develop.

I agree with the Planning Minister when 
he said that he did not get from this aide of 
tbe House a total picture of the economic 
structure of West Bengal and remedies lor 
which he said, he was hungering I only wish 
tbe House had an opportunity of having a 
debate of that dimension sometime ih the 
future, I don't know whether it will hi 
possible. It is true that I did concent*!*? on 
certain specific matters; this debate cam* up 
ony £rid*y before last, and in thisspanof 
two weeks the*# have been som  pr&QWty
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deny those responses, limited though they

1 spent quite a lot of time in my speech 
on the question of Farakka. The interim 
solution was found and 40,000 cusecs of 
wafer for which we were hungering,—or shall 
I say* thirsting,—have been promised to us at 
lea# for a period of five years, to start with. 
Better late than never. So 1 do not want to 
go into this matter more in detail, except to 
say this. I hope he will not think me un
charitable when 1 say this. The way the 
matter was solved almost overnight between 
him and the Chief Minister of West Bengal 
has, to my mind, only further deepened the 
mystery behind all these things. Of course, 
1 welcome it, bccause if it were such a simple 
matter* I do not know what all this hullabaloo 
was about, and why this hullaballoo was 
allowed to develop, and they could have 
scotched it long ago. Why was that not 
done ? Even today, Dr. K. L. Rao has said 
that the original project report had recom
mended a certain schedule for the discharge 
of waters from the Ganga into the Bhagi* 
rathi, and it was exactly that schedule which he 
bad placed before this House on the 31st May 
this year. He said that it was a quarrel only 
over two months of tbe year, the flow would 
be 40,000 cusecs and that would be assured. 
But 1 have that schedule with me here, which 
was part of his own statement made in this 
House on the last day of the last session, and 
jt does not anywhere assure us of 40,000 cusecs 
for ten months of the year: it says that
40.000 cusecs would be there only for six 
months of the year, namely from 20th June 
Up to December, end for the rest of the period 
that is, from January to mid-March, and 
mid-March to mid-May and mid-May to the 
20th June, it would be something less than
40.000 causecs, and at times even less than 
20)000 cusecs would be available. Therefore, 
Isay that the confusion is worse confounded

but if we get the end-result, if the 
4ty000 cusecs come* then it would be well and
good.

A | fat  as *the Civil Aviation and Tourism 
Minister's reply goes, I do not know whether 
he had a&uatty taken tbe trouble of reading 
I tty tpccch or he had simply been briefed by 
Ms Department. I had aot complained 
incidentally that day about the behaviour of 
jiifw airiiOes towtedi the Dtiftt

Dum airport; I had rather exonerated them 
in a way by saying that *How can I blame 
them, when our own Air India takes ah 
indifferent attitude towards Dum Dum V and 
I am very glad to hear from the hon. Ministar 
today that at least one concession is going 
to be made that at least one flight, one inter* 
national flight of Air India will originate from 
Dum Dum and will terminate at Dum Dum, 
I think, beginning from next week,,.

THE MINISTER OP TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
From 3rd November.

SHRI INDRAJIT GUPTA : But two or 
three questions still remain. 1 do not except 
him to reply just now, but I would just draw 
his attention to them, and I had raised them 
last time also. What about the fact which 1 
had pointed out that these west-bound inter
national flights from India are not charged 
at the same fares ? The fare structure works 
to the disadvantage of Calcutta, because 
20 per cent rebate is allowed on flights from 
Bombay or from Delhi, and that is one thing 
which acts as a disincentive.

Again, what about the fact that no char
tered flights are operated by Air India from 
Dum Dum 1 What about the fact that Dum 
Dum has been asked to content itself with 
the technical servicing of only Fokker Friend
ships and Dakotas while all Boeings and 
Caravelles are to be serviced only at Delhi or 
Bombay ? These questions still remain in 
our mind. Of course, I congratulate him on 
exposing rightly the bloomer that 1 bad com* 
mitted about category I and category II land
ing equipment, stand correct.

It was aot simply a question of starting 
one flight from Dum Dum, but all these 
different aspects of this problem are things 
over which the people in West Bengal have 
rightly been aggrieved. Since he has now 
decided to intervene in the matter, I hope that 
he will pursue it still further.

Then, there Is the question of jute prices. 
Tbe Planning Minister, I am sure, is aware 
of tbe fact that jute is the main cash crop of 
my State, in fact, not only of my $t*to but of 
four or M  States of Eastern India ;&i» ## 
principal cash atop there* The Planning 
Board Of West to uhldb he ttijffr ft
laudatory ttimmm has only A m m
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ego made a survey and then calculated, that 
whereas the number of people below tbe 
poverty line in tbe rest of India works out 
to an average of 40 per cent of the population, 
the figure in West Bengal is 70 per cent. 
Everybody knows that this figure mutt include 
not only Bengalis but the several millions of 
non-Bengalis who work in our State, for their 
livelihood and whom we are happy to have 
there. Nobody in our State no responsible 
person or organisation or party in our State 
has as yet made any public utterance such as,
I regret to say, was made in West Bengal, a 
few weeks ago by th« Chief Minister of Bihar, 
who in a public speech at Asansol reminded the 
people that in Bihar, his Government had taken 
steps to ensure that 90 to 95 per cent of the 
jobs were reserved for the people of Bihar. No
body in Bengal has made a statement like that 
about Bengalis. We have never felt like that. 
Never have our people tried to rouse any 
kind of sentiments like that, as for example 
was done in Shri S. Mohan Dharia’s State by 
the Shiv Sena We are proud of this. We think 
the democratic movement in West Bengal 
should be proud of this fact. But you must 
see the problem m its true proportions.

17 hrs
SHRI SHYAMNANDAN MISHRA

(Begusarai) : Was it in a sectarian spirit that
the Chief Minister was saying that ?

SHRI INDRAJIT GUPTA : I do not 
know in what spirit he said it. And now we 
are having to struggle against a school of 
thought which is wanting to reply to him in 
the same terms. Do you want that to 
happen ? It will snowball. We do not want 
that.

SHRI SHYAMNANDAN MISHRA : I 
can say that in the breadth of our outlook, 
we do not yield to anyone, anywhere in the 
country.

SHRI INDRAJIT OUPTA : My charge 
is lan d  I hope the Planning Minister will 
look into it at his leisure—is that the pricing 
policy approved by the Central Government 
has been used as an instrument, particularly 
by the Finance Ministry, to inflate the prices 
Of certain commodities, cash crops, and to 
Stores* tbe prises of others. In the case of 
i t#  cotton, in ##e decade, 1^61-62 to 1970-71, 
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up in the same period by 41 per cent. This 
seems to me to be a machinery by which the 
per capita income in predominantly cotton 
growing States is pushed up in relation to the 
per capita income in those states of eastern 
India whose main cash crop is raw jute. So 
these are also larger problems on which the 
question of general poverty and so on 
depends.

I will touch on one or two specific 
points—I cannot go into a general discussion 
now. One is about the Jure Corporation Of 
India, which I mentioned last time. There is 
an impression around, which has been voiced 
many times m this House, and refuted by 
Government, that sometimes politicians be
longing to the ruling party defeated at the 
polls are compensated by being made chair
men of various corporations. I am sorry to 
say that since 1 spoke on this two weeks ago 
and pointed out that this Corporation was 
without a Chairman, an appointment has been 
made which to our mind is rather disturbing 
becausc the Chairman of a jute corporation 
should have something to do with jute, should 
know something about it. This is a very 
important Corporation and I think the gentle* 
man who has been appointed is probably not 
very well qualified, if 1 may put it in the 
mildest possible language I can think of, to 
hold that charge.

There is as yet no representation of West 
Bengal on the board of this Corporation. All 
the raw jute growing States are officially 
represented on the board except West Bengal*
I would throw out a suggestion for his consi
deration. Since this central corporation has 
decided that in the coming season it will pur
chase raw jute in West Bengal from only three 
districts of North Bengal, Cooch-Bchar, Malda 
and West Dinajpur, and since he knows very 
well that North Bengal is also one of the 
most backward regions in the country, how
ever developed Calcutta may be—I would 
suggest that they go into this question, 1 am 
sorry the only relevant Ministry not repre
sented here is the Ministry of Foreign Trade. 
Shri Mishra had promised that in areas where 
raw jute is grown, some new mills would be 
licensed, in Bihar, Tripura, Assam and so on. 
Very good. 1 would propose that since raw 
jute is going to be purchased only in three 
North Bengal districts by the Jute Comm* 
tion and that yaw jute has to be transp^ried 
afi the m y aa4 then across tbe Gan** to be
nfo&nad hi tha around fSaksiit̂ ft is ha
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made Into sacks end those sucks are going la 
fee seat back to North Bengal again, why not 
you consider the proposal to set up two or 
three small 10,000-tonne capacity jute mills 
k  North Bengal, providing for the sacking 
requirements of that area ? This is the only 
m y  it can he co-ordinated and it will go some 
way to easing the acute unemployment j*osition 
in North Bengal also.

Then, what about the Calcutta port ? 
Something was said about it in general terms. 
Nothing was said specifically about Haldia 
which I had raised. I still have no answer 
as to why dredging of the dock area is sttll 
held up due to some contractual dispute. I 
still have no reply as to when the work at 
Haldia is expected to he completed and why 
no decision has yet been taken about the 
location of a shipyard at Haldia, although the 
entire engineering infrastructure which is 
required for the shipyard is available close at 
hand in Calcutta.

No development, I think, can take place 
at all—and the Planning Commission will 
agree—unless this power famine can be over
come, Neither industrial nor agricultural 
development nor anything can advance if we 
are in a perpetual state of chronic power 
shortage. Therefore, this has to be given
topmost priority. We had discussion on this 
•abject here the other day. I do not think 
the Members coming from West Bengal have 
bean satisfied by whatever assurances were 
given by Dr. K. L. Rao on this subject, 
because, the various agencies—I have already 
mentioned that—responsible for providing 
West Bengal with power are all of them, 
without exception, in a state of utter mis
management and chaos. If a new committee 
is set up as the Planning Minister promised 
just now—a high-power committee in the 
place of what I would call tbfc bogus committee 
consisting of people who are to be taken to 
task-* may be something will come to light.

CHAIRMAN : The hon. Member>
time k  m*

 ̂ *
mm IHPRAJIT GUPTA : But a very, 

very anarjptic action will be required before 
this power famine can be overcome in an 
»fea wfcteh has the biggest industrial and 
somineistiai concentration in this country and 
afat* workers have hidi

laid off because of these power cuts, and 
where the West Bengal Government's plan to 
electrify at least 10,000 villages has to be 
given the go-by. So, how is this problem to 
be solved unless these specific things are taken 
up ? That is why I tried to highlight 
those specific problems.

Sir, you have rung the bell. I can go on 
for quite a long time, but it would not be fair. 
We will take another opportunity sometime. 
Now, 1 would like to know why the bon. 
Minister is not accepting my resolution. Is 
it because he has in effect accepted the 
demands which I have made in the resolution ? 
In the resolution I have demanded that the 
Central Government should not in anyway resile 
or backslide from the specific assurances which 
have been given from time to time regarding 
the solution of these specific problems. If he 
is accepting that demand in the form of an 
assurance, that means something. We will 
hold the Minister, the Government of India, 
to it, because all that we are asking for here 
is that the assurances given and the mandate 
given by the people to this Government in 
respect of that should be carried out If they 
are not carried out, then, what sort of 
consequences might follow, many of my 
colleagues in the House have hinted at and 
given a warning of it.

SHRI D. P. DHAR : Only waiting here-

SHRI INDR A JIT GUPTA : Nobody is 
waiting here, because the people who are 
suffering are not in Delhi ; they are at the 
other end. So, I would like to know from 
the hon. Minister in what way he regards this 
resolution before I decide whether 1 am going 
to press it or not.

SHRI D P, DHAR i The resolution was 
in the form of a reminder to us that we should 
keep our promises and we should not dilute 
our promises. I assure the bon. Members that 
his fears, his apprehensions, were not well- 
founded and that it was in our character, 
and the character of our party and the charac
ter of our Government to stick to whatever 
promises we have made and not to allow any 
dilution of our promises. That is the solemn 
assurance that I can give.

t t W  INDRAJlt OU W A: Wttamt. 
* * « * « > *  * i t h  b i »  to m m tto *  O f  I t e  d t t n ^



2M FroiUm 0 BHADRA J, 1894 (S A K A ) Unemployment (Resn.) 386

which 1 do not agree it  all, nevertheless, since 
he has gives an assurance lor the future, I do 
not wish to divide the House on this question. 
I prefer to let the assurance stand and then 
m  will hold them on to it. On the basis of 
the assurance, I do not press my Resolution 
to a vote.

MR. CHAIRMAN: Has the hon Mem
ber the leave of the House to withdraw his 
Resolution ?

SOME HON. MEMBERS : Yes.

The Resolution was, by leave, withdrawn.

17.12 brs.
RESOLUTION RE: PROBLEM OF 

UNEMPLOYMENT

SIIRIMATI MAYA RAY (Raiganj); I 
beg to move that:

“This House, while appreciating the efforts 
of the Central Government to eradicate 
unemployment, is of the opinion that the 
Cential Government in co-ordination with 
the State Govern men is should work out a 
time bound, phased programme 10 solve 
the massive unemployment problem facing 
the country and take immediate positive 
and concrete steps to tackle the same.**

My intention in bringing this Resolution 
before tbe House is to focus attention of all 
those concerned on the burning problem of 
unemployment, the Solution of which brooks 
no further delay. And I say this with ail 
the emphasis at my command. In doing so, 
I am not suggesting that the Government is 
not aware of tbe problems, or that it is not 
intending to deal with it in all urgency. In 
fact, I make bold to say that no government 
so far has dealt with this issue in all its 
magnitude, with tbe sense of earnestness and 
purpose as the present government of today. 
This is demonstrated by the findings of the 
interim report of the Bagavathi Committee on 
Unemployment, The Dantwala Committee 
has been set up. The Joint Consultative 
Council on Community Development and 
Fiawfeaysti R*| has also fceen constituted. The 

on Science and Techno- 
*«W i* P*3*ri«8 a scheme to »&$*)»

unemployed engineers. The Bagavathi Com* 
mittee Interim Report has disclosed a number 
of constructive methods of ameliorating this 
dread disease in our society. Thus Die 
Government is certainly aware of the dimen
sions and the urgency of this problem.

I shall not meander into the realms of 
statistics while talking about unemployment 
for the simple reason that I for one do not 
believe that anyone is in possession of the 
correct figures or a correct estimate of the 
context of this unemployment problem. There* 
fore, the first task before us is to find out the 
exact nature and dimension of the problem. 
This we can do, by firstly, taking a sample 
survey of ail the employment exchanges In the 
country. This should be done by the Central 
Government and State Governments to ascer
tain the actual unemployment figures in the 
live registers, bearing in mind that It is not 
all the unemployed who actually register 
themselves in these employment exchange*, 
for varicus reasons which one need not go 
into here or elaborate because, sometimes I 
must confess these employment exchanges do 
not work in the way they should.

Secondly, tbe State Governments should 
undertake a blockwise survey of the unem
ployed in each block, in each district and in 
each State, From my experience of traveling 
extensively in the districts of my State, that 
is to say, West Bengal, I can tell you that 
such blockwise surveys will disclose the most 
horrifying spectacle. The spectre of unem
ployment casts an ominous shadow across 
the length and breadth of our country 
enveloping it with despair. If this problem 
is not tackled vigrously, purposefully and With 
fortitude, the very structure of our society 
stands imperilled.

The right to work is enshrined in the 
Directive Principles of our Constitution. The 
youth of any nation is its potential wealth* 
It is this vast section who are eagerly Await* 
tag the opportunity to participate in the 
building of this country. If this eagerness 
and energy is not canalised and harnessed 
for the development of this great nation, we 
shall be swept by a tidal wave of frustration, 
grief and revolt, the magnitude of which 
will sweep aside everything before it «nd 
there will remain in its wake, only chaw,

I  say this with Call responsibility fef m  > 
* tt ttaoding literally at the edge ftoe*
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dptee and with absolutely no time to lose. 
On the other hand, X say this also, that if 
adequate and immediate steps are taken 
which show tangible and concrete resuits 
in each State, our countrymen are patient 
people, our countrymen are wise people and 
will be willing to give us time to see our 
programmes through. I have that much 
faith In the people of our country. But, on 
the other hand, if they see only feeble 
attempts at dabbling with this petrifying 
problem* we will not be forgiven and the con* 
sequences will be chaotic. Therefore, this 
formidable challenge has to be met and meet 
H we shall.

There has to be a classification of the 
Rural and Urban unemployed. This is essential 
and of the utmost importance in order to be 
able to grapple with the situation. It is only 
when we have gauged the exactness of the 
problems with which we are dealing, that we 
can combat it This much is certain, that 
the unemployment spreading from one end 
of the country to the other and engulfing it, 
is massive and gigantic. Therefore, while 
this survey goes on, immediate and short
term measures have to be taken to generate 
employment to as many as possible, as 
quickly as possible While long-term plans are 
being formulated, immediate projects to 
absorb as many unemployed as possible have 
to be launched.

To deal with Rural unemployment first, 
as everyone knows, there is periodic seasonal 
unemployment. To eradicate this, double 
and triple cropping has to be introduced in 
order to minimise these periods, and also 
to provide for the absorption of more of the 
agricultural unemployed. Secondly, there must 
be electrification of ail the villages. In this 
regard, 1 would urge the Central Govern
ment to pay special attention to those States 
where this programme of rural electrification 
has dot been vigorously implemented, such as, 
As&am, Tripura, Orissa, U.P, West Bengal 
and Bihar. Haryana is in the happy position 
of having a 100 per cent rural electrification 
attd the degree of rural affluence is a joy to

Rural electrification is essential for the 
other methods of solving this unemployment 
problem and that is minor irrigation and 
agro-based email scale industries* There if

no need to go Into the reasons as to why 
these States have not progressed as much as 
they should have done in electrification, or 
to hold any post mortim  on this, where 
many might say, Haryana was able to achieve 
100 per cent electrification so why were the 
other States not able to do so. The fact 
remains that these areas have not progressed 
and to leave these regions in that state of 
backwardness will not help the rest of India 
for the winds of socio-economic and political 
unrest travel fast and wide and may equally 
envelop the other parts of India with a speed 
unimaginable.

With electrification and power being con
ditions precedent, the next question that 
will arise is where the funds for minor irri
gation and agro-based industries are to come 
from Here, our financial institutions can 
come forward and help in a very big way by 
granting loans against the guarantee of State 
Governments. The security is there for them. 
Minor irrigation schemes and schemes for 
power can never be a loss. They will be per
fectly safe inveNtmcnts, and the financial 
institutions will not be in jcopaidy Low 
capital intensive areas with possibilities of 
converting them technologically into small- 
scale industries will ofier opportunities of 
absorbing labour force These, m then turn, 
can feed large industries upon expansion 
over the years, building up a concrete 
network

With the advent of agro-based industries 
and small scale and cottage industries, oppor
tunities for self employment are incieased, 
because round aoout these small industries 
will grow a small nucleus of society requi
ring social services and all this will help. 
Enlarging the scope for self-employment 
would reduce the exodus of labour from one 
region to another and prevent excessive 
concentration in large cities.

The next way of touching the fringe of 
this problem is through an intensive pro
gramme for primary education. The Minister 
of Education has already submitted a scheme 
for this* More teachers will be employed In 
rural areas only In respect of primary edu
cation which, in Its wake, will bring building 
programmes for schools and provide for 
the absorption of some of the labour forties 
in the rural awpa*
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We should kc~p in mind the fact that 
en:ry village in India must have minimum 
facilitic<; for medical treatment, primary edu-
cation, po-.vcr, doubl..: and tripic cropping, 
one cotta(!c or si1lall :.calc indu&try nm on 
power and one community hall. If thc-;c 
minimum rcqui,-,~mcnts can be given to each 
\ill age. it will create an infrastructure. 
opening out further a venue~ of rural employ-
ment. 

Much of all th"t I have said has b~cn 
said over and over ''gain. and none of 
these i:; oriGinal. What I am trying to em-
phasi;:c is that I he tirnc Ius gone for mere 
planning ;done: in a \·ac•rurn and in cor11mittcc 
roon''· l'irt",c committee' al:;o come out wilh 
variatium ur th~ s;Jmc lhernc. \Vc must nlJW 
&pread m:t iniP every di ;I riel and go 1 ight 
down to the e··:l,sroo•o- to ~cc that there is 
overt action. and in:;Jic•ncntation is cff.~ctcJ 

in a fon:cful and dyna,nic manner so that its 
impact may be fell by the people in every 
strata. 

Gu(ld work, nc\cr 
funds Gr cnthu··,i:bm. 

sur;·cr fnr w:mt of 
Wbt lil!s one with 

ckspair is tu see corruption seeping through 
insidiously gnJwing aw<iy into the vitals, 
which might lc:1d to a total collapse. This we 
will not allow, we must not allow, for, future 
generations will not [\\rgivc m. 

Our pu funr•<lilcc mu:,( mat:_:J our \\'Ord:;, 
With propn c0-ordination of arrricui\ural 
pro;cEdllOKS and rur:.:l indu·;t: ial projects ·,,c 
will t>Urmount th~:;c >cc:;Jin~.iy indon,it:!bk 
hurdles. 

Next I come tu the probicm of urban un-
employn·.ent. Regarding urban unemployment, 
the whole wncept of cmploymsnt has to be 
changed. We cannot be content to sec a nation 
of pcn-pLLber:; emerging. lf I talk of We:.t 
Bengal, the Siaic which h groaning under the 
wcigl1t or 2() Jakhs of unemployed persons, the 
maximum of pen·pushing jobs that c:m be 
found at the out,idc will be Icc,s than fer 
one lakh of person;,. This cannot be w. We 
have our \.oyes fl\cd on a technical revolution 
whic 11 will in:vitably mhcr in a tcchnologica.l 
sockty In a technocratic age. and with that in 
view, th;; whole concept of manual labour anr.i 
working with our h::mds has to be brougitt in 
emphatically. 

I'lds debiiitatir;g proce:,;, or i.Judl:ing up a 
nation of suburban white-collared citizens 

must go, and d<rC regard and respect must be 
giv~n to those who work literally with their 
hands. 

We have to build up a society, where 
after a hard day's work, we can walk into 
a concert hall and perhaps find a sweeper 
sitting next to a High Court Judg~ enjoying 
the songs of a classical singer. Let us truth-
fully admit, Mr. Chairman, that such a society 
docs not exi-;t in our cow1try to-day. The 
fabric of our whole social structure has to 
change and all barriers broken through, 
where a nnn is acc:Jrd<~d due respect for his 
contribution to society. in wlntcvcr form that 
may he. 

This then h: in:;·, u, to irJ/r(oducing vast 
ch11.ngcs in q:1:- cUucJtion~d systcn1 This 
idea of a college cd11cation bcin"; a 'n1u:.t', to 
give one a~ S•Kial ~t~tlll':'., rnt~:.t t~o. It is no usc 
turniT~t:; out colic~~ ~;r;td 1.:a1•:s one after another 
en tn·?SSe to enable one to say 'He or she 
is a respectable cit,;-:n'. 

Colkgc cd<.i.:Jtic•i\ ;,h~liJ:d be shrunk into 
a thin strc.tm, on a sckcl.ivc basis at an 
early stage, on thc basis of a high order 
of intcllcclual capacity, for the sole purpose 
of higher cducahlll and rv,carcll. 

Thr: conknt ;wd ;,!! '.IClurc of :,econclo.ry 
and tcclmicai cdl!c:,ti: ·'1 111ust !1': ch<'.nged to 
give it a hi<;lJ t:c'"iCC of priority. Jt is 
tl1c-,c institutions t:~~li rnu:_;t turn out persons 
fit for jobs. P·.~:,or, ':vn~int; out of these 
sd•cois mu:,t be entitled to a job, and that 
job nw:.t be one that tbcy do with their 
hands. 

'i hi:: means cr,;pk,;Li on vocational 
!ruining for the ~;cn"ra! cro;s-scctiol1 of society 
with a thin ;trcam being diverted to the 
collcg -s for <Jpc..cific 1-:;:lrp._-;c;(·"-;. 

\Vhat is tht.: p{:.;~ur~ l(>lhiy Lvcry one 
go:~'~ to <.;ulJ -t;c~ turn', out ~o Uc a graduate 
and Lh~.n looL~; wJ":tnL~.; ~:_,!Jcn a n1Jnual job 
is ofTcrcd to hinl. Ti~i.1 ati.itu.J·.:: will not solve 
our problem and v;c mtLt faL;; tllc reality. 

This concept c~f ·"·,-ur.i~in~~ rnanua.lly can be 
acccic<<:tcd by dc;cntr~baii;;n in industry, 
for cxa!llple, by linki11g largc-,calc cntcr-
pris~" \Vith snul;<,(.':dc fc:cdcr units. Increase in 
the number of jobs in tLc tcr:iary sector, 
which is inevitable when the urban commu· 
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fifty will be Increasingly demanding various 
services, And for these types of services, tech* 
nologkal training has to be provided.

Here again I feel if proper guidance and 
publicity is given to this need for changing 
m r  social ideas, this is not an insoluble prob
lem and we wiU be able to achieve a lot.

Here, I would urge others to help. It is 
OOt only the Government that can help m 
this* but the Press and Opposition also can 
help, because I feel they also want a wonder
ful and a beautiful country to come into 
being. Maybe, we have political differences as 
to the methods of achieving it, but our ulti
mate goal is the same.

Lastly, I wish to say that there must be 
more imagination with regard to industry. 
The industrial growth is approximately 1*8% 
today—I am open to correction This must be 
increased to 8% How ? Why not concentrate 
on our export trade so that we too may 
launch out in a big way in the international 
world market ?

For instance, the idea of having three 
major free ports, one on the eastern coast...

ME. CHAIRMAN : Tbe hon. Member 
may continue her speech next time.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Please allow us to move the amend
ments.

SHRIMATI MAYA RAY : I do not like 
violating any convention, but this is my first 
Speech...

MR. CHAIRMAN : You may continue 
when the subject comes up next. ..(Interrup
tions) Now it is 5*30 and we have to take up 
the half-an-hour discussion. This is her maiden 
jpeedu She may take her own time. You 
continue next time.

Dr. Luxmi Narain Pandeya.

1 7  J O  b r s ,
HALF-AN-HOUR DISCUSSION

U p g b a d a t io n  o f  C it iss  a n d  To w n s 

w  HWWKHM TOW i f w r t )  :
w m f t  4b  fa r t*  IM W 2 *

Tfl-ra % «ft*f 
aiY t o t  fisur «rr srcrata vm
11  S g isjtew i

i swnft 5* f t  m rit
t  %Ppt if«ft ^ art f a n  wsr%
w frnr f  ^ ? r r  «rt ft? s r* #
*f *rh 5̂  ^  smfej v<m w k i f t  
srere f  f  i
t o  *r<rr % n  surer m  1187 
% w *  sr s s f f t  s a m  «n fa  *n|ffn>r 

n, tft-i, tfr-2 «fH <tft vr % 
f ta r i ir a i |  a ftr  to tt  srerri? 5  fa  
’sfofY % 4 W , )ft-l *1 7 *m, *f-2 *t II 
! P R  J f | r  r f l i t  2 3 3  W  |  I HT<T-HT«T 

TOTXTT fa 70 arm H'l'lt tfT
ft *rr 5*T^nfr?<ir t i

ftnn >rar |  \ ar> (m) «n*r
«pt 3tR f?qi |  33% 1971

far* sT^Tt "ft =r>ffy3 ?ir y w »fffia 
fwT »mr |  o t«t ;n*r fan srpr 1 1 $  

3RT nmffT flip’T I>H> cTO at 
JTficpar % 3pj% *r t o u t

fa 1971 ^  5nm!TT % amrtT t*
Wfxt gijsWfartir 1r,vrt *n??T t ,  3?g't% 
fa*fr |  aftr £»iff f w r
•Ft 1 <jrw<t % «ft sspj; faur s fa  1 aprar 
Sr *fr wpj; fajfr 1 1 $  s to t t  <ng?rr j  
anfarc 1 <5wft anr fa*n 3S«ft 
srrext w r «n ? w n  t c  a p p m t *  
srtri 3»wt $  »rq 8r ? «rf?

*  % ^ -1 1» % fesnftt tfM % q S 
%% i 05t  5f̂ Bff*r?r «nsTT art wsar |  ? 
«ftr«rft^TT IWKW <TT ?ft
snrt sftr «> fafvA srw ’w i ?rat^*w ift 

t o t  sr*TTf»r?T ^  atr «ft flwr 
snprclr
w ^ W  s f w # »  » w t t  f  w n
WfgBI f  WflT W1HR W t ? JOWI If

a t * f t  ^ l r  t  
fiF Pb<R i f  w  If w tw  v N iM I
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wnc, ^  % aft, ift i
«ft, j #  mx ***rt

t o ,  m w ^ x , foR* «pJt| iP u t 
amn, $sr armrc m  fa m  ark farc q, 
sfr, yft W  sptttt *r wf?#5%sr«T jarr i m  
WTfafa%*R % ITS $ , 1952-53 % WW 3 
fsrsrsmrfc *r$*n$ sr^, fare % **ref v t 

*r?r OTf?t f*BT
|3rr %f%?T * W  5=r̂ y 1 1  W*TT snEHT »PTTt ?

m  m r  %*s* «msrn: v& n
*n$?r S * rw  vncf 8f tft arnmr m j  
PrwfT $ 3*w> srgfaJiT fR^r, 3?r$> jw

faSr faft ? f e  % fasm  iPTTTT f , 
eft 50 %wx & m x  *u% sft m x  f  

$f ?ft armft fa r Sr P r r  *tft
T O  |  3frr gft 50 $3fR ?ft% ^  OTC ? 
^r% sri* % *ft f a r  fa*m; ^r% *?V

1 1 1  j of ?r*R)f o t st o  i*rr
snffrr i s*r f e  *ft *3rTfsy*nr %r sn% Jr sr^r 
sr?T <rr arT̂TT «rr fo  ranfiwiT ih  m i 
TOTST t o r  *RT srafo ?T^f «F> 3 m *  
fe r r  n*rr i sn^r tft l*§r arrrof $ter |  
far ^rfo*rc *r  «tpt 3**r qfrgtsfs srfl 
fasKrr i 3r?r#gJTr **re « m
& i  fojTT *WT
arsrf**. s?r% *mr*r «ftr *pp3
*ft a rm  fan mrr i ^ r̂Rsrr ^t^tt 
f  m fm  t o  |  ? v r  « r t *f 
TOT % *TRjfm QZW fiifrft
?prWt % "sft- FsrrT *T5ft «l̂  fear «IT I Wft 
srw r «  ^ ^ « r t  a i« »  ^  f w
«i«rr 11 w %  r̂«r-<Ji«r ftnrvt w n r  *f 
«rr arwr ^rf?^ «n sn rm  aft? €fv t n p w r

% «im^»r w, ??n5V xnnit 50
jpiTT % aifa* | t  n f  |  a r r^ t  staf 
^ P w t W  i #  I  SFTif T^lf <JT Kft p w r  
*m nit fcww t  i *f «tmr ’rt^r 
g fJp mr®T sjnr % «pf?«x»r t t  s tih it v n
|  ? Ijfit aR#'«n |  55^1 f ,  >»ft
t | f  *pt m x 5tw w  wWff arran: 
wi*rr m%  tit *ft t  v f t  mx%  |  afhc

r̂Rsfhr nr̂ Vw, «rnt pf
$x ?T 3TTJf aftt HTVR ^  «IT5f *TR 

?ft wqtff n tf  tS  |
^ Op x m  2>38 Mi « w r |,
& ftsr w r^ n  »i?f> t  f t  237.(5 11 * irt 
228 % 10 aft* v? m m  |  tH «PWTt f t  
fsrfipaRr w  % «mr »THt t o t t  | ,  ftftsr
T̂T̂ HT ??rfW(T q ff TO 3%%«n

it»nr i ??  * r  t m f l  f t  f^ r r  ^  $, 
*t if ijtW-%55 TOI % If, mx 

P&w sn w  *r srw a t ^  « rw i 240 f t  
f t  unr t t  ^ r  | ........

mmrfir : msx sbt̂ t, "fe'rr 
%" tpETT sftasm i ‘wnr? ^  

n$f ? W  fT’m ^lff(( I ‘Chhtpihuyee'
becomes an accusation, and he is thereby 
challenging the bona fidcs,

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): We write that every day in our 
explantatory note in order to get this 
admitted We say that Government has been 
deliberately withholding information or con
cealing facts. Otherwise, it is not admitted* 
That is the preliminary thing actually.

w o s w h n m m  <rt*u : 5  W b  * t

t?t «rf*P aft arisrrc arm% «rarar |  ft> 16 
«rar anwft & fanr^  sn^rft ® tc | ,  
i? TOt?r S, 8 at®  % -m x <V i  wmar Sf,
4 ®ra If 3?rc «ft-2 Sf f%*rt srrar |,  
&ft>>T w  arrertr i t  ?ft t̂nrf vr «nffwr 
m f«fwaft>FOT jrr35W awô ifpr ^  ft 

11 #  anrwff *f f t t a  ^ * rr  w |n f  
f% %n snrct' % firoroR nr spffw  «n 
araituPT % f  PifN^r % *$t *
fpifir, f t  w #w t % aftr ait
*?nft j f  ^t»if | ,  snrnt f t  Jift w«r 
m  «t«t, aw 8<m <pt wmtnsi «%«n i 

w rf W vft 3r?t n&nf mxr | ,  «njf 
%?Jt>rTf^i!twCT«r9ftwn in %  » t
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f p p .  .W;-fl!rv *  i n t  STTf s®TR W  TO5T 
W  i i t  ^ ^  i ,  ^ r  ffcft s |f e jm  ■ 
firasft * n f |q -  ®!bt * n %  i *r?t
% *4*rftjff * t tft f®  tn p r  f%»%, gflretSf 
;‘f l! ^ il^ iP ® ;.*  TO'Sfv. *rc n r t  t  

3rr**wcn 11 Jf otstctt . §f 
srw rt n  ?t, a*.

' ^ -I'*‘»'''' ■ -A. .' ify ,-pr  ' £X.-. n f i f w-r ' -I--M.V - -A:,*FIJT ;#?: W kT, m -ST m m  3<Sn 3TT?5T
J i^ n fV h : » w  5ftr If **&? smssr v r o  
2 4 o ^ 3 re r  * w  »m | ,  a tT R  *r?r ?>3*r 
ift W  W  ft WWft 9f ®ift, fcftra f t  TOTT
|* r # l  * |n w  «t# .* **ftiw % w rtft >pf 
fv  w v t  r t o  *n rc<n? a w  «i$y

J B f t , f w a v  sRftsrr TtJft q?»ft, %Ppr 
f j f  ;^W| % a»RJtr %m ij$r f t  *ra?ft i

ft am  *t *rcfftT*T* tt *£—
f  111 % f t «? w r % f  f«p *$t at «rnff
t |? f t  t / ^ r ^  snr? % atrarft wft | ,  S f**  
Ww * t t  f t  $ ^ f w v r  ajmpft 

;/#&■ SN *:W  srtart <rc f t  stuff % sfrr 
t ^ |  j t t # ^  « m fts  f^ jf rro H ts r  
I ,  |« fw j spt inncf ¥ t  TO <̂>ft ft stiff si*rr 
«(rf «^« t, *r? «frf arrert * ft  ? t s t b t  i 

% wt *t *ra WBT^nrr ft * #
■ ■ |||-^gf-.^9B T  ftm  ipn s fftfaR  sHltf 
w t t  fiwr *r*rr, ^•Tft a t  jw  <rar

; :-;^;:1IWlfif I WVT 
W T ’̂ r f ^ i  fift'-'"(Rnr-9-«ft sfteftffc** 
ffeft t  w « T f f ^  w rf^  i

m b* f  % m m * t

SHRI MGANNATHRAO JOSHf (S l^a-' 
*»i«# a privii^e mqtioa in

:wĈ eittjiMl, >---t̂ \|:-]̂ ''--̂ |piiBî
ptapufy* 'vv^'v■;■■-:■>.; ■;V:-V'\ .  ■■!'■>■

isffltl JtOTIRMOY BOSU : May I
know tinder wbat rulj you arc prevem«ig bim 
froin referring to that ?

MR. CHAIRMAN : He wilt please le*. 
some bis seat.

wto fjrti*fiw fl( «?ti^ : ^wi^Tfir 
?rt ^ ft <?r <t «if t  sr5<n?: <rar 
5j$f snm  |  ftt« w?r <̂ t i? #2»rtf W 
w  I, ftw  n f t  » t «ft *f, rft-2 *r nr tft 
*? «̂nr % i 40 sratf ^ t  ^t t  
srtfiiT t  j i i  eft tot  ^  ftf fe r  w«r  ^t 
^ et # r  *r T«f t  sftr Ppw sr ht  % w r  |  
5ft $«ft *f €> I  *? Sfijcf f f  |
sftraftffl^fmr w w * f ^ t | w ?  ^  ?rm 
»t |  wfiw faft «rt«T w t  |  ssfon  
PW Ĉ% ?ft S7T I f®  :m f Ht f ^ I
*»̂ f ftnrr >rar |  * ^ 5 * ^  % «rft S, 
mrwrSf'fiMft ww % art ft at 33% snt 
ft «raw% sfti. #sr ft ft sr?m sirenr snr 
w r w r  |  ? 5 8 ^  «RW»n ?

?toi srmn 1961-62 ft a*r 
ftnn *m m #f«jr?r sn* 1972 f, wnart 
<fTO> »flft 11 w vt %a?r g«? smr 50 
f» tr *5t sttowt ^t 30 fsm an «mrr 

|  ? 'jro,-ww ^?jr |  f¥ 30 fsnr % 
mt ^  srwftlPfi^ sr$it‘ % »#^nfwt *t 
< f l w » l r o  m $  fsst? sn<rtt w w  
A  *T*ir i t  ? i r t  s r r u f t  % *»itar 
m twifW f sftr jffft v«Hrtfwf v t wnr

SHRI JYOTIRMOY BOSU : All that
will be done or we are asking them to do 
will amount to putting fuel in the ashes be
cause the Indian rupee is no more than lO per 
cent of its origioal value. If I may quote * 
former rinanco Minister, Shri Sachin Cha*. 
dhuri, who raid at the tlije of the devaiu^ida 
'̂ of ■:--t|M̂ ■■̂rapeii(»: -

Chavan; said tbe <rther day that the rupee has
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come to 30 per cent «l its value, Bo it Is 
101* now. But if you go to the baser, 
you will find it is not even 10P but much 
less.

The question of population should not 
really enter the head of this Government in 
fixing the special allowance for different 
cities and different areas because tbe price 
index* what they collect at the wholesale point 
bears so little relation to the retail counter. I 
am sorry to say that this data collection is 
nothing but a fraud It bears no relation to 
the retail counter. 1 do not know : you, 
Mr. Chairman, may be a wealthy man and do 
not know what is really happening to the man 
in the street. But this is a fact.

Then I would say that tbe hill stations and 
very difficult areas should receive special 
consideration, no matter what the population 
of those areas is.

Then there is one State where 1 know 
consumer goods sell at a very high premium* 
that is, Assam. So irrespective of 
whether Central Government employees are 
stationed there or not, Government must 
consider the case of these areas and do some
thing to meet their requirements.

Lastly, the Pay Commission Report, by 
the time it really sees the light of day will 
become invalid because the rupee has eroded 
so much through a self erosin that it will be 
a waste of printing and stationery. Of 
course, if the Commission wants to live a 
little longer and look after itself, that Is 
something the House can consider. But why 
have tbe mockery of a report which when it 
comes will cease to have any validity ?

MR. CHAIRMAN : It is not fair to say 
that the Pay Commission would like to live 
longer. Pieaw do not reflect on the com
mission.

SHRI JYOTIRMOY BOSU : 1 am think* 
ing of a fair deal to those starving and semi* 
starving people. That is uppermost in my 
mind. The Pay Commission, whatever its 
prestige, is #t the very bottom in my list. 
Thetefore, without casting any reflections on 
tom , I wotitd say that by the time the report 
OttOM* it *W amount to w**te of paper, 
lu tin g  and stationery because the Indian

rupee by that time would have galloped do*tt 
to a level where it will meet us nowhere. 
Under the circumstances* if the Government 
really want to go by the spirit and the inteft» 
tion and not the letter of their manuscript, 
they should be liberal, as liberal as possible. 
Here I would quote an American saying : 
you can compel a man to come to work at 
the appointed time ; you can compel him to 
go through certain muscular motions ; but 
you cannot compel him to put his heart into 
the work. Now, your employees are half* 
starving and are groaning under economic 
pressures. If you do not give them tbe
minimum living and surviving wage and 
emoluments, all these big talks will be next to 
nothing,

SHRI S. M. BANERJEE (Kanpur): Mr. 
Chairman, Sir, about the upgradation of the 
cities and towns, when Mr. T. T. Krishnaism* 
chari was tbe Finance Minister, he revised 
the population basis by reducing the number 
from 20 lakhs to 16 lakhs, because the popu
lation of Madras was only 16 lakhs then It 
is on record. It was done after a non* 
official resolution by Shri Manoharan was 
adopted. I also took advantage of that and 
it resulted in the upgradation of Kanpur to 
B-I from C. It means that the population 
basis was not a sound basis. Even today. If 
you really consider the population basis as a 
sound basis, you will find that an increase in 
population and family planning cannot go 
together. I am prepared to reduce the popu
lation of Kanpur from 20 lakhs to 16 lakhs 
provided I am exempted from family planning.
I will ask the people of Kanpur to reduce the 
population. So, the real basis is., {inttrtop
tion) I am serious. I am speaking 
for the entire country. Population 
basis has become obsolete. What is impor
tant is the rise in the cost of living through
out the country. The index has now reached 
238—it is tbe all-India figure—and the Ceniral 
Government employees are entitled to another 
instalment of interim relief according to the 
commitment of the Government which, of 
course, the hon. Minister will annouce later 
on.

The question here is, certain cities have 
been upgraded. I have received telegrams 
from Ambernath which is conttguowi %  
Bombay, and H is tragic that Atnberaath It 
costlier than Bombay. For tht  people «t 
Amberneth, nothing has been give*. % m
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take Kankinara, (he costliest town in 24 
Parganas district, apart from Ichhapore,
Shantinagar and Kantinagar. I have received 
telegrams from Kankinara. But nothing has 
been done for them* I have also received 
telegrams from Ludhiana which has been 
conveniently omitted because of the population 
basis. The people of Ludhiana have been
following the family planning programme
and therefore they are suffering. It is very
wrong. 1 request the hon. Minister to kindly 
Set us know what he is going to do about it. 
In all these cases, lepresentations have been 
made, I know the representation has been 
made by the co-ordinating committee of the 
Central Government Employees at Ludhiana. 
It has been forwarded to the hon. Minister.

So, in all seriousness and humility, I will 
submit to the hon Minister to kindly re
consider the whole thing and change the 
basis from one of population to that cost of 
living. That would give the people a fair 
wage. With this request, I would like the 
hon. Minister to kindly let us know what other 
cities are likely to be upgraded after reconsi
deration of the whole thing.

SHRI DINEN BHATTACHARYYA 
(Serampore) : I also reite/ate the points that 
have been made here, thar population should 
not be the basis in respect of upgrading a 
city or town or whatever you may call it Sir, 
in the year J961, I raised the issue on the 
very same aspect. So far as the reimburse* 
ment of medical expenses is concerned, the 
discrimination is there regarding the reinv 
bursement of mcdical expenses in respect of 
big and small towns and cities. Actually, if 
you go round India, almost everywhere you 
will find the costs are almost the same so far 
as the consumer goods are concerned.

Then,! think the same old bureaucrats 
who have been there since the British regime 
are carrying on the old traditions. Otherwise, 
these things cannot continue. I am in Delhi 
now. I am purchasing an egg at 30 paise. I go to 
Gbaziabad, and I would nor find an egg for less 
than 35 paise there. The situation is similar 
in tespect of other articles also Not only the 
ettft of consuraqr goods but house rent is also 
rather more in the small towns than in the 
big cities or towns. Conveyance and other 
items are costlier in ft smaller town, specially
II ttibttrtaa town of a big city like Bombay,

Calcutta, Madras or Delhi* The cost of living 
in those areas is higher than that o f t  city.

So, I would suggest that we should do 
away with upgrading of cities on the basis of 
population. I have got here with me a memo
randum which I received from Visakhapatnam 
which was passed by the municipality and the 
organisation of Central Government emp
loyees stating that that city must be upgraded 
because otherwise they will not get house rent, 
city compensatory allowance and medical 
allowance* 1 can mention any number of ins
tances. As Shri Banerjee mentioned, the cost 
of living in Durgapur is higher than that of 
Calcutta. In fact, Calcutta is cheaper. Yet, 
Durgapur i* not classified as Class A. This 
method of discriminating between employees 
has no rationale. Now after every census the 
cities are re-classified. It should be done 
away with. The criterion for classification 
should be the cost of living and not popu
lation.

Then, as has been stated by other hon. 
Members, the cost of living index has gone 
up by more than ten points. Stiil, you have not 
pard them increased dearness allowance to 
which they are entitled. I want the Govern
ment to announce increased dearness allowance 
consequent on the increase in the cost of 
living.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) ; There are two or three points 
that have emerged in this discussion Before 
1 take up this, I would like to say that the 
hon. Member, Dr. Pandeya, who made a 
reference to the different replies given in this 
House and the other House has probably made 
a mistake. Probably he was referring to the 
figures that we have given of the mid census 
survey that was taken, as a result of which 
certain cities were re-ciassified. That has 
nothing to do with the information which we 
have given to this House of the classification 
of cities on the basis of the present census.

As the House is aware, dearness allowance 
is given to the Centra) Government employees 
at a uniform rate. Over and above that, house 
rent allowance and compensatory allowance 
are given on the basis of a criterion of popula
tion of municipalities, corporations, notified 
areas and such dther ttotffc# «e*s 
or bodies, It it on this basis tha* the
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present cities have been reclassified or up
graded.

Whether population is the correct index 
of finding the costliness or expensiveness of 
a place is a matter which is being discussed 
in the country. There are various views on 
this matter. It is urged that population cannot 
be the correct criterion for judging the ex
pensiveness or costliness of a place.

The First Pay Commission and the Second 
Pay Commission had gone into this question. 
After going into this question, the Second 
Pay Commission also came to a conclusion 
that the population alone was a rational for
mula that they could find, of course, certain 
marginal cases will always arise in which the 
Government can take decision on the merits 
of the cases But as far as the present formula 
i» conccrned, it is a formula which has been 
worked out by the Second Pay Commission. 
They had said thai the population alone was 
found to be a rational formula.

Now, the Third Pay Commission is there 
and this matter is before the Third Pay 
Commission. All employees* organisations, 
all employees* federations, all emp
loyees* bodies, have represented to the 
Pay Commission about this particular matter. 
All that 1 can say is that it is an important 
matter. A high-powered body is sitting there 
and it is for a high-powered body like the 
Third Pay Commission to go into various

aspects of the matter and see the complexities 
involved in having any other formula which 
may be worked out in a large country like 
India. On the basis of the recommendations 
of the Pay Commission, the Government can 
always consider the position,

About this Notification which was issued 
and the many cities having been re-classified, 
this was done on the basis of the existing 
formula. Had we waited for the Third Pay 
Commission's recommendations, these emp
loyees who were already qualified to get new 
grades of house rent allowance and city com
pensatory allowance would not have got them. 
Therefore, the Government took the first 
opportunity as soon as the census figures were 
available to re-classify and upgrade the cities.

1 hope, the Third Pay Commission will go 
into this matter. It is a matter which the 
Pay Commission will have to go into. That 
the cost of living is a constant factor, I do 
not want to give arguments for that. This is 
a matter into which the Pay Commission 
will go and decide what should be the best 
criteria for judging the city costliness so that 
the house rent allowance and the city compen
satory allowance may be given accordingly.

18*00 hrs.

The Lok Sabha then adjourned till Eleven
o f  the C lo ck  on Saturday ,  August 
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